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" LEGISLATIVE Af$YBLY. 

.. 

Wednesday, 24th September, 1924. 

i'ht' Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair. 

QUESTIONS AND ANSWERS.<·' 

TEMPOBAJtY ASSIS A.~ S AND CLERKS IN THE GOVERNMENT 
S~ ' IA  •. 

OF INDIA. 

'" 

2358. -Khan Bahadur Barfaraz Hussa.in !than : Will the Government 
be pleased to lay on the table a statement showing : 

(a) Number of temporary assistants and clerks em'ployed in each 
Department of' the Government of IndiaSeeretarittt, 
separately. 

{b) Total length of their temporary s~r ice. 

(0) Number of assistants and clerks who have been confirmed 
since the leave reserve system was enforced. 

(d) Total length of temporary service with the Government of 
India of the men mentioned in (0). . 

The Honourable Sir Alexander Mudd\m&D: (a), (b) and (d). The 
information is not readily available' and Goverpment do 110t eonsider 
that it would serve any useful purpose to collect it. .  • Ii 

(c) 71 Assistants and Clerks have been confirmed since the leave 
reserve system was sanctioned. ,. , 

PERMANENT ApPOINTMENTS FOR TEMPORARY ASSISTANTS AND CLEJiKS: ~ 
THE GOVERNMENT OF INDIA S ABIA'l'~ .. 

2359. -Khan Bahadur Sarfaraz Hussain Khan': (a) Is it a fact. that 
men with greater length of service have not been confirmed, ptd the IJien 
with less temporary service have been made . permanent 7  • • 

(b) If so, will the Government please give reasons' • 
The Honourable Sir Alexander Muddiman: fa) and. (b),.. The 

Honourable Member is referred to the. reply which I gave to a similar 
uesti~.  Sardar V. N. ~Iutali  the other day (No. '2247). .~ .. 

PROVISION OF FAMILY ~ A S IN SIMLA FOR DAF,TRIES EMPLOYED IN Tlil1: 
GOVERNMENT OF IN!lIA SECRETARIAT. 

2360." *Khan Baha.dur Sarfaraz Husain Khan': (a) Is it a fact that 
the questiOli of providing family quarters in 'Simla for the Daftries 
employed in 'the Government of India Secretariat is under the considera-
tion of Government , .. 
'(b) If so, will the Goverriu'tent l ~ase state·slnce·w4en t e' uesti ~ 

has been under consideration, and wbell it is likely to be disposed of-,  . 
~' 

)4037 }. 
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The Bonou.''&ble 
the affirmative. 

LEGISLATIVE ASSBll8l!f. [24TH SEPT. 1924. 

Sir Alexander 1I~'diman: (a) The answer is in 

(b) The question has been under consideration for many years. 
But the matter has not been lost sight of, and Government are doing what 
they can with the limited funds available for the purpose. I under-
stand that some additional quarters are now under construction, but it 
cannot be said definitely at present when the scheme win be completed. 
It depends to some extent op the question of the occupation of the 
permanent quarters at Delhi, as to which nothing has yet been definitely 
settled. . 

GRANT OF TECHNICAL .A1Iol> OVERSEAS ALLOWANCES TO RAILWAY OFFICERS. 

2361. -Lieut.-Oolonel B. A. J. Gidney: (a) Will the Government be 
pleased to state whether technical and overseas allowances are permis,sible 
to the following class of officers :-To Railway officers with British train-
ing, British ai~ a  experience, and British qualifications [A.M.I.C. (E)] 
entertained as such in India and confirmed in their appoiutmcnts 
. prior to April 1921 when the Rules controlling these allowances came into 
effect. ~n Indian Railways Y 

(b) If the answer is in the affirmative, will the Government be pleased 
to state why these allowances are being denied to certain Railway officers, 
and in particular to some officers on the M. and S. M. Railway ! 

. ·Mr. A. A. L. Parsons: (a) As rega.rds technical allowance; India 
recruited officers other than' of the Traffic and Stores Departments posses-
sing the qualifications stated are eligible on State lines for the allowance. 
The orders were, however, not brought into effect in respect to all officers 
from the· same date. 

As regards overseas allowance, the reply is in the affirmative provided 
theit domicile is elsewhere than in Asia. Officers of the Stores Depart-
m'ent are, however, not eligible for the allowance. 

(b) The Honourable Member does not state to what particular 
-officers he refers but the o:t:ders above referred to are applicable to State 
~es only,and discretion to adopt them was left to Companies concerned. 

aWT OF HOUSE RE.."'T ALLow A..lIlCES TO THE CLERICAL ESTABLISHMENT 
OF THE INDIAN STORES DEPARTMENT • . 

2362. -Kumar Ga.nga.nand Sinha: (a) Is it a fact that the Indian 
Stores Department move between Simla and Delhi along with the Govern-
ment of India ? 

(b) Is it a fact that member3 of the staff of the Indian Stores Depart-
ment get neither house rent allowan('e nor free accommodation,in Simla Y 

(c) Are Government aware that clerks in lower ¥rades find it 
almost impossible to secure 8, sanitary house on reasonable rent compatiblo 
with their emoluments Y 

(d) Are Govelllment a:wa.re that most of the clerks have· to pay 
between 25 and 30 per cent. ot their emoluments as house rent for private 
houses in Simla , 

(6) Is it' a fact that the maximum rate of rent of Government quar-
teN even in ordinary stations fixed by the Government is 10 per cent. 8S 
'laid down in 45 (b) of the Fundamental Rules f  . 



~ S AND ANSWERS. 4039 

(f) If replies to (a) to ~ are in the affirmatlye-are the Government 
prepared to allot a proportionate number of Government quarters to 
the Indian Stores Department also or grant them house rent allowance in 
case 110 quarters are available Y 

The Honourable Mr. A. C. Cha.tterjee: (a) The present arrangement 
which is pure~' temporary, is as stated. 

(b) Presumably the Honourable Member is referring to the clerical 
establishment of the Chief Controiler's office. It is true that they do 
not enjoy either of the concef>sions mentioned. I may state, how-ever. 
that while at Delhi they get a camp allowance on the same scale as is 
granted to men of corresponding status in other attached offices. 

(c) and (d). The Government have no information. 
(c) The Honourable l\lember can himself interpret Fundamental 

Rule 45. 
(I) Government do not propose to make any alteration in the 

e~istin  arrangements, which are the same for the Indian Stores 
Department as for any other attached office. 

STENOGRAPHERS IN THE A.!UiIY lIEADQU.o\RTERS. 

2363. -Kumar Ganganand Si!lha : Is it a fact that .the services of 
stenographers are utilized in the Army Headquarters, if so, why are there 
no sanctioned appointments analogous to those of Civil Secretariat Offices , 

Mr. B. Burdon: The services of part-time stenographers are 
utilised in the Army Headquarters offices, on varying allowanees in 
addition to pay of clerical appointments. In one· office only is a full 
time stenographer employed. The conditions obtaining in Army Head-
quarters do not justify the employment generally of whole-time steno-
graphers as in offices of the Civil Secretariat. 

ALLOWL""CES TO CLERKS WHO HAVE QUALIFIFJ> IN STENOGRAPHY ... 

2364. -Kumar Ganganand Sinha : Is it a fact that ·the depart-
mental men who used to pass thc test in stenography of the Education De-
partment prior to the creation of the Staff Selection Board were granted an h  -
allowance as a compensation for their labours and for the maintenance . 
of their speed. If so, why is this allowance 110t granted to the qualified 
departmental stenographers now ? 

The. Honourable Sir Alexander Muddiman: The ans ~r to the: 
firs.t part of the question is in the affirmative. These allowances were 
withdrawn in February 1923, in view of the fact that the strength of 
stenographers in each Department is now generally fixed with reference 
to the amount of shorthand work to be done. It was therefore considered 
that the payment of these allowances to encourage clerks to become 
·proficient in stenography was unnecessary. 

CA.SE OF MR. Rut: SAlU.N DAS PUNJ, .\ CLERK IN \I.1HE PUNJAB EDUCATION. 
DEPARTMENT, ON DEPUTATION TO THE INDIAN MUNITIONS BOABD. 

2365. -Lala Dum. OhaDd : 1. (a) Is it a fact that one Mr. Ram saran 
DItH Punj, a clerk in the Punjab Education Department was taken iu the-c 
Indian Munitioll$ Board on:as. 90 per menaem. in November, 1917, retabl-' 
ing bis lien for 5 years on his original substantive appointment , • • 

• • 
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(b) Is it also a tact that after the exply of 5 years, the P. Eo Depart-
ment refused to extend the lien any further and consequently the Chief 
Controller (Surplus Stores) permitted him to resign his su stant~ el' st 

on an undertaking of a permanent appointment having been given to him 
in the Government of India, Department of Industries or in the Indian 
Soores Department , 

(c) Is it also a fact that in pursuance of the arrangem&Dt above refer-
red to Mr. Pnnj was given a permanent appointment by the Staff Selection-
Board on Rs. 140 per mensem from the 30th July, 1923 in the P. W. 
Br:lDllh of the Department of Industries and Labour 7 

(d) Is it also a fact that only about a week after he had joined the 
permanent appointment, his services were dispensed with without any 
rell.s(lns being assigned , 

(e) Is it also a faet that on a representation ·having been made by the 
saia Mr. Punj, the charge disclosed against him was that" he waf> respon-
sible. for the issue of anonymous petitions against Government officials" 
while he was serving in the Indian Munitions Board Y 
(f) Is it a fact that for 3 years, after the alleged wrongful behaviour 

011 h1R part, the said Mr. Punj was allowed to remain ·,in ~t l' ce in 
. the office of the Chief Controller (Surplus Stores), was grantr.-l promo-
tions (rising to Rs. 200 per mensem from Rs. 90 per mensem on which 
he joined in November, 1917), and was permitted to resign his substantive 
appointment in the Punjab Education Departmimt by the same officer 
"Who had charged him with writing anonymous letters ? 

(g) Is it also a fact that no charge was fram.ed against the saill 
:Mr. Punj and he was absolutely given. no opportunity to disprove the 
charge f . 

(It) Are the Government preparell to reconsider his. case , 

, The Honourable Mr. A. C. Chatterjee: (a) Yes. 

L (b) No. Mr. Ram Saran Das refuse~ to ,rejoin his substantive 
appointment in the Punjab Education Department on the expiry of the 
period for which he was granted a lien on his appointment. No promise 
of a rermanent appointment under the Government of India was given 
to him. 

(c) and (d). No. He was given a temporary appointment in a leave 
vaCancy in the Public Works Branch of the Department of Industries and 
Lahour. 

(e) Yes. 

(f) It is a fact that llr. Ram Saran Das remained in the service of 
the Government of India for a conr.iderable period after the incident 
referrt-d to, because it was not brought to the notice of Government 
earlier. As already stated, he voluntarily refused to rejoin his substantive 
appointment in the Punjab Education Department. 

(g) Government are not prepared to reconsider the case . 
• 

MOVEMENT AGAINST 'l.!IE PAYMENT OF THE CAPITATION TAX IN THE TAVOY 

, DISTRICT, BURMA. 

. JIIong 'roll Kyi: (1) Has the attention of the Government been 
drawn to a press communique, dated Rangoon, the 19th September 1924, 
. itating " movement to refuSe payment of Capitation TilX has spread widely 



QW:STI0!o18 AN"D ANSWERS. 

iJl Ta\'oy District. Is it a faet that prosecution", hawing proved ineffec-
tive, Government have decided to declare more prominent Associations 
engaged in agitation, unlawful and to quarter additional police in 
villages where disturbance is expected "  , . 

(2) Are Government prepared to direct the Burma Government tQ 
suspend action in the matter ?  . 
The Honourable Sir Alexander Muddiman: I have received ·infor. 

mation from tlwl Government of Burma that Tayoy district is in a disturbed 
state owing to a serious mO\'ement to refuse payment of Capitation Tax, 
and of their intention to declare certain Associations unlawful under the 
Criminal Law Amendment-Act. I have asked for 'a full report on the 
situation, and, in the ab"ience of details, am unable to make any further 
statement. 
. (At this stage Mr. President called out lIre Rang-a Iyer's name, 88 
there was a question for answer at short notice in his name. The Honour-
able Member was not in his place.) 

Mr. President: The Honourable lIember gave private notice .of a 
·question and asked me to waive the period of notice. He is not now 
in his placc to ask it. I consider that that is not the proper way to treat 
t'ither the House or the Chair or the HonouralHe Member "f Gonrnment 
who is asked to answer the question. 

UNSTARRED QUESTION AND ANSWER. 
PAY, ETC., OF THE DEPUTY CONTROLLER, PRINTINO CLEARING OFFICE. 

470. LaJa Bans Raj: (a) Is it a fact that the officer in charge 
-of the Printing Clearing Office is in receipt of a grade pay of Ra. 750-
50-1,000 per mensem in addition to a Ipecial pay of Ra. 15~0-200 
per mensem' 

(b) If the reply be in the affirmative, will Government be pleased 
to state what the officer's duties are and the necessity for granting him 
special pay in addition to the grade pay T 

(c) Is it a fact that the officer in question was until recentl:v 1l Superin-
tendent in charge of an ordinary Branch in the Department of Industries 
and Labour T If so, what were his emoluments as such T 

(d) What is the rate of pay drawn by the Superintendents of the 
Simla, Delhi and Calcutta Presses and how long haye the incumbents of 
these posts held them ! 

(e) What establishments does the Printing Clearing Office comprise 
compared with those under the control .f the Superintendents of the 
three Presses named f  • 

(f) Is it a fact that in addition .to the officer in charge ~ t;he 
Printing Clearing Office there are two other highly paid officers T ~'S  
:what are their pays and is it a fact thAt one of theSe officers 'was Ii Super-
intendent of a Press in Simla ! 

(g) What is the reason for granting the officer in charge of the 
Printing Clearing Office higher pay than that of Superintendents of Gov-, .... 
ernment Offices and of Presses , . 

~ 'HonOllliible Mr. A. O. Ohatterjee: (a) Yes; except that the 
rate of increment in the ease of special pay is Rs. 10 and not lh. 50. 

~ b) ~ e. mai,n d~ties of the officer are the cQD.trol nf pl'i~in  work 
.and Its distributIOn to the presses, and tlle control of the use of forma. 
'rhe special pay has ~en given partly as compensation for the loss· of 
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all Simla allowance.<; to which the officer. was entitled in his former 
appointment and partly to cover the extra re:;ponsibility involved. 

(c). Yes. His emoluments as a Secretariat Superintendent were 
Ds. 600-40----800 plus the usual house rent allowance admissible nnder 
the Simla Allowances Code. -

(d) The Superintendent, Government Printing, India, Calcutta, is in 
receipt of Rs. 1,250, plus exchange compensation allowance, and has held 
this appointment for eighteen years. The posts of Supf!rintendent in 
Simla and Delhi have been abolished and the presses are in charge of 
Managers." The Manager at Delhi is in receipt of Rs. 770 and has held 
i~ post for eighteen months ; the Manager at Simla is in receipt of 
1,000 and has held his post for six months.-

(e) The number of persons employed in the Printing Clea.ring Office 
is 16. The numbers employed in the three presses named ijre 374, 362, 
and 1,098, respectively. " 

U) The Deputy Controller has two Assistants on Rs. 530---40----750 
and Rs. 500-25-700, respectively. One of the Assistants was a Deputy 
Superintendent in charge of the Government Monotype Press, Simla. 

(g) The .pay is not based on the scale given to Managers of Presses, 
whose work is of an entirely different character. It is in exeess of that 
given to Secretariat Superintendents because the post of Deputy 
Controller is ~e of greater responsibility and demands greater capaeity. 

ELECTION OF MEMBERS TO THE STANDING FINANCE 
COl\Il\IITTEE FOR RAILWAYS. 

"Mr. President :. The House will now proceed to elect. menthers to 
the Standing Finance Committee for Railways. 29 members have been 
nominated for eleven seats. Instructions are printed at the foot of the 
ballot paper. Members will now come to the table and receive their ballot 
papers. I think it will be more orderly than it was on the previous occasion 
if they come in the order in which I call them. 

Nawab Sir Sahibzada Abdul Qaiyum (North West Frontier Province: 
Nominated Non-Official) : Sir, I beg to withdraw my name. 

Mr. President: All I can do now is to ask Honourable Members 
to take notice that Sir Abdul Qaiyum does not wish to St'rve on the 
Committee. His name is printed on the ballot paper. 

(The ballot was then taken) . 

.Mr. President: I do not e pe~t to be' able to announce the result of 
the ~cti n before the end of to-<1oy's proceedings. Therefore, the official 
announcement of the result will be made in the Gazette. 

;-
PnQPOSED PRESENTATION OF AN ADDRESS TO II. E. l'HE 

VICEROY RE THE NEXT SESSION OF THE ASSEMBLY. 

(Mr. V. J. Pat.el rose to speak.) 

lItIr. President: 'The Honourable Member (Mr. V. ,T. Patel) has 
given notiee of his desire to move the presentation of a formal address 

• 
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to the Governor General under Standing Order 74 in the following 
tf'rms: • 
" That a humble address be presented to His Excellency the Governor General 

requesting that he be pleased to summon the next 8<lssioll ot the Legislative As~elll l  

on some date after the expiration of tOllr :'cars from the time of the first meeting 
of the Assembly, 80 as to enable the Ass~m l  to exercise its right ot elect:ng its 
President under section li3C (J) of the Government of. India Act." 

The Honourable Member proposes to use a method which "is not 
available. Standing Order 74 is not in itself an operat.ive Standing 
Order, but only provides the means whereby communications, under 
other provisions of the procedure, shall be transmitted to Hit; B ~el1enc  

the .Governor General; that is to say, to give an instance, whcl'e this 
Chamber and the Qther Chamber fail to agree on a Bill and there is no 
other course of action open, then rcport is made to His Excellency the 
Governor General of the fact that there is no agreement. It i,; for· that 
purpose and other such purposes that Standing Order 74 pl'flvides t.he 
channel, but not for thE' purpose of such a motion as this. 

RESOLUTION BE AB J~I I  OF THE COTTON EXCJSE DUTY-
contd. 

Mr. President : The House will now resume ihe debate on the Reso-
lution moved by Mr. Kasturbhai I.albhll.i on the 20th March 1924 in the 
follo"\fing terms : 
" Thnt thip. Asse1l1 hly recommends to the Governor General in Council to take 

early steps to abolish the t.otton excise duty as rec mm~llded by a majority of the· 
Indian Members 011 the Indian 1!'iscal Commission awl to be pleased to direet the 
Tariff Board to fllJ"tite= examine the question of protection to the Indian cotton mill 
industry at an enrly date." 

Mr. Harcha.ndrai Vishindas (Sind: n-~lu ammadan  : Sir, my 
right to spe{l,k on this subject arises from the fact that I myself have got 
a very vivid recollection of the occasion when this excise duty ,vas imposed 
in the year 1896. I distinctly remember the shriek of indignation and 
horror that it evoked throughout the length and breadth of the country 
both amongst the Indian Press and the Indian public as also amongst some 
impartial Anglo-Indian newspapers, But, Sir, the history of the struggle 
between Lancashire and Indian industries goes far back. Xow, Sir, the 
reason why a shriek of horror ·and indignation was caused in the country 
by the imposition of this unholy duty was that not only wa'S it considered 
to be against the interests of the country that this duty should be imposed, 
but that t er~ was It clear, unabashed admission on the part of the Govern-
ment Members that it was so. It was at the· dictation of the Home Govern-
ment in the interests of Lanca':lhire industries. that this· duty was to be 
imposed, otherwise there " .. as no justification for it. But, Sir, if we go 
into the history of the struggle between India and Lancasb.ire, for. the 
matter of that, t ~ struggle between India and England, ()'\"er the cotton 
industry or piece~ ds indu.stry, we have to go somewhat far back. Lecky 
in his" Hil;tory ()f England in the 18th Century" says : 

" At th3 end of thc sevcnteenth century great. quantities of ('heap and graceful 
Indian calicoes, muslins and chintzes were imported into England, and they found 
such favour that tlle woollen an~ silk manufacturers were seriously alarmed. Acta 
of Parliament were accordingly passed in 1700 and 17:JI absolutely prohibiting, 
with a very few .pecili.ed exceptions, the employment 0::: printed or dyed calicoes 
in England." 

Then it was said : 
"It is indeed very doubtful, had prohibitive duties not been imposed on 

Indian goods, whethel' the cotton mill industry in Enr;land eould e.er have I!lade 

• 
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• 
[Mr. Harchandrai Vishindas.] 

the progress which it did in the first half of the nineteenth century; in any c •• e, 
it is certain that owing to the political domination in India England was able to 
cripple ",ery seriously the great hand·loom industry of India." 

Haying done so, the next stage t'O which I refer ill 1874. F'Or fiscal purp'Oses 
it was iound necessary t'O imp'Ose imp'Ort duties 'On piece-g'Oods c'Oming fr'Om 
England, 3t per cent. 'On yarn and 5 per cent. 'On piece. g'O'Ods. This 
naturally created a gl·eat bowl in Lancashire and memorials were sent by 
the Manchester Chamber 'Of C'Ommerce t'O Parliament t'O inquire int'O this. 
'Che Duke of Argyll, wli'O was at that time the Secretary 'Of State for 
India, sent these mem'Orials t'O the G'Oyernment 'Of India f'Or investigati'On 
and rep'Ort. The :Manchester Chamber of Commerce found-a very 'Opportune 
time here, because at that time Mr. Gladstone's administrati'On, which 
was very unP'OPular, was t'Ottering ; it was f'Ound that there W'Ould be an 
electi'On very s'O'On and the Lancashire V'Ote W'Ould be a very valuable 'One ; 
and S'O it happened that l'Ots 'Of Conservative members pr'Omised their 
~upp rt t'O Lancashire and the result was that when the Government 'Of 
India sent their rep'Ort t'O the H'Ome G'Oyernment t'O say, in resP'Onse t'O the 
Secretary 'Of State, that really there was n'O justificati'On f'Or the ab'Oliti'On 
of these imP'Ort duties, the H'Ome G'Overnment insisted, with the result that 
Lord N'Orthbrook, wh'O was a very c'Onscienti'Ous and just Vicer'Oy, was 
'Obliged to resign rather than t'O submit t'O this dictati'On. Well, Sir, as 
y'OU are all aware, L'Ord N'Orthbr'O'Ok was-succeeded by L'Ord Lytt'On, wh'O 
was 'Of a different stuff alt'Ogether, and f'Or his Finance Member he had 
Sir J'Ohn Strachey, who was, acc'Ording t'O him, a c'Onfirmed free-trader. 
Well, Sir, the l'Ong and sh'Ort 'Of it is that these duties were ab'Olished. The 
next stage is when these duties were reimposed. But at the time 'Of the 
ab'Oliti'On it was f'Ound that the G'Overnment 'Of India did a great wr'Ong to 
the pe'Ople 'Of India and t'O the piece-g'O'Ods industry 'Of India and also 
t'O the finances 'Of India, because at that time there was a great financial 
stringency 'On acc'Ount 'Of the :Madras famine and als'O 'On acc'Ount 'Of the 
Afghan war. S'O much S'O that 'One Member 'Of the Executive C'Ouncil made 
a very str'Ong protest against this imp'Ositi'On. As a matter 'Of fact, even in 
the Executive C'Ouncil there was a maj'Ority 'Of members against the ab'Oli. 
ti'On 'Of these duties, but Lord Lytt'On 'Overruled them under the P'Owers 
which are n'Ow kn'Own as P'Owers 'Of certificati'On in the interests 'Of the 
peace and tranquillity 'Of India. But, Sir, there is 'One significant remark 
made at the time by Sir J 'Ohn Strachey which is W'Orthy 'Of c'Onsiderati'On. 
Bef'Ore I c'Ome t'O this remark of Sir J'Ohn Strachey I W'Ould li.ke to refer t'O 
one remark 'Of L'Ord Salisbury, the Secretary 'Of State f'Or India at the 
time. When this discussi'On came up in the H'Ouse 'Of L'Ords, he made 
the "f'Oll'Owing remarks in reply t'O those pe'Ople wh'O said that the interests 
of India sh'Ould be I'O'Oked int'O in the first instance : 

•• It is surprising to find the interests of the English manufacturers treated 
(in the debate) as matters of small account." 

Then, Sir J 'Ohn Strachey said : 
.. We are often told that it is the duty of the Government. of Inrlia to think 

of Indian interests alone and' that if the interests of Manchester suffer it is no 
aft'air of ours. For my part, I utterly repudiate such doetrines; I have not ceue4. 
to be an Englishman because I haye spent the greater part of' my life in India 
and have become a member of the Indian Government. The interests of Manchester, 
at which foolish people sneer, are the interests not only of the l{J"eat and intelligent 
population engaged directly in the trade in eotton, but of milliollS of EngliBhmen. 
1 am not ashamed to say that while I hopc that I feel as strongly .. any man the 
duties whil'h I ~ to India, there is no higher duty in my eltimation than that 
which lowe -to my own country." 

• • 
• 
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So Sir here is a man who is not ashamed to state that, although he 
is a m~m e~ of the Indian GO"ernment, he is quite prepared to sacrifice 
the interests of India. to those of England, because that is his country. 
Now Sir I do not know whether there i~ any such statesman now who 
will be p~epared to utter such remarks ~~ause I am. quite sure ~ will be 
afraid of being jumped at by our SwaraJlSts and bemg tom to pieces for 
making any such utterance. (Honourable Members: " He will be attacked 
by all.") • 

Now, Sir, I remember having read that at the time of his death young 
Pitt cried out" my country, my country". I think that is a very laud-
able cry, but I also think that Englishmen who reside, in India and who 
are T'Jembers of the Government in India, when crying like young Pitt 
" my country, my country ", should mean India anI! not England. But 
I am sorry to say that the Engliijhmen who come here, whether officials 
or non-officials, find a very fleeting interest in India and sometimes do 
not care to look after the interests of India except when they are identical 
with their own interests. I remember a veterinary surgeon informE'd 
me that he had discovered a cure for the glanders and pharcy disease of 
cattle. So he reported to his chief, who said that he did not want that 
di~c 'cr  because it would interfere with the trade of his countrymen' in 
hicleti and skins. From this you will see the length to whieh this Englillh 
patriotism is carried. And that is the re8,,'lOn ~' these duties were im-
posed at the time. It was said that, if such considerations had not weighed 
lIith those who were in the Government of India at the time, these duties 
w.:>nloi not have been abolished. That was the time when there was a 
question only of the removal of the duty that had been imposed upon im-
ported cotton goods. The true history of these excise duties begins from 
1894. First of all, a countervailing duty was imposed upon yam in 
18~4. In 1894 it appeared that the exigencies of finance were such that 
it was very necessary to impose duties on imported piece-goods. But, in 
order to placate Lancashire, Sir James Westland also proposed excise 
duties on yarns produced in India. But Lancashire was not satis1ied with 
this and the result was that-in 1896 these excise dutit>.8 were imposed. In 
fact, the summing up of the whole legislation comes to this : 

" In 1879, cotton duties were surrendered. In 1882, all import duties, except 
~n aalt and liquors, were repealed. In 1894, import duties were reimpc;sed, and 
an uciae duty was imposed on such Indian goods as competed with Lancashire 
COods. But the surrender of 1896 went farther and deeper. It imposed an excise' 
4utr on all cotton goods produced in India." . 

Now, Sir, it was distinctly stated by Sir James Westland that it was not 
becauHe this excise duty was considered to be good on its merits that 
the Goyernment of India imposed it, but it was in obedience to the dieta-
tion from home and in the interests of Lancashire that it was done. But 
Sir J urnes Westland at that time considered himself to be quite helpless. 

Now, Sir, the next stage in the history of this exeist> duty is that it went 
on until the year 1911 when a Resolution was moved by 'Mr. (now Sir) 
Manpcltji Dadabhoy in the late Imperial LegislatiYe Council. That Reso-
lution was moyed with the object of putting a stop to this excise duty. 
That Resolution was defeated; but it was distinctly remarked eyen bv 
English pUblicists that, if the members of ermn~nt had been allowed 
to yote according to their crnscience, thnt Resolution would hsye been 
cllrl'ipd by a majority. N'ext, Sir, comes the staf1:e in 1916 when Sir Ibrahim, 
Bahimtullah moved a similar Resolution. At that time both the Finance 
Member, Sir William Meyer, and Lord Hardinge, the Viceroy made a 

L248LA ., ..4., 
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kind of promise that the Members should reiPain from pursuing that sub-
jeet further but they gave an assurance that as soon as the a~ was over 
lind as s ~ as the financial condition permitted; this question would 
be tai,en up and the request of the people complied ;yitll .. So l~uc  80, Sil"i 
thn\: Indian members who were mill-owne!'s t emse 'e~  lIke SIr Fazulbhal 
Currimbhoy, got upS:Ud asked Members not to pursue this question further. 
Thi" is what Sir l<'azulbhai Currimbhoy said then· • 

" We feel encouraged that the Govt'rnment of India is with us in this matter 
and is fighting our cause with all the weight of its position and authority. I would 
not erubarrllB8 such a powerful Ilnd earnest champion with ill·timed controversy 
over this Question. Go\"ernment has the moral 8uPllort of the whole country .. <?nr 
Oongresses' :md Industrial Conferences have repeatedly demanded the abohtloD 
of this Excise Dutv-non·ofiicial members of this Councll have before now echoed 
the feeling of the country. When the. ~ar ceases, t er~ will be no lack of pp rtun~t  
to expre88 on .. e again our united OplnlOn .on the subJect should such an e pr~881 ll 
of opinion be found necessary. I accordmgly hold that no good purpose w1l1 be 
served by agitnting the point now." . 

'rhat was, Sir, in 1916 and it is 1924 now and still WE' do not see any signs 
of improvement. 

'VeIl, Sir, it is said that "promises like pie crusts are 
mane only to be broken." If this is the case in tbe present instance I 
haye nothing more to say except that I had always thought that rr mi~es 

were made to be kept. 
Xow, Sir, there are cogent' and palpable reasons why this excise duty 

shonld not remain. Government know tho'ie reasons and ha,·e admitted 
thE-m. In the first place, the cotton industry of India works under a 
very great a~dicap. When an Indian mill is &tal'ted, as compared with 
an El1/tlish mill, in the first place the total debit of the Indian manufac-
turer stands close upon Rs. 70,000 yearly as agaiEst nil for the Lancashire 
llWllufaetnrer. Then, Sir, upon that you imp ~e this excise duty of 3i 
per cent., lli ~  totals another Rs. 1,50,000 per annum, swelling the debit 
of the India!! mill-owner to over Rs. 21 Iak!!s recurrent annually. So the 
effect of retaining thi'i excise duty is not only tent you aliow the competi-
tion that already exists ,"ery unfavourably again<;t the Indian mills, but 
the unfavourable circumstance is enhanced by the imposition of the excise 
duty. 

That i~ one consi(1cration. Then there are various rcas n~  which 
'militate against this excil<e duty, namely, that in t ~ fir"t place it violates 
eyery principle of excise taxation. There is no other country in the world 
where a similar tax on any industry if> imposed, unless such an industry is 
a State monopoly as the match trade in France and the manufacture I)f 
Halt in this country. Besides, this duty is unfair and inequitable. It is 
against the latest declaration of Go.emment in pursuance of the Fiscal 
CoJItmil;sion's recommendations to gi\"e protection to India. 

Now, Sir, the two great objections raised agaiDst the abolition of this 
excise duty were summed up in the speech of Mr. Bell delivered last 
March when this debate was inaugurated. One is th8,!; a deficit of 2 crores 
would r~sult  .. aI!-d .it would be necessary to find those 2 Cl'ores. The reply 
!o that IS tha. It I~ very easy for Government to manipulate the finances 
m such a manner as to find these 2 crores. We are bUdgetting for 130 
crores, of which, if you exclude railway finance estimated at 30 crores 
there still remain 100 crore:'1. ' 

Mr. President': Order, order. The Honourable Member is emharking 
Oft a very large subjec!, and I think I had better warn him that his time 
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is drawing to a clo:-e. (1'he Honourable Sir Basil Blackett: "Hear, 
hear. -") .. 

Mr. Barchandrai Ytah;I!.das : Of course this would please the Honour· 
able Sir Basil Blackett who shouts" Hear, hear ", because he will not 
be able to reply to my arguments. 

The other poin! made by Mr. Bell was that the hand-loom industry 
would be aftected. That theory has - been exploded by the Honourable 
Mr. Kasturbhai. As regards the 2 crores I said that that could be very 
easily adjusted. At any rate it is not a question which cannot be solved 
in course of time. I dare say if Government were good enough :0 abolish 
the excise duty, we eould very easily come to some understanding. In the 
case of readjustments, there are sure to be some demands which are 
likely to lapse, as, fOl· instance, the expenditure on new Delhi, which will 
shortly be done away with, and so on. 

I will conclude now with only a short story lasting for one minute. 
There was a Professor in an Indian College who was lecturing his students 
on the immorality of any Government taxing the industries of its own 
country ; and he also said that it was the duty of every Goyernment to 
protect its own industries. Then a student got up and said: "But your 
Government of· India is acting entirely contrary to that." The Professor 
hung his head and simply said, " My dear fellow, poHtics should not be 
discussed in a class room ". 

Mr. Prtsident : It will simplify the debate if I indicate to MemberIJ 
the course the debate should take. Honourable Members will observe that 
the Resolution itself is strictly confined to the fiscal treatment of a parti-
cular industry; tbforeio1'e, practically, all 1111'. Joshi's amendments are 
out of order, except parts of (b) which are a little difficult to di'>Cntangle 
irom the rest. 

The second half of Dr. Lohokare's amendment is also out of order. 
The part where}t is proposed to reduce the excise duty is in order. 

No.3, Khan Bahadur Sarfaraz Hussain Khan's amendment proposes 
to make a small change in wording, substituting the word" immediate" 
for the word" early". . 

No.4, :Mr. K. C. Neogy's amendment, is of the greateSt !)ubstance, 
because it proposes to omit the second half of the Resolution and therefore 
raises not exactly a negative but an alternative suggestion to the Resolution. 

The next amendment by Khan Dahadur. Sarfaraz Hussain Khan will 
be covered by the :lebate which will arise on Mr. Neogy's amendment. 

The next will only arise if Mr. Neogy's amendment is defeated. 
1\Ir. M. K .. Acharya's amendment, proposing to raise the customs dutY 

on imports by 5 per cent. all round h clearly out of order. 
The same remarks apply to the amendments of Dr. H. S. Gour, Haji 

S. A. K. J eelani ahd Seth C..ovind Das. 
Honourable Mp.mbers will realise that I cannot allow a debate arising 

out of a restricted Resolution of this kind to develop into a debate on the 
whole fiscal policy of the conntry, which would be the ease if I admitted 
these amendments. 

Mr. J[. O. Neogy (Dacca Division: Non-Muhammadan Rural): 
Sir, I beg to move: 

C c_ That all the words atter the worde • Indian Fieea} Commiuion ' be omitted. J' 
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The House will realise that this Resolution rp,ises two distinct issues. 

The first is about the abolition of the cotton excise duty, the, second is 
an inquiry into the present condition of the cotton industry so as to find 
out whether it deserves protection, apart from the abolition of the cotton 
excise duty. Well, so far as the first issue is concerned, Indian opinion 
is practically unanimous in support. of it, and t ~re may be Members of 
this House who are prepared to support the first issue but may esi~a.te 
to give their unstinted support to the second. In this view I think that 
it will be better, in the interests of the main question that we are now 
discussing to circumscribe the scope of the debate and leave the 
second portion of the Resolution to be debated on some further occasion. 
I will therefore request my Honourable friend, the Mover of this Resolu-
tion, to accept my amendment. 

I recollect Mr. Bell trying to make out a strong case in favour of 
the retention of the excise duty on the ground that it acted as a pro-
tection to the hand-loom industry. I believe his has been the only speech 
so far that has pleaded in favour of the retention of this unjust impost. 
I was therefore very much interested to read a copy of a letter which 
our late colleague, :Mr. Bell, in, his capacity as Director of Industries, 
B m a~  has addressed to another former colleague of ours, Mr. 
)fanmohan Das Ramji. The letter is dated Bombay the 2nd May, 1924, 
-and there Mr. Bell points out that it was not his intention to support the 
retention of these duties on the ground that they acted as protective 
duties so far as the hand-loom industry w.as concerned. This is what he 
-says: 
"I hope that my speech has not been interpreted &8 a suggestion that the 

.at per cent. duty should be retained as a protection of thc hand-loom. I certainly 
)told no such vicw." 

This statement of !th. Bell's clears the ground very considerably. 
Now, Sir, so far as the hand-loom industry manufactures from fine and 
imported yarn', I do not think iny Honourable friend Sh-Charles Innes 
will contend that these duties act as a protective duty to that industry. 
And coming as I do frol!l Dacca, I am in a position to state that, so far 
as the finer kinds of cloth woven with the help of hand-looms are 
eoncerned, they will not at all be affected by the withdrawal of these 
duties. Then as regards the coarser kind of cloth, which are manu-
factured by hand-looms, I believe Bihar manufactures a very large 
quantity of coarser cloth with the help of hand-looms, and I am assured 
by my Honourable friend Mr. Gaya Prasad Singh that that industry 
in Bihar will not also be affected if thesc duties were removed. 
We must remember that the manufacturers of the coarser kinds of 
cloth use very largely Indian yarn, the surplus which the Indian 
mills cannot consume for their own purposes, and in that view of the 
matter it will be seen that if, as a result of the removal of these duties 
the cost of production of the Indian mill yarn is reduced, the hand-loom 
industry in India, in so far as it utilises the C(Jarser Indian yarn, will 
also be greatly benefitted. I yield to none in my desire to see the hand-
loom industry established as a large cottage industry throughout India, 
and therefore I submit that Government should give their earnest con-
sideration to the recommendations of the Fiscal Commission with 
regard to giving some direct protection to this industry. My Honour-
able friend Mr. Kasturbhai Lalbhai has already pointed out that, when 
we come to the tariff schedule, we find that the duties that are at 
present levied on the parts of machines which are worked by manual 
.or animal labour, which of, course include all parts which 
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are '118ed for and-l ms ~  are· subject to a high duty of 15 per 
cent., whereas the parts" of other machinery, including the 
power driven cotton mills, are subjected to the duty of 21 per cent. only. 
I think it is up to the Governmetrt to reduce the duty on the parts of 
the hand-loom machines. Furthermore they should consider the question 
of the abolition of the import duty on yarn, and. in that way they can 
help the hand-loom industry a great deal. Now, Sir, I am Ilware that 
the main argument on the Government side will be that we are not in 
a position to sacrifice this large revenue that is at present derived from 
the cotton excise dut~s. The argument comes to this, that although 
this impost was initiated for other than revenue purposes, and although 
the continuation of this impost' cannot be justified on economie 
grounds, this has got to be continued because my Honourable friend 
Sir Basil Blackett cannot afford to do without it. I thought that my 
Honourable friend was very anxious to investigate the incidence of 
taxation in this country and to find out whether any particular impost 
weighed unusually heavily on the poorer classes, and it was with that 
view that he initiated the taxation inquiry, about J ~  we hlld a 
discussion only very lately. I therefore hope that my Honourable 
friend, when he finds that Indian opinion is unanimous in condemning 
this impost as unjust and iniquitous, will find no di 1i:~l:It  ill aLolish· 
ing these duties altogether. 

The Honourable Sir Basil Blackett: What is the substitute 1 

Mr. K. C. Ne.ogy : Substitute l That is for you to find out, not 
for us. Well, I want to test this argumeBt a little furt&C'l'. The Cotton 
Excise Act, in its all-pervading incidence, includes even that small, 
struggling industry, the cotton hosiery industry. I do not think my 
Honourable friend derives any very great revenue from that source, 
and yet what is the position Y  . There is a struggling cotton 
hosiery industry in Bengal at the present moment. I took some care 
to inquire into the history of this industry, and I find that in the yt'ar 
1906 Bengal started this industry mainly for the purpose of manufactur. 
ing socks, but the. industry died out in a few years. In 1915, taking 
advantage of the high prices during the war period, this industry 
revived and about 60 concerns sprang up in Bengal, out of which 
only 15 survive at present. The total capital invested in th{:se c n~ 

ccrlUi will not, I believe, exceed even 10 la ~ Some of these are 
driven by power and some are. worked by manual labour. We find that 
since 1922-23 the general tariff was raised from 11 per cent. to 15 per 
cent. and the tariff on cotton twists and yarn was raised to 5 per cent.· 
from nil, with the result that this industry, which utilises imported 
yarn, as also imported cloth for thc purposes of plaiting and other 
processes. involved in the manufacture of under shirts and vests, has 
been handicapped to a very large extent. And on the top of that the 
cotton excise duty of 3-1 per cent. was put on with effect from 1923-24. 
This is an instance of an unjustifiable system of double taxation and 
what is the result T We find that t ~s industry is struggling a~d to 
keep its head above water, but it cannot hold its own against the cheap 
imports from Japan. The competition is not at all with the British 
manufacturer because that is of a much bett.er quality and c m~ 
mands a much higher price. 

I find that in 1921 the total value of cottOIl hosiery imported into 
Iadia waS over 73 lakh.. In 19H. it was .~ er11: lakhH. In 1823 it 
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'Was over 96 lakhs ; but out of this large amount the United Kingdom 
contributed in 1921 only 7 lakhs ; hi 1922, 2,78,000 ; ill 1:)23, 3,64,000 ; 
and Japan came in for 48 lakhs in 1921 ; 56 lakhs in 1922 and 78 lakhs 
in 1923. So with the imposition of this duty with effect from 1923-24 
Governme.nt a1"e only making things much easier for the ,"{apanese com-
petition and are helping to kill this infant industry in Bengal. I 
should like to know what is the net amount that Government derive 
from this ~ source of revenue. Now, Sir, while talking of our' revenue 
position I find that our former colleague, Sir Jamsetjee Jejeebhoy, 
speaking at a Bombay meeting, observed as follows: . 
"We shall be tol[l by an agonised Finance Minister that the Government 

can HI spare a couple of crores and that he does not possess the purse of Fortunatus 
or the lamp of Alladin. If Sir Basil Blackett owes certain duties· as keeper of 
the .King's purse, he as member of the Indian Government owes other duties equally 
insistellt t.o the people of this country. Even allowing in full for the paramount 
need of rupees, annas and pies, there would be a morality about a budget minus 
the excise duties which would be none the less an efficient budget, as it would swell 
the credit side of Government's prestige and save it from moral bankruptcy." 

I have no doubt that my Honourable friend cares for the moral aspect 
of his Budget quite as much as for the financial, and if I find my 
Honourable friend going into a different lobby than myself it will be 
because he has no option in this matter. And in this connection I 
may quote what Mr. Austen Chamberlain said to a Lancashire deputa-
tion: 
" You are not asking that you shall be preserved from a special disability 

imposed on you alone of British traders competing in India. You are asking that 
you shall have preserved to you a special position of privilege which has not been 
accorded to any other British trade. If t.o-morrow I gave the order that a counter-
vailing duty be imposed, not only no . Indian in the Legislative Council would vote 
for Buch measure, or abstain from voting against it, but no British official would 
vote for that measure, except a8 the result of instructions, because it was his duty 
and he was left no choice." 

If I find Goyernment seriously contesting this Resolution I· will con-
clude that they have no choice in the matter and that they have their 
instructions from abroad. 

The Honourable Sir Charles Innes (Commerce Member) : Sir, for 
the second time this ~essi n it is my pleasant duty to congratulate the 
Home on a change of heart-I believe that is the correct technical tenn. 
A fe" days ago I had the pleasure of complimenting my Honourable 
friend opposite on his changed outlook towards the late Legislative 
Assembly. To-day I have the pleasure of congratulating the House upon 
their changed outloQk in regard to this economic question. I had always 
understood, Sir, that the :flame of India's indignation against this cotton 
excise duty burnt very fiercely. Sir, in March last that :fla~e had died 
very low. Now, fresh fuel has been added to the fire. I will not offer any 
explanation of the reasons. It may be the propaganda which has been 
carried on by the Bombay Millowners' Association or it may be another 
cause ; but wha.tever the cause I am delighted to see that this House is 
now prepared to settle down and consider this very imp rt~t question . 

. Now, Sir, I do not propose to go into the past history of this thorny 
and vexed question. I do not think there is any reason why I should 
occupy your time or my own in doing this. The history of this question 
is stated in the fullest detail in the Indian Fiscal Commission's Report. 
It has been repeated by the H0;t0urable Mover of this Resolution. It ~ 
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been repeated by :Mr. Harchandrai Vishindas. Therefore, Sir, I do not 
think I need travel oVSlr the ground again. But there is one thing I should 
like to say and it is this. I say that there ii! no Britisher in India who 
does not regret that this tax was ever put on, and I say with confidence 
that that is the feeling of everyone of us on this side of the House. Also, 
Sir, I should like to say that we on this side of the House recognise that 
there is a nktural desire on the part of Indians that the Cotton Excise 
Duties ~ct should di:;2h)ear from tlw fa~e of the Statute-book. But', Sir, 
I must safeguard myself. I do not wish to be misunderstood. I regret' 
very much that this tax was ever put on because I believe that the tax has 
done us great political harm ; but I am not prepared to go further and say 
that I believe that this tax has seriously harmed the Bombay cotton indus-
try. Let me give the House some statistics. I am aware that the statistics 
are familiar to this House, but at the same time they are necessary for the 
purposes of my argumeJJ.t. Also, Sir, I sould be sorry to disappoint my 
Honourable friend, the member for the Indian Merchants' Chamber, who 
,  I sl~e is at once beginning to take notice. The excise duty was put on 
in 1896. Between 1896 and August 1923 the number of mills in India 
increased from 167 to 323. The capital increased from 13! crores to 43 
crores. The looms increased from 37,000 to 145,000 and spindles from 
less than 4 millions to approximately 8 millions. (Mr. Jatntlada.s M. 
Mehta: "It might have been more.") That, Sir, is a record of which 
any industry may be proud. lam quite well aware, Sir, that the Bombay 
Miilowners' Association discount those figures. They say "it is per-
fectly true that this industry has progressed very much," but they go 
on to say " had it not been for this excise 'duty it might have progressed 
still further," and they ask us to compare with the progress of the industry 
in India the progress of the industry in Japan and China. Well, Sir, 
I shall have something to say about the progress of the industry later On. 
In the meantime what I say is this. This tax, this 3! per cent. tax, is so 
small that I do not believe that it has hampered to any appreciable or 
material degree the progress. of the industry. It might be different 
of course if th> Honse were to say that had protection been put on earlier 
the industry would have progressed faster. That is quite possibly an 
arguable point .. But the answer to that is this. The statistics ttat I have 
given you are proof positiye that this industry did not require protec-
tion-and I think I am justified in saying that, until a few months ago, 
not eycn lhe Bombay l\Iillowners eyer asked for protection-that is certain-
ly the evidence they gave before the Fiscal Commission. Moreover, Sir, 
the fact is this-unaided by protection and in spite of the slight handicap 
of this excise duty, this cotton mill industry in India has reached its 
present heights. It is the stronger and the better industry for having 
reached those heights without any aid from us. Protection, Sir, as the 
Bombay Millowners' Association themselves have said h; a homroopathic 
medicine which should be taken in very small and discriminating doses. It 
is a bad thing in itself. It is a thing the use of which may be justified 
in certain eircumstances. • 

Now, Sir, let me come to this Resolution. The first part of it argues 
that we should take early steps to abolish the cotton excise duti. The 
second part argues tha,t there should be an examination of' the need for 
protecting the industry. That is one elementary fact that I wish to point 
out, that is, that if the first part of the Resolution is accepted namely an 
early abolition of the excise duty, the ,immediate effect of it 'Will be that 

) 
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you will increase the protection now enjoyed by the cotton mill industty 
kom. 7! per cent. to 11 per cent ; and that possibly is the reason why the 
Hononrable Mover of this Resolution will have nQ difficulty in accepting 
the amendment moved by my Honourable friend, Mr. Neogy ; that is to 
say, the Bombay millowners and the other millowners in India will certainly 
raise no objection if t ~s House increases the protection tl),ey now enjoy 
from 7i per cent. to 11 per cent. But, Sir, that was not the intention of 
the'lndian Fiscal Commission when they proposed that the claims of this 
industry to protection should be examined by the Indian Tariff Board. 
What they suggested was that we should wipe the slate-I believe that 
we owe tllat phrase to my Honourable friend opposite-and abolish the 
cotton excise duty. They recognised that  that would involve a sacrifice 
of something like Rs. 2 crores ; and therefore they suggested that after 
having wiped the slate we should refer the whole matter to the Tariff 
Board for examination, so that the Tariff Board might decide how much 
protection this industry required, and they then went on to say : 

" If the rate of <'Iuty thus determined is sufficil'llt to meet the revenul' necl'S-
sities of the country no question of all excise duty will arise. If on the other hand 
the Government hold that their revenue requirements make it obligatory to levy 
taxation on cotton cloth in excess of this amount, it will be necessary for them 
to formulate proposals in accordance with the principles we have explained and to 
lay those p£oposals before the Legislature. That body will then be in a position to 
decide the real point at issue." 

They went on to say that they had the tullest confidence in the Legis· 
lative Assembly. If we required more revenue then the protective duty 
would give it to us ; they led us to understand that the e iati .~ Assembly 
would make no difficulty about restoring the excise duty. Well, Sir, that 
was the very attractive programme drawn up by the Indian Fiscal Com· 
mission. But we all know, -Sir, that the roseate hues of early dawn fade 
soon away. Those roseate hues faded away when the last Legislative 
Assembly passed out of existence. Now, Sir, the storm clouds have come 
over and we have got another IJegislative Assembly ; we have got a new 
race in this Assembly which knows not' Joseph-I mean of course the 
stalwarts of the late lamented Democratic Party. If my Honourable 
friend opposite will not mind my saying so, this Legislative Assembly is 
not exactly distinguished for meeting the proposals of the Government in 
a spirit of co-operation and sweet reasonableness. That programme there-
fore of the Indian Fiscal Commission has passed into the ewigkeit-or 
at any rate out of the realms ot' practical politics. But I propose to ex-
amine this claim for protection on the part of the Bombay Millowners' 
Association. I do so for various reasons ; and olle of them is this. The 
Bombay Millowners' Association in a published representation to the 
Govel'nment of India have made a formal application to us for protection. 
Now, Sir, if I may say so, I have the very highest respect for the Bombay 
lVlillowners' Association. They are a body of business men who stick 
almost entirely to their business, and if they do venture into politics, they 
generally do it purely for a business end. -(Laughter.) A1JY representa-
tion which the Commerce Department of the Government of India get" 
from the Bombay l\Iillowners' Association requires the most careful COll-
sideration. Consequently, Sir, at. the beginning of April, when by a 
surprising chance I had four d~ s to myself, I devoted those four days 
to as careful a study 88 I eOuld make of the claim for protection by t~e 
Bombay Millownen!' 'A.s8ociation and I'propose; if the Ho'tl!le will indulge 
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me so far, to. let them have the results Qf my examinatiQn. I am afraid it 
will mean the HQuse fQIIQwing me into. SQme rather dull figures ; but this 
matter is a very impOJ,tant Qne, and I hQpe the HQuse will listen carefully 
to. what I have gQt to. say. As the HQuse knQws the present PQsitiQn is 
this. The mill industry in India has a prQtection o.f 5 per cent. in yarn 
and 7i per cent. in clQth. No'\\', Sir, I pro.po.se to. take yarn first. 

I have here statistics Qf the amQunt Qf yarn available fo.r cQnsumptiQn 
in India in the three years ending 1914-15 and again in the year 1923-24, 
and I beg the Ho.use to. remember that the year 1923-24 was a bad year 
fQr the Bo.mbay millo.wners at any rate because they lQst two. mQnths' wo.rk 
owing to. a strike. I have calculated the amo.unt Qf yarn available f.or 
cQnsumptio.n in India by deducting expo.rts fro.m pro.ductio.n and re-ex-
po.rts frQm impo.rts. The results are as fo.llQWS : Qn an average o.f the 
three years ending 1914-15 the tQtal amQunt Qf yarn available fQr CQnsump-
tiQn in India was 541 milliQn lbs. Of that amQunt Indian prQductiQn 
supplied 92 per cent.-impQrts only 8 per cent. In 1923-24 the tQtal 
amQunt Qf yarn available fQr cQnsumptiQn in India was 613 milliQn Ibs. 
and Qf that amQunt Indian prQn.uctiQn supplied 93 per cent. and impQrts 
only ,7 per cent. 

NQw, Sir, hQweyer high a tariff wall you may have you will never 
stQP impQrts altQgether. I put it to. the HQuse that when yo.u have gQt 
yo.ur lQcal mill industry supplying 9:} per cent Qf the yarn used in this 
CQuntry it cannQt be pretended that there is any very strQng case fQr 
prQtectiQn. (An Honourable Member: ""What year, will yQU kindly 
say?") The aye rage fQr the three years eliding 1914-15 and the year 
1923-2~t se are the years that I have seleeted fQr cQmparisQn. 

Mr. KaSoturbhai Lalbhai: May I flsk the IIQnQurableMember 
whether the Bo.mbay MillQwners' AssociatiQn have asked fQr prQtectio.n in 
the case Qf yarn? They have no.t. 

The Honourable Sir Charles' Innes: They have asked fQr pro.tec-
tiQn o.f the industry. But I wish to. carry this matter a little further; it 
may be that taking the questio.n brQad and large there is no. case fo.r pro.-
tectiQn in the case o.f yarn. But I want to. carry it a little further into. the 
different co.unts. Between co.unts 1 and 20 Indian mills have matters 
practically all their o.wn way. In the last few years there is o.ne no.ticeable 
feature Qf the PQsitio.n, and that is that Japan .has been sending us a cer-
tain amo.unt o.f yarn o.f co.mlts between 16 's and 20 'so This impo.rt frQm . 
Japan began in 1918-19 and in ] 923-24 amQunted to. 12 million Ibs. I 
admit at o.nce that we in the CQmmerce Department have got to. watch that. 
As I say it it; quite Qf recent gro.wth, t i~ trade in 16's and 20's, and it has 
nQW reached 12 milliQn lbs. and we have gQt to. watch it. But the PQint 
to. nQtice is that in these co.unts, 16 's and 20 's, the Ind.!an mills pro.duced 
217 milliQn lbs. and so. there.again yo.u cannQt say that there is any need fo.r 
protection there. As regards 21 .~ to. 30 's .the PQsitiQn is exactly the same. 
Indian mills prQduced in 1922-23 209 millio.n po.unds. Impo.rts were o.nly 
5 millio.n po.unds. It is behveen 30 's and 40 's that the Indian pro.duction 
and fo.reign prQductio.n begin to. compete and Qf co.urse beyo.nd 40's mQst 
()f the yarn used in India is impo.rted yarn. But the millowners them-
selves. as Mr. Kasturhhai Lalhhal yerv pro.perly po.inted out, at any rate 
in their evidence befo.re the Indian Fiscal Co.mmissiQn, did nQt ask fo.r 
any pro.tectio.n in ~arn. On thc contrary they rather objected to. the im-
positiQn Qf any import duty on yarn Qn the ground that it might handicap 
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the hand-loom industry. It was put to them that they had to meet com-
petition above '~  lHlt they dptinitely went 011 t.o, sa~' t ll~ that was a 
question for the future aud that a>l regards present hHhan mlll~  many of 
them "'ere not organised to produce counts of yam above 30 's. 

Now, Sir, let me pass on to piece-goods. I have got some statistics 
here which I think }\'ill interest the House. In the three years ending 
1914-15, the Indian mill produetion in piece-goods aYe raged 1,173 million 
yal"ds. In the same period imports averaged 2,855 million yards. In 
1923-24, the Indian mill production had risen to 1,700 million yards and 
the import had dropped to 1,466 million yards. That is to say the Indian 
mill production had increased by 45 per cent., and imports had decreased 
by 49 per cent. Again, taking the amonnt of piece-goods available for 
the Indian market, that is to say, the Indian mill production les..; exports 
pl1lS imports less re-exports, on an average of the three years I have 
mentioned local production supplied 28 per cent. and imports 72 per cent. 
In 1923-24, the position was reversed. The local production supplied 52 
per cent. and imports supplied 48 per cent. Now, I should like to inclurle 
in these figures hand-loom production. Here. of course, we Iret more or 
less on to estimates. but it is comparatively easy to make a fairly reliable 
estimate of hand-loom production, if we pro,ceed upon the assumption 
that one pound of yarn is equivalent to 4 yards of cloth-that is the hasis 
adopted by Mr. Couborough. Now, we ,know the total amount of yarn 
available for consumption in India. If we com'ert that to cloth at one 
pound of yarn to four yards of cloth, and deduct from the total the 
kDown production of the mills, the balance represents hand-loom produc-
tion. Now, taking the periods that I have been using, in the three years 
ending 1914-15, the total amount of cloth available for consumption in 
India was 4,917 million yards. The hand-loom production was 20 per 
cent. of that; Indian mills provided 22 per cent., and imports contribnted 
57 per cent. In 1923-24. the total amount available for consumption in 
India dropped to 3,711 million yards, and this is a yel'y Nignificant fact 
to which I shall have to refer. Hand-loom production contributed 20 per 
cent., Indian mill~ 41 per cent. ancI import8 :38 per cent. 

That iN to sa~'  local production-mills plus hand-looms contributed 
. about 62 per cent. of the total amount of cloth available for consumption 
in' India. Now, I would li ~ to summarise the!o;C facts. 

As regards yarn, the Indian mills supply 93 per cent. of the yarn 
consumed in India, Japan is sending a relatiYely'small amount of the, 
coarser counts and these imports require wah-hing; but it iii absurd to 
say that any general measure of protection is required. The imports come 
mainly from the 'Cnited Kingdom and are of the finer count!!. The mill-
owners themselycs pointed this out in their eyidenee before the i~ caI 

mmi~ i n : ~d  so far from asking for any protectiol!. rather objectcd 
to the ImpOSItIon of a duty on yam. . 

A~ regards cloth: the In(lian mill prodlletion has increased by 45 per 
cent. SII?-ce 1914-15, Imports have decreased. by 49 per cent., and Indian 
production now accounts for 62 per cent. of the total consumption. 

As between Indian mills and import'!, the proportion is now 52 per 
cent. f,?r ~ e f r~er and. 48 per ~ent. for the latter. But here, again,-
and thIS .IS a pmnt I WIsh to brlDg out-the poRition is very much the 
j;ame as III respect of ,am. The imports come mainly from the United 
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Kingdom and these imports al'e of the finer qualities ot cloth, in ic~ tIle' 
Indian mill"! do not ordinarily compete. Thill fact has been admItted 
several times ; it was Iltlmitted by Sir Vithaldas Thackersey in this u~f  
and in his evidence before the I-'iscal Commission, and it was admitted 
by the millowners t emsel e~ in, that evidence. 'fhey said in their memo-
randum presented to the Indian Fiscal CommiSHion 
•• F'rom' tht'" preel'ding paragrnph& it will be ob.er\,ed that India ',I .ehief. COM-

petitor., both ill thl' bome mnrket nnll elsewherl', are Japan and the Umted I-Itates. 
of All1Criea. I  , - ... 

The filet of the matter is that, as between Lancashire and Indian mill,,; 
the field of competition is very small. Each has its own sphere. The 
lipheres overlap to a small extent, but the field in which they compete 

• is small. The main competition-and I think I am correct in l!8ying that 
it is the compctition that the mill industry in India fears most-is com-
petition from Japan. The United States of America have practically 
dropped out and the only serious competition which we get iii piece-good!o<, 
in the cIa!\!! of goods wbich the Indian mills ordinarily make. comes from 
.Japan. Now, ~n 1923-24, the Indian mills supplied for consumption in 
India 1,535 million yards of cloth. Japan sent 121 million yards. u~  

as between Indian mills and Japan, the former supplied 93 per ce,nt. of 
the consumption in India and .Japan lcs!! than 7 per cent. That is why 
I say the position in regard to piece-goods is practically the same as in 
regard to yarn. In t.hose clas:o;es of goods which the Indian mills produce, 
they have practically captured the whole of the Indian market. And it 
is only in those classes of ,goods that the mill industry in India has wliat 
is known in economic language as a comparative ad anta e~ Therefore, 
Sir, it is difficult to say that even a p,.im.a facie case has been made out 
for protection for the mill industry in India .. I ha,'e admitted that the 
matter requires watchigg in certain aspccts and you may depend upon 
it that we shall watch it e~- very carefully. And I wish to safeguarll 
myself in regard to one point. I reserve judgment as regards" hosiery ", 
Mr. Neogy devoted a lot of time to hosiery and I should like to. tell 
him that we han· that portion of the case nnd("r ("xamination at the present 
moment. Ther(" is another )loint I hav(" ~ t to make. The House mUilt 
understand that whether t ~' accept Mr. Noogy's motion or whether 
they do not, I rl'ser\'e the ri~ t in the event of this cotton excise being 
taken oft' or even earlier if necessary. to ask the Tarift' Board to examine 
the whole of this ease. Because you have ~ t to remember this. The 
proper thing to do is not merely to take oft' the cotton excise duty but 
also to reduce th(" import duty. That is the only way in which you can 
bring any benefit to the consumer in India. And therefore that is It 
case which mar require ("xamination by the Tarift' Board. whether in 
the event of the cotton excise d!tty ein~ taken oft'. the import duty 
should be reduced. and whcthl'r. in an~' branches of the cotton trade, 
hosiery, particular counts, lind so on. thl' industry requires protection., 
I may say that whf'n the millowners gave their evidence before the Fiscal 
f'ommis,o;ion. the only thin!rl'l for whirh t e~' asked for protection were 
hosiery, cotton blankets. and calico printing. And they said that, II~ 

regards the last two--eotton blankets and calico printing-their request 
was a contingent one--contingent on the progress of the trade. Now, Sir, 
let Die come to the cotton excise dut.y. In the public representation, made 
the Bombay millowners say that Lord HardingI' publicly pledged himself 
, to the necessity of the abolition of the cotton dutieS at the earliest possible 
date •. That, Sir, is not a correct quotation. The matter is so important 
. that I have brougW; an extract from the lpeech of Lord Hardinge in ordel" 
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to let the House know exactly what the assurance was. The exact words 
are : ( 
"Till' eXl'ise dut~  should for the present remain at its aetual figure and an 

aBsuranee giY('n that it wouhl b(' nbolish('d as soon as finanl'ial eOl1siderations 
permit.' , 

There is some difference between "at the earliest possible date " and 
" as soon as financial considerations permit". Now, Sir, the Government 
of India are a 'a~'8 being accused of finding some argument to justify 
the retention of the duty. 'l'he snspicion is always voiced that we are 
retaining this duty in the interests of Lancashire. I hope I have exploded 
that latter feeling ~' the fignres I have just given. I have pointed out 
that there is practicall~' wrr litle competition betweell Lancashire and 
India either in the matter of yarn or in the matter of cloth. l\Ir. Kasturbhai 
Lalbhai said that official memory in the redemption of pledges is apt to 
be short. :Mr. Ilarchandrai Vishindas said that the Government of India 
apparentl~  regarded promises as-{_4. Voice: "Scraps of paper.")-pie 
crusts made nl~' to be broken. \Vell, 8il', I d~n~' these statement,,; a s~ 

lutely. The fiscal history of the last few years shows how absolutely 
untrue these charges are. In the first place, the import duty was raised 
to 7~ per cent. in 1917 and to 11 per cent. in 1921 while the excise duty 
remained at 31 per cent. That does not look as if we favour Lancashire, 
does it? Again. the Hom;" knows perfectly well that the period that 
has elapsed since Lord Hardinge gave that pledge has been almost 
uniformly a period of deficit budgets. Sir Basil Blackett, speaking in 
this House in his first budget speech in 1923, pointed out that for five 
.,mccessiYe years the Indian Budget had been in deficit, and that the 
accumulated total of these deficits was no less than 100 crores. Now, Sir. 
that period of deficit budgets in the Government of India coincided with 
-a perlod of a s lutel~' phenomenal pr sperit~  for the mill industr~' in 
India. I have got the figures here. 

I Mr. Kasturbhai Lalbhai: What about Sir Malcolm Hailey's state-
ment in 1922 , 

The Honmble Sir Oharlea Innes: I will come to that later. 
Between 1905 anQ 1914 (this is Mr. J.A. Wadia's IItatement) both yeaN 
inclusive, the mill industry paid an average dividend of 10i per cent. 
on an average capital of ~ crores. In 1915 to 1922 both years inclu!iive. 
they paid an average dividend of 53 per cent. on an average capital of 
121crores, and they paid away in the 8 years ending 1922 a sum of over 
50 crores in dividends. 

, Mr. Kuturbhai Lalbhai : May I know what the jute mills paid 
out in Calcutta , 

The Honourable Sir Oharlea Innes: That has nothing to do with 
the question of cotton milL'!, Sir. 

. Thus. Sir, on the one hand, there were large deficits in the Govern-
ment of India and on the other hand you have the mill industry under-
going a period of absolutely phenomenal prosperify. Would it have bfen 
reasonable for the Government of India to say in those circumstances : 
" Now the time has come t.o fulfil Lord Hardinge's pledge_ Our financial 
circuDl8taiR'es now admit of our taking off tbis ta~ '" If we had ven:tured 
to put that ridiculou .. p\'oposal to the ladian Legislative A!lSembly, weuid· 
the Legislative AssemWy have considered it for a moment ,. Of e ~rse 
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they would not; and what is more, they did not. In 1922 the whole 
question of cotton excise duty W8.li open for di Scu~i n in this llou.;c. My 
Honourable friends Cij>posite might have proposed that  that cotton duty 
should be taken off, and had they carried that proposal, we would have 
been in great difficulties. But we could not stop them carrying that pro-
posal. Sir, what happened 1 Not a !Single non-official Member of this 
House ever suggested that  that cotton duty !Should be taken off in spite 
of the fact that it was open to them to do so. Mr. Harchandrai Vishindas 
has been talking about our pledges being pie crusts, but he never thought 
of doing so. Sir Vithaldas' ac e~e  never thought of doing so ; 
Mr. I\Ianmohanuas Ramji never thought of doing HO, and I claim, Sir, 
that in not taking off this duty up to thiS' date, we have behind us the 
full support of the Indian Legislative Assembly. 

Sir Pursbotamdas Thakurdas : That is rather a good turn to it ! 

The Honourable Sir Charles Innes : There has been reference to 
a pledge, Sir. I know the [ndian politician dearly loves to hasten a pledge 
upon the Government of India. The other day, Sir, I had a very good 
example of tllis. I said that we required certain powers in reser\'e but 
that we had no intention of making use of them at present. An Honour-
able Member opposite. Sir, missed out all about the necessity of keeping 
those powers in reser\'e but read out what I said about having no present 
intention of using those powers and then said that the Go\'ernment of 
India had pledged themselves that they would,not use tho!;e powers. And 
when I said that I had not giyen any such pledge, he said that my pro-
mises were not WOl til milch. 

:Mr. Jamnadas ltI. Mehta: That is not what I said. 

The Honourable Sir Charles Innes: Weli. Sir'. this pledge of Lord 
Hardinge of cour"p !<tands on an entirely different footing. It was a 
definite assuraJ1 ~e. He !;aid that when financi:lI. circumstances pern+itted 
this duty would be taken off. and naturally the Government of India 
must honour a pledge of that kind. But I beg the ns~ tt) "observe that 
since that pledge was made. circum!;tanees have changed in two material 
respect~. 'fhe first respect is that it is no longer within the power of the 
Executive Government to take off a duty. It require"! the assent of this 
House and also of the Council of State. Secondly. liIince Lord Hardinge 
spoke, another question has eeme into prominenee. namely, the question of 
provincial c ntri uti n~  and I helieve, Sir. that my Honourable Colleague 
on my right has said lDrre than onc!' that the finances of the Gdvernment 
of India will be ordf'red towards the reduction of these provincial QOn-
tributions. Thus, when the day of a permanent disp0Hable surplus arises. 
what will happen i., this, the Government of India aud this Legislature will 
have to decide between whether this disposable surplus should be devoted 
to thp abolition of the cotton excise or to the reduction of provincial con-
tribution!'!. 

Sir Purshotamdas Thakurdas: Not to rcdt.ction of import (IUlies 
on piece-goods !!! 

The Honourable Sir Charles Innes : J do not propose to attempt 
to-uay to decide that i",'>ue. I am getting too olel a hand in thil! A.. se'll l~

(Laughter)-to commit myself or the GilVel'nmen'-to anything until tbe 
need arises. Otherwil;,e, Sir. my Honourable friend Mr. Jamnadas Mdrta 
will read out what I have said and read into it -what I did notliaY. So, 
I propose to be '\'ery careful. I am lIot going to prophesy. I am not going 
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to say when my Honourable Colleague on my right will have this permanent 
disposable surplus. -and therefore, Sir, I propose Inerely to balance the 
considerations which this House will have to weigh when.the issue comes to 
be decided. 

Diwan Bahadur T. 'Rangachariar : Kot 110W? 

The Honourable Sir Oharles Innes: I first put the ease of the mill-
owners as I see it. .A!i I said just now, the l lill~ ners' Association and the 
cotton mills generally havc a strict eye to bUl)iness. This il) a very 
important matter to them because it means money, it means Ii crores of 
rupees into the bargain. (A Voice: " Into their own pockets?") Yes, 
into their pocket and the pocket of their shareholders, and being business 
men they put in the forefront of their casc their strongest argument, in 
fact, Twas ncarly going to say, their nl~' !strong argument. That is to 
say, they make this appeal to political sentiment and political feeling. 
I do not wish for a moment to depreciate in any a~' the h1rength of political 
sentiment or the importance which should be attached to it in a matter 
of this kind. But I do wish to point out that to some extent at any rate 
this grievance, which I admit to be a real grievance, has lost some of its 
forc(' in recent ~ ears. 'When there was a 3~ per cent. duty on imports 
and an e ui al~nt excise dut.\· und u tedl~' the mill indul>tr;:--in India had 
a verr real grievanrc. 'Vhen it was a [) per cent. import dut~  and 3! 
per cent. excise dnt~-. undoubtedly they had a grievance, but that material 
grievance  has been diminishing and now the Hous(' has got to remember 
that there is a gap of 7! per cent. between the excise duty and the import 
duty. ,md I think that ewn the millowner;,; them!;elves will admit that t e~

do not want morc protection than 7! per cent. I notice, Sir, that the 
millowners antI tlH'ir reprc!olentativcs in thi,; II u~e are apt to concentrate 
mainl~- on that ground just like Mr. Harchandrai Vishindas who devoted 
a great portion of his sp~ec  to the history of this question. I notice that 
these gentlrmen are apt to shy oft' the economic grounds becaul)e they 
realise that they are on weak ground I:eall~ . (.lb .. Kasturb/wi Lalbhai : 
"Not a bit.") Mr. Kasturbhai referred' to a statement made by Sir 
Malcolm a le~- in this House. 'Vhcn we read that speech we find that 
that begin!i in the following way. He pointed out that the days are past 
when m<."mbers of Government come down to the House and read out a 
carefully prepared and reasoned statement and that he was going to make 
some impromptu obseryations. Sir l\lalcolm Hailey was arguing in favour 
of a oJ. pe~' cent. increase in the excise dut~- and he did make that statement. 
But, Sir, I think my Honourahle friend opposite has forgotten that since 
Sir )Ialcolm Hailey made those statements we haw had a really authorita-
tive exposition of the whole subject in the Fiscal Commission'8 Report. 
Theoretieally the excise dut~  is sound enough. I would refer Honourable 
Members to paragraph 145 of the Report, page f\4. 'Vhat ~'  have got 
to remember is this: . 
.. In India, although about twoothircls of the ('otton (·Ioth ('01l9Ul11e<l ill 10e:lIlv 

produec<1, tb!' imports are the mnill factor detl'rmilling priel's. This fa!·t hus been 
clearly brought out ~  Mr. A. C. Couborough in the tablps and graphs uppendPd to 
his ~ tcs on the Indian Piece-Goods Trade. In the ('tlse of this ('ommodity, thprpforc, 
the estisl' duty falls on the prodneE'T who ia, howpver, able to meet it from the enhanl'ed 
price that he obtains for hia goodil owing to the duty on imported IIloth." 

If the House will apPly the financial canon quoted in paragraph 145 of the 
report, that is, tt~ canon laid down by Adam Smith that " every tax 
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. 
ought to be so contrived as to take out and kt-ep out of the pockets of the 
people as little as po8sible over and above what it brings into the public 
treasury of the Stat." you will find that there is a very strong theoretical 
justification for the tax and it is this. If you take off this tax to-morrow 
you will not reduce the price of piece-goods by one anna. The price of 
piece-goods will still continue to be determined by the import price, and 
the only re~ult will be that the cotton excise duty will still be paid by the 
-commmer in India but it will be paid to the millowners and the share-
holdt'rs and will not be paid to my Honourable friend, Sir Basil Blackett. 
That is the difficulty that the House is going to be in when it comes to 
decide this question. 

Mr. Kasturbhai Lalbhai : Will you kindly give the table prepared 
br Mr. Couborou!!h s in~ what is the difference between the price 
of imported piece-goods 3n(1 the price of piece-goods produced by the 
IndiHn mills? 

The Honoura.ble Sir Charles Innes: I think that the Honourable 
::Uembcl' has a right of replr later. I ar.l aware that the Indian mill-
owners and· their friends in this House mal.e statements that if the 
excil'e dut~  is taken off they will be able to reduce the price to the 
consumer. For instance. at this puhlic !nt'eting to \vhich )11'. 
Harchandrai Vishindas referred, Sir Jamsetjee Jejeebhoy stilted': . 

" Had there been no Exeise, the Illdiau millownf'r would 1I0t han' been ·put to 
the nel.'essity of ta('king this itl'1Il 011 to his cost sht'et and reeovering it from the 
eonSUDler, and in times of dt'pression and high pric.'es ht' would have been uble to 
eh(,lIpcn his ('ost by ::~ (,(·r (,Cllt. to th(' bl'llefit of his poor client .•• 

'Veil, Sir, I have had a lot to do with busines,'i men in my life, and I may 
say that I haye received the greatest as.'1istance from the business men 
in India, both Indian and Europeall. Throughout my time as Com-
merce Member they have been my guides, philosopher.s and friends. At 
the same time I must say that when you arc discussing with a usines.~ 

man a matt'er of busines,"1 in which there is money going, well, I have learnt 
by cxperience to look after mYllelf "ery closely indeed, and when. Sir. the 
Indian millowners and Mr. Kasturbhai tell me that if this dutv were 
taken ott, the millCJ.vners would promptly in a  fit of generosity and' justice 
reduce the price to the consumer, I take leave to disbelieve them. State-
ments of that kind must be received with a very strong pinch of salt. Let 
me prove that fact. I have devoted a great deal of time to this matter. 
I fear I have exhausted m;y time and [ am afraid I cannot go into it 
in great detail but, Sir, in 1913-14 there were very heavy imports of 
cloth into India Ilnd whpn we began the war we had r~' heavy stockM 
in this counh-r. The price of cotton was low. tht, price of cloth was 
low and it remained low till 1915-16. In 1916-17 the imports began to 
fall off, the prim· of cotton began to rise. the prIce of cloth began to 
rise faster. As time went on, the millowuers got the position more and 
more under control. Tht, imports fell more and more away. Thp. 
price of cotton rose fast. the prie(' of cloth 1"\)"'(' very much faster still. 
The high water mark of mill pr sp rit~  was reached in 1920-21 and 
1921-22. The imports we1'(' still Slll:lll and the pricr of raw cotton aver-
aged betwecn 3flR and 4-11 »t>r CRud;\', only a little oyer 30 per cent. 
above the pric(> of raw cotton in 19]3-H. But, Sir. the price of longcloth 
in 1913-14 was 10 anDBS and 3 pies a lb., and of cltaddars ten annas per ~ ard. 

In 1921-22 the price of longeloth was Rs. 1-I!J-4. or nearly three times t ~ 

priee of it in 1913-14. (Mr. Kasfllrbhai Lalbllai :  " What \\"os tht> prir.e 
of cotten Tit) It was 30 per ~ t. above-the priee in 1913-14. and the , 
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price of-cloth was three times, and that gives ~'ull some measurc (Mr. 
Kasturbhai Lalbhai : -, I challenge that statement"') of the profits made 
by the mill industry in those year,;;. Now, Sir, I brought out these figures 
so that the House may be under no misapprehensions about the state-
ment of Mr. Kasturbhai Lalbhai and of the millowners generally that 
if you take off this cotton excise duty the price of cloth will go down. 
It will Dot, because it is not business and it would not. be right that it 
should. I have no sentiment in this matter at all. The millowners 
are perfectly entitled to sell their cloth at the market price and their 
shareholders would call them to ac ~ unt if thcy did not. You cannot 
introduce sentiment into business. That does not alter the fact that if 
you take off this cotton excise duty and do-not reduce the import duty, 
the excise duty will be paid all the same, but it will be paid to the mill-
owners and not to the Government. I will not touch on this point 
any further. The other question which will have to be considered, is 
whether or not this House is going to bring about a reduction in the 
provincial contributIOns. W 6 have been told recently in committees !lnd 
elsewhere that diarchy is dead. I express no opinion on that point at 
all. But, Sir, if diarchy is dead, I hold myself that one reason why it 
is dead is that the Ministp.rs had never had a fair chance. And ,vhy 
did they not have it' Because they have never had any money to burn. 
It will be for the House to decide whether they should utilise the perma-
nently disposable surplus whenever it occurs in reducing these provincial 
contributions in order that Ministers in the provinces may have money 
to spend on edncation, sanitation aud the like or whether we should 
utilise this surplus in removing what I know is a grievanee on which this 
House and India generally feels strongly, namely, the removal of these 
cotton excise duties.- That, Sir, is the issue which will have to be decided 
when Sir Basil Blackett is able to say that he has this permanently 
disposable surplus. • 

Diwan Bahadur T. Rangachariar :  I am unwilling to interrupt my 
Honourable friend. Is that the only alternath'e! Can you not put 
.a super-tax on the profits of companies Y 

Mr. President: -The Honourable Member has invited the Honourable 
the Commerce Member to trench on ground which is out of order. 

The Honourable Sir Oharles Innes: I have tried to state my case as 
fairly as I can and I have also refrained definitely from offering any 
opinion oue way or the other, but I regret very much that I cannot accept 
this Resolution ill its present form, because it goes beyond the pledge we 
;rave. The pledl!e was that this duty will be taken off as soon as financial 
circumstances permit" and I do not think it is right for this House to say 
that we should take it off now. The question is one that will have to be 
decid~d y,hen financial considerations permit 

Sir Punhotamdas Thakurdas (Indian Merchants Chamber, Indian 
Commerce) : Sir, the House may have anticipated I rise to support c rdi81~ 

ly the Resolution that is before the House and also the amendment moved 
by Mr. Neogy. The Honourable the Commerce Member for once at 
any rate has spoken with approval of some Bombay merchants who 
attend to their business and do not mix themselves up in politics except 
when politics :dfect. their busin<-!s. llay I, Sir, point out to the Honour-
-able the Commerc.'e Member, or rather remind him of those good old day. 
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when the BombaY business men did nat at all take part in politics and may 
I ask him to bri"ng to his mind the result of t1l:at' The .result ~~s been 
that commerce in .Br~is  India i~ so much .mIXed up wIth pohtIcs and 
with such steps as tlie Government of Ind.la do take, n?t because the 
steps are good either for the c mmerc~ or mdustry of thIS country but 
because they are good for commerce and. industry ~me ere e~e. That 
opened the mind and the eyes of the In.dlan comm(':clal c m.mum~ . to the 
great nece,,;sit!, of men in commerce and mdustry takmg part m pohtIcs and 
taking part in legislative assemblies li~e this. Sir, no better e~ample 
(If that can be cited than the one that IS before the House. It IS wcll 
known and it is admitted that as far as the Union Jack is concerned, it 
has always followed British commerce and BritisiI trade. In fact the 
East India Company which laid the foundations of British supremacy 
in Indita started in India, Sir, on {'.ommerce and on industry. But perhaps. 
still better example as to why In:liar.fS in commerce and industry should 
·take part ill politics is giyen in a 1I0te by an e.c- ll~a ue of my HOll:)urable 
friend over there, the Honourable Mr. 'V. Stokes, who, writing in Ii minute 
on 13th March 1879, said as under : 

•• The proposed exeDlption of C'OttOIl if Dlade by II mere exeeutive order will 
reeemble what lawyers call a fraud OD the power; and t-here is, unfortunately, no 
Court of Equity to re)je'-e the people of India against it." 

It is, Sir, this Court of Equity, the want of which men in business is 
Inliia have felt acutely, that has made me take cognizance of all the poli-
ti{'Ri fnctors which may underlie any proposition. And I do not think that 
it is any humiliation or shame t.o admit that whilst I think commercially 
and whilst I devote myself to commerce and industry. I feel that I should 
be flliling in my duty to my country if I did not take cognizance of tbe-
pol-,li(,81 factors which go side by side with eommer('(' and industry anli 
which must either de\'elop it or tend to put it down. (Hear, hear.) I 
nppcal to this House to-day as the Court of Equity which Mr. W. Stoked 
said in 1879 was absent for India: I plead before this House not in the-
intl'l"l'sh; of rupees, annas and pies; I plead before this House in th ... 
illtl~I' ' ts of justice for India and in the interests of the fair name of India 
an:l, if I may add with the permission of my fripnd~ opposite, in the 
intcr.~stf  of the dignity of the Goyernment of India. It will be a long 
time IItill before we can call this Goyernment the Indian GDvernment. It: 
f<till ill the Government of India. But I am sure IIis Excellency Lord 
.mldin~ and my friends opposite still rctain their 8ense of self-respect 
lIfJ(\ that they will not hesitate to say the exci!;;e duty must go first and we 
will hide by side with our House look after the financial part as regards a 
suhstitute if required for financial purposes. I repeat what I said before 
tlU' Fiscal Commission, clean the slate: take off the e i~tin~ duty whieh 
W.IS )lut on at the dictation of Lancashire, the most selfish and wicked st~p 

('vcr taken by any Government, even by the British Government. That 
must disappear from Indian financial statements, and then we will talk 
alii to how to replace it. I expected that the Honourable the Commeree 
I~ll pr would have said th8t the Government of India are quite prepared 
to 8frrec that this should go; and then the House might ha,:e said •• All 
right. if the Honourable the Finance :Member ant~a substitute for it, 
we will consider it in a committee '''. (..4. Voiee: "Now the question 
should be put.) (Laughter.) 
Sir, the Honourable the Commerce :Member ref('rred. all the time to 

the millowners of Bombay and the cotton mills of Bombay. lamsUl'e 
he eOldd not ha\'e meant it, but· I think I wou1<l lih to complete the foU 

L248LA 1 B! 
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names of the interests involwd in this. It is tpe cotton spinning and 
weaving industry of India which includes not only Bombay filiUs but 
also those of ('awn pore. where I have not heard that a single Indian owns 
II cotton milL It include!> cotton mills in Madras and cotton mills in 
~aicutta. I think a good deal of prejudice which should have been avoided 
is being created by referring to the Bombay millowner wlio is alleged to 
be ~I't 'd~' and all the rest of it. I do not think there ir.; any idea of giving 
thi!' relief nl~' to mills in Bombay and Ahmedabad from which latter 
plllt'c my Honourable friend on m~' left hails. It is, therefore, only fair 
to ~:l  that the whole question ref~l'l  to cotton mill!> all over India, a W!j' 
respectable part of which is t -da~' owned by Britishers also. But unfor-
tnnately Bombay many a time has got to d,! the spMte work. and I assure 
the Honourable the Commerce Member that whether the millowner in 
Cawnpore and Madras joins the millowner in Bombay 01'110t, the mill-
0\\ ner in Bombay is determined upon not giving any 1"('st to the Government 
01 lnllil'. UJltil this obnoxious duty is off the Stlltnt~- . 

Sir. there is a wry dismal and a .er~  sad ist ~' lwhind this cotton 
exci>;e dut~ . which I am very glad the Honourable the Commerce :Member 
Ita" m:,de it unnecessar~' for me to dwell upon, by s:l~'in  that e er~' 

n·('itisher in Tndia now recognises thllt the dut~  was bad and unjusUy 
le,·if'tl. I nl~- wish he had !>aid that every Britishl';' in India is anxious 
that tbis duty should be removed as early as poss;b!l'. To that extent I 
call the remarks of my Honourable the Commerce ::\Iemher very disappoint-
ir.g pwn at this very late hour. Sir. The Honourable the Commerce Mem· 
hl'r refi"rred to protection for the cotton indust'I ~  .. Where does the que"-
tion of pl'oteetion come in? How can the Honourable the Commerce 
Memher talk of protection to thl' cotton industr~' wl!en that industry is 
8till groaning under the very obnoxious burden placed by this duty, 
whieh i~ unjust and inequitable, wicked, and all the rest of the adjectives 
that ~ ou can Ilpply to it. We want no protection ~ et. We first want. 
relie!: from this dut~  which was put on us not becauliP. the Government Of 
India approved of it, but against the Government of India at the dicta-
tion of somebody else. I do not think the oOttOl'. mill industry want any 
}:roleetion until they are given what is their dup and just relief. Sir, the 
Commerce Member also quoted figures. telling the House that .they were 
vl'ry dry and difficult to be followed and still trying to make out a case 
that since the war broke out, the p~ duct of Indian mills has gone up 
l.lnrl that imports have been reduced. I really wonder what is the inferenc(: 
that the Honourable the Commerce Member wants to be drawn from that 
bh.tp!upnt. Do I undel-stand him to· say or imply that those figures show 
that the Indian cotton industry is in nn ideal pm;ition ~ Surely if we have 
Y,mltiplied our mills, our spindles, and our looms from what they were 
beforc 1914. is that a thing which the Government of India look up to 
with any jeaJousy or with any disapproval? lIow much leeway has to be 
made up before India can supply all the demand in India for piece- d~  

snd if there is that leeway to be made up, is the Honourable the COlll-
mel'CC Member justified in complaining that despite this handicap of the 
ex,!ise duty, and despite the Government of India gh'ing no encourage-
ment tf? the Indian industry that the men engaged in the cotton industry 
have 8tood on their OIIVn and h8\'e built up the trade as they have T But, 
fiji', tbeir progres8 does not remove their claim bef('re this House to insist . . 
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u})on what is due to them. for freedom from a tax which wal; wicked in il:~ 
itwc"tion and which is wicked in ih continuation. 

~  Sir, we han'\again got in this matter another of thORe tactics 
--and J use the word without meaning anything objectionable about it--
that WI' have seen used by the Government benches when such questions 
COl:W up. The Honourable Member wound up, or very nearly wound up, 
his {':lse by saying that when the Honourable the FinaneI' :Member i/o; able 
to "IHll'e the mODE'Y, he will put the subject be[(lre the Hou!>e to 
d~l~iri~ whether they wllnt the excise duty off or provincial contribution..; 
i);f. What connection, Sk is therc between the two! And may I ask 
if tlw House is prepared even to tolerate HII' id,oa of touching this tainted 
money of cotton excise duty? (Laughter.) It is tainted money-tainted 
witho'lt the least doubt-in spite of the Honourable the Commerce Member 
laughing it ont, money which comes from the dishonour of the peoplt: 
oi India and' the dishonour of the Government of India. money which 
come" in spite of the Goycrnment of India sa:ring to the Secretary of St8;t6 
.. We will not havE' this mone:r". Look at the speeehes which are printed 
e~' pr fusel~' in this hook. There is not the least doubt abont it. aliI! 
I 11m really surpris!',1 at any .\Iember on the opposite bench saying thM 
he would recommend to the Honse to barter et ~t'n what is the jUl.;t 
duc of l\Iadras, till' Punj,.b and Calcutta and this wicked dut~- the illlmpdi-
ate removal f,Y which is the just due of the whole nation. of the people 
(If India as a whole irrespective of l'ro\'inces or irr,:'spectiYe of an~' other 
difTerllr.tiation. But. 8il'. is it not also thi.s that this House should insist 
cn the proYiJ'.cial contriillltions and remissions which ean be done owing to 
the retrenchments whi(·h haH' been made and whieh should continue tl) 
he lIlade 1/ TIll' other (,uestiol1 stands quitl' apart. Here.' I ceme. Sir, 
to anothl'r r~' di~mal aspect of the financial part of the British Go,'ern-
men! in India. Sir. the liquor excise was put on in order to check 9011-
sumption of liquor. '1'111' cotton excise i8 put on owing to dictation from 
IJaner-shire. Naturally. these duties go on incl'ca!'ing as population in-
creases Hnd as othl'I' flwtol'S contribute towards them. Wben Mahatma 
Gandhi says-and the)'(' has been agitation for it for ~-ears n( ~ -t at con-
sumptiOlj of liquor should be PIt down, we lI.re asked. to replal'" the l"evenue 
from it. We want to assert tbe claims of the people now that we have 
got this Assembly which is responsible to the tax-payer. I would like 
to )1oint out to m:.- friends opposite with regard to the financial part 
of thp. question that it i" no use the Honourable the Commerce Member try-
ing to 8('t off Madras and Bengal against what he thinks is the interest of 
Bombay alone. But I may assure him that it is not Bombay alone. It is the 
whole of India. Does be expect us to fight for the rt~m al of the excise 
duty amongst ourselyes! Let me warn the Honourable the Commerce 
lirembl'l' that w(' will not fight in that matter. I lUll sure Honourable 
l\iembe)'s 011 both sides of the Honse. both from Bengal, B m a~- and the 
PUll ;:rh will sa:.' with one voice that this obnoxious duty must ~  first. 
Ar:d. then. if the Honomable the Finance l fem ~r says that he still wauts 
10ne~'  I a~'lure him that we will ",it down and Nnsider what methooR 
can be devised in order to get the money. But we shall not retain t i~ 

duty fOl' the miserable rupees. allnas and pies, which it brings into tlte 
Indian treasury and which. I repeat. is tainted m ne~ . 

Panclit 8hamlal Nehru (Meerut Division: Non-llllhilmmadan 
Rural) : May I suggest. Sir, whether extra money can h.,. h.lJ ~  inert'us;-
ing the duty on imported cloth T 
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Sir Purshotamdas Thakurdas: Sir, the Honourable lIT. Neogy 
tliU11ght that the Government would not think or their prestige and 
would look at this question from the only asplect that Ule people of 
India can look at it, namely, the aspect of the national honour .md, 
I repeat the honour of the Government of India. But the spef'ch 
ddivered by the Honourable lfember opposite, who pre);i(les so ahly 
oyer the portfolio of Commerce anrl Industry, does not give one much 
hope that the Honourable :\Iember himself proposes to look at it from 
that very correct and the only reasonable point of view which the people 
of India demand. I am afraid. Sir, the insistence on presti~t~ may be 
asserted the wrong way. The fine sentiment of prestige may be worked 
in :1 wrong way if Government think that they imposed thi" duty on 
India in spite of their shrieks and in spite of the agitation in 1896 2nd 
1Ley now propose to keep it there in spite of anything thllt may be 
urg(,d, and that on one excuse or another against its removal. Sir, 
if this House claims to be the representative of the tax-payer ilno claims 
to be the protector of what is just and due to India, I submit that it ('an 
give only one verdict which will be that this duty mu);t go lirht, that the 
dutv cannot be considered on anv other consideration 81'0 that those 
.t ~r considerations which any Honourable Member pp s .t'~ ma~' h'lYe 
to urge will be considered on their own merits when that dutr is off ~ur 
"Statute-book. . 

I wish, Sir, to add one word regarding what my HOnOl]rnble friend 
opposite thought fit to charge my Honourable friend pepre ~ntin  the 
Ahmedabad Millowners here in connection with the greed of the cotton 
millowners. I wish to put to the Honourable the Commerl'e l\{emhcl' a 
Yery straight and direct question. Will the Honourable )Iember, when 
he gets up to reply, tell this House quite frankly how maHY merchants 
und how many industrialists during the war period have been foulHl to be 
t'rofiteering as badly, or at least equally, as the cotton millowllLrs T 
The eotton mill owners are not angels and they have ne"£,r claimed to 
be angels. They are as human as a.nybedy else. And, if : ~' ll  baR 
taken them to be angels, he must be a very great simpleton. 

The question is, will the Honourable the Commerce Member tell the 
House how many profiteers there are engaged in indUl;trie.i in India? I 
would remind him of one that I wrote to the papers about. Will' he 
tell us how badly the jute millowners of Calcutta profiteer"d .luring the 
WlIJ' period! The jute millowners bought their raw j11te at 45 per 
cent. of the index number of the pre-war index, and sold thdr mannfac-
hIres at a profit of over 200 per cent. (the figures are rough as I speak 
from memory). There could not have been a worse case of profiteering. 
Did the Government of India do anything to bring this under control T 

Mr. President: Order, order. I cannot allow this debat., to be 
made a competition between profiteers. 

Sir Punbotamdas Tba.kurdas :  I would not have referred to it at 
all, if the IIonourable the Commerce Member had not referred to it him-
.self. I would remind the Honourable the Commerce Member that if 
cotton industrialit;11i dirl profiteer ill India during the last war, there were 
man! others who I'l'ofiteered more. It is hardly fair to prejudice one 
parfIcular class f..nd not to mention others . 

• 
Mr. A. B. Lhjd : What about the export duty on jute goo(h T 

• 
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Bir PurIhotamdaa Thakurdaa : The Honourable· the President has 
elosed this discussion, otherwise I would have given you a reply, Mr. 
lJoyd. ~ 

I do not think this House, claiming as it does to repreHtmt the 
tax-payer, can afford to look at this question, in spite of any appeal which 
mv Honourable friend opposite has chosen to make to this House, 
in" any channel other than that of a great political wrong done to 
India. I still think it is not too late for the Honourable Member opposite 
to declare, on behalf of the Go\'ernment of India, that the Go\'crl1meut 
are prepared to take this obnoxIous duty off. They may clai'll that 
they are acting under orders, and I will not quarrel with them for that, 
but I expect them forthwith to declare to t i~ House that th£'y dgree 
that the excise duty must go. Then if they feel that the." would 
want the money to be replaced, let them say so. to this Honsi'. I for oIle 
am quite prepared to consider various alternatives that exist, a few 
of which I will detail and close my speech. 
If you are so fond of an excise duty . ."OU can have exeise but on 

the llecision of this House; and then too not only on COttN; hilt 011 silk, 
wool, leather. or' any other articles ."ou like; but that excise can onl." lIe 
at the dictation and command of this House. and rHlt at t he dictation 
of IJltDcashire. You can haw an increased dut.', on profits of industrial 
cone-erns if you choose to put further burdens on them. l~ast ,\'ear the 
Bl1mba." mills lost rupees one crore and seventeen lakhs and. i;aid one 
erore as excise duty. Does he not think that at any ratc is 1I burden 
from which the industry which is in his charge !'houl.:l be free ~ I 
appeal to this House in thc name of the national honour of Illdia to pass 
thik Resolution unanimousl.". 

ELECTORAL ROLLS OF THE COUXCIL OF STATE. 

Mr. C. B. Banga Iyer (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural) : Will the Government be pleased to state: (a) 
whether the Government's attention has been drawn to the inter-
pellation in the meeting of the 11th September 1924 of the United Pro-
vinces Legislative Council regarding the amendment of CouJ!('il of State 
Electoral Rules , 

(b) When and on what date the reference from the United Provinces 
Government was received b." the Government of India T 

(c) Whether it has been disposed of by the GOTernment of India ~ 
If not, why not! 

(d) Whether it will be possible for the Go,'ernment of India to 
dispose of the reference ip lle~ti n from the United Pro"inces Govern-
ment before the end of this month or sometimes befort> thc Conne-il 
~f State electoral rolls now published for ecti n~ in thl> United Pro-
vinces are finally printed! 

(e) Whether the Government are aware that the subject in question 
affects the legal rights of members of four universities of the United 
Pro"inces T 

'!'he Honourable Bir Alexander MuclctimaD (Home Member) : Th'e 
answer to (a) .is in the ~ffir~ati e .. ernm:e~t have ~n a.newspapel' 
report of the 1Oterpellahon 10 the TIlllted ProvInces LeglslahveCouncil 
referred to by the Honourable ~eJJJ. er. 
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(b) The reference from the Government of the United r 'inct ~ 

w'as received by the Government of India on the 2~t  Januar.,'. 1924. 
(c), (d) aIi'd (e). Although the letter from the United Provinces 

Government was received in January last, the Government of India post-
I)Oned its consideration pending receipt of similar references from other 
Local Governments in regard to defects in the various elect r~l rules. As, 
however, the Honourable Member appears to attach particular import-
auce to the question we will examine it now separately from the other 
qnestions which have been raised and will endeavour to arri,'e at It 
decision at an early date. We have not, however, regarded the l ~sti n 

as one of urgency as it is possible under rule 9 (6) of the Coullcil of 
State electoral rules to amend the ('ouncil of State electoral rolls now 
being prepared any time before the next election to the Council of 
SI.t!te. 
The Assembly then adjourned for Lunch till Twenty Minutes Pa:,;t 

Two of the Clock, 

The Assembly re-assembled after IJunch at Twenty Minutes Past Two 
of the Clock, Mr. President in the Chair. 

RESOLUTION,BE ABOLITION OF THE COTTON EXCISE DUTY-
concld. 

DiW&ll Bahadur Ramachandra Rao (Godavari c!tm Kistna : Non-
Muhammadan Rural) : Sir, the Honourable Sir Charles Innes made a 
very comprehensive speech reviewJng the history of the subject from 1896 
. ;md set out \'8rious conclusions based upon statistics of imports from and 
exports to this country, and the manufacture of cotton goods in the mills 
of this country. With his main conclusions, Sir, I have no quarrel. The 
Honourable Sir Charles Innes said that my Honourablefriend,SirPurshot-
amdas Thakurdas entered politics strictly with a view to business. Sir, 
so far as I am concerned, I repre"ent a con"tituency of a~riculturists who 
are interested in seeing that their wants are supplied with as little COllt 
to them as polI.<;ible. Therefore from that standpoint I am convinced that 
8. remission of this dut~  will not necessarily be followed by a reduction iD 
the prices of cloth, and therefore to that extent I am in agreement with 
the conclusion of my Honourable friend, Sir Charles limes that, unless 
the present duty on imported cloth is reduced, the prices of cloth in this 
country will not be brought down. Sir, after expressing my agreement 
with that conclusion, I am still of opinion that the political aspect of this 
question, to which reference was made both by the Honourable Sir CharIeR 
Innes and Sir Purshotamdas Thakurdas, cannot be ignored. It is a 
question a<.; to whether the financial arrangements of this country should 
be dictated to suit the requirements of IJancashire. 'Vhatever may be the 
force of the arl;!:ument of my Honourable friend. Sir Charles Innes, namely, 
• that the e"il effects of this dutv have to some extent been minimised hv 
the differentiation in the rates' of duty on imported goods aDd of th'c 
excise duty on cotton manufactures, we are still of opinion, Sir, that this 
duty ha,! been put on at the dictation of LaDcMhire, and for that reason 
it ijl our unanimou.<; desire that this duty should disappear as early IlR 
possible, as stated in this Resolution. Sir, reference has heen made to 
possible alternatives, should there be a: surplus at the end of this year ; 
and Sir Charles Innes.expressed the opinion that the Ministenl had not. 
been given a fair cl.ance and that 'the question of provincial contributioDR 
will h&ve to he horne in mind in\;a consideration of this problem. Sir 

I 



ABOLITION OF THE ~ F.)'CISE DUTY. 4067 

CharlE's Innes apparently wants to place ns on the nOrnH of a dile~lla 
in co),/! there should be a surplus; he has actulllly asked U!i, ., AIS.'Summg 
ther(' is It I;urplus ul~ you. have the scheme of provincial contributionFi 
given effect to or would you like to have this exciHe duty remitted !" I 
do not propose to answer that question at present. I am perfectly certain~ 
Sir, tho.t if my Honourable friend will place before us those proposals 
which may eventuate in the altt'J·1H1tiYe!< which he has suggested, he may 
r('l;t a8sured that this HOllHe will give its best consideration to tlti!i question 
in thl! Hpirit (If co-operation which m? Honourable friend so ardently 
desire". He mllde Ii reference to the latc lamented DeJDocratie Part.y 
and e: pre~ed his belief that he did not see in the present Assembly that 
spirit of co· operation which he got in the last Assembly. Sir, I will at 
once say that I plead guilty to that ehurge. I have no hesitation in say-
ing that if co-operation means wholesale acceptance of propo!iols placed 
by the Government before this House, without any con"ideration and 
solely with a yiew to facilitate the schemeH of Govt'rnment without any 
thought as to the wishes, a!lpirations and sentiments of the people, my 
Honourable friend may rest aHSured that he wUI not have that co-operation. 
But I would iu~  mv Honourable friend at the Rame time whether he has 
any ground for' complaint, Heeing that at least in two important matteI's, 
namely, the StCt'1 (Protection) Bill a"d the separation of Railway Finance, 
we hayt' shown very considerable co-operation with the Government. I 
think thel't'fOl·e nothing will be gained by cOJlstantly telling us that-we are 
not co-operating with the Govt'rnment. I trust that if co-operation means 
that active as.<;ociat.ion of both parts of this House in evolving any scheme, 
eithf'r of finance or legislation or administration, he may rest asSured"':"'I 
say with great diffidence also of my Swarajist friendlr-that we alow shall 
not at all hesitate to co-operate with the Goyt'rnment_ 

Having said so much on thiH. .... (Mr. V. J. 'Patel: "Speak for' 
yourself.") My Honourable friend says that I should speak for myself. 
I never spoke ·for him or his party. But I venture to think that I see. 
now and then proposal" t'manating e,'en from my friend, lIr. Patel. con-
I tru~ti e proposals for the modification of legislation a,nd also on other 
matters which show thllt they desirt' to do tht'ir work in this Assembly in 
the same spirit in which I am doing mine. I do not wish to develop any 
(IUarrel with my I1onourablt' friends on this side. I wish to state that 
we are not anxious, :\Iembers on this side art' not anxious, to put moneY 
into the pockets of the millownerg of Hombay, ('awnpore 01' Calcutta 
(An HOlloftl'able Member: " Or of Madra".") Or of l\Iadras, ~prtainl . 

Jfy Honourable frit'nds al'lo I'ecognise that there art' very few mills in 
Madraii' and \'I"ry little of th£' profits will g£'t into our bands. at any rate. 
If after abolishing the cotton exciRe ddty it bt'eomes nec('Ssarr to formulate 
proposals involving financial burdens, we art' perfectly willing to look at 
those proposals of the Honourable the Finance Member. So far all I am 
concerned, I ~m wi.lling, speaking fOJ" myself, to examine his proposals. 
The only way IJ1 whICh he could make up the l't"'enue would be hv some kind 
of additional burMn 011 all those who are ,naking profits hi industrial 
concerns. I do not wish to go further than that. We are not anxious to 
line the pockets of millowners and, if Government can bring fonvard pro-
posals which, ,vhile unconditionally accepting the abolition of cottOn 
excise duty, would if necessary make lI}l the revenue thm; lost by further 
taxing the profib. of all industrjal concerns, we may be 'willing to look at 
thpll1. 
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The Bonourabltt Sir Basil Blackett (Finance Member) : Sir, I have 
. e~ invited. so often to-day to make proposals for increase of taxatioR 
that I really hardly know where I am, I remember only two days ago the 
very thought that a Committee to inouire into our (existing taxation might 
possibly make proposals for new blxatiC'1l so frightened this House that they 
proceeded to vote that the mmitt~e be dissolved. Itis true that the,r went 
on to say that another one with much 1he same terms be established in its 
place, but they voted that it be diss<'l;'ed for fear that it might suggest 
increased taxation. No.w, from all qUHicrs of the House 1 am being asked 
to invent new taxation to takE' thl:' pillce of the cotton excise duty. (An 
H01w'Urable Member: " Effect morE' ri~trenc ment. ") 1 will come later 
to your retrenchment. Now, the p.ottr>l1 excise duty is a tax for the history 
of which 1 have not a word to say. It was, I think, a tax bad ill its 
'()rigins, bad in its incidence whE'n fir ~ imposed, and, when the Taxation 

mmitt~e comes to inquire into it n(.w, I think it will very likely say 
that it is a tax which E'yen now if; not ::ltogether de~ira le in its operation. 
It is true that it is le:'>8 undesirable 110W than it ri inall~' was because it 
has now no true protectiY£' effect as regards Lancashire as it had when 
introduced. With the duty at 11 per cent. for imports. an excise duty of 
"3t per cent. on cotton goods produced in this countI1' does not add to the 
-cost of cotton cloth for the poor peoI'll>. That is to say, it does not take 
money out of the poor people. It is impolt duty that does that. It merely 
takes money Qut of the pockets of thp--T will not say Bombay millowners, 
but'l will say the millowners who are represented by the Honourable 
)Iember who moved this motion. The ~ 'fect of my Honourable friend the 
Commerce Member's speech 011 the HOllourable Sir Purshotamdas Thakur-
das was vel1' interesting. He droppl!d all pretence that this was an~'

thing but politics. He said it was a tax that was bad in its origin ann 
that it was tainted money and without any question of rupees, annas and 
pies the Goycrnment of India ought t,) abolish it. T should not be averse 
to being the Finance Member in who:;e period this historic wrong was 
righted. But that is not to say that th!: present is necessarily the moment 
at which it can or ought to be done. The effect on the Honourable Sir 
Purshotamda.'l Thakurdas was to make him even more vigorous in hi'l 
'. method of speech than usual. He thumped the table, he spoke of tainted 
money, he said that it would be 11 most wicked and selfish step if we did 
not now abolish this duty. He was \'ery indignant because it was sug-. 

• gested that the Bombay millowners were profiteers. But he was warned 
by the Chair that it was undesirable to enter into competition with others 
• in the matter of profiteering. But let me grant all his arguments that there 
Are other profiteers. What do they proye T They prove that business men 
are business men and that if this duty is abolished every penny of it will 
-go into the pockets of the millowner'l. -

Sir Purshotamdas Thakardu : That has to be proved. 

The Honourable Sir Basil Blackett: If none of them are the ang:ehl 
with in~s I cannot see, it is quite !l11t'e that none of them will, if they 
can help it, allow any of this to ~  anywhere except into their own pockets. 
with the one possible exception that tJ ~  may allow a little of it to go a 
little further on political grounds. 

Sir Purshotamdaa '.l'hakurcIas : Have they no competition at all 
amongst millowners in India T 

The BOllOlll'able Sir BuB Blackett: That is to say, if the jute 
millowners are all t!hat Sir Pursbotamdas claims they are. Sir Charlet 
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Innes has clearly made out his case that the abolition of this duty at the 
present moment means the taking away of Ii crores from the Finance 
Member-the angel on\this side of the House to give it to the angels who 
represent Bombay ..... . 

Sir Purshotamdaa Thakurdaa: Will it go only to Bombay' Will 
it not go to Cawnpore T 

The Honourable Sir Basil Blackett: .... and it will still be paid by 
the agricultural labourer whom Mr. Ramachandra Rao represents. Sir 
. Purshotamdas Tha;'urdas, Mr. Neogy and Mr. Ramachandra Rao have 
accused us of trying to put them in a dilemma-between pro,?ncial. contri-
butions and this duty. Sir, it is not we who are putting them III a dilemma. 
The dilemma is there. It cannot be avoided. This Assembly has a res-
ponsibility in the n.atter, and it is a responsibility which it cannot avoid. 
Mr. Neogy said that it was for me, not for i~  to provide a. substitute. 
It is undoubtedly for the Government of IndIa, when the tIme comes, 
to suggest a su ~ti ute if' necessary. But it will be the responsibility of 
the Aflsembly to chrose. I remember that when wc were discussing pro-
vincial contributions just before last year's Budget, the House eventually 
decided that 'rather than recommend an immediate reduction in provincial 
contributiolls it would prefer to adjourn the discussi()n because it was 
afraid that if it rt'commended an immediate reduction of provincial con-
tributions, it might encourage the Finance Member to suggest additional 
taxation for the purpose of meeting them. But now the House is 
apparently prepared to recommend the immediate abolition of "he cotton 
excisc duty and at the same time to recommend that we should find some 
substituted taxation. It will not ~ in order for me at the present moment to 
go fully into the question of substituted taxation. I have. heard several 
suggestionR. Mr. 8hamlal Kehru interjected a suggestion that we should 
increaRe the import t ut~  on cotton. Since that would simply increase the 
charge on the III!Iiclltm'aJ labourer and put additional sums into thtl 
pockets of the milIowners, I am sure that I have only. to put the suggestion 
to be rejectf-O. Ano1hel' sUf!gestion· that I have heard put forward-it is 
quite an interestinl! Ilne-1S that we should impose some speeial duty-
a sort of corporation profits tax-that is what it comes to-on the profits 
of all companieR registered in India. Weare not in a position to-day to 
disl'u~s the merits or ul'm!,l'its of that suggestion, but I note it. One of 
the advanta!!,csof the ~ tt n ~ cise duty is that it is a comparatively certain 
and stable revenue which .100s not vary with the profits. 

Mr. Kasturbhai Lalbhai: It ari~s with the price of cotton. 

The Honourable Sir Basil B1&ckett : It does not vary to the extent 
a duty on profits Y11J'ies. 

Mr. -s:asturbhai Lalbbai: It varied from Rs. 50 lakhs ~ 1917 to 
Rs. 2 erores and odd lakhs in 1921-22. 

~ llpDou.r&ble Sir Baail Blackett : I wish the Honourable Member 
would retain his intel'eRting remarks for his l~ten' opportunity of speaking. 
It do!'!; not vary in tpe way that duty on profits varies. Another alter-
native which might be cOllsidered would be a small annual tax on the 
capital of all companies in India. I shall be interested to hear how these 
suggestions al'i~ received by the country at large. But another suggestion 
is made that it be m~t by retrenchment, apd I do W311t to put before the 
Honse the position therein. As I explained < in my budget speech this year 
we' are faced with an ntitial deficit of 2 crores of rupees at the beginning 

L24&LA • C 
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of next year on the basis of this year's fi~1 do D8t 1181' 
that we shall not be able to avoid it, bttt we shall han tOo 
find an increase of revenue or a reduction of expenditure t81 the 
extent of two crores before we balance at all next year. In addition, we 
have got something like over 9 crores of rupees of provincial contribut.ions, 
that is to say, we ~l e got to retrench to the ment of 11 erofes or ~ have 
to get out of improved revenue from our existing taxes an extra 11 crores 
before the Government of India budget balances without the provincial. 
contributions. In those circumstances, it is quite ob"iOlB that this-quution 
whether the excise. duty has to go first or the provincial contributions are 
to be begun to be reduced first comes before lIS in the form of a dilemma 
which we cannot avoid. There is no hope next year, or the year after 
next, or the year after that that we shall be in a position both to get rid 
of the cotton excise duty and to give up the provincial contributions. There 
must be a choice between them unless as I say we are to take some addi-
.tiona! taxa,tion from some other quarter to make good the cotton excise 
duty. It is not a dilemma that the Government are clev.eI'ly puttinc-before· 
the House. It is e. dilemma that exists and cannot be avoided. When we 
do come to consider that, I think· the House will have to consider whether 
,we are justified ill making this moral gesture the value of which I do not 
llDderestimate of getting rid of a tax which hist()!1cal1y had an origin 
which is not defended but which has now probably eomparatively-little tOo 
be said 8¥ainst it-unless you were simultaneously, as my Honourable 
friend, Sir Charle.; Innes said, to reduce the import duty so. that the peor 
man would really get the benefit of the relief-we shall have to consider 
whether that tax which is an old tax should be got rid ()f simply 00: political 
grounds because it is tainted money whieh I notieed Sir Purshotamdas did 
not in the least object ~n  into the p c et.~ of the millowners. 

Sir PurBhotamdas Thakurdas : It ceases to be tainted money then. 

The Honourable Sir Basil Blackcftt : If I find a rupee on the road, 
it goes· into my pocket even if it has a nasty spot and I do not regard it 
as tainted, but I should be inclined to warn a friend if he took it that it 
might be carrying disease. Sir, all I want to put before the House is thi&. 
Weare to-day asked to pass a very definite Resolution recommending that 
early steps be taken to abolish the cotton excise duty. We are not in a 
position to-day to consider it really on its merits other than its political 
merits. Weare not: in a posi\ion to-day to consider on its merita 
whether it is the first tax that in the interests of the people of India 
ought to be got rid of, or whether it is desirable to get rid of it and put 
another tax in its place. Weare not in possession of the facts, nor would 
it be in order to discuss that sort of question in full here. Weare asked 
therefore on political considerations to tie ourselves to a point of view 
which it is impossible for us to discuss fully and which I do urge this 
Honse to consider may not be in the interests of the people of India as 
a whole. We were discussing only two days ago the economic condi-
tion of the masses. Is this crore and a half more likely to help the 
economic condition of the masses if it is put into the pockets. of these 
millowners who will not regard it as tainted, or if it is devoted to the 
reduction of the provincial contributions and improving the education 
of the masses T ·These uesti n~ are aU before us and we cannot get 
rid of them by saying that we are voting solel¥ on political grounds. 
I do not for a moment contend that on political grounds there is not a 
great deal to be said for this' Resolution, but I do say that there are 
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many other grounds on which it ought to be considered, and neither I, 
as the Finance Member, nor you as the Assembly, are justified in making 
a. moral gcsture at thev»0ssible expensc of the people of India as a whole 
·-even if it is for the ~nefit of particular individuals. 

Colonel J. D. Crawford (Bengal: European) :  I wish to emphasise 
one point which .has been brought forward by the Government bench.,. 
and Government benches alone. I have listened to the fierce, I might 
Ry almost indecent, advocacy of the millowners in this House for the 
removal of the cotton excise duty. I will admit ..... . 

Pandit M:adan Mohan Malaviya : I rise to a point of order. 
la the Honourable Member entitled to use the word" indecent ". 

Mr. President: Did the Honourable Mesber.use that word T 

Colonel J. D. Crawford: Yes. 
Mr. President : Then the Honourable Member must withdraw 

that word. 

Colonel J. D. Crawford: I beg to with.iraw the word "indecent" 
and to substitnte the word" improper". I will admit the desirability 
of the withdrawal of this excise duty on cott:on on political grounds. 
but I have one suggestion to make and that is that the money thereby 
obtained shall go to the people. I listened to the brilliant speech 
which has come from the Commerce Member and I· waited longing to 
hear the representatives of the people get up and insist that this 
money shall go into the pockets of the people of India. Not one word 
has been said. On the last occasion when the debate on the Taxation 
Committee took place my friend Mr. Patel told us of the horrible con-
dition of millions of Indian masses in this country, cQnditions which 
we all know, and which we all realise but when the case comes to be 
put to the practical test he is not ready to stand up in this House and 
demand that thill money instead of going into the pockets of the mill-
.wners shall go to the masses. I trust Mr. Chaman Lall will stand up 
in this House and repeat the facts which he told us on this point, about 
the deplorable condition of the workers in the Indian cotton mills which 
are Indian-owned. I trust Mr. Joshi who 'is the only Indian Member, 
.0 far as I know, who has realised the necessity of getting this money 
for the benefit of the people in India will also rise and support me in 

~ aaying that the excise duty on cotton will be removed only if measures 
can be found to place it in the hands of the people. The Honourable. 
Mr. Neogy said that the popular voice of India was behind him in 
demanding the repeal of the cotton excft!e duty. I contend that there 
ill a different tax the repeal of which will probably receive more sup-
port in the country than even the repeal of the cotton excise duty. 
That is the repeal of the income-tax. This is not a debating society. 
Weare here to provide revenue for the administrative work of the 
country, and if we suggest the withdrawal of one tax it is up to us to 
lIay how we intepd that the revenues of the country shall be made up 
The guestion is one really of general expediency. The injustice, it 
will be admitted, which was done has been made good by the increase 
of the import duty on cotton and we are now asked to consider the question 
of its withdrawal quite apart from the question of other taxation which 
is' placed on the country. I hold that it is not 8. separate question. 
If we consider the withdrawal of -this duty, we must consider what 
other duties. have a-right also to be withdrawn, and I say that some 
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of those duties which have recently been put on with a view to balance 
the budget are those which call for primary co€sideration. I feel alsQ. 
that one of the great needs of the country to-day is the reduction of 
provincial contributions, so that we may have money for the education 
of the masses and for the improvement of the conditions under which 
they live. These are questions which to my mind come before the 
withdrawal of this particular duty on political grounds. I stant} here 
somewhat disgusted, that the so-called representatives of the masses have 
not urged, as the Government Members have urged, that -if this duty 
is repealed the benefit ~ 3n go, not into the pockets of the millowners, 
but into the pockets of the people. On these grounds I beg to oppose 
the Resolution. • 

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: 
Non-1Iuhammadan Rural) : One of the punishments to which Indian 
Members of this House are subjected, amongst others, is to listen to dis-
courses on their duties and to receive chastisement for sins for which 
they are not responsible. Members of Government and some other 
Honourable Members get up to tell us what our duties are, and to remind 
us that we are not doing our duty here. Well, Sir, I wish that every 
one who has spoken in this debate and every Member of this House would 
pin himself to the consideration of only one question which arises in this 
debate. namely, is ·the repeal of the cotton excise duty which is recom-
mended by the Resolution for the good of the people, or is it not Y  I pin 
my faith to that proposition. If it can be established in fair argument 
tliat the repeal of the cotton excise duty is not demanded in the interests 
of the people I will oppose it with all my heart in spite of all that my 
capitalist and millowner friends urge. But I ask that the facts should 
be looked straight in the face. There are two aspects of the question : 
one i~ the political aspect, the other the economic aspect. The political 
aspect has been dwelt upon a little too much .and I do not mean to em-
ph)aSise it beyond saying that there never was a duty imposed on any 
people which had less justification and which could be more strongly 
condemned than this cotto11. excise duty. I do not wish to dwell any 
further upon that. I wish to dwell upon the economic aspect of the 
case, .and that embraces two points; one is the aspect of the development 
of national industries: the secoTJd is the incidence of the t,ax upon the 
consumer. First, so fal' as the development of industries is concerned, 
'every sensible man, every school boy, will recognize that, after food, 
the people required clothing. The people of India may do 
without machinery, they can do without a good many other things, 
but they cannot do without clothing. Clothing is needed and 
will be needed, it was needed in the past. it will be needed in the 
fu ~re. Cotton is grown in plenty in the COUll try. The people u~ t to 
utilIse all the cotton to clothe themselves. They are not aWe to do RO. 
~e cotton industry in In~ia is not the property or the perquisite of the-
mIllowners alone ; themlllowners are a part of the people, they work 
for the people, they belong to the people. Unaided by the GoverBment 
of the country, unassisted in the matter of finance, unhelped in the matter 
of protective duties, placed under a most unjustifiable burden by reason 
of the cotton excise duty, the millowners of India, the Indian millown.er 
has struggled to build up the (:otton industry to what it is, which has 
extorted the admiration of the Memter for Commerce. Has he done so 
for ~is own selfish ~nds only t He has not. He is a part of the com-
munIt.y ; he belongs to the peopte ; he has worked for the good of this 

( to 
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country, for the good of the people ; and because he has done 8C he is able to 
supply a considerable quantity of cloth to the people. That is his 
~reatest reward, that \J his greatest satisfaction, and to enable him to 
produce more, it is the duty of Government and of the public to render 
him all the assistance which the people and Government honestly can. 
Instead of that assistance being given him, how has he been treated ! 
He has been ~rdened with an impost for which there Can be no justifica-
tion, for which there can be no parallel found in any civilised country, 
except when you go back to England in the old days of Pitt, when there 
was such an excise duty proposed for a short time only to be remc'H.d a2. 
soon as the people raised a clamour against it. That is the position. Eco-
nomically, then, from the national po:nt of view, it is of importance that 
this industry should grow ; and how is this industry situated now' This 
impost was not placed upon the Indian cottol industry in order to coun-
tervail against the duty imposed upon the cotton imports of England. 
The Honourable the Member for Commerce has told you that the import 
duty has now been raised to 11 per cent.-the import duty on cotton-
and that this cotton excise duty is therefore less undesirable, the Finance 
~fem er also told us-than it used to be. lie has looked at the question 
in an entirely misleading manner. I regret to think that the remarks 
of the Honourable the Finance llember also are misleading in that 
connection. What is the truth, Sir TWas this duty imposed because 
the cotton piece-goods of Lanca!o;hire were in danger of competition by 
Indian mills' Did Indian cotton piece-goods really compete at the 
time with the cotton piece-goods of Lancashire? It has been admitted 
throughout that they did not. This duty was imposed simply at the 
bidding of Lancashire, because Lancashire could not bear to think 
that the Indian cotton industry shou1d be allowed to grow healthily 
under the mgis of the e~ent of India. I challenge anybody to 
liay that there was any justification for this duty being put on. Times 
out of number Englishmen, very honourable Englishmen, some of them 
occupying higher positions than many of those who advocate the reten-
tion of this duty, have said that this duty was imposed upon the Indian 
cotton industry merely at the dictation of Lancashire, that the fact 
constituted a most shameful piece of history in the annals of British 
administration. Therefore, Sir, the raising of the import duty to 11 pel' 
cent. does not affect the question before us. The question is, was there • 
any justification for putting this 3t per cent. duty on the cotton 
piece-goods produced in India' If there was no justification for it 
initially, how is its retention justified now Y Not in order to benefit 
the Indian cotton industry, not in order to place the Indian cotton 
industry at a less disadvantage have you raised the duty on piece-goods 
imported, but because of the revenue necessities of the Government. 
Therefore, this enhancement of the import duty does not a,fi'ect the question. 

Now, the second aspect, the aspect which is of national importance is 
this, that if the mill industry grows it will benefit the people. Could 
there be anything more melancholy to imagine than that the people 
should have been reduced to the greatest hardships and privations during 
the period of the war because the ~ llntr  could not produce sufficient 
cloth for them' Can there be a greater shame for the Government of 
this country and for the people than that huge quantities of our cotton 
should be taken away by Japan to be manufactured in Japan and to be 
brought back here Y Is it not the duty of the Government and the 
people to combine to develop this cotton'industry, so that every single 
ounce of cotton produced in the courftry could . be manufactUred in 

• • 
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the country to meet the demands of the people 9f this country in the 
first instance T Is it not the duty of the Go{'ernment even to- see-. 
that more cotton should be imported from outside, if need be, in order 
to supply Indian made cloth to the people of this country 7' That is the 
direction in which the Government and the people ought to work, and 
that demands that the cotton industry should he helped, thM this unjust 
and unjustifiable burden should be taken off its shoulders, that it should 
be developed and assisted in every way in order that it may grow until 
all the cotton produced in the country is utilised by it. 

Now, I come to the second question, the question of the burden on 
the consumer_ Is the consumer going to be benefited by reason of this 
duty being taken off. It y,s been assumed in the debate by somlll 
speakers that he will not be. The Honourable Member for Commerce was 
asked by the Honourable Mr. Kasturbhai Lalbhai to quote the comparative 
figures of the prices of imported piece-goods and of the piece-goods produced 
by Indian mills during the last ten yeJlrs' or so. He said he left it to 
Mr. Kasturbhai to quote these figures. By the courtesy of my friend 
Mr_ Kasturbhai Lalbhai I place these figures before the Assembly. They 
will show how little justification there is for the proposition which has been 
urged by the Honourable Member for Commerce, and the Honourable 
the Finance Member that the consumer will not benefit if this duty is 
taken off. In 1909-1910 the price. 6f imported piece-goods was as. 2 
p. !"j l. The price of Indian goods as calculated from excise duty paid 
was as. 1 p. 11}, the difference being 6 pies. In 1910-11 the difference 
in favour of Indian goods was 9 pies. In 1911-12 the price of imported 
goods was as. 2 p. 91 and of Indian 'goods as. 2 p. O}, the difference being 
91 pies. 

, The Honourable Sir Charles Innes : May I interrupt the Honourable 
Member T Would he explain what these figures are' What is the 
unit of comparison and whether he has taken the prices of differen1 
kinds of cloth T I entirely fail to v.nderstand his figures. 

Pandit Madan Mohan Malaviya: I will hand over to my friend the 
Government publication from which these figures are taken. He win 

• :find all the details there. 
I wish to go on with the figures which I was giving to the Assembly, 

Year. 

1912-13 , 
1913-14 
1914-UI 
1916-16 . 
1916-17 . 
1917-18 
1918-19 . 
1919-20 
19:1)-21 ' .. 

"J 

Price of 
imported piece-

gooda. 

AI.,PI_ 

-. 

2 
2 
2 
~ 
3 
6 
6 

• 
I 

7 
8 

~. 
lOT"" 
9f 
9f 
9i 
It 

11 
81 

11 

Price of Indian Difference 
gooda. 

AI. PI. All. Ps. 
2 2t 0 71 
2 2f 0 8,,1'-0 
2 1 " ~ 1 71 I !t 1 41 2 
2 :ij. 2 If): 

" 6 2 fj 

4 7 3 Ii 
7 ) 1 10 
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Now, Sir, this will show that the statement of -the Honourable the 
Commerce Member that the prices of imported cloth determine the prices 
of Indian cloth is IlQt to be accepted without a qualification. This 
• will show that the In<Pian mills have not fixed their prices merely by a 
consideration of the prices of imported cloth. .4.nd there is another 
very important point which is to be borne in mind in this connection. 
The price of cloth has gone up and the consumption of cloth has gone 
down. The people of this country are unfortunately very poor. The 
people of this country were using 18 yards of cloth per head before the 
war. That consumption went down to 9 yards per head. It iii now 
rising to something like 11 yards per head. That will show how much 
loss has been mflicted upon the people of this country by the rise in 
the prices of cloth. How is that rise to be brought down' If you 
keep up this duty, who will say that this duty is being paid by the mill-
owner out of his own money. It is being put on the head of the con-
8umer~. The consumer has to pay it. \Vhen the profits are very high, 
it will come out of the profits of the millowner. But when the profits 
are not high and are nermal, the duty is paid by no one except the 
consumer. The millowner is not so foolish as not to take this duty 
into account in 'determining the price at which he will sell his cloth. This 
fact has been recognised by all sensible critics whether English or Indian. 
I will quote only one opinion which ought to suffice in this' connection. 
It was published in the London Times of the 5th March 1917. Writing 
on this subject the Times said : 

" The Indian cotton excise duty has always been politically, economically and 
above all morally indefensible. It has made' a grave breach in the moral basis of 
the British control of India. It was deeply resented from the outset and has remained 
an open sore. At the bidding of Lancashire, the Hindu peasant has had to pay more 
for his clothing for twenty ycars because, although it is made in biB own country, 
it is subject to an excise duty." 

Every fairminded Englishman will recognise that this duty falls upon 
the consumer, and it is absurd for anybody to try to persuade us Indians 
here that the duty does not fall upon the consumer, that if it is taken 
off, the money saved will go into the pockets of the millowner. The 
mill owner is a business man. If the Government of India recognised 
the wisdom of having a pice post-card and thereby made a large 
income, the millowner knows that if cloth is cheap it will find a larger 
market, a very much lar~er number of people will use it. And in 
normal conditions in his own interest, apart from any humanitarian or 
patriotic considerations. the millowner will have to sell his cloth as 
cheap as he can. He has so far not been able to sell it as cheap as 
I wish he would, because the price of cotton has /Zone up. But the 
price of cotton is going down, and I expect, that as the prices go down, 
the' mill owner of India will be able to sell cloth at cheaper rates. 

Now that being so, I submit that it is not right to say that if these 
duties are ta ~ off, the money will go entirely to the millowners. It 
must be recognised that at least a part of it will remain with the con-
l!>umer; that in the long run there is a greater chance of the consumer 
being benefitted than the producers. If the present state of 
things is allowed, if you do not ·take off this duty, it only 
means that Japan will make further inroads into the markets 
of this (,Ol1ntrv. .lapan. only a few yearR 8!!O. in 1919-20, sent to this 
country 2,000 lbs. of yarn. Now I find thllt the imports from Japan have 
risen to twelve million pounds. The Japanese imports are steadily 
rrowing. • 
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The late Sir Vithaldas Thackersey sounded a note of warning in 

his speech in the Legislative Assembly in 1922 wbl'n he said: • 
.. The principal eompetitor in t ~ India~ market is n ~ Lancashire. It is .Japan. 

With their bounty-fed freights for ImportIng raw materIals both from IndIa and 
America and sending out their productionll in their bounty-fed boats; with their home 
markets fully protected where they .ean sell their goods at a higher rate in order to 
enab1e them to dump goods in India and elsewhere; all these rensoWl make Japan a 
great competitor of India." 

'lllie quantity of imports which come at present from Japan is an 
index of what is likely to come in the future, if we do not help the 
Indian millowher to. earn more  money and to manufacture more yarn 
and cloth in this countrv. It is in the interests of the people therefore 
that the millowner should be helped and encouraged to increase his manu-
facturing power so that he can manufacture-all the cotton thl1t ~a  be 
available in this country. It is in that way alone that you wIll help 
the people to clothe themselves with Indian-made cloth. For these 
reasons I strongly support the motion which is now before the House, 
and I hope that it will be carried unanimously with the support not 
only of the Indian Members but of those European Members also 
. who look at this question from the right point of view, without any 
political prejudice or economic bias. 
Dr. L. K: Hyder (Agra Division: Muhammadan Rural) : Sir, I have 

only two comments to make on this Resolution. One refer!! to the ques-
tion of justice and the other to that of incidence. As regards justice, 
I think it has been admitted that originally this cotton excise duty was a 
duty which ought not to have been imposed. I ask you to c('llsider 
when the duty was put forward. It is now 30 years ago, and in the 
course of these 30 years the cotton industry· in India has expanded, so 
that it is now in a flourishing state in spite of this impost. The industry 
has readju.'ited itself to thi!! impost and in the cotton industry that 
has happened which is known to medical men as .. tolerance" that is to 
say, that when a hurt is inflicted on a body, the body adjusts itself to 
the hurt which has been inflicted ; so that after 30 years the expansion 
of the cotton industry is not hindered by this impost. Further I ask 
you to consider this question of justice in connection with a fiscal maxim. 
It was a-Frenchman who said that " every old tax is good, every new 
tax is bad, but the new becomes good in course of time." When you 
come to vote on this question I ask you to bear this fillcal maxim in mind, 
when you decide to vote for or against the Resolution. 

As regards the question of incidence, it is plain that the man who 
pays is the consumer, so that the question resolve!! itlll'li into th11l, 
whether it is right that -the money that now goes to the collective purse, 
to the purse of the State, should go to the purses of a few individuaill. 
It is not the question whether the consumer will be benefitted, the only 
question is whether this transference of money from porJcets which are 
very narrow, which are very empty, which are torn, whether 
this transference of money should take this direction from 
the collective purse to the purse of a few individuals. i think 
if the issue is made clear like this, perhaps the Members of this ASllembly 
will have no hesitation in coming to the decision that on the whole it is 
better that what is obtained from the people should be spent for the benefit 
of the people (An Honourable Member: " Is it " T). If you decide it the 
othm: way, it will tome to this, that you are transferring money from 
rellitI ~l  poor people to relatively rich people. I have no more com-
ments to make on this, Sir. , 
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Mr. B. G. Oocke (Bombay: European) : Sir, I desire to support this 

Resolution and I do so mainly on two grounds. I do not want to dwell on 
the historical a~pec1  0\ this uesti ~ which has taken quite su~ient time 
to-day, but I thmk It has been admItted from the benches OPPOSIte that the 
day that this duty becomes expunged from the Statute-book will be a very 
good day for everybody. It will deprive this House of a very interesting 
subject for debate, no doubt, but on every other ground I think we shall 
all be pleased to see the end of this tax owing to its objectionable associa-
tions. But I oppose the tax mainly on the ground that it is a tax on pro-
duction, and a tax on productiol1 of an article which is in use by the 
masses. We have been told, and it is not dil"puted, that the cloth which our 
mills manufacture is the cloth which is mainly used by the masses, and 
therefore on that ground I say a duty on the production of an article of this 
sort is a bad tax. If you have got to have an excise duty on production, 
then I think it should be at a smallf'r percentage and it should be much more 
widely spread. It would not be difficult to name other industries in India 
on which a tax on production could be imposed, and if the rate were more 
moderate it would obviously make it easier to deal with and easier to collect. 

I wislI also to say a word about 1;he argument which has been used 
from the GovernmE:nt benches, that if this tax is removed to-morrow, the 
whole amount will go into the pockets of the millowners. That may be 
very good as an election cry, but I do not think it is a sound argument to 
put forward in this House. It is obvious that, if at the present time when 
your mills are making a loss, you take off this duty, that will in the first 
place remove that loss, and we will assume no profit and no loss will be 
the result. To a mill to-day which is not making a loss and not making 
a profit, but is just paying its way, it is obvious again, that if you take 
off this duty, you will be allowing a small profit to be made and possibly 
a . small dividend to be paid. In that sense the amount goes into the 
Dockets of the shareholders, or it may go to the reserve, which is much the 
same thing, although the shar<!holder may not perhaps think so. But 
take the case of a 'mill which mnkes half an anna per lb. margin on its 
cloth. After all mills deal in margins, for they have got to work for a 
margin between the sale price aud the production price. They have got 
to try and keep machinery running at fuU swing and they have got to 
dispose of their total production. If they are now .making a margin of 
half an auna a pound, it is obvious that, if you take this duty off, you are 
going to give them a bigger margin, and the result of this must be a tend-
ency to a reduction of prices. Thl'y are going to be able to compete with the 
Japanese article more easily, and that is going to help to keep the mills fur-
the2' to work, and it is going to enable them gradually to reduce the 
priee of their cloth. I do not say that if you tue this duty off, the imme-
diate effect will be that the consumer will get the benefit of the whole of it. 
But I do say there must be a tendency in \fat direction and that must be the 
result in the end. ~ question (\f Japanese competition has been referred 
to, and the Honourable Sir Charles Innes, I was glad to hear, stated that 
it was being watched very carefully. I am very glad of that because it 
is certainly a menace and wlfortllnately the competition between the Indian 
mill and the Jilpanese mill does not seem a very fair c('mpetition. In a 
speech made by Captain Sassoon in Bombay a' short time back he spoke as 
follows: 
"When we realise that Japan has 48 lakhs .pindlee apinat· our 79 lakha and 

yet consumes the IIIlme 1UIl0unt of cotton BI we do, roughly 2 million bales, I muat 
point out that they work 22 hours a day, D. two aIiifte, whereas our Indian milla are 

L2{8LA •• CI 
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restricted to a working week of 60 hours, and I 'mlght herc J.n~ntl n .nnt though. 
Japan has agreed to ratify the Washington hours of labo?r jCondibons, they ~ e not 
t{) date done 80, but keep on putting the world. off Wltlf an excuse. B~sJdes the 
advantage of these long hours they have been USlUg cheap female and chlld labour 
against our male labour, theY have a high protective tnriff which e~ les them to 
dump their B""plus into India at a low rate, backed up as they are Wlth favourable 
freight rates t-,rough the subsidies paid to Japanese lines." . 

The Japanese competition is a very important factor at the 1>resent tIme 
and I am glad to know .that it will be :watched. 

If; this duty is removed it will, it is true, give the Indian mills a 
greater protecti"on than they now have over t?e iIl:lported article, but.I 
am not quite sure, in view of those remarks of Captsm Sassoon, whether It 
is not desirable that that additional protection should not be given, cer-
tainly so far as Japan is concerned. 

Sir, you have ruled that we must not go into other questions of taxa-
tion to any extent, but the matter has been debated to some extent and the 
Finance Member this morning suggeSted that if we were going to support 
the abolition of this tax we should be prepared to suggest substitutes. He 
-has named this afternoon two or three. He did not refer, however, -to 
any regrading of the income-tax. It seems to me if the masses of this 
country are so-poor that they cannot stand a very small extra charge for 
their salt, and so on, then we shall have to leave the masses alone. This 
question will be subjected to the investigation of the Taxation Inquiry 
Committee, but if that is proved to be the case, that we cannot tax the 
masses, we shall have to consider the question of taxing the smaller incomes. 
I refer to incomes, we will say, of Rs. 500 upwards, because it is obvious 
that additional super-tax in this country is going to yield you very little. 
The number of incomes liable to super-tax is very limited, and you have 
got a great mass of humanity earning very little. Weare told you cannot 
tax them at all. We are told they cannot bear the salt tax, which is one 
remedy for the abolition of this excise duty, and therefore to my mind you 
will have to consider the question of regrading the income-tax. At present 
no income under Rs. 2,000 pays any tax and the tax on an income of Rs. 
3,000 only pays Rs. 78 or Rs. 618 a month. That is another method of 
taxation. I know the income-tax is as unpopular as. any other tax but you 
have got to get money somewhere. We must' have this cotton duty re-
moved and we must have the provincial contributions attended to at the 
earliest possible time. I am not going so far as to' suggest that the removal 
.of this duty necessarily comes in the forefront of everything else. _ That 
is a matter for the Taxation Inquiry Committee and a matter for this 
House ; and it may be that in .iew . of the fact that the import duties 
have gone up and the excise duty has remained the same, it will be 
desirable in the interests of the country generally to keep the excise dut,-
at the figure at which it now stands for another year or two ; but that 
does not prevent me from supporting this Resolution to the effect that it 
should be removed,-that the Governor General should take early steps to 
abolish it ; and I hope it will be possible for hiDito take those early stepl 
and at the same time take steps to remove or alleviate the provincial toOD-
tributions by a general amendment of the taxation system of the country_ 

Mr. C. S. RaDga Iyer : I move that the question be now put. 
The motion ~ adopted . 

. :Mr. ,KR.ltnrbhai Lalbhai (AhmedabRd Millowners' ARsoeiatioJi: 
Indian ~merce : Sir, Mr. NeJp's adndment desires me to drop the 
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latter portion of my Resolution dealing with the protection to the textile 
industry. Although I would much desire an investigation by the Tariff 
Board to devise some\meJtns to afford protection to the indlll.try against 
the inroads of Japan, which is selling yarn and piece-goods in the Indian 
market below the cost to the Indian manufacturer, I accept Mr. Neogy's 
amendment rather than allow Government to use the Tariff Board as t). 
peg whereon. they can hang the considered decision of this House and 
defer action as they have done in the case of bounty-fed African coal. 

Sir, it has been a painful surprise to me to listen to the defence which 
the Honourable Sir Charles Innes has ventured to put forward in favour 
of the cotton excise impost. The tax had not IJO far been defended on 
merits by any responsible official from Sir James Westland to our ex-
Finance Member, Sir :Malcolm Hailey. It has been condemned by Prime 
Ministers in England, representing three different schools of political 
thought, namely, Conservatives, Liberals and Labourites, the last among 
them being our present Premier. Viceroys after Viceroys from the time 
of Lord Curzon  onwards have also condemned it ; and it would have 
been more consistent if the Honourable Commerce Member had cared not 
to go back on . the eonsidered opinions of all these personages. In fact 
when he laboured the point of showing the pereentage supply of yam. 
and cloth by Indian mills to this country, I could not persuade myself to 
the thought that I was listening to the Honourable Member in charge of 
the commerce of this country whose sole interest, I believe, should be the 
advaneement of the eommerce and, if I may say so, of the industries of 
India and India alone. 

Sir Charles tried to prove that Indian eotton mills supply about 90" 
per cent. of the lor-al demand for yarn and have little to fear from foreign-
competition in this line. But in arriving at that percentage, he has 
eonveniently forgotten to mention that the cloth produced by Indian mills" 
and hand-looms from this 90 per cent. of yarn represents only about 60 
per cent. of the country's normal requirements. Sir Charles Innes has 
also referred to the profits of cotton mills. It would have been more 
illuminating if he had given us comparative figures of profits made by the 
t£:xtile iJldustry elsewhere, e.g., England, America, Japan and so on, during 
the same period. I think the House would have been glad also to have· 
figures of pr fit.~ made by jute, woollen and such other concerns in India 
during the war time. I ask, Sir, have cotton mill profits been higher than 
those of jute, which declared 130 per cent. dividends during the war period r 
I venture to submit that taking a number of normal  years the profits of 
Indian cotton mills have not been more than 10 per cent. . 

The House' is fam~liar with the position of the last and current years' 
in which cotton mill'! were made to pay the excise impost on cloth produc-
tion in spite of losses. Without dilating further upon this point, I need 
only remind the Honourable Commerce Member of what his Colleague, 
Sir Malcolm Hailey, said in 1922. He observed : 
"We realise that our conduct in regard to the Bombay and Ahmedabad mill: 

owners muat be one of eaution ........ AUusioli has been made to the profits made 
by them .•..•.•. but they have earned these in fair trade and no one need. grudge a' 
bullineaa man the profits earned by induatrr and enterprise. We least of aU grudge 
them.' , 

I may also be permitted to say, Sir, that while the profits earned by 
the Indian textile industry have returned to the community in' one form' 
(lJ' another, those whieh our foreign competitors made were simplv a drain-. . 
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4>n India. The phenomenal progress of the industry was also referred to. 
Percentages in such cases are misleading and in sii'te of all Sir CharIeR 
Innes may say the fact remains that while during the last 28 years in 
which the industry has been burdened with an excise impost, the iJ,lcrease 
of spindles in America has been 2 crores and 74 lakhs, in England one 
crore and 11 lakhs, in Japan 43 lakhs, (working night and .day, i.e., 86 
lakhs), in India it has been 41 lakhs only. In looms also we continue 
to remain in the background in the same manner. America increased its 
looms by 3 lakhs 82 thousand, Englan.d by 1 lakh 88 thousand, Japan by 
58 thousand, (working night and day, i.e., 1 lakh and 16 thousand), while 
this country could only add 1 lakh and 9 thousand to its looms in all these 
years. I leave it to the House to judge for itself whether the progress 
could be at all deemed satisfactory when we consider the resources and 
the needs of this vast country. 

It was suggested that the continuance of the duty is not a grievance 
as it is low and that in 1922 nobody asked for its repeal. It is sufficient 
to quote Sir Malcolm Hailey again who said during the course of the dis-
cussion on the Finance Bill in 1922 : 

«« Both Lord Hardinge and Sir William Meyer gave expression to the sentiment 
which I still fee~ and my colleagues, I am sure, still feel that the cotton excise duty 
in itself qua countervailing duty was undesirable and that it ought ultimately to be 
removed." 

Where was the necessity of this apologia by the Finance Member if there 
was no grievance against the duty? The Government desired to raise it 
-and had ultimately to keep it at its original level, not because people did 
not want its repeal then, but merely as a compromise for the time being, 
i.e., pending the considered verdict. of the Fiscal Commission which was 
then sitting but which has now condemned the tax unequivocally. 

Sir, we are told that, before the Fiscal Commission, the Bombay Mill· 
()wners' representatives did not ask for pr t~cti n to cotton textile mills. 
A.F. stated in my speech, the present difference of 7! per cent. in the import 
and excise duty is illusory. 'Ve have to pay duties on machinery, stores 
and in some cases on yarns from which the foreigner is exempt. .1 find, 
moreover, that the Bombay l\Iillowners' Association in its written state-
ment emphaticaly asked for protection and added that, while adhering to 
that policy, it did not approve in theory or practice of the imposition of 
excise duty in the case of any article with the possible exception of spirituous 
liquors. The millowners' point of view has been clearly expressed in the 
latter half of paragraph 168 of the Fiscal Commission Report and by the 
majority of the Indian members of the Commissiort in paragraph 20 of 
their able minute. The recent representation of the Bombay Millowners 
is also in the hands of Government, which shows what their present views 
are. I may add that Mr. J. A. Wadia, who is an authority on this subject, 
urged in his last year's review of the cotton mill industry f()r a protective 
duty of 22 per cent. on foreign cotton goods. This is not more than what 
Japan and America have done andlJ1dia may well take a chaptel' from their 
books in this casco 
It has been said, Sir, that cloth prices in India are regulated by the 

foreign imports. The statement given by the Honourable Pandit Madan 
Mehan M:a1aviya should prove to the satisfaction of the House that the 
prices of Indian pie~ds are not controlled by imported piece-goodS but 
by the internal competition.- ~ 
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Sir Charles Innes has tried to make much of the expression " financial 

considerations " used by Lord Hardinge while assuring this country of 
the Government's i~nti n to repeal the cotton excise impost. This 
assurance, Sir, bears a strange, yet close, analogy to a similar assurance 
given in 1877 by Lord .George Hamilton, Under Secretary of State for 
India, and the Secretary of State, Lord Salisbury, to the textile manu-
facturers of. Manchester to repeal the import duty on cotton goods as 
soon as the financial conditiO1'/, of India would permit. That assurance 
was given in spite of the unanimous and considered verdict .of the Fiscal 
Commission of 1874, which was, that the low import duties then prevail-
ing on cotton yarn and piece-goods were fair and equitable and that the 
contentions of Manchester regarding their supposed protective nature were 
without foundation. 

'Lord Northbrook's Government was also opposed to its repeal. But 
none of them were listened to and the a.~uranee to Manchester was given 
effect to partially in the next year, 1878, which was one of adverse finance 
and fully in 1882, again in the face of a deficit budget and famine. 

But what" is the fate of the-assurance given to the Indian textile 
industry in 1916 T It hangs fire on one ground or another. The year 
1924 opened with a balanced budget accompanied on the other hand by 
widespread depression and" ·consequent unemployment in the textile in-
dustry. If I read the revenue figures correctly for the current year, I 
feel that Government may be expected to earn at least about 3 crores of 
rupees over their estimates in customs duties . alone. In fact, the L ... st 
fi"<'e months returns are already Rs. 3 crores above that of the previous 
year and the-highest so far recorded in the same period at any other time. 
Railways are expected to bring in at least a crore of rupees more than the 
budget estimates. Exchange, which has been calculated at Is. 4td. for the 
purposes of the budget has remained higher by about three-fourths of a 
penny in the year so far ; and to my mind, there are no signs of its going 
down. This may give an extra crore or two to the Government. .Revenue 
eliotimates in respect of other heads are not also wide fo the mark, a.nd I have 
no hesitation in saying that if Government will it; the time is opportune 
to redeem their solemn pledges to the indigenous industry. I contend. 
Sir, that even if no surplus were available and if revenue is required, 
there can be' no justification for discriminating the cotton textile industry 
frOlL others such as jute, silk and woollen mills for the imp .~iti n of an 
excif>e tax. Why do not Government spread the burden equally over all 
indust.ries if revenue L'I indispensable , 

The Honourable Sir Basil Blackett referred to the profit tax and said 
it was not desirable as it varies. Sir. the variation in ootton excise duties' 
has been from Rs. 50 lakhs in the year 1917 to Rs. 2 erores and odd lakhs 
in the year 1921-22. 

Sir, the cotton excise impost has been resented in this country from.. 
its' inception ; the whole country excluding a Chamber or two inter,ested 
in the import trade is at one in asking for it!) immediate repeal t -da~'  

and before I close "I may be permitted to sound a note of warning that 
India would not placidly submit to step-ftlotherly treatment in the matter 
of this ta.'!: any longer. She is not going to accept the unhappy position 
that assurances given to English manufacturers aIone are ellr rcea l ~ while 
those given to Indians are a mere scrap of paper. It is up to this House, 
Sir, to see that the indigenous manufacturer is npt denied his natural and 
just rights in his own native land. • 
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The Honourable Sir Oharlea lDDes : Sir, I do not pr p ~e to keep 
the House very long. In fact, I do not think there is any need for me 
to do so, because, in spite of the long debate we a~ .had, I have not been 
able to discover that my arguments have been serIously cha,llenged by 
any one. Mr. Kasturbhai Lalbhai has accused me of grudging the mill-
owners their profits during the war. Mr. Kasturbhai Lalbha.i had no 
right to make that statement a~ all. What is the history of. this matter T 
In i~ opening speech Mr. Kasturbhai Lalbhai stated that in regard to 
pledges, official memory was short. He has just now stated that we regard 
these pledges as a scrap of paper. I had to take Up that point, and in 
order to meet it, I compared on the one hand our deficit budgets and 011 
the other hand the profits made by the millowners during the war. I 
never said that I grudged them those profits and I do not grudge them 
those profits for a moment. But if the millowners and their representa-
tives in this House make statements of that kind, they must not be sur~ .  , 
prised if these profits of theirs are brought out into the light. He seemed 
to me to be unduly sensitive about it. 

While I am on this matter I should like to make an apology to m~' 
friend Sir Purshotamdas Thakurdas. He accused me of referring aU 
through my speech primarily to the Bombay millowners. I am afraid I 
did and the reason why I did so was this .. I regard the Bombay Mill-
owners' A.s8ociation as the Association which is entitled to speak "!'Jth 
authority for the whole of the cotton industry in India, and when I refer-
wl to the Bombay millowners I hope, Sir, the House will recognise that 
I was refet"ring in short terms to the Bombay Millowners' Association which 
.as I say is the recognised authority on all matters connected with the 
cotton mill industry. Let us get back to this matter. I have been accused 
of having tried to place the House in a dilemma. I assure the House that 
llothing was further from my thought. As the Honourable Sir Basil 
Blackett has pointed out, we did not create the dilemma. the dilemma is 
there. It 11as been suggested that this tax is to be kept on for the benefit 
of Lancashire. Surely, the House must realise that a statement of that 
kind is absolutely untrue. We have a measure of fiscal autonomy in India. 
Tha.t fact is proved by the Steel (Protection) Act which we passed last 
July, and the House may take it from me that, when this question does come 
to be considered, if this House and the Government of India arrive at all 
tlgreement the Secretary of State will not interfere nor will Lancashire. 
The whole question will be decided, and must be decided, solely with refer-
ence to the interests of India. That is why I ventured to bring out in 
my speech the economic aspect of this question. If the question is one 
.merely between the Indian tax-payer and the Indian producer, surel'\." 
this House and the Indian people are robust enough to look at the matte'1" 
purely from the economic aspect with reference to what they consider to 
be the interests of India. I have no doubt that they will take into account 
·the unhappy history of this matter. I myself, speaking personally, would 
be glad to see the .Cotton Excise Duties Act off the Statute-book if onh' 
fOI' the reason that then I should not have to engage in t e~ very acri-
monious debates. But if I defended the tax I defenued it solely in 
order that when the House does come to consider the question it m:n-
consider it purely in a dispaSsionate manner. The Honourable Pandft 
Madan Mohan Malaviya may talk as much as he likes, but he cannot alter 
econom.ic facts, nor.;Mr. Kasturbhai Lalbhai, nor Mr. Cocke. The economi,. 
fact is, and it ha..; been brouglJj out in the report of the Fiscal Commission. , . 
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that the price of piece-goods in India is goveriled mainly by the import 
priLe. That is the difficulty ~ shall be up against .. If you ta~e ~ this 
tax you will not redu\e the prIce of cloth. The excISe duty Will still bp. 
paid but it will be paid to the millowners and not to the Government. That 
i., a fact which will have to be bome in mind when you weigh the claim.-; 
flf this tax for abolition and those of provincial contributions for reduc-
tion. There.is no good blinking that fact. There is no good trying to 
cloud the issue, trying to take this· question a ~ from the economic 
iphere altogether ·and bring it back to 'the political one. This House has 
got to stand up to its responsibilities to the people of India, and Sir, when 
the question does come to be decided I have no doubt but that they will. 
That, Sir, is all that I have to say. 

Mr. President: The original question was: 
"That this ABBembly recommends to the Governor General in Connell to take 

early steps to abolish the cotton excise duty as recommended by a majority of the 
Indian members on the Indian Fiscal Commission and to be pleased to direct the 
Tariff Board to further examine the question of protection to the Indian cotton mill 
induatry at an early date." 

Since which an amendment has been moved : 
To omit all the words after the words " Indian Fiscal Commission ". 

The question that I have to put is that that amendment be made. 

The motion was adopted. 
Mr. President: The question is that the -Resolution, as amended, 

be adopted. 
The motion was adopted. 

RESOLUTION BE APPOINTMENT OF A COMMITTEE TO INQUffiE 
INTO THE CAUSES OF RECURRING FLOODS. 

Mr. Bhubanana:ilda D&8 (Orissa Division: Non-Muhammadan): 
Sir, I rise to move the Resolution standing in the name of my friend 
M.r. Yusuf Imam. It runs u follows ..... 
Lala Dum Ohand (Ambala Division: Non-Muhammadan, :  I rise 

on a point of order. The Honourable Mover, Mr. Yusuf Imam, is not 
moving the Resolution, and in fact he is absent He has given no authority 
to the Honourable Mr. Das or asked him to move the Resolution on his 
behalf. I pray the Honourable the President to give a. ruling. 
Mr. President :  I am afraid the Honourable Member from the 

Punjab is speaking without his book. I have received authority from 
Mr. Yusuf Imam to call upon Mr. Bhubanananda Das to move his Resolu-
tien in his absence. I do not know why the Honourable Member interrupt-
ed. 
Mr. Bhubanananda D&8 : Sir, the Resolution runs as follows : 
" This Assembly recommends to the Governor General in Council that a committee 

of experts be immediately appointed to inquire into the causes of the recurring lloods 
all over India and to advise the Central and Provincial Governments on the best 
remedies agairist such 1l00ds." 

Sir, I gave notice of the original Resolution in the. Assembly and I am 
ha,ppy to find that I am now moving the same Resolution. in this HOllS!1 
lind by the time I finish moving this Resolution I hope I shall get the 

•  " That this Assembly recommends to the Governor Geneml in Conncil to take 
early steps to abolish. the cotton excise duty DB ~ mmended by a. majority of the 
Indian members on the Indian Fiscal Comm ission. ' , 
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£,upport of the House in the proposition' that I put forward in this Resolu-
tion. It has always been taken for granted thattftoods are due to pro-
vidence like epidemics, famine, etc. But floods are due mainly to human 
factors.' Members of the Treasury Benches may not agree with me but 
I hope by the time I have finished I shall convince them that it is the hand 
of man that is responsible for these floods. In the Febru&ry session of 
this Assembly I had the temerity t~ ask a question in this House which was 
as follows: 

•• Have Government inquired into the causes of the floods which are happening in 
several parts of the· country , 

Are Government aware of the popular belief that the ravages of the floods are 
due to natural waterways being blocked up by railways which have failed t~ proTide 
sufficient brldgl's and culverts , 

Have the Government made or do they proposc to make a full inquiry into the 
matter' " 

l\1r. Butler, the fOniler Secretary in the Agricultural Department replied :. 
" The Government of India are not aware of thc popular belief referred t.o in 

the question and have no information justifying any snch idea. In individual ('.ases 
wherl' a flood has been proved.to be partly due to the insufficiency of waterway in the 
railway embankments the necessary addition waterway has been provided as early 
as possible." 

I am glad the Department of Meteorology was not as ~l  to repJy to 
thf'se questions. The Agricultural Department is concerned with the 
after effects of floodR. They are not concerned with t ~ e.aURCS that 
hring about so many floods. I wish the former Secretary of the Agri-
(mltural Department had replied that it is the sun that is re!olponsible 
fl'r the floods, because the sun heats the water, clouds come ·and thereby 
floods are caused. But of course the Honourable Mr. Chatterjee was 
sayed from a reply to those questions and they were 1:I11'U8t on the 
Agl'icultural Department. (The Hono'lU"able Mr. A.. C. Chatterjee: " I 
WIIS not aware even of these questions.") We on this side of the House 
/iRked a series of supplementary questions that created quite a furore in 
thE' Anglo-Indian press. Sir, none of us believe that the Government of 
India, spending the rainy season on the heights of Simla, can ever imagine 
that floods happen in the country. I know occasionally there are land-
slides in Simla that sweep away the poor huts inhabited perhaps by 
some poor member of the staff of the Secretariat. But I "do nf)t thiuk 
the Treasury Bench can realize the troubles and disasters of floods. 
Sir, since then my very assiduous friend Mr. Gaya ~rasad Sinha has 
b!bled interpellation after interpellation quoting chapter and verse from 
Government reports and proving that railway and simliar cu,bankments 
are the reasons why there are so many reeurring floods in India. ~t 
lal>t, only this session Government had to admit that the ffll:t8 were as 
• they were stated and that· railways were partially responRilile for floods· 
in India. Yet it is curious of the mentality of the Treasury Bench 
that to a question of Mr. Gaya Prasad Sinha in the Delhi sf~ssi n ahout 
the causes of floods my Honourable ft:iend Sir Henry Monct'ieff Smith 
replied that it was a. question for Local Governments til decide and it 
was a matter in which the Government of India had very little interest. 
Sir, the waterways, rivers as they are commonly known t,) the people (If' 
India, .are the natural courses of drainage of rain water to the sea. 
Tpllia has many mi.hty rivers extending over thousands' of miles, run-
ning from east to west, north to south or west to east, dept~nlliJl  tlpon 
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the watersheds of these rivers. These waterways did shape their 
course taking the natural path of low level f1?W to the lI~a. ~n the 
formation of the t p ~ap  of our country, as In the geologIcal f"rma-
tion of land in any oflher country, rivers were the natural drams of 
F,urplus rain waters. There was little obstruction from man.. Embank-
ments were raised at places. But people took advantage of high-levelled 
lands to build their towns and hamlets centuries ago. There were few 
road;; and tho'Se that existed had sufficient waterways. rl'hcl'c was little 
obstruction to waterways and rivers flowed merrily to the sea. If fl006S 
there were, water subsided after a few days of floods. 

With the advent of the British rule, not only rivers were forded. 
but almost all rivers and streams were banked, leading to the raising 
of river-beds above the surrounding lands. :Modern civilisl!tion has 
hl'oTI.ght also a great hankering for roadways. (The Honourable ~lr . ..4._ 
C. ('lratterjee: "Are you objecting to roads Y") Xo] 8!r. I do not 
(,hjt-ct. I am showing you how floods comc. India is interlaced to-day 
with roadways. Honourable Members who come from clistri ~ts may 
t~stif  to this hankering among district board and local a 'l~ members 
to run roadways 'from their town to their villages. Sir, this process 
is going on every day and the topography of thc country i;; illtcrscctP.d 
and interlaced into small areas, which are lakes in the rainy season and 
dry beds in the dry season. The irrigation works of thc State, DOW" 
pJ'/wincial departments, added their quota to such impounding. Canal 
emlJankments where they exist, go on obstructing natural drainage of 
waterways of India. Besides, they tap the water from II river from a: 
certain point, thereby diverting the course of the old natural cirainage-
thc rivers. Rivers have flow of water only during rains and t i ~ prop.ess 
lilll'l raised the beds of rivers still higher above the surrounrling locality 
and river beds are now silted up with sand and mud. 

Lastly, came the Railways with their embankment, sled r~ hanun{'red 
linc!>, running mostly parallel to the many waterways iT! India. These 
Railways first came to exist under the guaranteed system. Their engi-
neers had charters from the Secretary of State or the Go\'ernJllent of 
India. Little did they pay attention to the occasional complaints of the 
Provincial Governments or to the comforts of the children of the s:)it_ 
I ~an quote extracts here to show that such objections had hcen taken 
br different Provincial Governments. Some of these quotat.ions are 
from the District Gazetteer of Rajshahi and Dinajpur districts. Their 
Governments complained-it has been stated-that the floods had been 
due to. the railway embankments of Bengal in those years.' The great 
fIo(\ds In Northern Bengal in 1922, floods in Bihar and in my own province 
Ori.!lsn, in the same e~r  disastr?us' floods· in South India, the Punjab: 
HaJputana and the UnIted Pronnces have again crystallised in men 'g 
mini!. that some inquiry must be made i'nto the calises of tloods. Dr. 
lIeghnad Saha, that renowned mathematician of Bengal. instituted such 
a~. enquiry under the auspice~ of the Bengal Flood Relief Inquiry Com-
nuttee and wrote a very preCIse article in the Moden Revieu' of Noyem-
~r 1922. He quoted eminent authorit.ies, specially Dr. BeJ1tle~r. the 
DIrector of Public Health of Bengal, confirming the views th:lt l'llii,vay 
en an~ments are a good deal responsible for flood ·disasters. After t at~ 
thn. RaIlway Board also appointed an inquiry committee fLTld appointed 
u~ Bahadur RaIla Ram,. retired Engineer in Chief of the l 8t~rll H£'ngal 
RcuJway. to that CommIttee. That gentleman also snbmittl'([ a report 

L248LA ., D 



lEGISLATIVE ASSEMBLY. [24TH SEPT. 1924. 

[Mr. Bhubanananda Das.1 

to the Government confirming similar views aQd recommending that 
certain waterways of railways should be expandtd. Rai Bahadur Rana 
Ram has also mentioned the e~ valuable report of Dr. Maghnad 
Saha and though stated that it was quoted in the appendix the Govern-
mp,nt publication department has expunged the same valuable report. 

My own considered opinion on the subject is that tM hand of man 
in erecting these embankments of railways and of canals Anll highways 
without taking into consideration the general waterways of the ~ untr  

is solely responsible for these ever-recurring floods, recurring disasters 
to millions of the teeming population of India. Epidemicf.;, cholera, 
malaria come in the wake (If the floods-they attack people when all 
their little hoard of grain has been washed away. People die like rats. 
'Who is responsible for this great calamity, a permanently in~icted 

ealamity on the people of India' I admit Government have made 
grants but what is the use of granting relief. 'Vhy not remove the 
causes of these floods' It was reported in the papers that in the other 
House there was an interesting speech made by the Member for Uevenue 
and Agric.ulture in which he Iilaid that the Government of India -are 
granting one crore of rupees to the Madras Government. The Honour-
able Member' is reported to have stated that Government have a soul 
alll] are sympathetic. If the Goyernmept have a soul and have considered 
it necessary to make a grant, why should they not consider some means 
by which the causes Qf these floods may be removed. What's the use 
(If throwing crumbs of bread to the sufferers of the floods Y 'Vhat's 
the use of famine codes and famine funds! Remove the causes (·f floods. 

Who is responsible for this great calamity, a permanently inflicted 
calamity on the people of India ~ Not the Railway alone--I absolve 
my Honourable friend ~Ir. Hindley from the complete charge. hut aU 
classes of engineers-the road engineer, the canal engineer 8Un the rail-
way engineer. Sir I myself am an engineer. It is no pleasl1re to me 
to accuse my own profession. Yet I maintain, the short sight.edtless and 
lack of foresight of my profession have brought the country to a land 
of famine, floods and epidemics. The Chief Commissioner of H.ailways 
will tell us what a great amount of money is spent on the maintenance 
and replacement of Railways in India per annum. He may, if he pleases, 
enlighten us and every member of districts knows what money ;s IIpent 
on replacement and repairs of roads and canals. What llbollt the main-
tenance and repairs of nature's highways-the drainage outlet of naturp,'s 
lturplus water. You have too long interfered, blocked auo obstructed 
sueh waterways. Has the State any waterway engin(;l;r to look after 
proper drainage' No. Canids and roads are provincial subjects. How 
can you co-ordinate their work.' In the United States of America great 
engineering  works have been undertaken and in some cases completed 
f()r preventing the ravages of floods. We have no department in the 
Government of India for such preventions and precautions. Yet the land 
ftvenue of India is about 40 crores of rupees. Neatly 90 per cent. of 
the people live on the land as agriculturists and labourers. No money 
ill spent to maintain waterways which bring the Central and Provincial 
Governments-crores of income and which is the source of maintenance 
01. 300 millions of reople. 

Your Railv:ays only bring in a nett revenue of 5 to 6 crores to the 
central exchequer. You spend, crores on maintenance of rail a~:s  while 
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you neglect maintenance of the waterways of India which bring you 
such a large income and is the source of maintenance of nearly 300 
millions of agriculturt.t people of India: There is something-wrong, 
very wrOng. Let there be a committee to inquire into this. Let there be 
representatives of Railways, P. W. D., 'Irrigation, and the representatives 
of the agricultural classes in it. That is my submission. I hope the 
Gowrnment will recognise the mischief and neglect done tt) the people 
in not maintaining waterways and will accept my Resolution and take 
early steps to avoid famine, starvation and epidemics in India. I hope 
GOyernment who pose as the ma-bap of the teeming millions will recognise 
this obligation to the teeming millions and will accept my Uesolution 
without a mtlrmur. 

Mr. Mahmood Schamnad Sahib Bahadur (West Coast and Nilgiris : 
Muhammadan) : Sir, in supporting this Resolution -I shall point out 
how the floods are in a great measure due to railway bridges and 
l'ailway and road embankments. The part of the country that is worst 
affected on account of the floods this year is Malabar anti the adjacent 
dist!'jcts of the West Coast, which I have the honour to represent. Now, 
T will explain to you with reference to the West Coast what happens 
during heavy rains and floods, how the railway lines are rt:sponsible for 
the floods. The West Coast is made up of the districts of Suulh Kanara, 
North Malabar, and South Malabar. It is a narrow strip of lcmd lying 
between the Western Ghats and the Arabian Sea, Its bl'ca(lth is from 
10 miles to 50 miles.The coastal strip is a low-lying land consisting of 
pluMy flats and cocoa gardens. There are nearly 100 short and fast 
running rivers and streams which traverse this low land originating 
from the Ghats in the east and emptying their waters in the Arabian Sea, 
in the west. -The railway line runs along the coast from one end to the 
other, south to north. But as this part of the land is very low, they had 
to make high banks for the railway line which not only a~ narrowed the 
breadth of the rivers but has also altogether blocked all minot' streams. 
Formerly, whenever there was excessive rain I\nd floods, all the water used 
to be emptied soon through all these rivers and streams ; and if there 
was still more water it was overflowing and passing along the low flats 
by the river side also. But now the high banks prevent all that and 
as it is not possible for all the water to pass through the few waterways 
kept in the middle of the ri-vers, all the country round is inundated 
and all these catastrophes ~ppen. 

Therefore while' asking this House to support this Resolution, I 
shall also request the Government to make some contribution to the 
Hood relief of South India, chiefly Malabar. 

ltIauIvf A.buI Kaaem (Bengal: Nominated Non-Official) : Sir, at this 
fag end of the day and fag end of the session I do not like to take up 
the time of the House ; but I feel it my duty to impress on this House 
and the Government a particular matter. In the speech which in-
tro-iuced this Resolution made by Mr. Das, he referred to the reply 
given by the Government that the prevention of floods was a provincial 
matter, and should be dealt with by Provincial Governments. I su ~ 

mit, Sir, that the Provincial Governments are nC't in a position either 
to -make sufficient inquiry or to take effective measurp.s for the preven-
tion of floods, It has been said with justice that flC'ods are becoming 
too numerous these days, and when they come my countrymen aufIer 
by the hundreds. -
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The Provincial Governments canDot do it because a river passes 
through various provinces, and the steps that ha'fe to be taken for the 
prevention of floods have to be taken at the catchment area and not 
on the banks of the rh·er. We cannot prevent the floods by embank-
ments on both sides; it has to be done by control at the catchment 
area of nIl hill-fed rivers. But, Sir, the railways are to' a very larg"" 
extent responsible for these floods because they have ater a ~  

culverts and bridges only where they are needed for the maintenance 
of the railway system, and they do not look into the condition of the 
other areas or of the a/!ricultural popuiatiou and see that the water 
passe.'> freely. It has been clearly stated that the bed of the river has 
risen higher and the reason is that the flow has been obstructed by rail. 
ways and by the irrigation canals that hayc been opened. I fully 
realise the importance of irrigation canals, but at the same time I fhink 
the natural channels and waterways should be maintained and should 
Dot be neglt"cted. A11d, Sir, 1 may inform this House that, before the' 
introduction of the Reforms, and before the Provincial Governments 
were entrusted with responsibilities, a big scheme of irrigation and 
prevention of flood was drawn up by the Government of India under the 
supervision of the Director General of Irrigation about the floods of 
the Damodar-and two other big rivers in BengaL A model was drawn 
up and much money, several Iakhs, were spent on it, but immediately 
the Reforms came in, that was given up, because the Government of' 
India said it was for the Provincial Governments to do it. The Govern-
ment of Bihar and the Government of Bengal are the two Governments 
who are concerned with these schemes, and neither of them are taking 
any interest in the matter e~ ause their resources would not permit 
them and besides that, unless the Government of India move in the 
matter, the Provincial Governments can take no steps, and neither do 
their resonrees enable them to do so, and the railways are not llnd~l  

their controL Therefore I submit, Sir, this is a Resolution which 
affects the agricultural P9Plllation. We have had enough of heroics 
and of politics ; this proposition moved by my friend is a practical 
proposition to benefit the agricultural population and for the national 
welfare of the country, and I hope the Government will treat it sym-
pathetically and not throw it out, as they usually do others. 

Mr. Amar Natb Dutt (Burdwan Division: Non-!Iuhammadan 
Rural) : Sir, coming as I do from a flooded district, namely, the district 
of Burdwan, I think it will not be proper for me to record a silent yote 
in support of the Resolution moyed by my friend Mr. Bhubanananda Das_ 
Now, Sir, what has been the effect of the floods in my district and thi> 
adjoining district? The whole of my constituencv is in the Burdwan 
district- If one takes the trouble to go through the" districts of Burd"wan 
and Howrah, he will see thousands of villages which have been devlls-
tated by these floods during the last 30 or 40 years_ I remember in mv 
younger days villages which used to yield han-ests and where the peasantr~ 
,":as happy and c nt~nte~  and the ge.ntry ~ad not to go out of thei·l"' 
.vIllage hut could maIntaIn -themselves In theIr own vilhiges. Now when 
~ pas~ ·through those deyastated tracts. I find solitary houses left un-
J ~a lted by the pepple, and. a few fields only here and there cultivated_ 
ThIS has been all iue. to the raIlway embankment by which the river Damo-
~r .has ~used ~ e l"!-ght bank of the river to be devastated. So I think it 
IS hIgh hme!ln InqUIry was mad~ and a committee appointed to investigate. 
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Kumar Gang&nand Sinha (Bhagalpur, Purnea and the Santhal 
Parganas: Non-Muhammadan) :  . Sir, I would first support the Resolu-
tion and then briefly'.refer to my amendments as apparently they are 
of an explanatory character. Sir, it has been said in this House timp.s 
out of number by almost every speaker who has preceded me that for 
the last few years we have noticed that floods are a matter of common 
occurrence: rA. heavy monsoon is always attended by floods in some 
part of the country or other. Look baek upon the past three years. In 
the first year we had floods in Bengal, in the next we had heavy floods 
in Bihar, and yet in the third, this year, we have had very  very heavy 
floods in Madras, not to speak of small areas all over the country that 
are visited by floods almost every season ~nless it happens to be a very dry 
one. Speaking for my own constituency, Sir, I must enlighten the House 
that a . large part of the country drained by the Kosi and the Ganges is 
year-after year suffering from floods for the last seven years.' Other gen-
tlemen who have preceded me havf' said that such is the case in their part 
of the country too, and I am sure those who will follow me will also 
bear testimony. to this very fact by citing the example of their own 
part of the country; and if all this information is put together I feel 
sure that it will go a great way to substantiate the urgenc. and thp, 
necessity of the adoption of the motion before the House. 

Now, Sir, I need not tell the House what these floods mean to the 
country. Not only do untold miseries attend when floods visit the 
country but also when they go away they are followed by famine and 
pestilence, and further they are followed by financial embarrassment of 
the sufferers whom it take" years to regain their normal way of life which 
they lose by floods. Now, Sir, the Government gives them relief at the 
time of distress. I do not blame them for that ; but I must say that they 
do very little to mitigate tke people's sufferings. They do very little 
to prevent the recurrence of these floods. The Central Government shift 
the burden on the Provincial Government and the Provincial Govern-
ments say they have no means to do ~n t in . Here is my friend llr. 
Gaya Prasad Sinha whose voluminous questions on floods are printed 
in the pages of the proceedings of this Assembly, and if you look at 
the replies given to him you will find that he has very often been 
referred back to the Bihar and Orissa Government. And here is the 
authoritative administrative account of the Bihar and Orissa Govern-
ment entitled "Bihar and Orissa in 1923". I crave the indulgence of 
the House while I read a passa~e from this book which is pertine!}.t t'l 
the question. At pag(> 33 in thc paragraph dealing wi[h the effects of 
embankments on floods, it says: 

II The problem, however, ill one which it is not possible to solve completelv bv 
any local ae.tion. The only method by which :floods ·cnn be ct'mplet.ely controlled is 
by constructing retarding basins at a sufficient number of place8 in the upper reaches 
of rivers to enable a flood to be spread over a long period, which will allow the 
channels to carry off the drainage without over1lowing their banks. The cost of this 
mcthod of flood protection would be altogether prohibitive in 11 small provineI'. What· 
ever action is taken in the lower reaches of a river can only be palliative. The 
channels of all rivers adjust themeelves to c.arry the normal discharges, and any sudden 
inereaee above the normal can only be met eithl'r by continuous embankments or by 
allt'wing the rivera to epill over their banks. The construction of continuouS embank. 
ments i8 attended by three dangers. The bed. of embank&! rivers tend to rise, owinjr 
to there e~  ~  exit for the Band brought down; see('lndly, the intensity of flood 
low" down 18 Increased, and lastly, when breaches do occur, the damaJre is mIlch 
more eeriouB than when the river is allowed to spill over its own banks. The solution 
of the problem, therefore, lies in the ptoviaiOJ of adequate epill·ways and careful 

• • 
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control over the eonstruetion of railway and· private emb8J!kments likely to interfere 
with the natural drainage." • 

Where are the people to go , 

This Resolution Sir, is a very modest one as it only wants an inquiry. 
the first step towa;d a scheme for the prevention of the .~ccurrence of 
thE-se floods. My amendments supply some of the details. My first 
amendment is that the following be inserted after the word "experts" : 
"possessing special knowledge and experience of the physical features of the 

different parts of India." 

The effect of the amendment is only to qualify the word " experts". 
Experts -may be brought from Eilgland having knowledge of the physical 
features of European countries but they cannot be of much use to us 
here; and it is only proper that 'they should be qualified in such a' way 
as to give us the right men for the work intended to be done. 

:My second amendment runs as follows: That the following be 
inserted after the words "all over India "  : 

" with special reference to Railway embankments." 

There is' general feeling among the people, Sir, that railway embank-
ments play an important part in bringing about such calamities_ Gov-
ernment deny it. 'Ve ask for an inqu,iry to let us know where we are, 
and whether the suspicions of those who have no technical knowledge 
have :tny ground. For the technical wisdom of the amendment I rely 
on my Honourable friend, Mr. Bhubanananda Das, who is an engineer. 
and he says that I should not press this amendment for technical reasons. 
I accept his Ildvice as that of an expert. 

Further, I associate myself with the Mover of the Resolution and 
those who have followed him in asking the House to adopt the ResolutioH. 
I represent here millions of suffering humanity and I beseech the Housp, 
on behalf of them to give unanimous support to the Resolution as amend-
ed by me. With these words 'I move my first amendment. 

Mr. C. D. M. Hindley (Chief Commissioner, Railways) : Sir, I am 
rather sorry that my friend, Kumar Ganganand Sinha, has withdrawn his 
amendment which included in the Resolution special reference to railway 
embankments. Because of the withdr:lwal of that amendment I feel that 
'I am rather out of place in dealing with this Resolution. I was hoping 
to be able to thank him for bringing in that reference so as to justify my 
standing up here on behalf of Government to deal with this Resolution. 
I suppose he would not like to move it now ? ..... 

Kumar Ganganand Sinha :  I would like to have the statement of 
Government on that matter. 

Mr. C. D. M. Hindley: I wish to say on behalf of Government, Sir, 
that the Resolution 8B placed on the paper is opposed not because Govern-
ment have no sympathy with the ec~s of the mQver of this Resolution. 
Government have the very greatest sympathy for the sufferers from 
these floods, regarding which we a f~ heard 80 much during the last few 
weeks. I would like to say here, Sir, that I repudiate altogether the sug-
gestion made by Mr. Bhuban8,Jlanoa Das that Members of the ernmen~ 

~ . 

Benches here have no knowledge of tM effe~f i  of flooch on the country and 
on the people of India. Mr. B ~ anana da Das's picture of the ern~ 

qlent sitting perenially on the htightrt of Simla, watching an occasional 
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trickle of stones down the sides of the hill Jlnd uying "I wonder how 
that has airected the Reople down helow " is really rather ridiculous when 
it is applied to peopletlike myself and other Members sitting on the Gov-
ernment Benches who have spent moat of the working years of their lives 
among the people of India. I, Sir, have spent the best part of 25 years 
working on the plains of India and have never spent more than five or 
six days in ally hill station until last ~ar  and I do claim to speak with 
a certain amount of local knowledge-not only local knowledge but actual 
practical knowledge extending over a very large area in India, and I think: 
extending over a considerably larger "pace both of time and of dista~~ 
than the knowledge of Mr. Bhubanammda Das, my fellow engineer in this 
House. I am very glad to hear from Mr. Bhubanananda Das that he 
has studied the matter as an expert, but I can tell him that the engineer 
who has to build and maintain a rl!ilway embankment across country with 
di~ult drainage problems gets to know intimately far more of the effects ' 
of embankments on the diversion of drainage than anyone can ascertaiJ~ 
either by casual inspection of village fieids or by reading text books. 

I think, Sir, it is rather unfortunate that the Resolution is couched in 
such wide terms because there is apt to be considerable confusion of 
thought in dealing with such words as " floods". This description; this 
word " floods" is applied indiscriminately to cases varying from a 
small interference with agricultural operations which may extend to the 
loss or impairment of a crop on tlIe one hand, and at the other end of the 
scale to such vast cataclysms as thllt which occurred recently in South 
India, both on the ,vest coast and I)n the east coast, and the terrible floods 
that have occurred on the borders or the Indus. There is really very 
little connection between these two clv::f!es of floods and it is extraordI-
narily difficult to connect together the vast range of natural phenomena 
which occur between these two limits, Primarily speaking, these floods, 
whether large or small, whether the dalJlage is ,"ery great or compara-
tively negligible, primarily speaking, these may be put down to excessive 
rainfall. Now, I know that that ig an I'.xpression which is very often 
scoffed at because people say " lht, \\ bat is excessive rainfall " and then 
we turn to the figures given to us' by tbe Meteorological Department and 
see that the average has been so mUl'h, the maximum has been so much 
and the minimum has been so milch. during the last year, and the rain-
fall in question is greater than all t n~ which has been recorded by our 
Meteorological Department. W ell, s~ far as our experience goes, such a 
rainfall is an excessive rainfall and it leads us, I think, to this, 
that, with the comparatively limited knowledge of the history of 
rainfall we have in different parts of the country, we are to some 
extent limited in the me!l.<lureto: whiC'h call be taken to foresee 
and to prevent the effects l\1' l"llir.fall far above the maximUIll 
which has ever been recorded. Until human knowledge and the result of 
observations is extended a great deal further, I think 'it will be agreed 
everywhere that it will be impoRSiblE-to foresee, even with the ... ery best 
arrangements which can be made by the Meteorological Department the 
effects of excessive rainfall. I am pret;llming that the Honourable Member 
in moving the Resolution does not intend to refer to such an extension of 
scientific activity as would lead us in the early future to understapd how 
to predict. say, the course of a cyclol'c in the Bay of Bengal. 'That may 
seem at flr$t sight to be rather far-fetched in regard to this matter. btlt 
is an instance of one ef the caUSCi of serious floods ! should like just to 
refer, while speaking on thie subjeet C'f excessive ra~  to the disaster 
which occurred in the neighbourhood ot Wal!air and the southern distriet;a 
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of Orissa last year. That disllster, Sit,. due, &3 far ean possibly be ascer-
tained, to the course of a cyclone w11i(:h started soi&ewhere in the centre 
of the Bay of Bengal and could be followed up, by the observations of the 
Meteorological Department, until it ('I'ossed the coast somewhere near 
Waltair. Its direction at the tilile of ('rossing the coast was known and 
it could be predicted to some extent where it would tra~el. Instead, 
however, of travelling in a straight linc after causing very severe damage 
at Waltair and Vizianagram, it proce('ded in a slightly northerly direction 
and remained in the neighbourhood of the hills lying to the north-west of 
Viziauagram for a considerable period for 12 or 15 hours-and during 
that time it gave an enormous amount of rainfall in those hills. As far 
as I can remember, there was no aetnal record because there was no 
station which recorded that par1:icular rainfall. There was therefore no 
• actual record of the amount that fell, but judging from the am un~ of 
water which came down the rivers alOII/! the coast there, it must have been 
a most abnormal rainfall. Those ri ~r  which lead from the hills to the 
sea across a fairly flat piece of country became flooded and in the course 
6f a .few hours the floods spread out O\"U the banks of the rivers and the 
whole country was inundated on a fr( nt of something like 50 miles. The 
floods near the coast came in contact with the railway embankment. 
Now, Sir, looking at that picture of tll" hills in the background and the 
fiat piece of country running down t(l the sea, looking at it on a proper 
scale, you can see that the railway em bankment was a mere thread acrosS 
the country and it had. practically no et1'~l't at all upon the onward march of 
the flood. As a matter of fact, the railway embankment was almost des-' 
troyed for a distance of between 80 and 100 miles. I am giving that as 
an instance of the impossibility I)f being  able to guard aganist or prevent 
floods which are quite obviously due to excessive rainfall. 

Now, Sir, as Mr. Abul Kasem has pointed out, the effect of rainfall 
on localities depends very largely on the amount of rain which falls in what 
he called the catchment area. I gather what he meant was that there may 
be comparatively small rainfall at the 'place where you' are living at the 
time, but owing to very excessive rainfall elsewhere. you may 
come in for the serious effects of flooding. Those members of this 
House, Sir, who come from the South of India will under-
mnd what I mean when I refer to the floods which recently occurred in 
the Tanjore dh;trict llnd round about Trichinopoly. The rain which caused 
those floods fell primarily in the Anamalai Hills. the Palni Hills and the 
hillii lying to the west of the Presidency, somewhere between 150 to 200 
miles away from the place where the damage occurred. I am mentioning 
thi,: as one of the causes of floods and as illustrating the extraordinary 
difficulty of ascertaining accurately what the causes of floods are. Another 
insfance which a~ain brings me to lIr. Abul Kasem's mention of catch-
ment areas would be the recent floods in the Muzaffargarh district in the 
~un a . where I have read that the Indu!; rose to a height of something 
lIke 50 feet above it~ normal level. . Now, where did that water come from T 
If Mr. Abul Kasem '8 contention is correct, the authority which controls 
t~e. cat~ ment a~ 'a "hould take ca;e that these flood!! do not occur by pro-
vIdmg ImpoundiJU!' works and seemg that the flood is properly regulated. 
1 do not know. Sh'. whether the authority which controls the sources of 
the Indus would be likely to meet the requirements of the oltse by coming to 
an amicable firiancial arrangement with this House with regard to the cost 
of sueh works.. , 
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Now, Sir, I have dealt with one of the many causes of floods, namelv, 
excessive rainfall. There is another ca1lSe which I think lir. Bhubanananda 
Das perhaps ,vill undellBtand, but I am rather doubtful if ~n  other Mem-
bers of this House will readily follow me as far as I should like to go. In 
the first place, there are known to be gradual changes in the beds of rivers 
from time to time and extending over very long periods for which so far 
we have ver? little definite scientific explanation. We know from ser~ 
vations that sillting takes place and a gradual change of the course of the 
river takes place through obscure caUseR. A study of large scale survey 
maps from the earliest times down to the present day would give l\!1'. 
Bhubanananda Das a very interesting amount of information with regard 
to these changes. 'fherc are, for instance, marked on the survey maps such 
things as the old bed of the Ghaggar or Hakra in the south of the Punjab. 
Can anyone readily explain why there sould be an old deserted bed of a 
riveirunning right across a stretch of country which but for the operations 
of the Irrigation Department would be an arid plain. This particular case 
has nothing to do with the advent of what iii call~d the British rule in 
India! Such old river beds exist in various parts of the country and I am 
not sufficiently "acquainted with geology to know their exact origin, but 
thev indicate how the rivers as we now know them used to run in one 
period of their history and we cannot predict how they are going to moye 
in the course of, say, 30 or 40 years. Every one who has livl'd near one 
~ the larger rivers (Jf India will know that there are cases whcre rivet'S 
b'n e changed theil' cour..;e unexpectedly aud with very serious losses to 
locnlities. I knl)w one ease myself in the Monghyr district where the 
an~es as showlI on thl' f.'.arliest maps available was something like 16 miles 
north of the point where it runs now. No railway embankment, no 
canal embaukment, no roael, not even the District Board road, is ~in  to 
interfere with the course of the Ganges. The Ganges at that point in the 
inonsoon is sometimes liS much as 13 miles wide and of unknown 
depth and no human agency is going to interfere with it. 

At that particular plaee I speak of it has changed its coun;e during 
the last 70 or 80 years from a position 16 miles north "of its present 
. position to its present course. These great changes of the gre.at water-
ways of India result possibly from changes beneath the surface of the 
earth and are things which no human agency can atreet. In regard to 
silting up and changing of courses of rivers, of coqrse as lir. 
Bhubanananda Das will remember a very large amount of scientific work 
has bf'en donI' to ascert.ain the CSlllllf'S of c an~l's. As an illustration of 
one of these changes occurring which might quite easily have been consi-
dered by the local inhabitants to be due to the existence of a railway bank. 
I would like to mention a case where I had under my own charge a railway 
line running aeross an island between two branches of a very large river. 
Over the two branches of that river we had bridges of something like 
half a mile in length. It was It very large river indeed. dry most of the 
year but a raging torrent during the rains. The river bifurcated five 
miles above the railway and went down through these two" bridges, the 
bridges being ample to carry all the water that came down year after 
year. In the centre of this island, there was a small flourishing village. 
One year for no reason that I could ascertain-Mr. Bhubanananda Das 
might possibly have ascertained it-the river took it into its head to run 
down the centre of this island. It washed away the village. It burst 
through the railway embankment between the two bridges and caused 
a very great deal of destruction to cult~ 8ted land. That is a case where 

L248LA .! 
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the people in the locality would undoubtedly cOJllider that the railway 
embankment was much more 'to blame for their aisaster than the hand 
of God. ' 

Now, Sir, I wish to refer to one or two other natural causes of 
floods and these will interest Mr. Gaya Prasad Singh a~d those who 
come from the province of Bihar and Orissa and feel so acutely with 
regard to the shortcomings of the Bengal and North Western Railway. 
There are eases, and many cases, where there are what we call conflu-
ences of large rivers. There are the Gogra,. the Kosi, the Gandak, and 
many others which run into the Ganges and form confluences, that is to 
say, the running together of two rivers. Now the piece of country 
between two rivers at a confluence is every year flooded. ~ ~t er 
there is a railway embankment or not, for generations that pIece of 
country between two rivers must have been flooded. The flood is some-
times higher on one side and sometimes higher on the other depend-
ing on the amount of water coming ,down one river or the other river. 
One of the particular cases which Mr. Gaya Prasad Singh has most 
persistently questioned me about was the case of a railway embank-
ment, a very high railway embankment, running along a watershed 
between two rivers forming a confluence. That, if I have made myself 
clear, will indicate the difficulties of dealing with a problem of the kind 
which he has referred to. He complains that the country is flooded on 
both sides of the embankment and sometimes more on one side than on 
the other. Now the country in that particular place would be flooded 
in any case. If the Ganges  gets the better of the other river and spills 
over :into the area of the other river and similarly if the Bur Gandak 
spills over towards the Ganges, that is to say, has to bring down more 
water than the Ganges is bringing down, then it will certainly spill over 
the intermediate country and cause floods. The railway embankment 
has been placed on the most suitable line between these two rivers and 
although there' may be a differenee of level between the water on one 
side and on the other, the presence of the embankment is generally to' 
the benefit of some of the landholders for the water is held back to its 
natural area rather than allowed to flow across the country. Now Sir, we 
come to artificial causes. I'have mentioned several of the natural causes 
which we are quite unable to control. I would now just refer briefly to 
artificial interferences. First of all, Sir, I think it is not generally recog-
nized that agricultural operations themselves do interfere very large..,. 
with the flow of water acrosss the country. Those Members of this 
House who come from rice-growing countries will know that interference 
with natural drainage is of the very essence of the most elementary forms 
of agricUlture. The man who has to divert and direct the water into 
his rice field is interfering with natural drainage. He gets water where 
he can, and instead of leaving it to flow by its natural watercourse into 
8 river and so sweetly on to the sea, as Mr. Bhubanananda Das desiree, 
he'stops it on the way and uses it for growing his rice. Incidentally he 
uses it for bBeeding mosquitoes. . 

And this brings me to Dr. Bentley. Now Dr. Rentley has written a 
g()f,d many pamphlets and propounded very emph1tie views that railway 
(':nhankQlents are tne cause of poverty and di8tr~ ~nd malaria in Bengal 
I have never been able to und~stand on what linea of reasoning Dr. Bentley, . 
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who iii a public health officer, Dot an engineeF, hu arrived at this ~ 
elusion. I can only imagine that his mind w(lrked in the sa,me kind of-
logical way as it did when he propounded the theory whieh he eonsidered 
to l,c a certainty that on the opening of the Panama CanallDdia was to be 
infected with yellow fever. He raised the battle cry in Bengal agaillfllt 
the stcgomya mosquito and the Government of Bengal was very nearly 
pushed into earrying out an enormously expensive campaign against this 
poor little insect, millions and millions of whom inhabit peacefully the 
rice-fields of Bengal. The little stegomya mosquito, according to Dr. 
Bentley, if it once got infected by yellow fever brought by ships coming 
through the Panama Canal, would spread yellow feYer-all over India, and 
that, said Dr. Bentley, would be the end of British rule in India. I dt:} 
not know whether my friends on the opposite side of the House have COD-
l!itlered this as a possible course for their future activities. So much for 
Dr. Hentley. Agricultural operations interfere with drainage from th(: 
work of the agriculturist on his rice-field to the work carried out by the 
Punjab irrigation engineers which interfere "ith the natural :flow of the 
water down the·five rivers of the Punjab, much to 1'11'. Das's sorrow because 
the water cannot go on :flowing down to the sea. It is taken off in canals 
and used for irrigation purposes with fairly satiRfactory results. That 
also is an interference with natural drainage. The other causes of inter-
ference with natural drainage we come to now are road embankments, 
caual works and my own particular subject, r!lilway embankments. Now, 
Si:r, I can well unde~tand and have always understood with a g<'Od deal 
of sympathy the feeling that railway embankments do interfere to some 
p.xbmt with natural drainage. But I do think it is necessary for me to 
explain quite clearly that from the very earliest timeq of railway construc-
tion the very greatest care has been taken by cOD!'ltruction engineers to' 
secnre that as far as possible natural drainage shall not be interfered with. 
It is assumed sometimes that the interests of railways and the interest'J 
of ltg'riculturists are not the same. I would like to point out that they 
iii'C very much the same. If a :flood occurs whieh can damage fields and 
villages, it is also going to damage the railway. The greatest danger that 
a railway can have is a flood that may carry away an embankment or root 
vp it bridge. Some of the most terrible accidents that have occurrt::d have 
been due to this cause. Now the very greatest precantions therefore and 
the utmost scientific care is taken to see that adequate waterway is pro-
"ided when a railway is constructed. 1 do not think that I need read the 
section, but it is the custom in this House to get an Act and rt'ad a section 
out of it. But I will content myself with saying that section 11 of tl:.e 
Railway Act makes it incumbent on a railway administration to make and 
maintain the necessary accommodation works for waterways and other 
public requirements. In connection with that, I would like to explain 
the actual procedure which is gone t r u~  when a new railway has to 
be constructed. At the time of the survey, the engineer who surveys the 
line has very strict instructions that as soon as he has decided on thl" 
waterways in the embankment which he is going to recommend, the whole 
of the scheme, the plans, sections and all his ea1culations, are to be sub--
·mitted to the Local Government and the Local Government is asked to 
send lUIy remarks it has to make to the Railway Board. The Railway Board. 
thtll'l:'fore, alw"1s bas available the opinion of the Local Government, whick 
no doubt consults ita local ofiicers. before deciding finally on the waterwa.vs 
which a:r~ t~  be ,Uowed to. be ."de in the ~l r '. That, Sir. to ID,.T 
knowlfldge, is a live matter and a mAtter whieh I.oeal Governments de 
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:not uyerlook; particularly in provinces where they h:lYe a highly developed 
Pnblie Works Department and have engineers who clln study these projects. 
We in fact usually have a considerable amOlmt nf di l~ussi n and argument 
before finally settling in concert witl). the Local Government the amount "f 
'Waterways to be provided. 

I do not think it would be ~uite fair for me to take the House into 
. the ltmgthy calculations which are gone through by an engineer when he 
has to construct a bridge in order to ascertain thc amount of waterway 
to be allowed. Mr. Bhubanananda Das probably J:nows the formulae. 
We have laid down for many years past in our in..,tructions to engineers 
mak-ing surveys the exact amount of detailed information which shall be 
.obtained at the time of making the survey, in order that the calculation.'1 
for the waterway shall be as accurate as possible. 'Ve have, theretore, 
the-first stage when the engineer makes the survey and makes his calcu-
lations, the second stage when the Local Government and the local officers 
are (,onsuIted as to the amount of waterway required ond we have a third 
stage as well. Before the line is actually opened for traffic the Seni ~ 
Government Inspector satisfies himself and satisfies the Railway Board 
that the amount of waterways provided are sufficient for public safety. 
That, Sir, is the actual procedure which indicates that the matter is not 
haphazard and that the railways are not driven with a sledge hammt'!' 
forcE', as I think an Honourable 1I1ember bas suggc"lted, across the face 
Df the country without reference to natural dra na~e. I should like agaiIl 
16 refer before I come to my last point to the Docal Government's position 
in the matter. It is not correct to say that Local Governments have no 
redress and are unable to move the Government of India to effect im-
provements where improvements are indicated in the waterways. There 
have been many cases in recent years where Loco! Goyernments them· . 
sel e~ have held inquiries as to the sufficiency of waterways in particular 
districts, and in such cases·the Government of India have generally at the 
same time appointed either a Committee or a special officer to inquire int<I 
thc matter and to submit a technical report on the particular case at issne. 
In fact, wherever a prima facie case of inadequate waterway is mode 
by the Local Government to the Central Government, I may say that the 
Railway Board make local investigations at once br l'xpert engineers. I 
","ould refer to certain cases of this kind probably within the memory of some 
llcmbers of this House, to the investigation made by Sir Robert Gale;; 
in 1!l17 on floods at Manse-Pasraha on thf! Bengai and North Western 
Railway, to the Committee which was appointed hy the Government (If 
India in 1921 on the flood damages near Amroha and to the investigation 
made by Rai Bahadur RaIla Ram on the NorthA.rn Hengsl floods in 1922. 
That; I think, Sir, meets the point which Mr. Bhubanananda Das made when 
he indicated that no action can be taken by the I~ Jcal Governments to 
induce the Central Government to look into these matters. 

. Now, Sir, I come to my last point. My friends who have moved and 
<lItP]lorted this Resolution will want me to say, if we do not agree to appoint 
!J. Cf)mmittee, what steps we propose to take. My view and the view of 
-the Government is that where cases occur and where there is a local feeling 
that a railway emlJankment or a road embankment or any other work 
desi l1~d by the hand of man are interfering with natural drainage caus-
ing damage to land and danger tOt the lives of the people, then it is the 
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bu,.;:ness of the Local Governments primarily to take up the investigation. 
'I'hig is a very large subject if it is looked at from the point of view of 
~  whole of India. It is a very large and very important and very 
~f rllI1lS subject. But!t is primarily the duty of f:he Local ernment~ 
to lLok after the rights and property of the peoplp.. And it is the Loeal 
Governments who should institute an investigation in the first instance. 1t 
is not a matter in which we wish to throw the responsibility on to somebody 
elsE.'. lInder-the constitution it is one of the functions of the Loeal Gov-
ernments and it is their duty and it is a duty which they would not wish to' 
evadc. Now, with regard to our eODMCtion with lhis matter, that is to' 
~Il  whf're railway embankments affect drainage, WI' nre perfectly willing' 
at" any time to n i.~ist Local Governments in their inquiries by lending 
t .~m ~pecial officers Rnd engineers and by appointing a committee. ~
al'C J1.:.'rfectly willing to investigate any case which is brought to our notice 
by ihe Local Governments, and there I think the duty of the Central Gov-
Cl'UITIl'nt as regards investigation  really ends. The duty of investigation 
IU' ! (xamination lies first with the Local Goverr.ments and only secondarilY' 
"ith us. . Weare perfectly willing by means of our expert officers to-
assist in arriving at proper decisions as to any alterations 
that may be necessary. I gathered. from some remarks which 
fell from the· Honourable Members who spoke in favour of this 
Hesolution, that they expected to have very serious oppositiOn" 
from the Government in regard to this Rt-solution. I do not 
however in the least object to this matter .having been brought forwaru, 
1n fact, I very much welcome the opportunity that it has given to thr: 
l\Jf!mhers of this House to let us know what thpy think about the subjcct 
and also the opportunity it has given to me of letting those Members knoW" 
what I think about it. It has been a useful discussion. I hope my friend 
who lnoyed this Resolution will agree with me that I· have to some extent 
established the case for the care with which the Goyernment and the Rail-
ways deal with these matters· when they are brought to their notice. I 
wfJU)d like to suggest that the matter be left with us for the present and 
we l':i1l look into it generally to see whether it is necessary to addres~ 
ll~l Governments, with an invitation that we should assist them in any 
particular case in which they may be concerned. J am perfectly willing 
to (h that and suggest that if those gentlemen who have moved and suPPOtt-
ed this Resolution have sufficient confidence in me to leave the matter where-
it is, they might perhaps ,vithdraw their Resolution. 

Diwan Bahadur M. Ramachandra Rao (Godavari own Kistna : NOll-
Muhammadan Rural) : Sir, the Honourable the Chief Commissioner for 
Hailways has made a most interesting and instnctive address to Ulf. 

both on the natural and artificial causes of floods. 

With regard to this matter the Honourable Member proceeded to state-
that the removal of the causes of floods is -essentially a matter for Local 
Governments, and that the Government of India would be willing-, 
when a case was brought to their notice, to investigate the case lend-
ing their officers, and to take such other steps as may be necessary to 
·remove the grievances of the people in this respect. I think, Sir, that 
the two departments that are concerned in the matter are the Public 
Works, and the Railway Department. 

. ~n re a~ t~ the fi~st of these departments, it is clear that irriga-
tIon IS a provlDclal subJect, and to the extent that floods are caused by· 
deficiency of proper drainage arrangements, this matter' is within t ~ 
sphere of the local administrations, but to the extent to which floods 
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are caused by defects in railway embankments, it seems to me that it is 
essentially the duty of the Government of In'ia to take. measures 
to prevent them. , 

The Honourable Member very rightly pointed out that under section 
11 of the Railway Act accommodation works have to be pjovided for. 
May I point out to him that under section 7 enormous powers have 
been given to railway administrations and to railway companies for the 
purpose of altering the courses of rivers, streams, water-course Ii, etc., 
for the purpose of providing tunnels, bridges, passages, etc., and to divert 
and alter the course of rivers, streams, etc. It is true that this pro-
vision has been made for accommodation works under section 11, but I 
would like to point out that many of the railways in the country were 
constructed by Government several years ago when there was' no • 
public opinion in the country, and the provision of accommodation 
works and suitable wentways had been altogether inadequate. I can-
not cross swords with an expert like Mr. Hindley as regards what 
provision should have been made for the drainage of the country; but 
there is no doubt that the general feeling throughout the country 
is that the railway companies as well as the Government of India have 
not made sufficient provision Jor drainage. . 

The Honourable Member made some reference to-day to the floods 
that OCCUCrt:u in the northern districts of the Madras Presidency. I 
believe that the Government, when they restored the line again, went 
to considerable expense to provide additional culverts for passing the 
drainage of the country across the Railway embankments. May I ask 
the Honourable Member if I am right. 

Mr. O. D. M. Hindley: That is correct. Certain additional water-
ways have been made. 

Diwan Bahadur M. Bamachandra Bao : That is exactly my point. 
The East Coast Railway was constructed in 1892. Many other linea 
were constructed several years ago. Our contention is that sufficient 
consideration has not· been shown in the way of providing adequate 
waterways across the railway lines. 

The Honourable Member then proceeded to refer to Dr. Bentley. 
Dr. Bentley is an expert and my friend is an expert and each is wedded 
to his own theory. I knew Dr. Bentley years ago. I met him at one 
of the All-India conferences. 

I may also point out, Sir, tbat there was another gentleman, who 
was the editor of one of the most influential newspapers, Mr. Motilal 
Ghose, who as a delegate to one of these All-India Gonferenees, traced 
the present position in Bengal in reg&rd to malaria mostly to want 
of insu1'6cient provision for the drainage of the country. I wish the 
Honourable lIr. Hindley would peruse some of thOse papers becauae 
Mr. Motilal Ghose was not an expert, nor was he wedded very much 
to the mosquito theory. But however, so far as the general feeling 
is concerned, it is thought that the railway companies as well as the 
Government of Inqia 'were more intent to have their schemes put 
through as chear.ly as possible and very very little consideration was 
sIlown to the people who are affected. Speaking from memory, I 
think there are adequate provisions in the English Railways Act which 
reqUire that, when any big scheIqe for the construction of a railway 
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is made, the scheme has to be published in the locality and objections 
mvited. That is a statutory provision for the protection of the people. 
May I ask if there is anything in the Indian Railways Act to protect 
tlie people who are a!fected by alteration in the course of rivers and 
streams T There is no statutory provision either for publication or for 
invitation of objections. Sir, I feel that the railways are very in-
fluential corporations, and the Government of India and the railway 
administratiohs have had it all their own way hitherto and we believe 
that much of this present trouble is due to· insufficient attention to 
the drainage needs of the country. Sir, my Honourable friend would 
find considerable support for what we have urged. I therefore think 
that this matter should be sympathetically considered. I am not at 
all satisfied with the reply the Honourable Member has  made that the 
matter should be left entirely in his own hands. We have confidence 
in 1Iim, but there is this question which we have to face, that floods 
have occurred in various parts of the. country, and there is this volume 
of opinion that a portion of this is due to artificial causes which can 
be removed by the provision of suitable waterways. I only wish to 
say one word· with reference to the floods in the South of India. I 
see the Honourable Mr. Hindley's theory is that there was a good deal 
of rainfall in the Anamalai hills and that the floods which resulted in 
three or four districts is due entirely to this excessive rainfall on 
the Anamalais ..... 

Mr. O. D. M. Hindley: I did not say " entirely." I do not know 
my geography of Southern India as well as the Honourable Member 
does, but I believe some of the branches of the Cauvery river start 
from the Anamalai hills. 

. Diwan Bahadur M. Ramachandra Rao : My remarks with regard 
to the general cause of floods apply equally to Southern India, and I 
do not know that the South Indian Railway constructed its water-
ways with such consideration for the people and their requirement. 
that it should be taken ouLof the general remarks I have just made. 
I believe Sir, it is very necessary, at any rate at the present, to call 
tor some information as regards the causes of these floods, and then 
to undertake investigations in various parts of the country where these 
:floods have occurred and if the railway administration, as we contend, is 
responsible. Some portion of the very ample funds in the hands of the 
Railway administrations should be devoted to providing  additional watet·-
ways for carryint off the drainage of the country. 

The Honourable Mr. A. O. Obatterjee (Industries Member) : Sir, 
I do not happen to be an engineer like the Honourable Mr. Hindley or 
the Honourable Mr. Das, but unfortunately for the House I am at the 
present moment in charge of Irrigation and Roads and Buildings so far as 
tM Central Government's functions extend in those directions. The 
debate has been an exceedingly useful one, and personally speaking I am 
very glad indeed that a subject of this deseription has engaged the 
attention of this House. 

As the Honourable Mr. Hindley has already stated, Government are 
in great sympathy with the object of the Resolution. He has also ex-
plaine? that it is not much ulle appointing one committee to go into the 
causation of floods al_ver the t'ountry. I do not t.hink ·a committee of 
that nature will terminate its labours for tht> next 25 years and in the 
meantime a great many floods wj]! cc~r and 'will remain unremedied. Mr. 
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Hindley has given the assurance that the matter will -engage the attention 
of Government. I would add this much, that we shall communicate wijh 
Local Governments. After all, as Mr. Hindley hils pointed out, it is the 
Local Governments who. are primarily interested in the matter, and unless 
they make the first move it is very difficult for the Government of India to 
ftnd out where floods have actually occurred, and where speeial investiga-
tions are necessary. We do not disclaim responsibility for any damage 
that may have been occasioned by railway embankments. If we suggest 
that the Local Governments should first move in the matter, it is not in 
order to disclaim responsiQility on the part of the Government of India 
in cases where tne damage has been oeeasioned by railways. My Honour-
able friend Mr. Ramaehandra Rao has admitted that so far as irrigation 
is concerned it is the concern of Local Governments. I may ill passing 
mention with reference to what fell from Mr. Amarnath Dutt alld'Mr. 
Abul Kasem that the Damodar Rnd the Ajai projects in Bengal had heen 
initiated by the Government of Bengal and not by the Government of Iudia, 
and it was the Bengal Government which abandoned those projects and 
not the Government of India. The remedy of both Mr. Abul Kasem and 
Mr. Amarnath Dutt is in the Bengal Legislative Council and not here. 
1\11'. Ramachandra Rao seemed to suggest that the people who built the 
railways in the early days did not really take much interest in the welfare 
of the country through which the railways passed. I do not think that 
that is a very fair assumption because after all the railways live on the 
prosperity of the country, apart from the fact that if there is a heavy-
flood and the railways are breached the railways themselves sustain very 
heavy pecuniary loss. I do not wish to detain the House. I think we have 
given enough assurances to satisfy the House that the matter is receiving the 
attention of the Government and will continue to engage the attention of 
the Central Government in consultation with Provincial Governments. 
In view of these assurances, I hope that after this very useful discussion 
the motion will be withdrawn. 

-lIIr. Bhubanananda Das : Sir, I am glad that the debate on tHe 
Government side was led by such an eminent cngineer like the Honour-
able Mr. Hindley. I wish lire Hindley had not been so very partial 
to his own' subject of railways and had not forgotton other artificial 
causes of floods like the canals and roadways. I wish also that his 
observations had not been so much blurred by politiaal considerations. 
However, I am glad to have the assurance given by my Honourable 
friend Mr. Chatterjee, that the Government will investigate into the 
causes of flOOds. I maintain that such investigations as this inquiry 
must be undertaken by tbe Central Government and not by the 
:provincial Governments. I desire co-ordination of work between all the 
Provincial Governwents and the Central Government. Provincial Goyern-
ments generally are henpecked by the Central Government and the 
Central Government's engineers (The Honourable Sir Ba,su Blackett : 
" 'Vhat about the provincial contributions T") boss over the Provincial 
Government engineers ; so naturally the Government -engineers in the 
Provinces and the Provincial Governments cannot look after the wel-
fare of the agricu1tqral population unless the Central Government, who 
look after the ~nt ~rests of the whole of India, iJlstij:.ute such an inquiry-
whether by a departmental committee or by 'In outside committee 
matters little. However, I am glad of the assurances given by the two 
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Honourable Members on the Government Bide and I hope they will keep 
this Bubject in view and not let it drop. :With these remarb J beg 
leave to withdraw my.Resolution. 

The Resolution was, by leave of the .Assembly withdrawn. 

Mr. PreIiclent: I have to acquaint the Assembly that the Select 
Committee on the Soldiers Litigation Bill which haB been Bet down for 
to-morrow at 12 noon is now postponed until further notice, which I 
presume will be some date in winter. 

RESULT OF THE ELECTION TO THE STANDING FINANCE 
COMMITTEE FOR RAILWAYS. 

)/lr. President : I am in a position, contrary to expectation, to an· 
nounce the result of the election to the Standing Finance CoJDlllittee 
for Rail'waYB ; . 

Sir Purshotamdas Thakurdas, 
Maulvi Abul Kasem, 
Mr. M. S. Alley, 
Mr. W. S. J. Willson,. 
Mr. V. J. Patel, 
Mr. Darcy Lindsay, 
Sir P. S. Sivaswamy Aiyer, 
Maulvi M. Samiullah Khan, 
Mr. K. C. Neogy, 
Mr. Jamnadas M. Metha, and 
Mr. K. Rama Aiyangar. 

MESSAGE FROM H. E. THE VICEROY PROROGUING THE SESSION. 

Mr. President : Message from His Excellency the Governor General : 

(The Members of the Assembly IJtood during the reading ~ t ~ 
Message.) . 

" 1ft pur_CUI of ftb-NCliott <.I> of .eotioft (J$D of ~As GOtl67'lltlWtlf of 1rtdiG Aof, 
1, Bufa DGAiel, BG" of BeGUmg, INr,b, prorof1V6 1M 8,.no.. of ~  1A ~latitl~ 

.,b, .. bl, OA I", ~tIIi A of it'l ~ ott Jf',d'llAdGIf, ~1u '4~1a of 8 ~~ r  19 .~~ 

SIMLA : (Sd.) READING, 

The 23nd SPptember, 1.P24: .. V tcerO¥ and fl~ ' ... !!.!ft!raZ." . 

L2dL.A 
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Question re purchase of storeliJ. 3ll2, 
Questton re relief of distress caused by the floods in Soutliem India. 3&58. 
Question re resolutions passed by the Assembly during the Delhi Session, 1924, 
aad given effect to by Government. 3111-12; 
Question re aeope of inquiry of the Taxation Inquiry Committee. 2917-18. 
QUestion re supply to Incllim 1st and Zlid cia paseengers of refreshments in 
their compartments. 3097-98. 
Quc!stion re theft of insured letters. 3559. 
~lnti n r~ separation of Bailway Finance from General lI'inance. 3655 
3662-65. ' 

Resolution re ~ n of the a.uti n.la ~.~ttee aDd ~flaii n 
.of an Eevnomle Inquiry Committee. 3921,  3945,  3946. • 

.uYANGAR, Ma. K. RllU.-
Election of--to the Standing Finanee Cl>DlID.ittec for Railways. 4101: 



AIYANGAR, MB. K. RAMA-contd .. 

ImperialBank of India (Amendment) Bill-

Consideration ~:.-. 

Clause 2. 3430-36. 

Iridian Evidence (Amendment) BilT":"';" 

Motion to refer to Select Committee. 4001-02,4009-10. 
, ,'" ,. 

Indian &gistration ~mendment : ~ ilr (Amendmen.t of section 32)-

Motion to refer to Select Committee. 4024, 4027. 

Provident FUnds BiIl-

Consideration of --. 
Clause 6. 3850, 3853-54. 

Obscene Publications Bill-

• Motion to refer to Select Committee. 3460. 

'1 

Question re institution of Criminal proeeedings against the Directors and 
Mana.,"'tlTS, Alliance Bank of Sinila. 3717. 
Question re priees of kerosine, petrol nnclliquid fuel. 3719. 
Question re Taxation Inquiry Committee. 37H). 
Question re the 10('omative industry ,and Off-H,Uing duties. 3717-18. 
Resolution re suspension of the Taution Inquiry Committee and substitution 
of 811 Economic Inquiry Committee. 3721-27,3946-49. 

AlYER, SIR P. S. SIVASWAMY-

Election of --to the l ~ tp.rnal Capital Committee. 3229. 
Election of --to the Standing Finan.., Committee for railways. 4101. 
Expression of regret at the deat~ of Mr. Bhupendra Nath Basu. 3555-56. 

Imperial Bank of India (Amendment) Bill-

Consideration of --. 
Clause 2. 3434-35. 

Indian Criminal Law Amendment (RepeaIiug) BilI-

Motion to pass. 3999. 

Indian Evidence (Amendment) Bill-

Motion to refer to Select Committee. 4008-09. 

Iqdian Soldiers (Litigation) Bill-

Motion to refer to Select Committee. 3426-27. 

Lud Customs Bill-

Kotion to circulate. 3079-81.. 
QlleIItion r. adoption of methods for ....mng suitable Indian cadets for SazuI-

:: ~ ~:~~t~i  to nlJl~d '' Jr "'·'.oer in connection with the settle-
1 ~:t ~t ~ .~01 lts in. d~JJ .e' ef 8en His Majesty's Government and 
the Government of IndiA..3975-.d~~ . ," . 
Question re establishment of a llili~' llep at Bang&!ore. 3778: 
Question re grant of King's Commjaioos to eadets of the military traiJibig 
. aehpols. at Indore uul W4!llliagfloii; iWllll»4Dtiftily. 3803-04. 
Question r. increase in the pay and allowances of British omcers and other 
": __ in &he, .6:rm., in India. ~a7 -.1 . 
QIleIItion ". proeedure followed .". the Indian Stores Department with 
ref ...... t ~~ I4  !IIi' . " 
QlI"'OIl N ?8IJnt&iDa in' u., .... '" [ i :Bead Qualters. 3776. 
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AIYER, Sm P. S. SIVASWAMY-tlOIIld. 
Question re reductions or increases in the British and IIldiau A:mry estimate. 
since 1920-21. 3775. 
Question re re-organization of the Royal Indian Marine. 3778. 
Question re resolutions of the Assembly on the Esher Committee's Report. 
3777-78. 
Question re retrenchment in the A:rmy Estimates for 1924-25. _. 3775. 
Qu.estion re stores for the :Master General of Supply, the Railway Board and 
Railway Administrations. 3889-90. 
Resolution re recommendations of the Lee Commission. 3245-51, 3254. 
Resolution re separation of Railway Finance from General Finance. 3652. 
Resolution re suspension of the Taxation Inquiry Committee and substitution 
of an Economic Inquiry Committee. 3754-56. 

AJMER-MERWARA-

Question re Honorary Magistrates in --. 3975. 
_ Question re retrenchment in --~ 3971-75. 

AJMER MUNICIPALITIES REGULATION-:-

See under "Regulations." 

AKRAM KHAN ARBAB nA~ 

Question ,.e alleged highbandedness of --Hony. Magistrate; Peshawar 
District. -3968. 

ALIMUZZAMAN CHOWDHRY, M&-

Question ,.e Faridpur station, E. B. Railway. 3769-70. 
Question ,.e Kalukhali station, E. B. Railway. 3771. 
Question ,.e policy relating to the recruitment and promotion of Indians and 
Anglo-Indians to the sup prior services of State Railways. 3771. 
Question ,.c promotion of Indian and Anglo-Indian subordinates to the 
superior serviees of State Railways. 3770-71. 
Question re promotion of In<lilln subordinates to the superior services of State 
Railways. 3771. 

ALIPORE--

Question re quarters of the omcers of the Eastern Bengal Railway at --. 
3606. 

ALL-INDIA CONGRESS-

Question ,.e transmi.;sion to the Intemational Opium Conference of the opinion 
of the --on the opium policy of the Goverument of India. 303~-34. 

ALL-INDIA SERVICES-

Question ,.e applications from eanc1iclates of non-Asiatie domicile for appoint-
ments in the --ill 1921,1922 and 1923. 3369. 
Question ,.e differential treatment in matters of appeals of the members of 
the --and the Pl·ovincial ServIeea. 3043-44. 

ALLIANCE BANK OF SIMLA-

Question ,.c advantages seemed·h7 Jfessrs. Boulton Brothers from the --. 
3010-11 . 

. Que!!tion ,.e allegations eonta.iD8ct In the Report of the -_. Committ. of 
Investigation. 3009-10. .. - , 

n~ n ,.e m:n unts~due by the--..to the Imperial BaDk. 3011. 
Question ,.e climer 1ty of seeoriar'" pNl8Dee in lmlia d. the DirMt.on aac1 
Managers of the -. 3377. 
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A IA ~ BANK O;F SIMLA-collld. 

Question re institution of ~a1 proceedings against the Directors and 
Managers of the -L. 3717. 
Question re liquidation of the--. 3376-77,3417,3463-64, 3629. 
Question re payments to Indian and European depositors of the --. 3009. 
Question re proseeutiODl' of the Directors of the --. 3377. 
Question r; repayment of advances made by the Imperial Bank to the --. 
3377. 
Question re report of the --Inquiry Committee. 3010-11. 

ALLOWANCE (S)-
Question re --granted to sta1f of the Eastern Bengal Railway for working 
on Sundays and holidays. 3608-09. 
Question re -.-to clerks who have qualified·in stenography. 4039. 
Question re grant of Technical and overseas --to railway officers. 4038. 
Question re pay and --of British Officers and other ranks in the ~  in 
India. 3774-75. 
Question re payment of an --to Mr. Amir Chand Bombwal during the 
period of hisintemment. 3467-70. 
Question re working hours, increase of leave reserve --, ete., of postal 
employees. 3789. 

ALLOWANCE, COALFIELD-

Question re grant of --to postal officials, Burdwan Division. 3379. 

ALLOWANCE(S), COMPENSATORY-

Question re --to Divisional Accountants of the Public Works Department. 
3788. 
Question re --to postml".D and postal menials employed on the Frontier. 
3492. 
Question re grant of--to employees of the North Western Railway station-
ed at Karachi. 3592. 
Question re grant of --to the postal and R. M. S. o11leials in the muJfassil 
in Burma. 3814. 
Question re grant of --to the postal sta1f at Dharamsala. 3610-11. 

ALLOWANCE, CONVEY ANCE-

Question re grant of --to postal officials in the Poona Division. 3716. 
ALLOWANCE, DUTY-

Question re grant of --to Head Clerks to Superintendents of Post Oftiees. 
3472. • 

ALLOWANCES, HOUSE RENT-

Question re --of Europeans, Anglo-huliaDII and Indians on Company-
DlIIDIIged railways. 3117. 

ALLOWANCE, SUBSISTENCE-

Question re grant of --to Mr. airdhari LaI, sub-record clerk Railway Mail 
Service, Jullundur City. 3899. ' 

ALtoWANCE(S), TRAVELLING-

Question re --for journeys by sea of tile Indian 81lperior personnel of the 
Indian Army 8er'rioe Corps. 3484. 
Question re --of DiYisional AOCOIIDtante of the Public Works DeparbDeDt. 
3788. 

: ~  r. - of EuropeaD and AnClo-IndiaG eaploye18 of die &.It India 
RailwaJ· 3f8fI J . 

. U03LD J 
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ALLOWANCES, TRAVELLING AND !lAlLY-

Queatian r,-drawn b,. :Mr. J. H. Green whilo Secretary of th8 Iiu1ian 
Mercantile Marine Committee. 3030-31. t 

AJ(ALGAllATION-
Question re --of' the G. I. P. and E. I. Railways. 3615. 
Question re --of the Posts and Telegraphs Department ~t  the Railway 
Department. 3767. 

AMBALA-
Question ,.e allegations against Colonel E. T. Carwitten, late Cantonment 
Magistrate, -. 3707 -OS. 
Question ,.e ease of Mr. Harbhagwan Das, postal clerk. 3409. 

AMBALA CANTONMENT-
Question re case of Pandit Ghugar Chand, Head Clerk of the offic., --. 
. 3708. 
Question ,.e legal expenses of Pandit Ghugar Chand, Head Clerk, --. 3710. 

AMBALA CITY POST OFFICE-

Question ,.e Imdesirable sUITOlmdings of tbe --. 3491. 

ANDAMANS-
Question ,.e Moplah colonisation in the --. 3687. 
Question ,.e removal of political prisoners from t~e --to Indian jails. 3584. 

ANEY, Mil. M. S. 

Cotton Ginning and Pressing Factories Bill-

Motion to circulate. 3065-68. 
Election of --to the Standing Finance Committee for Railways. 4101. 

Imperial Bank of India (Amendment) Bill-

Consideration of --. 
Clause 2. 3436-37. 

Question ,.e Bureau of Public Information. 3581-82. 
Question ,.e cost of production of the Moral and Material Progress Report. 
3580. 
Question re prefatory note to "India in 1922-23 ". 3581. 
Question re publication of official correspondence regarding the dead" 10ek in 
the Central Provinces. 3582-83. 

ANGLO-INDIAN(S)-
Question re appointment of two --as gua,rds w;t the ~astem Bengal Railway 
in preferenc~ to qualiJled Ipdians alre&ay in the service. 3606-07. 
QneStioD re East 1tidia.i1 Railway schOO18 for European, --IIIld Indian 
children. 3496-97. 
Question re European, --and Indian Tratll.e Inspectors on the East Indian 
"Kaij.way. 3497~98. "  " 
Question ,.e policy relating to the recr i~t aiid promOtion' of In~ and 
--to the superior services of State "Ra.iiwaj&. 3771. 
Question re promotions of Indian and --mliordinateSto the superior" semces 
of" StUe Baitways. 3771}-71. " ; 
Question re provision of quarters by tile EastImlillll Bai!lW&Y for ita European, 
-". amt'tiu)u.a swr" at oertabl iapoitaDt jimetibDa. 3Wl. ,  " 
Qnestion rtI travelling allowances of European IIIld --employee&. oHhe Eut 
.... BMl-.y: IN88. . 



ANGLO-INDIAN STEAM NAVIGATION COMPfi-Y, LTD.-'-

Question re prolieelition of the DireCtots of ~ -" -. 3311. 
~ 

APPARATUS-

il 

Question re installation of a train stop --on the G. I. P. Railway. 3884-85. 
Question re purchase (}f --for the wireless branches of the Department of 
Posts' and ele rllp ~. 3581. 

APPEAL(S)-
Qucstion re --of ?tIr. ~am i Das, clerk, Peshawar Post Offiee, regarding bis 
promotion. 3410. 
Qucstion re --of the employees of the Eastern Bengal Railway against the 
orders of District Officers. 3606. 

o Qnestion re --of the office establishment of the DireCtor Gcneral, Post;; and 
Telegraphs. 3981-82. 
Question re differential treatment of --of members of the All-India and 
Provincial Services. 3043-44. 
Question rll! result of tbe --to the Privy Council in the ease of the levy of 
customs duties on stores imported by railway companies. 3376. 

APPLICATIONS-
Question re --from colleges to possess wireless telegraph app~atus. 
3208-09. 

APPOINTMENTS-
Question re --made in the various Departments of the Government of India 
since January 1924. 3211. 
Question re supersession of senior I. M. S. Indian officers for administrative 
-. 3899. 

APPOINTMENTS, PERMANENT-
Question re --for temporary Assistants and Clerks in the Government of 
India Secretariat. 4037. 
Question re provision of --for men retrenahed in the Gov8l"D.lll8ilt of India 
Secretariat and Attached oftIees. 3800. 

APPRENTICES-
Question re racial discrimination in the matter of pay of Anglo-Indian and 
Indian --, etc., on the B. N. Railway. 3900. 
Question re seales of: pay of Anglo-Indian and· Indian --in the B. N. Railway" 
workshops. 3908. 

ARClLEOLOGY-
EXCf'-88 grants for 1922~23'under "--". 3873: 

ARJAN SINGH-
Question re ease of --, clerk, Rawalpindi Post" 0Aice. 3202-08: 

ARMSTRONG, WHITWORTH AND COMPANY,"lbIsu.-

Question re pure~m - of IlM'iOmeQ'VeIt for tile Seliga! ~ Railway. 
3026-3'l1 

ARKY CANTEEN BOA.RD-

QwIti- -.388 -~ . "... . 
Qu ..... ~~t-.f ~ rude ta.tDt-.b¥"ihe t.Dperial Bank of 
lDdia. 2931"-32. . 



ARMY ESTllUTES-
Question re reductions or increases in the British and Indian -- since 1920-

21. 3775. f . 
Question re retrenchment in the --for 1924-25. 3774. 

ARMY HEAD QUARTERS-
Question re pensions of Secretariat and --daftaries. 3898-99. • 
Question ,.e reduction in the staff of --. 3776. 
Question re stenographers in the --. 4039. 

ARMY IN INDIA-
Question re increase in the pay 8111] n::owances of British Officers and other 

ranks in the --. 3774-75. 

ARMY IN INDIA RESERVE OF OFFICERS-
Question re Indians in the--. 3117-18. 

ARMY, INDIAN-

• 

Question re admission of Indians into various branches of the --. 3392-93. 

ARMY OFFICERS-
Question 1'e discontent among --on account of deductions from their. pay . 

.. 3480-81. 
ARMY REMOUNT DEPARTMENT-

Question ,.e compulsory retirement of Risaldar Major Habib-ul-Rahman of 
• the --. 2981-82. 

• Question ,.e di1ferential treatment of the staff of the -- and the Civil 
Veterinary Department. 3203-04. 

Question ,.e Indianisation of the --. 3206-07. 
Question ,.e liability to active service of members of the Veterinary Branch of 
the-. 3204. 

Question re memorial from members of the Veterinary Branch of the--
regarding their pay and allowances. 3204-05. 

Question ,.e Military or Civil Line Overseer in the --. 2980-81. 
Question ,.e status of Deputy Superintendents in the Civil Veterinary Depart-

ment and the --. 3204. 

ARMY REMOUNT DEPOTS-
Question re tenders for stores for the-- at Sargodha and"lIana. 3178-79. 

ART, lNDIAN-
Question re conference on --by the Indian Soeiety in London. 3494. 

ARTILLERY-
Question re Indianoftleers in the --. 3916. 

ASADULLAH KHAN, Kxo SAlIm SABDAB-
Question re anonym01l8 eomplaint against --. 3399. 
Question re provision of water. for land ownen in lladi village by --. 3401. 

ASIATIC CLERKS-. 
10 

Question re allegationll against --ana lBcliaa mcmey lenders in t1ie JIIIIIOri 
of the CommiIlllioJa 011 Agrieultuft appoiJated by tile Zuulebu GovenImeat. 

~ 3023-21. • 



ASSAlIl-
~uesti n re exodus of labourers from the tea gardens, -. 3421-22-
Question re enract'pn of sulpbur from coking coal in --. 2918-19. 
Question re paucity of votes polled in --during the lut Legislative .A..embly 
elections. 3100. 
Question r6 recruitment of labour for the tea gardens in --. 3600. 
Question· re tnIlBfer of the Surma Valley Division from --to Bengal. 
3780. 
Question re unrest among worken on the --tea gardens. 3218. 

ASSAM BENGAL RAILWAY-

Question re alleged highhandedness· of travelling ticket checkers on the --. 
3181 . 

. Question r. erection of a pasaenger abed at RaiBdpur on the --. 3365. 

ABBA)( 1LAIL-
Q1lI!8tion re detention of the --on the 8th July 1924." 2974-75. 
Question re inconveniences caused to passengers by the detention of the--
~n the ~ July 1924. 2975-76. 

ASSAll TEA PLANTATIONS-

Question re conditions of recruitment of indentured labour in the --. 3181. 

ASSAULT(S)-" 

Question re alleged --by Mr. Gasper, Loco. foreman, Katihar, on Phool 
Mohammad, pumping driver, Katihar. 3607. 
Question re --by soldiers on Mr. Sidhva at Karachi. 3392. 

ASSEMBLY-

Proposed presentation of an address to His Excellency the Viceroy re the 
next session of the --. 4042-43. " 
Question re date of commeneement oI the winter session of the --in 1925. 
3903-04. 
Question re discussion in the --of the instructions to the Indian representa-
tive" at the conference on the control of the opium traffic. 3768-69. 

ASSENT TO BILLS-

See under "Governor. General." 

ASSISTANT CONTROLLER OF TELEGRAPH STORES-

Question re appointment of an outsider as --. 2932. 
ASSISTANT SECRETARY-

Question rl' irregularities committed by a provisional--in the Commeree 
Department. 3785. 

ASSISTANT STATION MASTERS-

Question re grievances of --on the metre gauge section of the Madras and 
Southern Mahratta Railway. 3586-87. 

Question re recruitment of Indian --for special class stations on the 
Eastern Bengal Railway. 3606. 
Question re working hours of station masters and --on the North Western 
Railway. 3802. 

ASSISTANTS, TEMPORARY-

Question re --and clerks in the Government of India Secretariat. 4037. 
Question re permanent appointments for --and clerks in the Government 
of India Secretariat. 4037. 
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ASSOCIATION (S)-
Question N repl'8ll8JltPiOll f' ~' aDd TX'Jdlie Belief-on the.<Atptral 
and :LoMl ai1 a1Ad~ ' ~ .28.36-37. 
Question :~~ ~f ',. ~ . ~~ aJ,.d r~e ~-  
the AdTisory Board of the North Western 'Railw.y. 3Q1-92. 
QuestioD 're B a l A ~ee -. 3883~ . 

ATTACHED ORICES-
Question rfJ um~r  of penuanent employees retnmehed in the Govemment of 
India Seeietarlat arill-". 3908.'" . ,'.. ' , 
Question re provision of permanent p in~t.011  .~~ in: .... 
. ~t of Wia ~t -.ud-. ~. 

AUDl,1' ~ S I  NOTE-:-
Question re --and Allffit 'Objection Statement relatiDgtG the t..dy BaNinge 
Medical College, Delhi, for the period ending 30th September Ina. ~ 
Question .~pf'.tlte ~ ~ ~ lJ'l ~~. ~ . 

AUDrl' OBJECTION '8TATI!JMIHIfT-

Question re Audit Inspetion Note and--relatiDg tGthe Lady Hanlinp 
Medical College, Delhi, for the period ending 30th ~~. ~ 

AUDIT OFFICE-

,Question rfJ dismissal of employees of the--of the B. ane N. W. Raih,q. 
;u.03. 

AUDITORS-

Question re Chartered and Incorporated Aeeountants and --holding certi-
ficates under seetion 144 of the Indian Companies Act. 3474. 

AUXILIARY FORCE-

.Qllestion re cl,erial establishments of the - III1d TerritGrial Force. 297~. 

Question re ofllcers of the -. 9385-86. 

~ . ~ pJ  INCO!(E-
Question rtJ --.per head in India. ~ 

AVIATION-

Excess grants for 1922-23 under " -". 3874-

AZAD, MAULANA ABULKALAll-

Question re refusal of passports to Bahu Shiva Prasad Gupta and -. 3896. 

BADI-UZ-ZAMAN, MAULVI-

Oath of Office. 3087. 

BAGHDAD-

B 

Question re ~edical  examination of pilgrims to - and Kerbala. 3884. 

BALUCHISTAN-

Question re purchase of wheat products required in military centres in _', 
3585. 

BANDEL-BARHARW A LOOP SECTION-
,  1 

Question re rie ~ccs of passengers travelling by the - of the East Indian 
Railway. 3180. 
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BANDEL-KATWA LINE-

.~ re n3202.. e~an~ ~~ ~p~rs ~ra Iliu  ~ the - of the East IudiaD 
1t&itway. 

BANGALORE-
Question "' enahI;sbment aI. a Jruitary College at -. 3778. 
Question rl Indian IDBt.ituteof Seienee at -. 3717. 

BANK RATE-

Question re inerease in the --. 3807-98· . , 

BANNU-
Question re limitation of the period of retention of poBtal omeiale at Post 
Oftlees beyond --, Kohat and DerA Ismail Khan. am. 

BARf.EY-" , . 
Question re system of eentraIieed erusbiog of --ad gram required ,,. 
':.ilitary purpoeea. 3585· .  ' 

BARSI LIGHT ~ n. A -

~ n re p~ traffic 00 the --. 3089-91. 

BASIS, LINGUISTIC-
Question re territorial redistribution of Provinees 00 a --. 3387. 

BASP, Ma. BHUPENDRA NATH-

Expressions of regret at the death of --. 3555-56. 

BEDAK BAKHT-

Question re pension of one --. 3116. 

BEEF-

Question re export of --froru India. 3617. 

BELUR-

Question re grievaneeB of the --passengers. 3886. 

BELVI, Ma. D. V.-

Hindu Religious and Charitable Trusts Bill-

Motion to refer to Select Committee. 3507-09. 
Question re applications from Colleges to possess wireless telegl'aph appara-
tus. 3208-09. 
Question re confiscation of a set of "ireless telegraph apparatus belouging_ 
to Mr. Khandubhai, a graduate of the Bombay University. 32OS. 
Question re Indian Civil Servi{'c candidates. 3395. 
Question re new pension rutes. 3893, 
Question re refusal of a license to ~r. S. D. Nadkarni of Karwar to possess 
a set of wireless telegraph apparatuE;. 3207 -OS. 
Question re refusal of a license to the Calcutta Univen;ity College of Scienee 
to instal Q wireless telegraph apparatus. 3209. 
Question re re8tridions imposed on a Muhammadan gentleman in his efforts 
to invent an instrument for the transmission of wireless ·messages through 
water. 3209-10. 
Question re restrictions imposed on English subjects wit.h regard to the 
possession l'f wireless telegraph sets. 3210. 
Quesf;ion rtI wireless li~ grmted to IndiaDs. 3210. 
Resolution re rec ~endati ns of the 4Lee Commissjpn. 3294, 3298,  3347. 



IfS INDEX TO LIIWBJ.ATIVII ' .. MpLY DDA.'I'a ~ .. 

BEN ARES-

Question r. bridges over the Gauges at -. 3391. 
Statement (laid on the table) rll the Emigration Detot at --. 30£9-63. 

B A S A ~ 
~. 

Question re running of a through 1Uld fast train from Howrah to -
the Loop Line on the East Indian Railway. 3gc)5. 

~ A -

Question re case of Jyotish Ghmdra Ghose, . State Priso!ler in .-. 3714-15. 
Question re Lord Olivier's speech in the House of Lords regarding the alleged 
purchase of votes by the Swaraj Party in --. 3501-04. 
Question re State prisoners in --. 3393-94. . 
Question r, transfer of the Surma Valley i i~i n from Assam to --. .~780. 

BOGAL AND NORTH-WESTERN RAILWAY-

Question re abolition of toll. on the --bridge between Hajipore ana Sone-
pur. 3300-91. 
Question re allegations againat the staff of the --. 3019-20. 
Question re dismissal of employees of the Audit Offiee of the --. 3103. 
Question re.disruissal of Mr. B. A. Flluzdar from the --. 3200. 
Questionre grievances of the --As.'!OCiation. 3797. 
Question re Indian Mail and PnBSengPT Engine drivers on the --. 3908 •.. 
Question re provision of additIOnal waterways on the --to meet ft.ood 
situation. 3016-17. 
Question re provision of extra waterways on the Chapra-Mashrak ran~  and 
on the main line of the -_. 3013-14. 
Question re raising of the level of the railway line between Kharik and 
Sahib Pur Kamal stations on the --. 2945-47. 

Question re toll on (he ---bridge over the Gundak. 3965. 
Question re welfare committees on the --. 3797-98. 

BENGAL-NAGPUR RAILWAY-

Questio. re conveyance of third class passengers in ('attic trucks on the --. 
3488. 
Question re employment of Oriyas on the --. 2980. 
Question re grant of free pass!'s oyer foreign railways to the employees of 
t e~. 3495. 
Question re grant of Sunday uv.d holiday pay to the workshop staff of the 
-. 3911. 
Question t"e leave rules of European and Indian employees on the --. 3910. 
Question re partiality shown to Anglo-Indian employees of the --in cases 
of leave preparatory to-retirement. 3910-11. 
Question re purchase of locomotives for the --. 3026-27. 
Question tie racial discrimination in the matter of pay of Anglo-Indian and 
Indian apprentices, etc., on the --. 3909. 
Question re scales of pay of Anglo-Indian and Indian apprentices in the --
workshops. 3908. 
Question re scales ,?f pay of European and Indian Locomotive running sta« 
on the -. 3~09-10. 

BETW AN BAZAR-

Queatioll re a li~n of the mneh post ofllee at --, Konghyr. 3361. 
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BEZWADA ....... . 
Question re case of Mr. N. Subbt:. Rao, late telegraphist of --. 3113-;15. 

BHAMBURDA- • 
Question re construction of a station at --on the Great Indian PeDiDaull 
Railway. 3189~90i 

BHORE, MR. J. m.-
Demands for Supplementary Grants for 1924-25 under "Agriculture ". 
3877-78. 
Demands for Supplementary Grants for 1924-25 ~r "Zoological Survey". 
3877. 

Indian ¥erchant Shipping (Amendment) Bill-

Motion to refer to Select Committee. 2992-94. 
PNSentatiQn of the Report of the Select Committee. 3229. 
Statements (laid on the table) rB the Emigration DepOt at Benares. 3049-63. 

BIGAR-

Question rB --. in the Gaudapurl tract of the North-West Frontier Pr0-
vince. 3565. 

BI~ AND ORISSA-

Question rB appointments of Oriyas as Judges of High Courts and Executive 
Councillors, in the province of --. 3387. 
'Question re establishment of a Dead Letter Oftlee in --. 3473. 
Question rB first class head post office in --. 3473. 
Question re floods and railway embankments in the Saran distri.et, --, 
3014-15. 
Querotion re floods in --. 3015-16. 
Question re prevention of floods in --, 3016. 
Question re reserve clerkships and branch postmaster ships in --. 2999. 
Question re revision of the pay of Postal Inspectors and Superintendents' 
head clel'ks in --. 3472. 

BILL(S)-

CODE OF ,CIVIL PROCEDURE Aln:~ ll -

Nomination of Mr. K. C. Neagy to serve on the Select Committee. 2992. 
CODE OF CRIMINAL PROCEDUBE (AHENDKENT)-(by Diwan Bahadur T. 
Rangachariar )-
Motion to refer to Select Committee. 4012. 
Adopted. 4024-

COTTON GINNING AND PRESSING FAO'l'OBIES-

Motion for leave to introduce. 2996-91. 
Adopted. 2997. 
Introduced. 2997. 
Motion to refer to Select Committee. 3664-65. 
Motion to circUlate, 3065. 
Adopted. 3074. 
Governor General's assent to -. 2989. 

HINDU RELIGXOUS AND CHARITABLE TRUSTS-(by Dr. H. S. Gour)-

~I ti n to refer to Select Committee. 3504-05. 
Motion to adjourn the debate. 3521. 
Adopted. 3521. . 

L292LD 3 
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BILL(S)-cofltd. 

" 

!xPERuL BANK OF INDIA. (AxENDlIBNT)-

Motion to refer to Select Committee. 2994-95. r 
Adopted. 2995. 
Presentation of the Report of Select Committee. 3063. 
Motion to CQnsider Select Committee's Report. 3429. 
Adopted. 3429. 
Motion to pass. 3460-61. 
Adopted. 3461. 

hmIAN CRIJ[INAL LAw AlmNDJaN'l'-
,-, Nomination of Mr. K. C. Neogy to serve on the Select Committee. 2962-

Presentation of the Report of Select Committee. 3130. 
~ Motion to consider Select Committee's Report. 344l.-42. 

Adopted. 3442. 
Motion to pass. 3455. 
Adopted. 3455. 

hmIAN CRIMINAL LAw AllENDHENT (REPIlALlNG)-(by Dr. H. S. Gour)-
Motion to consider. 3522-55. 
Adopted. 3555. 
Motion to pass. 3984. 
Ad p~. 4001. 

lNDIAN EnDENCE (AHENDMENT)-(by Mr. K. Rama Aiyaogar)-
Motion to refer to Select Committee. 4001-02. 
Negatived. 4011. 

INDIAN MERCHANT SHIPPING (AKENDKENT)-

Motion to, refer to Select Committee. 2992-94. 
Adopted. 2994. 
Presentation of the Report of Select Committee. 3229. 

INDIAN MOTOR VEHICLES (Am:NDKENT)-

--, as passed by the Council of State, laid on the table. 3130, 
Motion to consider. 3438-39. 
Adopted. 3439. 
Motion to pass, 344l.. 
A.dopted.- 344l.. 

INDIAN PENAL CODE (AJrlE!"'DMENT)-(Amendment of section 375)-

Petitions relating to the --. 2989. 

INDIAN POST OFFICE (AJrlENDMENT)-

Motion for leave to introduce. 2997. 
Adopted. 2997. 
Introduced. 2997. 
Motion to consider. 3086. 
Adopted, 3086. 
Motion to pass. 3086. 
Adopted. 3086. 

INDIAN RAILWAYS (AMENDJrlENT)-(by Mr. K. C. Neogy)-:-
Motion for leave to introduce. 4(l3l. 
Adopted. 403!. 
lDtirodueed. 4032. ·"1 

. ~.  .,;. 
" . .. . 

l .~ '" I 

I' . 
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BILL(S )-contd. 

INDIAN REGISTRATION (AlIENDXENT)-(Amendment of section 7)-(by DiwlIII 
Babadur T. Ranga!hariar)-

Motion to refer to Select Committee. 4011. 
'Xotion to circulate. 4011. 
Adopted. 4012. 

INDIAN REGISTRATION (AIfENDMF-NT)-(Amendment of section 32)-(by llr. 
K. Rama Aiyangar)-

Motion to refer to Select Committee. 4024. 
Adopted. 4028 . 

.INDIAN SOLDIERS LITIGATION (.A.lo:NDlmlIT)- •. 

--, as passed by the Council of State, laid on the table. 3130. 
• Motion to consider. 3425-26. 
Motion to refer to Select Committee. 3426-28. 
Adopted. 3429. 
Constitution of Select Committee. 3438. 
Postponement of the Select Committee. 4101. 

INDIAN STAKP (AHENDlmlIT)-(by Mr. C. Duraiswamy Aiyangar)-

Motion for leave to introduce. 4033. 
Negatived. 4036. 

L&Nn CUSTOMS-

Motion for leave to introduc£". 2995-96. 
Adopted. 2996. 
Introduced. 2996. 
Motion to consider. 3074. 
Motion to circulate. 3076. 
Withdrawn. 3084. 
Motion to refer to Select Committee. 3084-85. 
Adopted. 3085. 
Presentation of the Report of Select Committee. 3218. 
Motion to consider Report of Select. Committee. 3817. 
Adopted. 3817 
Motion to pass as amended by Select Committee. 3835. 
Adopted. 3835. 

Message from the Council of State re the passing of the --by that Chamber 
without any amendmcnts. 401L . 

MATERNITY B l ~ -  Mr. N. M. Joshi)-

Motion for leayc to introduce. 4029. 
Adopted. 4031. 
Introduced. 4031. 
:Messages from the Council of State re the passing, without amendment, of 
(i) the Imperial Bank of India (Amendment) --, 
(ii) the Indian Criminal Law Amendment --, 
{iii) the Indian Post Office (Amendment) --. 3859. 

OBSCENE ~B I A I  

--, as passed by the Council of State, laid on the table. 
Motion to consider. 3455-56. . 

3244. 

Motion to refer to Select Committee. 8456-59. 
AdoptPd. 3460. • 
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BI S -c r.cl~. 

PRoYIDENT FVNDS-- ( 

--, as pnssed. by the Council of State, laid on the table. 3244 
Motion to consider. 3835. 
Adopted. 3839. 
Motion to pass. 3859. 
Adopted. 3859. 

SPECIAL MABRIAGE (AlmNDlmNT)-(by Dr. H. S. Gour)-

Motion for leave to introduce. 4033. 
Adopted. 4033. 
Introduced. 403lr. 

WEEKLY PAnlENTs-(by Diwan Chaman Lall)-

Motion for leave to introduce. 4028. 
Adopted. 4029. 
Introduced. 4029. 

WOBKllEN'S BREACH OJ' CONTRACT (REPEALING)-

Motion for leave to introduce. 3424-25. 
Adopted. 3425. 
Introduced. ~. . . 

WOBKlIEN'S Fm:E00ll-(by Mr. N. M. Joshi)-

Motion for leave to introduce. 4032 
Withdrawn. 4032. 

BmATI-

Question re closing at night of --, Hridaipur and Dagochia stations on 
the Eastern Bengal Railway. 3202. 

»mDWOOD COMMITTEE-

See under" Committee(s) ". 

BLACKETT, THE HONOURABLE Sm BASIL-

Demands for Supplementary urants for 1924-25 under ., Commercial In-
telligence". 3880. 
Demands for Supplementary Grants for 1924-25 under .. Stampa ". 3876-81. 
Excess Grants for 1922-23 under" Adjustment with Provincial Govel'Dll18lltAl". 
3874. 
Excess Grants for 1922-23 under "Agriculture". 3873. 
Excess Grants for 1922-23 under" Arch9!ology". 3873. 
Excess Grants for 1922-23 under" Aviation". 3874. 
Excess Grants for 1922-23 under" Census". 3874. 
Excess Grants for 1922-23 under "Central India". 3875. 
Excess Grants for 1922-23 undl'T "Delhi". 3875. 
Excess Grants for 1922-23 under" Education". 3873. 
Excess Grants for 1922-23 unde!' "Emigration, External". 3874. 
Excess Grants for 1922-23 under "Interest-free Advances". . 3875, 3876. 
Excess Gi"ants fOt' 1922-23 under "Irrigation". 3875. 
ExtlCss Grants for 1922-23 under" Joint Stock Companies". ·3874-
Excess Grants for 1922-23 under .. "Land Reyenue". 3870-71. 
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BLACKETT, Tm: HONOURABLE Sm BASIL-cOfild. 

.. 

Excess Grants for :ijJ22-23 under "Medical Services". 3873. 
Excess GTants for 1§22-23 under" Meteorology". 3873. 
Excess Grants for 1922-23 und"r "Mines". 3873. 
Excess Grants for 1922-23 under" Miscellaneous Departments". 3874-
Excess Gl'Ilnts for 1922-23 under" Other Scientific Departments". 3873. 
Excess Grants for 1922-23 under" Police". 3871. 
Excess GTants for 1922-23 under "Rajputana". 3875. 
Excess Grants for 1922-23 under" Refunds". 3874. 
Excess r~nts for 1922-23 under "Stamps". 3871. 
Excess Grants for 1922-23 under" Stationery and' Printing". 3811. 
Exeesa GTants for 1922-23 under "Survey of India". 3871-73. " 

Jmperial Bank of India (Amendment) Bill-

Motion to refer to Select Committee. 2994-95. 
Motion to consider. 3429-30. 
Consideration of clause 2. 3431-32. 
Motion to pass. 3460-61. 

Indian Stamp (Amendment) Biil-

Motion for leave to introduce. 40"l4-36. 

Land Customs Bill-

Motion for leave to introduce. 29£.5-96. 
Motion to consider. 3074-76. 
Motion to circulate. 3082, 3ce3. 
Motion to refer to Select Committee. 3085. 
Presentation of the Report of Select Committee. 3218. 
Motion to consider Report of Select Committee. 381i. 
Consideration of clause 4. 3821 . 
Consideration of clause 7. 3827-29,  3832-33. 
Motion to pass. 3835. 

Presentation of the Interim Report of the Public Accounts Committee. 32l9. 
Report of Select Committee on the Imperial Bank of India (Amendment) 
Bill, laid on the table. 3063. . 
Resolution re abolition of the Cotton Excise Duty. 4068-71. 
.Resolution re recommendations of the Lee Commission. 3255, 3256, 3257, 
3273, 3288-99, 3327,  3347. 

Resolution re separatiou of Railway Finance and General Finance. 364O-4l, 
3649-55, 3657,  3658,  3659, 361iO, 3860. 
Resolution re suspension of the Taxation Inquiry Committee and substitutioa 
of an Economic Inquiry COIl).mittee. 3721, 3726, 3129-37, 3738, 3742,3932, 
3945, 3949,  3950, 3950-51, 3951-53. 

BOKBAY-

Question re establishment of a L-abour Office in --. 3625. 
Question re joint terminal Rail'Vsy Station at -~. 2V29-30. 
Question re overcrowding of night trains leaving --for Nasik and Pooua, 
respeet1vely. 3198. 
Question re qualifications, etc., of certain classes of officials employed in the 
Income-tax Department, --. 3891-92. 

-Question re revision of the pay of divisional accountants of the Public Worb 
Department, --. 3690-91. • 
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BOMBAY, BARODA AND CENTRAL INDIA RAILWAY-

Question re adoption of revised risk Dote forms by the --'. 2971. 
Question re allegations against the administration ~ the --. 2~17  

Question re appointment of Indians as foremen on the --. 3705. 
Question re dismissal of Mr. Mohanlal Tribhuvandas of the --. 3004-05;. 
Question re leave of subordinate l'mployccs on the --. 3i04-Q5. 

~. 

Question re supply of drinking water at stations on the --. 2968-69. 
Question re third class carriages with and without latrines on the --. 
2967-68. 

, BOMBAiY CIRCLE-
Question re grant of leave privileges to postal menials in tbe --. 3795., 
Question."., leave :reserve for portroen and menials in the -'-. 3795. 
Question re pay of postmen and postal clerks in the --. 3794. 
Question re revision of pay of postal runners in the --. 3795. 

BOMBAY CURRENCY OFFICE-
Question re pay of clerks in the --. 3589. 

BOMBAY GOVERNMENT-
Question re correspondence with the --re the Taxation Committee. 3815. 

BOMBW AI.., M&. AMm CHAND-

Question re payment of an allowance to --during the period of h1a in-
ternment. 3467-70. 

BOOKING CLERK(S)-

Question re punishment inflicted on certain --at Howrah. 3107. 

BOOKING OFFICE(S)-

Question re opening of a town --at Puri. 3489. 

BORDER TRIBES-

Question re raids by --. 3101-03. 

BORDER VILLAGER ( S)-

Question re possession without licences of fire-arms by --. 3398. 

BOULTON BROTHERS; MEssRs.--
Question re adv&Iltages secured by --from the Alliance Bank of Simla. 
3010-11. 

BOUNTY-FED ARTICLES-

Question re additionaJ duty on --. 3211. 

BRAY, M&. DENYS-

Correction by --of a mistake regarding arrests made in connection with 
the riots at Kohat. 3881-82. 
Deputation of --to the Frontier in connection with the riot at Kohat. 
3881. 
Statements re riot at Kohat. 3277-78,3417-21. 

BRIBERY-

Question re aDegat.ns of --against the menial establishment clerk, om. 
of the District Traffic Superintendent, Dacca. Eastern BengaJ Railway_ 
3384. 
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BRIBERY AND CORRUPTION-

Question re Mleged charges of --against certain employees of the office of 
the District Traffic SlfPerintendent, Katihar, Eastern Bengal Railway. 3198. 

BRIDGE (S)-

Question re "bolition of ton on the Bengal and North-Western Railway -
between Hajipore and Sonepur. 3390-91. 
Question re --over the Gangei' at Benares. 3391. 
Question re toll on the Bengal and North-Western Railway --over the 
Gundak. 3965. 

BRITISH BALUCmSTAN-

Question re eost of roads in --and SeiBtan. 3101. 

BRITI§iI GUIANA-

Question re shooting of Indians in --. 3187. 

BRITISH OFFICER(S)-

Question re pay and allowances of --and other ranks in the Army in 
India. 3774-75. 

BRITISH SECURITIES-

Question re nominal value and cost price of --held in the Paper Curreney 
ui.d Gold Standard Reserves. 2978 . . 

BRITTSH TROOPS-

Question re location of --at l1uzaftarpur. 3038-40. 

BUDDHA GAY A-

Question re Yaha Bodhi TempI\! at --. 396'7. 

BUDGET DEBATES--

See under" Debates ". 

BURDON, MR. E.-' 

Oath of Office. 2911. 
Resolution re recommendations of the Lee Commission. 3151-53, 3274-

BURDWAN DIVISION-

Question re cases of fraud in the post offices of the --. 3378. 
Question re grant of coalfield allowances to postal officials of thc --. 3379. 
Question re inadequacy of staft' in the office of the Superintend('nt of Post 
Oftlces, --. 3379. 

BURDW AN HEAD POST I ~-

. -Question re pro,;sion of free quarters for signallers of the --. 3379. 

BURDWAN POSTAL DIVISION-

Question re provision of free qnarters for certain c!erks of the --. 3380. 
Question re sanction of 17 e1erks for the --. 3378-79. 

BUREAU OF PUBLIC INFORMATION-

Question re --. 3581-82. • 
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BURMA--

Question ,.e emoluments of postal clerks and Railway :Mail S~r ice sorters in 
--and India. 3812-13. , 
Question ,.e exclusion of --from recommendations made by the Tariff Board 

to. ~ in regard to protective duties. 3778-79. 
Question ,.e grant of --allowance to postal and Railwl\.Y :Mail Service 
subordinates in --. 3813-14. 
Question ,.e grant of compensatory allowances to the postal and Railway Mail 

f.'0; Service officials in the mufassil in --. 3814. 
Question ,.e ~rds ips of Indian labourers in --. 2982. 
Question ,.e movement againtlt the payment of the Capitation tax in the 
Tavoy district. 4040-41. 
Question re purchase of Railways in --constructed from Rice Control 
Profits. 3805. . 

Question ,.e railway connection between India and --. 3915. 
BURMA ALLOWANCE-

Question ,.e grant of --to postal and Railway Mail Service subordinates 
in Burma. 3813-14. 

BURMA RAILWAY-

uesti ~ ,.e date of termination of the contract with the --. 3804. 
BUS SERVICE-

Question ,.e --for the conveyance of clerks from Raisina to the Secretariat 
in Delhi. 3896-97. 

BUSINESS-

Bee under" Statement of Business ". 

c 
CADET (S)-

Question re admission of Indiau --into the Royal Military College at 
Sandhurst. 3628. 

&1" Question re grant of King's Commissions to -' - of the Military training 
schools at Indore and Wellington, respectively. 3803. 

CADETS, INDIAN-

Question re adoption of meth0d3 for securing suitable --for Sandhurst. 
3776-77. 

CALCUTTA-

Question re provision of quarters for the ministerial and station statl of the 
Eastern Bengal Railway at --. 3573. 

CALCUTTA UNIVERSITY-

Question re refusal of a licerue to the --College of Science to instal a 
wireless telegraph apparatus. 320t'. 

CALVERT, MR. H.-

Indian Criminal Law Amendment Bill-
It 

Considerati('D of -

Clause 3. 3447-48. . ... j 
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CALVERT, MR. H.-contd. 

Indian Criminal Law Amendment (Repealing) Bill-

Motion to pass. i994, 3995-96. 
Oath of Office. 2911. 
Resolution re recommendations of the Lee Commission. 3278-82. 
Resolution re suspension of the Taxation Inquiry Committee and substitution 
of an Economic Inquiry Committee. 3751-54-

CANDIDATE (S)-

Question re applications from --of non-Asiatic domicile for appointments 
in the All-India Services in 11121, 1922 and 1923. 3369. 
Question re Staff Selection Board's --A 3784. 

CANTEEN BOARD-

.Question re Army --A 3890-9]. 

CANTONMENTS-

Questhn re --in India. 3094-95. 
Question ~e II Corporation Sole" in --A 3ilO-11. 
Question re delay in the holdillg of elections in the Punjab --A 3899-3900. 
Question re election in --A 3711. 
Question re employment of civilians as Executive officers in --. 3001. 
Question re exercise of magisterial powers by executive ffi~ers in --A 
3000-01. 
Question re separation of execl'.tive and judicial functions in ---A 3001. 
See under II Ambala Cantonment". 

CANTONMENT BAZAARS-

Question re fixing of prices of commodities sold in --A 3370-71. 
CANTONMENT MAGISTRATE(S)-

Question re allegations against Colonel E. T. Carwithen, late --of Ambala. 
3707-08. 

CAPITATION TAX-

Question re movement against the payment of the - in the Tllvoy district, 
Burma. 4040-41. 

CARWITHEN, COLONEL E. T.-

Queetion re allegations against --, late Cantonment Magistrate, Ambala. 
3707-08. 

CASUALTY (IES)-

Queetion re --among clerks of the Indian Army Service Co!ps and the 
Military Accounts Department during the late war. 3481-82. 
Question re --among third and intermediate class passengers in railway 
collisions. 3886. 
Question re --among villages in the Gandapuri tract owing to Mahsud 
raids. 3401. 

CATTLE TRUCK(S)-

Queetion re conveyance of th:J d class passengers in --on the Bengal-
Nagpur Railway. 3488. 

CAVALRY REGIMENT-

Question re cost of maintenance of third --reduction of ';hieh was refused 
by the War Office. 3181. • 

L292LD 4 
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CEMENT-
Question re tenders for the supply of British Portland --for the B. L 
Railway. 3087-88. f 

CENSORING-

Question re --of eorrespondeIlce of pri~ate persons by the poliee. 3790-92-
• 

CENSUS-

Excess GTantS for 1922-23 under "--". 3874. 

CENTRAL ASI~-

Question ,.e Sir Aurel Stein's collection of antiquities from --. ;)494. 

CENTJ:lAL GOVERlo."'MENT-

Question re Indian and Burman officers in the --. 2971-73. 

CENTRAL I IA~ 

Excess Grants for 1922-23 under" --". 3878. 

CENTRAL INDIA COALFIELD RAILWAY-

Question ,.e proposed new --. 318~. 

CENTRAL LEGISLATURE-

Question ,.6 representation of the --Qn the Executive Committee of ille 
Countess of Du1ferin Fund. 2922. 
Question. rc representation of the --on the governing body of the Lady 
Hardinge Medical College, Delhi. 2920. 

CENTRAL PROVINCES-
Question re puhlieation of official correspondence regarding the deadlock in 
the --. 3582-83. 

CENTRAL PROVINCES LEGISLATIVE COUNCIL-

Question ,.e dissolution of the --. 3626. 

CENTRAL TELEGRAPH OFFICE, CALCUTTA-

Question rc inCl"eased remuneration to Babu Sailesh Chandra Chaktabarty for 
the period of his deputation to the --. 3379-80. 

CEYLON-
Question ,.e fixation of an economic basic wage for Indian labourers in --. 
3763-64. 

CHAKRABARTY, BAlIu SAILESH CHANDRA-

Question re compensation to --for injuries sustained on field sp.rvice. 3380. 
Question re increased remuneration to --for the period of his deputation 
to the Central Telegraph Offi('e, Calcutta. 3379-80. 

~ S  MB. T. A.-

Maternity Benefit Bill-

Motion for leave to introduce. 4030-31. 
Oath of Office. 2911. 

CHAMAN LALL, J.fB.- . 

Indian Criminal :La\v Amendment (Repealing) Bill-

Motion to pass. 39M, 3995" 
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CHAMAN LALL, :MR.-contd. 

Provident Funds Bill. 

Motion to e.onsider --as passed by the Council of State. 3837. 
Consideration of --. 3842. 
Clause jj. 3848-49, 3853. 
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Question re allegations against the administration of the B., R. and C. Ir 
Railway. 2917. 
Question (Supplementary) re alleged purchase of votes by the Swaraj Party 
in Bengal. 3502, 3503. _ 
Question re appeal of Yr. Ramji Das, clerk, Peshawar Post office, regarding: 
his promotion. 3410. 
Question re arrears of pay of R. M. S. officials of "D "Division. 3411-12. 
Q.estion (Supplementary) re cuse of Babu Jyotish Chandra Ghose, a State' 
prisoner in Bengal. 3715. 
Question re case of Lachman a~  clerk, Rawalpindi Post Office. 3492. 
Question re ease of Mr. Harbhagwan Das, postal elm, Ambala. 3409. 
Question (Supplementary) re .ce&SOring of correspondEnce of ~ri ate persons 
by the police. 3791,  3792. 
Question re compensatory allowanecs to postmen and postal menials employed. 
on the Frontier. 3492. . 
Question re contract rates for tbe supply of vegetables at Murree and Rawal-
pindi Cantonments. 3415. ' 
Question (Supplementary) re .]iscussion in the Assembly of ihe instructions: 
to the Indian representative at the Conference on the control of the opium 
traffic. 3769. 
Question (Supplementary) re exodus of labourers from the .Assam tea 
gardens. 3422. 
Question (Supplementary) re expenditure incurred on the Colonies Com-
mittee. 3488. 
Question (Suppl£:mentary) ,'e formation of a committee to inquire into Sikh 
grievances. 3598. 
Question (Supplementary) re gr&nt from the Fine Fund on the Eastern 
Bcngnl Railway towards recl"C,'1tion dubs of their employees. 3575. 
Question (Supplementary) re grant of concessions on railways to students 
of Indian national sehools and colleges. 3389. 
Question re graIit of special promotion to postal officials on ncr-ount of field 
service. 3406-07. 
Question (Supplementary) re' grievances of the Eastern Bengal Railway 
Indian Employees' Association. 3::185. 
Question re Indians in the Indian Medical Sernce holdmg temporary com-
missions. 3696-97. 
Question (Supplementary) re Industrial unemployment in India. 3028. 
Question re instructions to Inspectors of Post Offices. 3490-91. 
Question re limitation of the period of retention of postal officials at Post 
Offices beyond Bannu, Kohat and Dera Ismail Khan. 3492. 
Question re liquidation of the Alliance Bank of Simla. 3463-04. 
Question re Lord Olivier's speech in the House of Lords regarding the alleged 
purchase of votes by the Swaraj Party in Benhal. 3701. 
Question re loss on certain Post Officc£ in the N.-W. F. Province. 3408. 
Question re North-Western Railway steeper contract. 3123. 
Question (Supplementary) 106 prevention of emigration of adult labourers 
from Madras. 3765. • 

• 
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LALL, MB.--cOtlcld. 

Question re price of salt in the Punjab. 2912. t  . 
Question re prohibition of the cntry of Syed Habib Shah, Editor, "Biasat", 
into the North-West Frontier Province. 3415-16. 
Question re promotion of postal subordinates in the Punjab Postal circle. 
·3410-11. 
Question re promotion of senior "subordinates in the Punjab Postal Circle. 
3463. 
Question re proposed:' new Post Office at Peshawar. 3407-08. 
Question re rejoinder of Mr. B. G. Horniman to the charges made against 
him by the Government of India. 2911-12. 
Question re release of Raja Ram convicted in the Yalakwal train wrecking 
case in 1919. 3701-02. 
Question (Suppl!:mCl!tary) re release of Sikh prisoners convicted of wearing 
Kirpans. 3597-98. 
Question re responsibility for the safety and custody of mails in transit. 
3409-10. 
Question re riot at Kohat. 3719-20. 
Question re Russian rouble notes. 3416. 
Question re specialists appointments for Indians holding temporary com-
missions in thc Indian Medip-'ll Sen-ice. 3697. 
Question re ~t ppa e of increment,; of certain Punjab postaloffieiai,;. 3411. 
Question (Supplementary) re stores for the M.aster General of Supply, the 
Railway Board and Railway Administrations. 3890. 
Question (Supplementary) re strike on the South Indian Railway. 3094. 
Question re taxation of land values. 3416. . 
Question (Supplementary) re temporary staff of the Railway Board's office. 
3783. 
Question re tramfer of clerks and accountants of the Military Accounts De-
partment. 3416-17. 
Question re undesirable surroundings of the Ambala City Post Office. 3491. 
Question re various classes of officers employed on Railways in India. 3413-
14.. 
Question re ventilating and humidifieation in cotton mills. 3412-13. 
Question (Supplementary) re views of Local Governments on the recommenda-
tions of the Lee Commission. 3125. 
Question re visit of the Director General of Posts and Telegraphs to Islam-
abad. 3414-15. 
Resolution re l'8COmmendations of the Lee Commission. 3240-3333. 
Resolution re separation of Railway Finance from General Finance. 3684. 
Resolution re suspension of the Taxation Inquiry Committee and substitution 
of an Economic Inquiry Committee. 3746-50. 

Weekly Payments Bill-

Motion for leave to introduce. 4028-29. 

CHANDA, MR. KAMINI KUMAR-

Question re accidents on Railways. 3786. 
Question f'e appeals of the office establishment of the i~ect r General of 
Poste and Telegraphs. 3981-82. 
Question re coun6ng of officiating service rendered by Postal and Railway Mail 
Service offici am for fixing their initial pay in the time scale. 3975-76. 

Question re paragraph in the" Telegraph Recorder·" of May 1922 headed" the 
Power of Clt!rks". 3981. 
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CHANDA, lIR. KAMINI KliMAR-contd. 

Question '6 pel'Centage increments to the clerical staff of the Director General, 
Posts and Telegranb!l. 3982-83. 
Question ,e recloJitment of District Judges. 3787. 
Question ,e reviilion of the pay of the clerical staff of the Director General, 
Posts and Telegraphs. 3982, 3983. 
Question "e separation of judicial and executive functions. 3787. 

CHPRA-MASHRAH BRANCH RAILWAY-

Question '6 provision of extra waterways on the --and on the main line 
of the Bengal Uld North-Western Railway. 3013-14. 

CHARGEMEN-

Question '6 European, Anglo-Indian and Indian --in the Eutem Bengal 
• Railway workshops. 3607. 

CHATTERJEE, THl. HOliOl."RABLE MR. A. C.-

Demand for ~upplt.mentar  Grant for 1924-25 under" Expenditure in 
England (High Commissioner for India)". 3881. 

Indian Criminal Law Amendment (Repealing) Bill-

Motion to concQder. 3543-46. 

Indian Post Office (Amendment) Bill-· 

Motion for leave to introduce.· 2997. 
Motion to consider. 3086. 
M<>tion to paIlS. ~rf . 

Maternity Benefit Bill-
Motion for leave to introduee. 4030. 
Oath of Office. 2911. • 
Resolution ,e appointment of a Committee to inquire into the causes of re-
curring floods. 4099-4100. 
Resolution re recommendations of the Lee Commission. 3255, 3256,  3287. 
Rp<;olution re I~p :n~i n of the Taxation Inquiry Committee and substitu-
tion of an Eeonomic Inquiry Committee. 3741,  3742, 3743, 3744,  3747, • 
3749, 3917-21, 3921-22, 3942. 
Statement ,e exodus of labourers from the Assam. tea gardens. 3421-22-

Weekly Payments BiIl-

Motion for leave to introduce. 4029. 

;-. Workm,en's r~ m Bill-

Motion for leave to introduce. 4032-33. 

CHEQUE(S)-

Question '6 payment (If income-tax by --. 3801. 

~ . . . SHANMUKHAM-

Resolution '6 recommendations of the Lee Commissi(1n. 3259-63. 

CHIEF COMMISSIONER FOR INDIAN RAILWAYS-
Question re --. 3617. 

CHIGHA W ALA. (S)-

Question re differences between Khassadars, scouts and --. 3564-65. 

I~ -

Question '6 dflllbling of tha railway liite from Madras to --. 3625. 
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~ I A A I PAN'f, MR.-

_ Qualifications of --, Executive Engineer, Simla Imperial West Division. 
2914 . 

.cWTTOOR- . 
Question f'e abolition of the night shuttle train between Katpadi and --OIl • 
the Madril!! and Southern Mahratta Railway. 3097 • 

.cWTTOOR DISTRICT-
Question f'e opening of a post office on the village of Gadipala in the --. 
3998-99. 

-CHOUBEY, KANillYA LALL--
Question f'e payment of compensation to the widow of --, lste ;;uard of the 
Oudh and Rohilkhand Railway. 2915. 

-cHURCH (ES)-
Question f'e expenditure on erection, maintenance and repairs of --. 3402. 

CmCUIT HOUSE-
Question f'e occupation by the military authorities of the --at Muzaffar-
pur. 3041. 

.cmCULAR(S)-
Question f'e eonfidential --issued to their employees by the East Indian 
Railway. .3] 16. 

CIVIL AND MILITARY LTh"E OVERSEER-
See under .u 01'f:rseer ". 

CnnL VETERIXARY DEPARTMENT-

Question f'e dllterential treatment of the staff.cf the Army Remount Depart-
ment an' the --. 3203-04. 
Question f'e status of Deputy Superintendents in the --and the Army 
Remmmt Department. 3204. 

~ Anl S -

• Question re --against the Great Indian Peninsula Rail,,·ay during the 
years 1921, 1922 and 1923; 2966. 

Question f'e --paid for goods lost or damaged on railways. 3907-08. 

-CLASSIFICATION--
Question f'e --of d!stributors in Government Presses and record suppliers 
in the Military Accounts Offices as superior servants. 3793-94. 

CLEMENTS, ROBSON & Co., :MESSRS.-

Question f'e conh'aet with --for the supply of grain to military statioDS in 
the Punjab. 3584. -

CLERICAL ESTARLISHl\'lENT(S) 
Question re --of the Am::iliary and Territorial Forces. 2976. 
Question re revision 0: the pay of the --of the Military Accounts Depart-
ment. 3481. 

CLERICAL STAFl''-

Question rll grll.it of percentage increments to the --of the Dinetol-
General, Pc..;ts and Telegraphs. 3982-83. 
Question f'e revision of the pay of the --of the Director General, PoBtl 
and Telegraphs. 3!.i82-83. 
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CLERK(S)-
Question re allllgations of bribery against the  menial establishment --, 
office of the District Traffic Sllperintendent, Dacca, Eastern Bengal Rail-
way. 3384. 3 

Question re bus serville for the conveyance of --from Raisina to the 
Secretariat in Delhi. 3896-97. 
Question re· C&II1wlties 8JDOag --of the Indian Army Service Corps and 
the ~litar  Accouuts Deparbnent during the late War. 3481-82. 

Question re "D" class quarters for Government of India --at Raisina, 
Delhi. 3891. 

Qllestion re gradiug of --of the ,Indian Army Service Corps. 3482-83. 
Question re minunum pay of --on the East Indian Railway. 3907. . 
Question re overlooking of the claims of senior --to ofticiate as aeeonntants 
in the office of the Controller of Milita,y Kecounts, Southern mman~ 

II and POGna District. 3894. 
Question rB pay of --in the Bombay Currency Office. 3589. 
Question re pay of --" of the Indian Army Service Corps. 3481, 3482. 
·Question re provision of free quarters for eertain --. 3380. 
Question re revision of the pay of the civilian --in the North-West 
~tier Pr?vince. 3'610. --~-::'4 

Question re sanction of 17 --for the Burdwan Postal Divisio.L 3378-
79. • 
Question re scale of increments of --of the Indian· Army Service Corps. 
3483. 
Question re transfer of --and accountants of tbe Military Accounts De-
pa,tment. 3416. . 
Question re upper and lower division --of the Indian Army Service Corps. 
3483-84. 
Question re workiug hours of the Government of India Secretariat. 389'7-
98. 

CLERKS, TEMPORARY-
Question re permanent appointments for --and Assistants in the Govem-
ment of India Secretariat. 4037. 
Question re --and Asaistants in the Government of India Secretariat. 
4037. 

CLERKSHIPS, REE!ERVE-

Question re candidates for --and Branch Post!Dasterships in Bihar and 
Orissa. 2999. 

tCOAL-
Question re co<;t of South African --imported into India. 3103. 
Question "e countervailing duty on South African --. 3103. 
Question /'/1 ' t~fI~ti ll of 'sulphur from co)dng --In ~lssaru. 2918-10. 
Question ,.e revision of Railway --contracts made in 1921. 3216-18. 

'COCKE, MR. H. G.-
Provident Funu., Bill-

Consideratior. llf -

Clause 6. 3~45. 

Resolutioll ,.0 abolition of the Cotton Excise Duty. 40ii-i8. 
Resolution re 'J1'paration of Railway Finance from General Finance. 3661-
62. 
ReIolution f'e 9 ~pensi n of the Tuation Inquiry Committee and substitu-
tion of an Eeooomic Inquiry Committ#le. 3756-57. 
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CODE OF CIVIL PROCEDURE (AMENDMENT) BILL-
See under" Bill(s) ". 

CODE OF CRIMINAL PROCEDURE (AMENDMEN;.r) BILL-
See under" Bill(s) 'i. 

COLLEGE (S)-
Question re applieations from -'-to possess wireless telegra,nh apparatus. 
3208-09. 

COLLISION (S)-
Question re caSllalties among third and intermediate elass passengers in 
railway. 3886. 
Question re --on railways in 1924. 3886. 
Question re --on the North-Western Railway. 3711. 
Question re cremation of bodies of persons killed in railway --. 3712. 
Question re  railway --, etc., during the last twelve years. 3907. • 

COLONIAL (S)-

Question re --in the Indian serviees. 3385. 

COLONIES COMMITTEE-
See under "Committee(s)". 

COLONIZATION-

. 

Question re lIopJah --in the Andamans. 3687. 

CO)D(ERCE DEPARTMENT-

Question re irregularities committed by a provisional Assistant Secretary in 
the --. 37S5. 

COMMERCIAL IN1'ELLIGENCE-

Demands for Supplementary Grants for 1924-25 under" --". 3879-80. 

COMMISSION, COAL-
Question re appointment of a --. 3365. 

COMMISSION(S), 'fEMPORARY-

Question re IndilUlS in the Indian Medical Service holding --. 3696-97. 

COMMITTEE (S)-

Eleetion of Members of the Legislature to serve on the External Capital __ • 
2989. 
Question re appointment of a --to consider the grievanees of the public 
with regard to railways. 3558-59. 
Question re Birdwood --. 3598. 
Question re correspondence with the Bombay Government re the Taxation 
-. 3815. 
Question re evidence of Provincial Ministers and ex-Ministers before the 
Reforms Inquiry --. 3193-94. 
Question re formation of a -'-to inquire into Sikh grievances. 3598. 
Question re memoranda presented by the Indian Colonies --to His Majesty's 
Government. 3605. 
Question re publication of the evidence of provincial Ministers and ex-
Ministers before the .Reforms Inquiry --. 3195. 
Question re l1~Ii ti n of the report of the Colonies --. 3488. 
Question re recommendations of the Frontier Inquiry --. 3398. 
Question re recommendations of the Indian Bar --. 3099-3100 3626-
27. ' 
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CO)O{lTTEE-contd. 

Question r6 recommendations of the Indian Kereautile KariDe --. 362'7. 
Question r6 report of the Deck Paaaenger --. 3489. 
Question r6 report oil the Frontier Inquiry --. 3780. 
Question r6 report of the Indian Bar --. 3095-96. 
Question "e report of the Indian Colonies _00_. 3626. 
Question re report of the Indian llereantile lla.riDe --. 3586. 
Question re reports of --appointed by Provineial Govemments to pnmiD8 
the land revenue question. 3493. 
Question re repTeSentation of Indian views before the Ormsby-Gore and the 
Southborough -. 3605-06. 
Question re results achieved by the Colonies --. 3487-88. 
Question ,.e scope of inquiry of the Taxation Inquiry --. 2917-18. 
Question re TBUtiou Inquiry --. 3719. 
~uesti n ,.e welfare --on the Bengal and Nagpur Railway. 3797-98. 
Recommendations of the Indian Bar --. 3504. 
Report of --on the separation of Railway from General Finaneea (laid· 
on the table}. 3422-24-
Resolution re appointment of a --to inquire into the eauses of recurring 
floods. 4083-4101. 

COMMODITIES, PRICES OF-

Question r6 fixing of prices of --sold in Cantonment Bazaars. 337()'1l. . 

COMMUNAL REPHESENTATION-

Question re --in Kenya. 3486. 

COMPENSATION-

Question re --paid by Railways on account of persona killed or injured in 
accidents. 3618. 
Question r6 --to Babu Sailesh Chandra Chakrabarty for injuries lI1l8tained 
on field aeme&. 3380. 
Question re --to the family of the villager of Lohogaon wI!oee death waa 
eauaed by Prh'ate C. J. Walker. 3624-25. 
Question re payment of --to the widow of Kanihya LaI Choubey, late 
Guard of the Oudh and Rohilkhund Railway. 2915. 

CONCESSION(S)-

Question r6 introduction of week-end and other --on Railways. 3388-
89. 
Question re Railway --fares for scbool children. 3697. 
Question ,.e railway --fares to students of national schools. 3796. 
Question re  railway - for military traftle. 3616. 
Question ,.e railway --to students of the Royal Indian Kilitary College, 
Debra Dun. M99-3500. 

CONCILITATION BOARD-

Question ,.e establishment of a --on the Oudh and Rohilkhund Railway. 
3799. ° 

CONFERENCE (S)-

Question re --on Indian Art by the Indian Society in Lonclcm. lM94. 
Question re recommendations of the Universities --held at Simla. 3629. 

CONSULTING ENGJNEER(S)-

Questipn re employment of --in connection with Ports development, ete. 
3699-3700. . ° 

L292LD .. 6 
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, 
CONSULTING ENGINEER TO THE GOVERNMENT OF INDIA-

Question rB --. 3500. 

CONTRACT (S)- ( 
Question re approval of the Legislative Assembly to certain --. 3023. 
Question re --with the lIond Nickel Company. 3366. 
Question re date of expiry of the South Indian Railway -.' 3003. 
Question rB date of termination of the --with the Burma Railway. 3804. 
Question rB North-Western Railway sleeper --. 3123, 3816. 
Question f"tJ reTt.ion of Railway Coal --made in 192L 3216-18. 

CONTROLLER OF MILITARY ACCOUNTS, SOUTHERN COMMAND AND 
POONA IS J~ -

Question re overlooking of the claims of senior clerks to officials as accountants 
in the office of the --. 3894. -
Question re protl.uction of medical certificates by the oftlce establishm8nt of 
the -. 3620. 
Question re stoppage of acting promotion in vacancies of accountants in the 
office of the --. 3893. 

CONTROLLER OF TELEGRAPH STORES-
Question re appointment of an outsider as --. 2932. 

COOK, SIR -EDW ARD-

Question re appointment of a successor to --, Secretary to the High Com-
missioner for India. 3471. 

COOLIES, LlCENSED-

Question re shortage of --at Karachi City station on the North-Western 
Railway. 3788-89. . 

CO-OPERATIVE SOCIETY (LES)-

Question re establishment of agricultural banks or -_. in the North-West 
Frontier Province. 378L 

"CORPORATION SOLE"-
Question re --in Cantonments. 3710-11. 

CORRESPONDENCE-

Question re cemlOring of --of private persons by the police. 3790-92. 
Question re publication of official --regarding the deadlock in the Central 
-Provinces. 3582-83. 
Question re refusal of Government to lay official --on the table. 3703. 

COSSIPORE GUN AND SHELL FACTORY-

Question re w')rking hours in the --. 2964-65. 

COST OF LIVllTG--

Question re --of Europeans in India between 1914 and 1923 etc. 3479-
~ , 

COST WORKING-

Question re --of the Telegraph Department. 2932-33. 

COTTON EXCISE DUTY-

Resolution ,.e al'0lition of the --. 3955-64, 4M3-65, 4066-83. 

COTTON 1 1~ ING AND PRESSING FACTORIES BILL-
See un~er "BiIl(s) ". 
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COUNCIL OF STATE-

Bills p88lll!d by the ..-laid on the table. 3130, 3244. 
Message from the - rtl the p&lll1ing of the Land Customs Bill by that 
Chamber without any amendment.~ 4011. . 

Message from the --rtl (1) the p&lll1ing without amendment of-

( i) Indian Post Office (ADlendment) Bill. 
(ii) Imperial Bank of India (.Amendment) Bill. 
(iii) Indian Criminal Law (Amendm8llt) Bill. 

2. ConcurreJlCl(> of the Legislative Assembly in the motion that the Bill to 
amend  section 'ZT of the Indian Suecesaion Act 1865 be ref.erred to & 
Joint COlI1mittee of both Houses. 3839. 

Question re Electoral Rolls of the --. 4065-66. 

COUN"l'ERVAILING DUTY-

Btle under "Duty(ies) ". 

COUNTESS OF DUFFER IN FUND-

Question re nRDu'S of Indian Members on the Executive Committee of the 
-. 2921-22' -
Question re representation of the Central Legislature on the Executive Com-
mittee of the --. 2922. 

OIl CRAIG DHU"-

Question rt -', SimIa. 3901-02. 

CRAWFORD, COLONEL J. D.-

Indian Criminal Law Amendment (Repealing) Bill-
Motion to consider. 3548-49. 
Oath of Office. 2911. 

.. 

Question re wound, disability and family pension in connection with casualties 
occurring in Waziristan or on the North-West Frontier. 3805-07. 
Resolution re abolition of the Cotton Excise Duty. 4071-72. 
Resolution re l'eeommendation of the Lee Commission. 3263-67. 

CREMATION-

Question re --of bodies of persons killed in railway eollisions. 3772. 

CURRENCY-

Question re contraction of --. 3976-78. 
Question re increase of ._-in India. 2978. 
Question re transfer of the control of --to the Imperial Bank of India. 
3387-88. 

CURRENCY OFFICE-

Question re introduction of the Provident Fund systelJl in the --. 35~. 

CURRENCY OFF'WE, BOMBAY-

Question re scale of pay in the --. 3589-90. 
CURRENCY POLICY-

Question re· r.fvision of the present --of Govel'DlDent. 3808-12. 

CUSTOMS DUTY(lES)-

Question re ·collection of --by the Post o.mce. 3715. 
Question re exemption from --of materials for uniforms of military om. 
eets. 8480. 
Question re result of the appeal to the ~ri  Council in ·the ease of the levy 
of --on sto)'es imported by railway eompanies. 3376. 

• 
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D 

DACCA-

Question re dismissal of lIr. Sirajuddin, a machineman in the E. B. Railwa,.-
Workshop at --. 3814-
Question re provision of over bridges at fli!rtain level crossinglf in --. 3814-
15. 

DAFTARIES-

Question re pensions of Secretariat and Army Head Quarters --. 3898-99. 
Question re provision of family quarters in Simla for --employed in the 
Government of India Secretariat. 4037-38. 

DAGOCHIA-

Question re closing at night of Birati, Hridaipur and --stations on the E. B_ 
Railway. 3202. 

DAMS-

Question re --and waterways in the Gandapuri tract of the N.-W. F. 
Provinu. 3565. 

DAS,MR.BHUBANANANDA-
Question re alleged! discourtesy of Government officers to Indian womeo. 
3580. 
Question re amalgamation of the Oriya-speaking tracts. 3387. 
Question re amendment of the Indian Companies Act, 1913 (VII of 1913). 
3378. 
Question re _ amounts due by the Alliance Bank of Simla to the Imperial Bank. 
3011. 
Question re appointment of an outsider as Assistant Controller of Telegraph 
Stores. 2932. 
Question re appointment of an outsider as Controller of Telegraph Stores. 
2932. 
Question re appointment of Oriyas as Judges of the High Court and 
Executive CoUDcillors in Bihar and Orissa. 3387. 
Q,uestion re capital expenditure on and income derived from Town Telephone 
Projects for the five years preceding 1923-24. 3980. 
Question re causes of the floods in South India. 3390. 
Question re Central and Local Railways Advisory Councils. 2935-36. 
Question re Central Institute of Indian Art and Antiques in London. 3494. 
Question rei conference on Indian Art by the Indian Society in London. 3494. 
Question re constitution of the Local Railway Advisory Committees. 2937. 
Question re cost 9f long distance telephone lines and income derived there-
form. 2933-34. 
Question re cost of town planning schemes undertaken by the G. i. P. Railway. 
2930-31. 
Question re cost of town telephone schemes and inc ~ derived thereform. 
29M. ' 

Question re difficulty of securing the presence in India oi the Directors and 
Manager!' olthe Alliance Bank of Simla. 3377. • 
uesti ~ re employment of Oriyas in the Public Services. 2979-80. 
Question re employment of Qriyas on the Bengal Nagpur Railway. 2980. 
Question re expenditure incurred by State and Guaranteed Railways 011 

housing of their staff. 2931: 



INDEX TO LEGISLATIVE ASSEKBLY DEBATES. 37 

DAS, Ma. BHUBANANANDA--contd. 

Question 1'e franchise for women. 3579,  3703. 
Question 1'e Government purchases of iron andI steel from Indian manufac-
turers. 3702. • . 
Question 1'e grant of eoncession fares on Railways to students of national 
schools and colleges. 3389-90. 
Question 1'e introduction of race specials on the G. I. P. Railway. 3388. 
Question ,,; introduction of week-end IUld other concessions on Railways. 
3388-89. 

Question 1'e joint terminal railway station at Bombay. 2929-30. 
Question 1'e liquidation of the Alliance Bank of Simla. 3376-77. 
Question 1'e maximum pay of telegraph officers recruited in India from Indian 
Engineering Colleges. 2935. 

~uesti n 1'e office hours in the Government of India Secretariat. 3981. 
Question 1'e opening of a local head office of the Imperial Bank of India 
either nt Lahore or at Delhi. 3705-06. 

Question 1'e proseeution of the Directors of the Alliance Bank and of the 
Anglo-India Steam Navigation Coy., Ltd. 3377. 

Question re purchase of railway stores through the Indian Stores Department. 
3702. 

Question 1'e recruitment for the Government of India Secretariat. 2979. 
Question "e reduction of expenditure in the Telegraph Department. 2933. 
Question "e relief of distress eaused by the floods in South India. 3390. 
Question 1'e reorganization of the 'Railway Board. 2937-38. 
Question "e repayment of advanees made by the Imperial Bank to the Alliance 
Bank of SilQ.la. 3377. 

Question 1'e representation of the Passengers' and Traffie Relief Associations 
on the Central and Local Railway Advisory Councils. 2936-37. 

Question (Supplementary) 1'e Resolution regarding rupee tenders for the 
purchase of stores. 3572. . 

Question 1'e revenue from the telephone trunk system. 3980-81. 
Question (Supplementary) 1'e riot at Kobat. 3421. 
Question 1'e sale of surplus stock of salt in the Ganjam Salt Factory. 2928-29. 
Question 1'e Sir Aurel Stein's collection of antiquities from Central Asia. 
3494 .. 

Question 1'e State management of the East Indian and the Great Indian 
Peninsula Railways. 2930. 

Question 1'e territorial re-distribution of Provinces on a liDguistie basis. 3381. 
Question re training of Indians as railway trame omeers. 3702. 
Question re transfer of the control of currency to the Imperial Bank of Ipdia. 
3387-88. 
Question 1'e working cost of the Telegraph Department. 2932-33. 
Resolution. 1'e appointment of a Committee to inquire into the causes of 
recurring floods. 4083-87,4100-01. 
Resolution 1'e separation of Railway Finance from General Finance. 3868. 

DAB, Ma. HARBHAGWAN-

Question 1'6 case of --postal clerk, Ambala. 3409. 

DAB. :Ma. LACHMAN-
Question 1'e ease of --, clerk, Rawalpjlrdi post omce. 3492. 

DAS, MB. NJL.(KANTHA- f 
Question 1'6 conveyance of third class pasaeqers ill cattle trucks on the BeDpl_ 
N--var RailW&;V. 3488. 

• 
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DASS, MR. NILAKANTHA-co,,'d. 

Question re manufactUre of salt for home consumption by the people of Orissa 
during the famine of 1919-20. 3887. 
Question re 'opening of a town booking oftice at P'Iri. 3489. 
Question re overerowding of railway carriages. 3488. 
Question re provision of a waiting room for intermediate class passengers at 
Purl. 3488-89. ' 
Question re revival of the salt industry on the Orissa coast. 3&87,3887-88. 

DAS, MB. RAMJI-" 

Question re appeal of --, e1erk, Peshawar post oftiee, regarding bis pr m~ 

tion. 3410. 

DATTA, DB. S. K.-

Question (Supplementary) re eireular issued in 1913 or 1914 to the Universities 
regarding omission from the t'ontribution of Physics of wireless .telegppby 
and wireless demonstrations, ete. 3209. 
Question re diseussion in the Assembly of the instructions to the Indian repre-
sentative at the Conference on the control of the opium traftic. 3768-69. 
Question re transmission of lottery notices and tickets through the Post Oftice_ 
3768. 
Resolution re recommendations of the Lee Commission. 3322-26. 

DEAD LETTER OFFICE-

Question re establishment of a --in Bihar and Orissa. 3473. 

DEAD LOCK--

Question re pUblication of ofticial correspondence regarding the --in the 
Central Pro'Vinces. 3582-83. 

DEATH-

Expression of regret at the --of Mr. Bhupendra Nath Basu. 3555-56. 

DEBATES-

Question re suggestion in connection with Budget --. 3618. 

DECK OFFICERS-

Question re employment of Indians as --and Engineers in the Royal Indian 
Marine. 3628. 

DECK PASSENGER(S)-

Question re conditions of --traftic in native passenger ships. 3704. 

DEC¥: PASSENGER COMMITTEE-

See under" Committee (s)." 

DECORATIVE WORK-

Question re --in New Delhi. 3196. 

DEE, MB.-

Question re case of --Eastern Bengal Railway. 3383-84. 

DEEGHA GHAT STATION-

Question re inconveniences to P&lllll!Dgers at --on the East IndiAn Railwa,.. 
3713.' . 

DELEGATE (S)-- • 

Question re Indian --to the League of Nations. 3918. . '-' 
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DELHI-
Excess Grants for 1922-23 under .. --." 3875. 
Question re bus service for the conveyance of clerks from Raisina to the 
Secretariat in --. • 3896-97. 
Question re .. D" class quarters for Government of India clerks at HaWn., 
-. 3891. 
Question re odecorative work in new --. 3196. 
Question re Hindu-Muslim tension in --. 3117. 
Question "e recent riots at --. 3184-87. 

DELHI SESSION-

Question ,.e number of questions in the 
3365-66. 

DELHI-UMBALA-KALKA RAILWAY-

Q:estion ,.e gross earnings of the --. 3183. 
DELHI UNIV,ERSITY-

of the Legislative Assembly. 

Question ,.e affiliation of the Scienee and Medieal Departments of the Lady 
Harding's Medical College to the --. 2944. 

DEMANDS FOR SUPPLEMENTARY GRAlIoTlf8-

--for the year ending 31st March 1925. 3876-81. 

DEOLALI-
Qucstion ,.e casc against Sergeant O'}{eara, manager of the grass farm, -. 
3557-58. 

DEPUTATION(S)-

--of Mr. Denys Bray to the Frontier in conneetion with the riot at KohaL 
3881. . 
Question ,.e eost of --of India's representatives to the Imperial Conferences 
and meetings of the League of Nations.. 3104. 
Question ,.e --of qualified Indians serving in Ordnance Factories to foreign 
countries. 2964. 
Question ,.e --to England of an officer in connection with the settlement of ' , 
the amounts in dispute betWeeIlJ His ~ est 's Government and the Govern-
ment of India. 3775-76. 
Question ,.e report of the Fiji --. 3599-3600. 

DEPUTY CONTROLLER, PRINTIING CLEARING OFFICE-

Question ,.e pay, etc., of the --. 4041-42. 
DERA ISMAIL KHAN-

Question ,.e case of Sarbiland Khan, late sub-inspector of police, Dera Ismail 
Khan. 3563-64. 
Question ,.e limitation of the period of retention of postal officials at post offices 
beyond: Bannu, Kohat and --. 3492. 
Question ,.e operation of sections 211 and 500 of the Indian ~al Code in 
the --district. 3564. 
Question ,.e qualifications of Sarbiland Khan, late suiHn8JM'Ctor of police, ~. 
3563, 

Question ,.e representations from SlU'biland Khan,  late sub-insp.ec£or of police, 
--', a a~st his dismissal. 3563. 

DERA ISMAIL KHAN TEHSIL-

Question ,.e decreaSe of revenue in the --. 3397. 
Question ,.e irrigation of lands i'l tbe --. 8397 • 

• 
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DERA TEHSIL-

.' 
Question re exemption of the -- from the operation of the F'rontier Crimes 

Regulation. 3398. ( 

DEVICHAND-
Question re diseharge of --'J points jemadar at Kasur, N.-W. Railway. 2947 • .. 

DHARAMSALA-· 
Question re grant of compensatory allowance to the postal staff at --. 3610-

n. 
DIAMOND HARBOUR LINE-

Question re grievances of passengers travelling by the -- of the E. B. Rail-
way. 3184. .. 

DINING CAR(S)-
Question re provision of Indian -- on railways. 3912-13. 

DffiECTOR-GENERAL OF POSTS AND TELEGRAPHS-
Question re appeals of the office establishment of the --. 3981-82. 
Question re grant of percentage increments to the clerical staff of the --. 

3982-83 .. 
Question re grant of the status of Secretary to Government to the --. 

3767-68. 
Question re revision of the pay of the clerical statf of the --. 3982-83. 
Question re visit of the -- to Islamabad. 3414-16. ',1 ....... 

!»ISASTER(S)- ... - .,. 
QuestiQn re railway -- near Harappa on the N.-W. Railway. 3885-86. 

DISCOURTESY-
Question re alleged -- of Government officers to Indian women. 3580. 

DISMISSAL (S)-
Question re -- of employees of the Audit Office of the B. and N.-W. Railway. 

3103. 
; . Question re -- of Mr. B. A. Fauzdar from the B. &lid N.-W. Railway. 

'-;,: 3200. . 
T' Question re -- of Mr. Mohanlal Tribhuvandas of the Bombay, Baroda and 
.. ;! Central India Railway. 3004-05. 
~ Question re representations from SarbUud Khan, late sub-inspeetor of police, 

Dera Ismail Khan, against his --. 3563. 
DISTRESS-

. Question re relief of -- caused by the floods in South India. 3390. 
DISTRIBUTOR (S)-

Question re c1assifteation of -- in Government Presses and record 8uppliers 
in the Military Accounts OlIices as 8uperior servants. 3793-94. 

DISTRICT .n:IDGE(S)-
Question re reeruitdent of --. 3787. 

DISTRICT OFFICERS- .. ,.,.., 
''!;. 

See under" Eutern Bengal Rai!way." 
I 
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DISTRICT TRAFFIC S ~ I  DACC'A-

Question re allegatioDII of bribery against the menial establishment clerk, office 
of the --, Eastsm Bengal Railway. 3384. 

DISTRICT TRAFFICSUPERI,NTENDENT, KATIHAR-

Question re alleged charges of bribery and corruption against certain e~pl ees 

of the .office of the --, E. B. Railway. 3198. 

DOUBLE LINE SYSTEM ON RAILWAYS-

Question re --. 3711-12. 

DRIVER(S)-

Question re Indian Mail and Passenger Engine --on the B. and N.-W. Rail-
way. 3908. 

DUUASIA, MR. N. M.-

Land Customs Bill-

Motion to circulate. 3084. 

DUNI CHAND, LALA-

Indian Criminal Law Amendment (Repealing) Bill-

Motion to pass. 3989-91. 
Question re alleged highhandedness of Arbab Muhammad Akram Khan. 
Honorary Magistrate, Peshawar district. 3968. 

Question re amendment of section 101 of the Government of-India Act. 3179. 
Question re amendment of the Indian Negotiable Instruments Act, 1881. 
3800-01. 

Question re application of Lala Gopal Krishna for enrolment as a pleader in 
the N.-W. F. Province. 3967. 

Question re applieation for admission as pleaders in the N.-W. F. Province. 
3967. 

question r,e assessment to income-tax of the profits of the Punjab National 
Bank, Ltd., Lahore. 3801. 

Question re auditing of the accounts of the Government Agricultural Farm at ... 
Tamab. 3177. 

Question (Sup.plementary) re c8se of Arjan Singh, clerk, Rawalpindi Post 
Office. 3203. 

Question re case of Hot Lall, a postal clerk of Gujrat. 3122-23. 
Question re case of Mr. Ram Saran Das Puoj, a clerk in the Punjab Education 
Department on deputation 10 the Indian Munitions Board. 4039-40. 

Question (Supplementary) re contract with Messrs. A. H. Wheeler & Co., for 
the sale of newspapers, books, ete., on the North-Westem Railway. 3583. 

Question re delay in the holding of elections in the Punjab Cantonments. 3899-
3900. 

Question (Supplementary) r. employment of MUhammadans in Government 
Departments in the N.-W. F. Province. 3782. 

Question (Supplementary) re establishment of agricultural banks or eo-
operative societies in the N.-W. F. Province. 3781. 
Q1ation re fixing of prices of oommodities sold in Cantonment Bazaars. 
3370-71. 

Question .re grant of subsistence allowance 10 Mr. Girdhari Lal, sub-record 
clerk, Railway Mail Service, Jullundur City. 3899. 

<Question re iueome-tax OD. the proflts of Joint Stock Companies. 3802. 
~uesti n (Supplementary) r. increase in tile number of aueUed Muslim 
O1Ilcers in the Punjab Income-tax Department. 3773. 

• 
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. 
DUNI CHAND, LALA-co .. ,d. 

Question (Supplementary) re Lord Olivier's speeeh in the House of Lords 
regarding the alleged purchase of votes by' the Swaraj Party in Bengal. 
3701. f 

Question re North-Western Railway contraet for sleepers. 2951-62-
Question re opening of the Sutlej Valley Project Railway for goods and 
passenger traffic. 3121-22. 
Question re payment of an allowance to Mr. Amir Chand Bombwal during 
the period of his internment. 3467-70. 
Question re payment of income-tax by cheques. 3801. 
Question re percentage of Resolutions adopted by the Legislative Assembly to 
which effect has been given by Government. 3370. 
Question re provision of permanent appointments for men retrenched in the 
Government of India Secretariat and Attached Offices. 3800. 
Question (Supplementary) re raids by border tribes. 3102. 

.. 
Question (Supplementary) re railway collision at Harappa Road, N.-W. Rail-
way. 3129. 
Question re release of Sardar Kharak Singh. 3369. 
Question re restrictions on the enrolment of pleaders in the N.-W. F. Province. 
3967-68. 
Question (Supplementary) re riot at Kohat. 3721. 
Question re rise in the price of food-stuffs. 3370. 
Question re salary of the ffi~er in charge of the Government Agricultural 
Farm at Tarnab. 3178 . ./' 
Question re sleepers for the North-Western Railway. 2950-51. 
Question re stoppage of promotion of senior subordinates in the Punjab 
Postal Circle. 3467. 
Question re supply of free fruit to European Officers from the Government 
Agricultural Farm at Tamab. 3177-78. 
Question r.e suppression of the opium traffic. 3371-;2. 
Question re tenders for stores for the Army Remount Depots at Sargodha and 
Mona. 3178-79. 
Question re working hours of station masters and assistant station masters on 
the N.-W. Railway. 3802. 
Resolution re appointment of a Committee to inquire into the causes of recur-
ring floods. 4083. 

DUTT, ~I . AllAR NATH-. 

Hindu Religious and Charitable Trusts Bill-

Motion to refer to Select Coinmittee. 3509-10. 

Indian Criminal Law Amendment (Repealing) Bill-

lIotion to consider. 3531-32. 

Question re absentees in the Railway :Mail Service and in· certain post offices. 
3790. 
Question (Supplementary) re alleged assault by Mr. GaSper, loco. foreman, 
Katih.-, on Mr. Phool Muhammad,pumping driver, Katihar. 3607. 
Question (Supplementary) re alleged purchBlle of votes by the Swaraj Party 
in Bengal·. 3503. 
Question (Supplementary) re allowances granted to staff of. the Eastern 
Bengal Railw87 tor working on Sundays and holidays. 3608-09. 
Question re amalgamation of the Posts and Telegraphs Department witJa: the 
" Railway Department. 3767. 
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DUTT, MR. AMAR NATH-contd. 

Question re appointment of an AAglo-Indian ~istant station master to-
officiate as Traffic Inspector, Lalmonirhat, on the E. B. Railway. 3576. 
Question re buildu, of r&iIway quarters near a graveyard at Kurigram OD. 
the E. B. Railway. 3576-77. 
Question (Supplementary) re ease of Hot Lal, a postal elerk of Gujrat. 3123~ 

Question re eases of fraud in the post offices, Burdwan Division. 3378. 
Question.,.e censoring of correspondence of private persons by the p lice~ 

3790-92. 
Question re compensation to Babu Satish Chandra Chakrabarty for injuries' 
sustained on field sel'vice. 3380. 
Question re electric installations and water taps in quarters in Calcutta for 
European, Anglo-Indian and Indian staff of the Eastern Bengal ail a ~ 

3573-74. 
Question re grant of coal-field allowances to postal oftieials of the Burdwan. 
• Division. 3379. 
Question re grant of the status of Secretary to Government to the Director-
General of Posts and Telegraphs. 3767-68. 

uesti~n re grants from the fine fund on the Eastern Bengal Railway towards-
recreation clubs of their employees. 3575-76. 
Question re grants made by the Eastern Bengal Railway to schools for Euro-
peans, Anglo-Indians and Indians. 3574-75. 
Question re inadequacy of statf in the office of the Superintendent of Post 
Offices, Burdwan Division. 3379. 
Question re increased remuneration to Babu, Satish Chandra Chakrabarty for 
the period of his deputation to the Central Telegraph Office, Calcutta. 3379-
80. 
Question re leave reserve of the Railway Mail Service. 3790. 
Question (Supplementary) re new Legislative Rules. 3109. 
Question re Posts anel Telegraphs Department. 3767. 
Question re proviRion of free quarters for certain clerks of the Burdwan 
Postal Division. 3380. 
Question re provision of free quarters for signallers of the Burdwan Head 
Post Office. 3if79. 
Question re provision of quarters for European, Anglo-Indian lind Indian 
guards of the J<Jastern Bengal Railway stationed at Sealdah. 3572-73. 
Question re provision of quarters for the ministerial and stat.ion staff of the 
Eastern Bengal Railway at Calcutta. 3573. 
Question re re-appointment of retrenched Europeans, Araglo-Tndians and 
Indians on the Eastern Bengal Railway. 3576. 
Question re sanction of 17 clerks for the Burdwan Postal DivisiODI. 3378-79.' 
Question re supply of filtered water to the railway employees at Pusey 00 
the Eastern Bengal Railway. 3792-93. 
Question (Supplementary) re views of Local Governments on the recommenda-
tions of the Lee Commission. 3126. 
Question re working hours, increase of leave reserve, allowances, ete., 'of postal' 
employees. 3789. 
Resolution re appointment of a Committee to inquire into the causes of recur-
ring fioods. 4088. 
Resolutionfle recommendations of the Lee Commission. 33'J4: 3335. 

I S ~ 

Question re additional - on bounty-fed artiel~ 3211. 
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DUTY (IES )-contd. 

Question 1'6 countervailing --on South African Coal. 3103. 
Question 1'e imposition of off-setting· --. 3604. 
Question 1'e locomotive industry and off-setting --. ' 3717-18. 

DUTIES, PROTECTIVE-
Question 1'e exclusion of Burma from recommendation!! made by the Tal'ift 
Board in regard to --. 3778-79. • 

DUVAL, MR. H. P.-

Oath of Office. 2911. 

DUZDAB-

Question 1'e British Vice-Consul at --. 3597. 

E 

EARNINGS-

Question 1'e grosll --of the D.-U.-K. Railway. 3183. 

EAST INDIAN RAILWAY-

Question 1'~ absorption of the Sahebgunge Loop district in· the HowrAh 
District of the --. 3012-13. 
Question 1'e Advisory Committee of the .--. 3115-16. 
Question 1'6 alleged malpractices of certain employers of the --. 3772. 
Question 1'e amalgamation of the· District, Locomotive, Carriage and Traffic 
offices on the --. 3012-13. 
Question 1'e amalgamation of the G. I. P. Railway and the --. 3615. 
Question 1'e amalgamation of the traffic transportation and commercial 
Departments on the --. 3907. 
Question 1'e case of guard Montrose of the --. 3615. 
Question 1'e confidential circular issued to their employees by the --. 3116. 
Question 1'e --schools for European, Anglo-Indian 'IUld Indian children. 
3496-97. 

oQuestioD I'll employment of Indians as District Inspeetors on the transporta-
tion side of the --. 3498. 

Question I'll European and Indian station masters on the --. 3180-81. 
Question I'll European, Anglo-Indian and Indian Traflic Inspectors on the 
-. 3497-98. . 

~uesti n I'll fracas between Gurkhas and Indian employees of --. 3365. 
Question I'll grant of free pastlCS over foreign railways to the employees of 
the --. 3495. 

Question I'll grievances of passengers on the --. 3586. 
Question I'll grievances of passengers travelling by the Bandiel-Barharwa Loop 
seetion of the --. 3180. . 

Question I'll griev&QCC8 of passengers travelling by the Bandel-Katwa line of 
the --. 3202. 
Question 1'11, improvement on the Loop line of the --. 3905. 
Question I'll income for the last three years from goods trallc .(excluding coal) 
on the --,.. 39D6. 
Question ,.. ineunveniences, to passengers at Deegba Ghat on the --. 3713. 
Question I'll Indianisation of various eluses of appointments on the --. 
3906. 
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EAST INDIAN RAILWAY-co"td. 
Question re issue of return and week-end tickets on. the --. 3906. 
Question re lack at intermediate class waiting accommodation on the --. 

3905-06. 
Question re minimum pay of clerks on the --. 3907. 
Questiol\ re minimum qualifications for the grant of free intermediate class 

passes to employee of the --. 3495. 
Question re overhauling of the Sone Bridge on the --. 3112-13. 
Question re provision of latrine and a female waiting room at Ahmadpur 

junction station on the -_. 3019. 
Question re provision of quarters by the -- for its European, Anglo-Indian 

and Indian staff at eertain important junctions. 3497. 
Question re railway offices to remain at Lucmow after the amalgamation of 

• the -- with the Oudh and Rohilkhand Railway. 3596. 
Question re reduction of fares on the --. 3904. 
Question re reduction of intermediate and third class fares on the G. I. P. 

Railway and the --. 3629. 
Question re report of the Retrencbinent Committee --. 3495-96. 
Question re running of a through and fast train from Howrah to Benares 

Cantonment via the Loop Line on the --. 3905. 
Question re scheme for the centralisation of the --. 3904. 
Question re State-management of the -- and the G. I. P. Railway. 2930. 
Question re termination of the services of certain employees of the -- on 

the State taking over the management of the line. 3706-07. 
Question re travelling allowances of Buropean and Anglo-Indian employees 

of the --. 3496. 
EASTERN BENGAL RAILWAY-

Question re allegations of bribery against the menial estahlishment clerk, omee 
of the District Traffic Superintendent, Dacca, --. 3384. 

Question re alleged charges of bribery and corruption against certain em-
ployees of the office of- the District Trame Superintendent, Katihar, --. 
3198. . 

Question re allowances granted to staff of the -- for working on Sundays 
and holidays. 3608-09. 

Question re appeals of· the employees of the -- against the orders of 
District officers. 3606. 

Question re appointment of an Anglo-Indian ABIIist.ant station master to 
officiate as Traffic Inspector, Lalmonirhat, --. 3576. 

Question re appointment of two Anglo-Indians as guards on the -- in pre-
ference to qualified lnIdians already in the service. 3606-07. 

Question re building of railway quarters near a graveyard at Kurigram OD 
the--. 3576-77. 

Question re case of Mr. Dee, guard on the --. 3383-84. 
Question re closing at night of Birati, Hridaipur and Dagoehia stations on 

the --. 3202. 
Question re discharge of certain menial staff of the --. 3384. 
Question re dismissal of Mr. Serajuddin, a IJl9CbinemNl in t4e -- workshop-

at Dacca. 3814. 
Questiono re electric installations and water taps in quarters in Calcutta for 

European, Anglo-Indian and Indie staff of the --. 3573 
Question re European and Anglo-Indian station masters e4 ~tant station 

masters on the --. 3197·98. 
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EASTERN BENGAL RAILWAY-contd. 
Question re excess fare earnings of ticket collectors on the --. 3200-01. 
Question re Faridpur station, --. 3769-70. ( 
Question re grant of a gratuity to the widow of Shewdayal Pandey, late 

pointsman at Nasratpur on the --. 3383. 
Question re grants from the fine fund! on the -- towards recreation clubs of 

their employees. 3575-76. 
Question re grants made by the -- to schools for Europeans, Anglo-Indians 

and Indians. 3574-75. 
Question re grievances of employees on the --. 3803. 
Question re grievances of passengers travelling by the Diamond Harbour line 

of the --. 3184. 
-Question re grievanees of the -- Indian Employees Association. 3384-1J5. 
-Question re ineonvenience caused to passengers travelling by the' line from 

Santahar to Parbatipur on the --. 3471-72. , 
Question re increase of staff on the -- B. S. B. section of the --. 3382-83: 
Question re Kalukhali station, --. 3770. 
Question re promotion of Indian station masters to station Superintendent& 

and Tramc Inspectors OQ the --. 3607-08. 
-Question re promotion of reverted g"lards 9n the --. 3608. 
Question re promotions on the --. 3197. 
Question re provision of indication boards for the direction of passengers at 

Naihati station on the --. 3116. 
Question re provision of quarters for EllrOpeaD, Anglo-Indian ~d Indian 

guards of the -- stationed at . Sealdah. 3572-73. , 
Question re provision of quarters for the ministerial and station staff of the 
-- at Calcutta. 3573. 

Question re quarters of officers of the -- at Alipore. 3606. 
Question re re-appointment of retrenched Europeans, Anglo-Indians, and 

Indians on the --. 3576. 
Question re recruitment of Indian assistant station masters for special class 

stations on the --. 3606. 
Question re supply of filtered water to the railway eD'ployees at Paksey on 

the --. 3792-93. 
EASTERN BENGAL RAILWAY WORKSHOPS""':' 

See under" Workshops." 
ECONOMIC INQ,UIRY COMMITTEE-

Resolution re suspension of the Tuation Enquiry Committee and substitution 
of an --. 3721-62. 

EDUCATION-
E][cess Grants for 1922-23 under "--." 3873. 

EFFICIENCY BAR(S)-
Question re clerks under the -- in the Lower and Upper Divisions of the 

Government Of India Secretariat and attached offices. 2949. 
Question re -- for Accountants in the Military Aceounts Department. 3618-

19. 
ELECTION(S)-

Question re delay in the holding of -- in the Punjab Cantonments. 3899-
3900. 

Question re -- in Cantonments. (3711. 
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ELECTION (S)-
• 

Question re introduction of the principle of --on a communal basis in local 
bodies in the N.-\\". F. Province. 3780-81. 
Question re paucity of votes polled in A888m during the last Legislative 
Assembly --. 3100. 

ELECTIONS, GENERAIr-
Question re last --in India to the LegialativeA.ssembly and Provincial 
Councils. 3198-99. 

ELECTORAL RULES-
Question re --of the Council of State. 4065-66. 

ELECTRIC INSTALLATION(S)-
. Question.re --and water taps in quarters in Calcutta for European, Anglo-
, Indian and Indian Staff of the Eastern Bengal Railway. 3573-74. 

EMIGRATION-
Question re prevention of --of adult labourers from Madras. 3764-65. 

EMIGRATION DEPOT(S)-
Statement laid on the table regarding the --at &nares. 3049-63. 

EMIGRATION, EXTERNAIr-
Excess Grants for 1922-23 under "--." 3874. 

EMOLUMENT (S)-
Question re increase of --in the Civil and Military Services. 2983 • 

. EMPLOYEE(S)-

. Question re grie\'ances of --on. the E. B. Railway. 3803. 
EMPLOYEE (S), RAILWAY-
Queiition re punishment of --for infringement of rules. 3883. 
Question re supply of filtered water to the --at Paksey on the E. B. Rail-
way. 3792-93. 

ENGINE DRIVER(S)-

See under" Driver(s)." 

ENGINEER(S)-

. Question re employment of Indians as deck officers and --in the Royal 
Indian Marine. 3628. 

ENGINEERING COLLEGES, INDIAN-

Question re maximum pay of Telegraph officers recruited in India from __ . 
2935. 

ENGLISH SUBJECTS-

Question re restrictions imposed on --with regard to the possession of Wire-
less telegraph sets. 3210. 

ESCORTS, ARM.ED-

Question rf provision ~  the inhabitants of Kulachi of --for officers on 
tour. 3399. . 

ESHER .COMMITTEE'S REPORT-

Question re resolutions of the Aasembly, on the -. ,3777-78. 
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EUROPEAN (S)-
Questicfn re cost of living of -- in India between 1914 and! 1923, etc. Sf'nt.. 

80. 
Question re East Indian Railway Schools for __ I Anglo-Indim &Del :r.c&a 

children. 3496-97. 
Question re -- Anglo-Indian and Indian Tramc Inspectors OIl the EIIIIt 

Indian Railway. 3497·98. 
Question re provision of quarters by the East Indian Railway for its --

Anglo-Indian and Indian Staff at certain important junctions. 34W1. 
Question re travelling allowances of -- and Anglo-Indian Employees of the 

East Indian Railway. 3496. -
EVID-ENCE-

Question re -- of provincial ministers and "-ministers before the RetonIB-
Inquiry Committee. 3193-94. , 

Question re publication of the -- of Provincial Ministers and e:e-ministen. -
before the Reforms Inquiry Committee. 3195. 

EXAMINATION (S)-
Question re non-employment of men who passed the Staff SelectioDl Board'a 
-- i.D. 1920. 3784-85. 

EXCESS FARE EARNINGS-
Question re -- of ticket collectors on ~e E. B. Railway. 3200. 

EXCESS GRANTS-
-- for 1922-23 under "Adjustments with Provincial Governments." 38'1~ 
-- for 1922-23 under "Agriculture." 3873. 
-- for 1922-23 under" Arclueology." 3873. 
-- for 1922-23 under" Aviation." 3874. . 
-- for 1922-23 under" Census_" 3874. 
-- for 1922-23 under "Central India." 3875. 
-- for 1922-23 imder "Delhi." 3874. 
-- for 1922-23 under "Education." 3873. 
-- for 1922-23 under" Emigration, External." 3874. 
-- for 1922-23 under "Interest free advances." 3875. 
-- for 1922-23 under "Irrigation." 3878. 
-- for -1922-23 under" Joint Stock Companies." 3874. 
-- for 1922-23 under "Land Revenue." 3870. 
-- for 1922-23 uuder "Medical Services." 3873. 
-- for 1922-23 under "Meteorology." 3873. 
-- for 1922-23 under "Mines." 3873. 
-- for 1922-23 under" Miscellaneous Departments." 3874-
-- for 1922-23 under "Other Scientific Departments." 3873'.. 
-- for 1922-23 under "Police." 3871. 
-- for 1922-23 under "Rajputana." 3878. 
-- for 1922-23 under" Refunds." 3874. 
-- for 1922-23 under "Stamps." 3871. 
-- for 1922-23 under" Stationery and Printing." 3874. 
-- for ,1922-23 under" Survey of India." 3871-73. 

EXECU.TIVE COUNCILLOR(S)-
Question re appointment of Oryas as High Court Judges nnd -- in 0-

province 01 Bihar and Orissa. -3387. 
EXECUTfViE ENGINEER, SIMLA IMPERUL WEST DIVISION-

Question re qualifications of Ml". Chintamani Pant, -. 2914 •. 
- .. 
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EXECUTIVE OFFICER(S)- . 
Question re employment of eiviliaas as ---..- ill Cantonments. 3001-
Question re exercise of magisterial powers by'-- in Cantonments. 3000-01. 

EXEMPTION(S)- ) 
Question re -- of certain Assistants in the Upper Division from the Statf 

Selection Board's examination. 3979 • . 
EXPENDITURE-

Question re additional -- involved in the recommendations of the Lee Com-
mission. 3382. 

Question re -- incurred in connection with His Excellency the Viceroy and 
his establishment. 2984. 

Question re -- on erection maintenance and repairs of mosques, temples and 
churches. 3402. . 

Qbestion re -- on roads in the St. Thomas Mount Cantonment. 3560. 
Question re extra --. incurred by the Goverame!lt of India from 1917 to 1923. 

2986. . 

EXPENDITURE IN ENGLAND-
Demand for Supplementary Grant under Cl 

India)." 3881. • 

EXPORTS-

(High ComJ!lissioner for 

Question re decrease in the -- of Indian yarn. 3118-19. 
Question re effect of the import certificate system on the amount of Indian 

opium sold for --. 3620-21. 
Question re -- of beef from India. 3617. 

EXTERNAL CAPITAL COMMITTEE-
Election of Members to the --. 3131, 3229. 
See under ;, Committee(s)." 

F 

FACTION(S)-
Question re -- among the Gandapur tribe. StOO • 

. ]I AlIINE--
Question re manufacture of salt for home consumption by the people of Orissa • 

during the - ot 1919-20. 3887. 
PAR EAST-

QUMtion rf. restricted sa.1f! of provision opium to the nOD-China market ill 
the -. 3621. 

FARE(S)-
Question r'e reductlon of --on railways. 3613. 
Question re reduetion of -- on the E. I. Ry. 3904. 
Question rl! reduction of tint and second class --on the Great Indian pen.w.-

aula Railway. 3588-89. 
~ re reducm.oa of intermediate ad tbird eIua - on the G. I. P. and 

E. I. Rail"ays. 3629. 
FARES, CONCESSION-

Q_m· ... put Gf - _ Bail ... ,. ~ ....... ., ...tiouJ. sehoe1s an. 
eo1legea. 3389-90. 
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FARIDPUR-
Qumtion re --station, E. B. Ry. 3769-70. 

FAUZDAR, lIB. B. A.- " 
Question re dismissal of --from the B. and N. W. Ry. 3200. 

FEDERATED MALAY STATES-
Question re outrage on an Indian woman in the --. 3004, 3006-07. 

FERRY SERVICE-
Question re --between Monghyr and Monghyr Ghat. 3366-67. 

FIELD SERVICE-
Question re boarding arrangements for Indian superior personnel of the IndiaD 
.Army Service Corps while on --. 3484. 
Question re compensation to Babu Sailesh Chandra Chakrabarty for i4juriel 

sustained on --. 3380. . 
Question re grant of special promotion to postal officials on account of-....... 
3406-07. 

FIJI-
Question re questions relating to Kenya and the poll-tax in --. 2984-85. 
Question re report of the --deputations. 3599-3600. 

FILTERED WATER-

Question re supply of --to the railway employees at Paksey on the E. B. 
Ry. 3792-93. 

FINANCE (S)-

Report of Committee on separation of railway from general --(laid on 
the table). 3422-24. . 
Resolution re separation of Railway --from General --. 3629-86, 3860.69. 

FINE(S}-
Question re distribution of --realised from employees on the North-Western 
Railway. 3694-95. 
Question re imposition of --on labourers employed OlD the construction of 
the Luni canal in the Gandapuri tract. 3400. . 
Question re protests against the levy of --on the landowners of the Gandapm: 
tract. 3401 . 

FINE FUND-
QUestion re grants froJa the --on the Eastern Bengal Railway towarda 
recreation clubs of their employees. 3575-76. 

FIRE-
Question re.--on the pilgrim steamer" Frangestan". 3403-06. 

FIRE-ARMS-

Question re possession without licenses of --by border villagers. 3398. 

FIRM(S)-

Question re Indian, non-Indian and mixed --engaged in the iron and steel 
indu lt~ies ill In~a. 2919. • 

FIRMS, INDlidTRI.AL-

Question re ~sistancie rendered to --by the Geological Survey Department. 
2919. .  . 
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FIRST AND SECOND CLASS PASSENGERS-
Question re supply to Indiim -- of refreshments in their compartments. 

3097-98. J 
FLEMING, MR. E. G.-

Question (Supplementary) re exclusion of Burma from recommendations made 
.by the Tari1l' Board in regard to protective duties. 3779. 

FLOOD (S)-
luquit')" I!y )fl'. A. Rangaswamy Iyengar re the allotment of some time for the 

discussion of the Resolution relating to --. 3649. 
Question re --and railway emliankments in the Saran district, Bihar aDd 

Orissa: 3014-15. 
Question re -- in Bihar and Orissa. 3015-16. 
questions re -- in Southern India. 2985-3465, 3903. 
QUestion re prevention of -- in Bihar and Orissa. 3016. 
Question re prevention of -- in North Bengal. 3017. 
Question re provision of additional waterways on the B. and N.-W. Ry. to meet 

the _. - situation. 3016-17. 
QUe&tioo re relief measures for areas affected by the recent --. 8560. 
QUestion re relief of distrear eaUl!ed by the -- in Southern India. 3390, 3658. 
Resolution re appointment of a Committee to inquire into the eauaes of recur-

ring -. 4083-4101. 
FOOD-

Question re supply of -- to officials on tour. 3396 • 
. FOOD STUFFS-

Question re rise in the price of --. 3370. 
FOREIGN MAIL-

Question rtf Sorting of the inward --at the Poona Post Office. 3716. 
FOREMEN-

Question re appointment of Indians as -- on the B., B. and C. I: Ry. 3705-
FRACAS-

Question re -- between Gurkhas and Indian employees of the E. L Ry. 3365. 
FRANCHISE-

Questions re -- for women. a579, 3703. 
8ee under "Kenya". 

II FRANGESTAN, S.S."-
Question re fire on the --. 3403-06. 

FRAUD(S)-
Question f18 alleged -- on the O. and R. Railway. 3614-
Question re cases of -- in the Post Offices, Burdwan Division. 3378. 

FRONTIER-
Question er compensatory allowanees to postmen and postal menials 

employed in the --. 3492. 
FRONTIER CRIMES REGULATION-

QU'eBtion re exemption of the Kulachi and Dem tc..hsils from the operation of 
the -. ·3398. . 

FRONTIER INQUIRY COMMITTEE-
Question re condemnation by the -- of the politica11ock-up. 3398. 
8ee under" Committee(s) ". ) 
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FRUIT-
Question ,.e supply of free --to European officers from the Government 
Agricultural Fann at Tamab. 3177'-78.. 

FUNDAMENTAL RULE(S)-
Ql:p,t.ion re extension of the --to the Military Accounts Department. 
3492-93. 

FURNITURE- • 

Question re scale of --supplied to Members of the Legislafure occupying 
quarters on the Cart Road, Simla. 3590. 

G 
GANDAPUR-
Question re complaint of Sardar Mohammad Atal Khan.. of --against a 
patwari. 3396. 

GANDAPURILAND8-
II' 

Question re taxation of the --. 3397. 

GANDAPURI TRACT-
Q;;.c;;tion rc Bigar in the --of the N.-W. 1<'. Province. '3565. 
Question re casualties among villagers in the --.owing to Mahsud raids. 3401. 
Question re dams and wl',terways in the --of the N.-W. F. Province. 3565. 
Question-re fines inflicted on labourers employed on the construction of the 
Luni canal in the --. 3400 
Question re irrigation of lands in the --. 3397. 
Question re misuse of Malba money in the --. 3400. 
Question re protests against the levy of fines on the landowners of the --. 
3401. . 

!' GANDHI AND ANARCHY"-

Questions re Sir Sankaran Nair's hook --. 3020-23, 3627. 

GANDIJEE SAIDB-

Question re kidnapping of !sa Khan Rana Khel and others at --. 3399. 

GXNGE8-

Question re bridge over the - -at Benarea. 3391. 
Question re uninterrupted flow of the --from Hardwar to the Sagour 
Islands. 3034-38. 

GANJAM SALT FACTORY-

Question re sale of surplus stock of salt in the --. 2928-29. 
GASPER, lIB. 

Question re.alleged 88II8Illt by --, loco. foreman, Katihar, on Phool Muhammad 
pumping driver, Katihar. 3607: --, 

o-.AZETTED RANK-

Question re grant of - to postmastel'B on Re. 250. 3214. 
SENERAL FINANCE-

BaIolutioDII re separation of Railway Finance from --. 8629-86, 8860.611. 
GEOLOGICAL SURVEY DEPARTMENT-

Question rc asistance rendered to industrial ftrms by the -. 2919. 
fflIAZANPAB ~ I JOIAN, RAJA-
Oath of om&:. 2911. 

GBOSE, MR. JYOTISB CHANDRA-
Question ~ e~ at -, & .... .,-.. ia Bep1. ~.1 . 

fI .. ~ 



GHULAM BARI, hAlf B.uwmB-

Indian Criminal Law Amendment Bm-
Consideration of --. 
Clause 3. 3442-44. 
Clause 5. 3450. 

Question re accessibility of the public to Govt. of India records in Caleutta. 
3690. .• 

Question rfJ erection of a shed on the platform of the Lyallpur railway station. 
3689. 
Question re improved facilities for third class railway passengers. 3688. 
Question re ineome-tax ~ent in rural areas. 3 8~90. 

Question re inconveniences to passengers at Shaikhupura railway station. 3689. 
Question re increase in the number of gazetted Muslim officers in the Punjab 
Jncome-tax Department. 37J~. 

Q-dtlltion re Lady Hardinge Medical College. Delhi. 3687. 
Question re opening up of the LysJlpur· district by means of light railways. 
3688-89. 
Question re railway disaster near Harappa on the North-Western RailwaY4 
3773. . 
Question re removal of the Imperial Libraty from Calcutta to Delhi. 3890. 
Question re repreEDtation of the Legislative Assembly on the Governing Body 
of the Lady ltaMinge Medical College. 3687. 
Question re return of railway material andl"Olling stock sent to Mesopotamia 
during the War. 3688. 

GIDNEY, LIEUT.-COLONEl, H. A. J.-
Provident Funds Bill-
Consideration of --. 
Clause 6. 3847-48. 

Question re grant of technical and overSeas allowances to Railway o1Boezs. 
4038. 
Questfon (Supplementary) re iDdustrial unemployment in India. 3028. 
Question re termination of the senices of certain employ. of the East Indian 
and Great Indian Peninsula RailwaYI' on the State taking o\"er the JIlIIII8.ge-
ment of these lines. 3706-07. 
Resolution re recommendations of the Lee Commi!mion. 3229-36, 3240, 3274. 
Resolution re separation of Railway Finanee from General Finance. 3680, 
3865-66. 

GIRDHAR-I LAL, MR.-

Question rfJ grant of SIlbaiSteDee allowance to --, sub-reeord clerk, Railway 
Mail Service, Jullundei' City. 3899. 

GOLD CURRENCY-

Question re memot"ial from the Indian Merchants' Chamber, Bombay, regarding 
the introduction of an effective --in India. 3471. 

GOLD RATIO-

Question re fixing of a new --far the rupee. 3808-12. 

GOLD STANDARD RESERVE-

Question re nominal value and cost price of British Securities held in 
the --. '2978. 

GOODS-

Question re claims paid for --lost or dam~d on t"ailways. 3907-08. 

J 
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~ S INSPECTOR(S),-

Question re allegations against Khan ~a adur M. A. Khan, --, Oudh and 
Rohilkhand Railway. 3614-15. 

GOODS OFFICES-
Question re closing of railway --on Indian holidays. 3694. 

GOODS TRAFFIC- . 
Question re income for the last three years from --(excluding coal) on the 
East Indian Railway. 3906. 

GOOMAL CANAL-

Question re complaints of Abdulla Khan regarding the erection of a dam in 
the-. 3397. 
Question re irrigation from the --. 3400. 

GOPAL KRISHNA, L..u.:A- t 

Qo:estiOjll re application of -.-for enrolment 88 a pleader in the North-West 
Frontier Province. 3967. 

GOSW AMI, MR. T. C.-
. Question re access to Howrah Railway station. 3211-12. 
Question (Supplementary) re. alleged purchase of votes by the Swa.ra.j party 
in Bengal. 3502. 

Question re deputation of qualifted Indians serving in Ordnance Factories 
to foreign. countries. 2964. 
Question re detention of the Assam Mail On the 6th July, 1924. 2974-75. 
Question re evidence of provincial :Ministers and ez-Ministers before the 
Reforms Inquiry Committee. 3193-94. • 
Question re expenditure by Government in connection with the O'Dwyer-
Nair Jibel suit. 3047-48. 
QUestion re inconveniences caused to passengerS by the detention of the Assam 
Mail OIl the 6th July, 1924. Z975-76. . 
Question re Indianisation of the Ordnance Factories. 2963. 
Question re loss incurred ~  the Metal and Steel Factory on account of cer-
tain badly manufactured L..ue1es. 2965. 
Question re loss on orders plaeed with the Metal and Stee. Factory, Isba-
pore. 3378. 

Question re opinions of" present and past provincial Ministers on the Report 
of the Lee Commission. 3195. 
Question re privileges allowed to Messrs. Spencer & Co.'s European railway 
refreshment rooms. 3774. 
Question re pubJication of the evidence of the provincial Ministers and ere-
Ministers before the Reforms Inqliiry Committee. 3195. 
Question f16 reduction .of the cost of supervision in the Metal and Steel Factory, 
Ishapore. 2964. . . 
QUestiOb re transfer of the office of the Accountant General, Central Revenues, 
to Delhi. 3578-79. 
Question re various classes of employees, European and Indian, in Ordnance 
Factories. 2963. 

Questiol!-(Supplementary) re withdrawal of tlie Circular issued to Universities 
in 1913 or 1914 regarding missi ~ from the curriculum of Physics of wire-
less telegraphy and wireless demonstrations, etc. 3209. 

Question;'e ;vo;kmg hours in the Cossipore Gun and Steel Fadtory, etc. 2964-65. 
Resolution re recommendations of the Lee Commission. 3305,  3334. 
Resolution re suspension of the Toation Inquiry Committee and substitution 
of an Economic Inquiry COllllJlittee. 3742-46,3944. 



INDEX TO ~ l  ASSEJ[BLY DEBATES. 

GOUR, DB. H. S.-

HiBdu Religious and Cbaritable 1'rnsta Bill-
Motion tc) 1 efer ~ Select Committee. 3504-06, 3520-21. 

Indian Criminal Law Amendment Bill-
Consideration of --. 
Clause 3. 3446-47,3448, U'i0-51. 
Clause 0. 3450,  3451,  3453, 3464. 

Indian Criminal Law Amendment (Repealing) Bill-
Motion to consider. 3522-24, 3525-27, 3528, 3534, 3549, 3550-51. 
Motion to pass. 3984-86, 3987, 3996-98, 3999. 

Indian Evidence (Amendment) Bill-
Motion to refer to Select Committee. 4OOfHl7. 

Question rB abolition of the Indian StoMS Department. 3970. 
Question re communal representation in Kenya. 3486. 
Question (Supplementary) rB eonsultatioo with the Legislative .A8mIb17 Not 
garding Iudian representatives deputed to attend meetings of the League ~ 
NatioDS. 3183. 

Question rB employment of civilians 88 ElDeutive Officers in Cantonments. 300L 
Question re exercise of magisterial powers by Executive Oftlcers in Canton-
ments. 3000-0L . .~ 

Question re free re-direction of telegrams. 2922-23. 
Question rB ineligibility of Indians to hold agricultural lands in the x.p 
Highlands. 3485-86. . 
Question re Kenya Immigration Ordinance. 3487. 
Question (Supplementary) re new Legislative Rules. 3110. 
-Question rB new stores purchase rules. 3968-69. 
Question re number of widows in India. 3372. 
Question rB opening of the railway from Itarsi to Nagpur. 3394. 
Question re publication of the rcport of the Colonies Committee. 3488. 
Question re purchase of military stores by the Indian Stores Department. 397'" 
Question re purchase of railway stores by the Indian Stores Department. 3969. 
Qulestion re purchase of stores by provincial Governments. 3969-70. 
Question rB results achieved by the Colonies c.muttee. 3487-88. 
Question re lules for the purchase of imported stores. 3970. 
Question re rules under the Immigration into India Act, 1924. 3486. 
Question re rupee tenders for Government purchases of stores. 3971. 
Question fie separ&tion of executive and judicial functions in Cantonments. 
3001. 

Question re statement of the Colonial Secretary regarding the Kenya Low· 
lands. 3486. 
Question (SupplE'mentary) re suppression of the opium traffic. 3372. 
Question f1B travelling and daily allowances drawn by :Mr. J. H. Green while 
Secretary of thE. Indian Mercantile lIarine Committee. 3030-3]. 
Question rB treatment of Indians in Tanganyika. 3487. 
Resolution r3 recommendations of the Lee Commission. 3240, 3243, 3267-70, 
3296. 
Resolution rB suspension of the Taxation Inquiry CommittCle and substita-
tion of an Economic Inquiry Committee. 3921. 

Special Marriage (Amendment) Bill-
Motion for leave to introduce. 4033. 
Statement of business by the Honourable Sir Aleunder Muddiman. 2990, 

2991~ 
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GOVERNl\IENT AGRICULTURAL FARM-

Question re salary of the officer in charge of the --at Tamab. 3178. 
Question re supply of free fmit to European,ffilV'.l'Il from the - at 
Tamah. 3177-78. 

GOVERNMENT(S), CENTRAL AND LOCAL-
Q'uestion re memoranda furnished to Lee Commission by t ~ -. 3369. 

GOVERNMENT(S), CENTRAL AND PROVINCIAL-

Question re opinions of the - .. the recommendations of the Lee Com-
mission. 3382. 

GOVERNMENT OF JNDIA-
Deputation of Sir Bhupendra Nath Mitra to London in connootion with the 
outstanding claims in dispute betWeen His Majesty's Government and the-. 
304lH:7. 
Question re agreements between'the -'-and foreign Governments fot the 
supply of Indian opiUm. 3620. 
Question re deputation to England of an officer in connection with the settle-
ment of the amounts in dispute between His Majesty's Government and 
the -. 3775-76. 
Question -re extra expenditure incurred by the --from 1917 to 1923. 2986. 
Questions re opium policy of the --. 3118, 3966. 
Questi<*!. re rental of houses owned by the --in Simla. 2923. 

GOVERNMENT OF INDIA ACT-
Question reamendment of eeetion 101 of the --. 3179. 

GOVERNMENT OF INDIA LOAN-
See UDder "Loan(a) ft. 

GOVERNMENT OF INDIA RECORD-

Su 1Ulder "Reeords". 

GOVERNMENT OF INDIA SECRETARIAT-

Question re clerks IIDder the e8ieieney ban in the Lower and Upper Divisions 
of the --and A.ttaehed OtBres. 2949. 
Question re ereation of a Third Division in the --. 2948-49. 
Question re permanent appointments far temporary Asrist.f:Jlte and Clerks in 
the -. 4037. 
Question re provisioa of famil, quart.en in Simla for daftries employed in 
the --. 4037-38. 
Question re pJ' 'i~n of permaneat appointments for men retnonehed in the--
. and Attached Offices. 3800. 
Question fOe recruitment for the --. 2979. 
Question re temporary AIIristaDtw ad Clerks in the --. 4031. 
See under "Secretariat". 

GOVERNMENT OFFICER(S)-

Question reo discourtesy of --to Indian women. 3580. 
See under ",LonQVood ft. 

GOVERNMENT I-RESS(ES)--

Question re dassifieation of di1;trihutors in --lind record wppliers in the Mil .. 
tary Ac~unts Offices as sulleri r~ser 1t.s. 3793-94. 



GOVERNMENT PROPERTY IN SIMLA--

Question re sale of --to privaie capitalists. 29a4. 

GOVERNKEN'T(S), PRQVINCIAlr-
Question re purchase ~f stores by --. 3969-70. 

GOVERNMENT SERVANTS-
Question rt prohibition trading by --. 3708-09. 
Question re wearing of Hladder by --. 3596. 

GOVERNOR GENERAL-

01 

Assent of the --to the Indian Soldiers Litigation (Amendment) Aet 
1924. 2989. 
Assent of the--to the Indian (Specified Instruments) Stamp A~ 
1924. 2989. 
Assent of the - to the Steel Industry (Protection) Act, 1924. 2989-

GOVERNOR OF MADRAS-
Qaeation re special powers of the --in respect of Patronage, etc. 3044-45. 

GOVIND DAS, SETH-

Hindu Religious and Charitable Trusts Bill-

Motion to refer to Select Committee. 3518. 

Question re admission of Indian Cadets into the Royal llilitary College • 
Sandhurst. 3628. 

QoeBtioD N CODIIUDlption of salt in the various provinces. 3627. 
Question re conversion of the Royal IndiaJ. )(arme into ILJl Indian Navy. 3916. 

Question re conversion of the Tumsar Road-Tirodi Tramway into a broad-
gauge railway. 3627. . 

Question re dissolution of the Central Provinces LegislAtive Council. 3626. 

Question re employment of Indians as deck officers and engineers in the Royal 
Indian Marine. 3628. 

Question re encouragement of indigenous indutries by the offer of preferential 
rates on Railways. 3913-14. 
Question re increase of salaries in the Imperial SerrieeB. 3828. 
Question re Indian delegates to the League of Nations. ~91 . 

Question re Indian OtBcers ill the Artillery. 3916. 

Question N Indianisation of die Superior Services on State-managed railwa,s 
and in the P. and T. Department. 8915. 

Question re liquidation of the Alliance Bank of Simla. 3629. 

Question "e new IR.gislative Rules relating to Supplementary Grants. 3 25-2 ~ 

Question re O'Dwyer-Nair libel suit. 3627. 

Question re opening of the Nagpur-Kazipet Railway. 3914. 

Question re passenger superintendents on Railways. 3912. 

Question re pl'Opolled Raipur-Waltair Railway. 8914-

Question re provision of Indian dining ears on Railways. 3912-13. 

Question re provision of waitiLg rooms for third class lady.passengers at 
Railway stations. 3912. 

Question rB' pure·hase of railway materials in India. 3DI3. 

Question r, railway ~ li betweeD India and Burma. 3915_ 

Question re recommendations of the Indian Bar Committee. 3G26-27. 
L292LD • S 
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GOVIND DAS, SETH- 0 

Question r6 recommendations of the Indian Mercantile Marine Committee. 
3627. 
Question r6 recOmmendations of the Universities (i:ouferenee held at ~imla. 
3629. . 
Question re reduction of intermediate and third class fares on the Great Indian 
Peninsula and East Indian Railways. 3629. 
Question re report of the Indian Colonies Committee. 3626. 
Question r6 Sir Sankaran Nair's book "Gandhi and Anarchy". 3627. 
Question r6 statement of the Secretary of State for Colonies regarding a«airs 
in Kenya. 3626: 
Question r6 strategic railway from Peshawar to the Afghan Frontier. 3915. 
Qlmstion r6 value of stores purehased by Railways during the last five yean. 
3913. 
Resolution r6 recommendations of the Lee Commialion. 3270-74. .. 

GRAIN-

Question re 'contract with Messrs. Clements, Robson & Co. for" the supply 
of --to military stl!-tioDS in the Punjab. 3584-

GRAM-

• Question r6 system of centralised crushing of barley and --required 
for :Milital'y purposes. 3585. 

GRAVEYARD-

Question r6 building of railway quarters near a --at Kurigram on the 
Eastern Bengal Railway. 3576-77. 

GRANT (S)-

Demands for Supplementary --for the year 1924-25. 3876-81. 
Excess --for 1922-1923 under "Adjustments with Provincial Govem-
menta". 3874. 
Exeess --for 1922-23 under" .Agriculture". 3873. 
Exeess --for 1922-23 under "Areluoology". 3873. 
Excess--for 1922-23 under" Aviation". 3874. 
Excess --for 1922-23 under "Census". 3874. , 
Excess --for 1922-23 under "Central India". 3875. 
Excess --for 1922-23 under "Delhi". 3875. 
Exeess --for 1922-23 under "Edueation". 3873. 
Exeess --for 1922-23 under "Emigration-External". 3874. 
Exeess --for 1922-23 under "Interest-free Advanees". 3875. 
Excess --for 1922-23 under" Irrigation". 3875. 
Excess --for 1922-23 under" Joint Stoek Companies". 3874. 
Exoess --for 1922-23 under" Land Revenue". 3870. 
Exeess --for 1922-23 under "Mediea1 Serviees". 3873. 
Excess --for 1922-23 under" Meteorology". 3873. 
Excess --for 1922-23 under "Mines". 3873. 
Excess --for 1922-23 under" Miscellaneous Departments". 3874. 
Exeess --for. 1922-23 under" Other Seientifie Departments". 3873. 
Excess --for 1922-23 under "Poliee". 3871. 
Excess -' -for 1922-23 under "RajputaBa". 3875. 
Excess --for 1922-23 under "Refunds". 3874. 
Excess --"'or "1922-23 under" Stamps". 3871. 
koess --for 1922-23 under" Stationery and Printing". 3874. 
ExeellS --for 1922-23 under" Survey of India". 3871-73. 
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GRANT (S )-cot,td. • 

Question re annual--to the Lady Hardinge e~ica1 College, Delhi. 2920. 
2945. , 
Question re --made by the Eastern Bengal Railway to schools for Europeans, 
Anglo-Indians an! Indians. 3574-75. 

GRANTS, SUPPLEMENTARY-

Question ,e amendment of roles relating to --. 3493. 

GRASS FARH(S)-
Question re ease against· Sergeant O'Meara, MaDager of the -, DeolalL 
3557-5(1-

GRATUITY-

Question re grant 01. a --to the widow of Shewdya! Pandey, date pointsmaD 
• at Naaratpore on Eastem Bengal Railway. 3383., 

GREAT BRITAIN-

Question re repayment of the 1926-31 Loan raised in --. 3385. 

GREAT INDIAN PENINSULA RAILWAY-

Question re adoption of revised risk note forms by the --. 297L 
Question re amalgamation of the --and the East Indian Railway. 3615. 
Question re claims against the - duriDg the years 1921, 1922 ADd 1_ 
2966. 
Question re construction of a at.ltioD at' Bhamburda on the --. 3189-90. 
Question re ('()Sf; of Town Planning Scheme undertaken by tb,e --. 2930-31. 
Question re earnings per mile per passenger and per coaehing vehicle for 
ftrst, eecon-l and third classes on the --. 2969-70. 
Question re iDstallation of a train stop apparatlls on the --. 3884-85. 
Question re introduction of race specials on the --. 3388. 
Question re provision of intermediate class accommodation on the --, 3l.89. 
Question re reduction of first and second class fares on the ,--. '3588-89.' 
Question r6 reduction of intermediate and third class fares on the --and 
the East Indian Railway. 3629, 
Question rtJ restaurant ca.rs on the --. 2971. 
Question re retrenchments on the --, 2967. 
Question re State management of the East Indian Railway and the -. 
2930. 
Question re supply of drinking water at stations on the --. 2968-69. 
Question re termination of the services of certain employees .of the --on 
the State taking over the management of the line. 3706-07. 
Question re thefts in railway gooOWDS on the --during the years 1921., 
1922 and 1923. 2966. 

'Question r6 third class carriages with and without latrines on the --. 2967-68. 

GREEN, M-. J. H.-

Question r6 travelling and daily allowances drawn by --while Secretary 
of the Indian Mercantile Marine Committee. 3030-31. 

GRIEVANCE (S)- . 
Question rtJ appointment of a Committee to consider the --of the publio 
with regard to railways. 3558-59. 
Question re --of the Belur passengers. 3886. 
Question r, - of .. Railway Board std. 3782. 

• 
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GUARD(S) 

Question rc appointment of two Anglo-Indians as --on the Eastern Bengal 
Railway in preference to qualified Indians already in the service. 3606-07. 
Question re case of --Montrose of the East Indifn Railway. 3615. 
Question re promotion of reverted --on the Eastern Bengal Ra.i1way. 3608. 
Question r, provision of quarters for European, Anglo-Indian and Indian--
of the l!:aFtem Bengal Railway stationed at Sealdah: 3572-7). 

GUDIPALA-

Question re opening of a post office in the village of --in the Chittoor 
district. 3098-99. 

GUJRAT-

Question re case of Hot Lall, a postal clerk of --. 3122-23. 

GULAB SINGH, SARDAR-

Question re casualties among third and intermediate class passengers in railway 
collisions. 3886. 
Question re colliSiOns On railway.. in 1024. 3886. 
Question re contract with Messrs. Clements, Robson & Co. for the supply at 
grain to Military stations in the Punjab. 3584. 
Question re purchase of wheat products required in Military centres in Baluchis-
tan. "3685. 
QueatiOIl re railway disaster near Haril.ppa on the North-Western Railway. 
3885-86. 
Question re removal of political prisoners from the Andamans to Indian 
jails. 3584. 
Questiun rt"-representation of the rural classes in. the Provincial and Central 
Legislatures. 3816. . 

Question re Resolution regarding the release of SardltT Kharak Smgh. 2965. 
Question re ReIIOlution relating to the grievances of the Sikh Community. 2966. 
Question re supply of wheat products required for military purpO!ieB. 3584-85. 
Question re· systsrn of eentraHsed crushing of barley and gram required for 
military purposes. 3585-86. 
Resolution re suspension of the Taxation Inquiry Committee and substitution 
of an Economic Inquiry Committee. 3757-59. 

GUNDUK-

Question re toll on the Bengal and North-Welltem Railway bridge over the--. 
3965. 

GUPTA, Ha. ~m A PRASAD-

Question re refnsal of pas!ports to --and Mauiana Abul Kaiam Azad. 3896. 

GUltKHA(S)-

8 ee under "Fracas". 

H 

HABIB-UL-RAHMAN, RI8ALDAR MAJOR-

Qllestion re compulsory retirement of --of the Army Remount Depart-
ment. 2981-82. 

RAJ pn..GR;xM(Sj-

Question rt: medical inllpection and disinfection of --at K'arachi. 2926-
2:7. 
Question re sufferings of --. 3465-66. 
See under" Pilgrim(s) ". 
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.HA.JIPORE-

Question re abolition of toll on the Bengal and North-Western Railway bridge 
between --and Sonepw. 3390-91. 

HANS RAJ, L.u.A-- • 
Question re annual grll\lt to the Lady Hardinge Medical College, Delhi. 
2920. 
Question" Audit In!;pection Note of the Lady Hardinge Medical College, 
Delhi. 2920. 
Question re cllwificalion of "the Lady Hardinge Medical College, Delhi, as a 
private institution. 2921. "" 
Question re clerks under the efficiency bars in the Lower and Upper Divisions 
of the Government of India Secretariat and attached offices. 294:9. 
QueBtion re creation of a third division in the Government of India. Secretariat. 
29~. . 

-4uestion re delay in the publication of the last quiJiquennial report of the 
Lady Hardinge Medical College, Delhi. 2921. 
Question re diselJarge of Devi Chand, POints-JlUDadar at Kasur, North-Western 
Railway. 2947. 
Question re employment of Indian professors in the Lady Hardinge Medical 
College, Delhi. 292Q. 
Question re grant of compenslltory allowance to the postal staff at Dharam-. 
tala. 3610-11. " 
Question re In;;pection Report relating to the Lady Hardinge Medical College, 
Delhi. 2920-21. 
Question re names of Indian Members on the executive committee of the Coun-
tess of Duffel·in Fund. 2921-22. 
Question re North-Western Railway sleeper contract. 3816. 
Question "e pa~  etc., of the Deputy Controller, Printing Clearing Office. 
4041-42. . 
Question re rent-free quarters at Raisina, Delhi. 2949. 
Question re representation of the Central Legislature on the executive com-
mittee of the Countess of Dufferin Fund. 2922. 
Question re representation of the Central Legislature on the governing body 
of" the Lady Hardinge Medical College, Delhi. 2920. 
Question re trllDl'fer of the Station Master, Kasur. 2948. 

BARAPPA-

Details of the railway disaster at --on the North-Western Railway. 
3216. 
Questions re railway disaster near --on the North-Western Railway. 
3712,  3773, 3778, 3885-86. 

JURAPPA ROAD STATION-

Question f'tI raiiway collision at --North-Western Railway. 3127-30. 

BARDWAR-
Question re uninterrupted flow of the Ganges from - to the Sagoar Ialands. 
3034-3038. 

lU.YE, M& ABDUL-
QuestiOIl rB iDJ.prilonmmt of lDdian I8&Dl8Il at Liverpool 3478-79. 

HEAD ASSIElTANT(S)-

QuatiOD re abolition of posta of - in the Indian .lrmy Service Corps. 
Hn. 
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BEAD CLERKS TO SUPERINTENDENTS OF POST OFFICES-

Question re grant of duty allowance to --. 3472. 
Question re revision of the pay of Postal Iospectors and --, Bihar anel 
Orissa. 3472. .) 

BEDJA!r-
Question re pilgrims to the -. 3900-01. " 
Question re pilgrims to the --in ISBO, 1900 and 1923, respectively. 3402. 
Question re repatriation of pilgrims to. the --. 3885. 

IDGH COMMISSIONER FOR INDIA-
DemBnd for supplementary grant for 1924-25 under" Expenditure in England, 
--". 3881. 
Question re appuintment of a successor to Sir Edward Cook, Secretary tAt 
the --. 3471. 
Statement laid on 'the table showing the cases in which the lowest tenders 
have not been accepted by the --in purchasing stores for the Govern-
ment of India during the balf year ending the 30th. June 1924. 2986-
SB. 

IDGH COURT, CALCUTTA-

Question re appointment of additional Judges to the 

IDGHLANDS-
Bee under "Kenya". 

HINDLEY, MR. C. D. M.-
Provident Funds Bill-
.Consideration of --
Clause 6. 3841-42, 3844, 3~7. 

3560-63. 

Resolution re appointment of a Committee to inquire into the causes of 
recurring floods. 4090-97, 4098, 4099. 
Resolution re IWparation of Railway finance from General Finance. 3670-
74, 38&5. 

HINDU-MUSLIM TENSION-
Question re --in Delhi. 3117. 

HINDU REI..IGIOUS AND CHARITABLE TRUSTS BILL-
Bee under "Bills". 

HmA SINGH, SARDAR BAHADUR CAPTAIN-
Indian Criminal Law Amendment (Repealing) Bill-
Motion t() consider. 3533-35. 
Personal explanation by --re remarks made by Pandit Madan Mohan 
Malaviya. 3816-17. 
Question re employment of demobililled Indian officers and BOldiera. 3713. 
Question re supervision of first class railway refreshment rooms. 3712-13. 
Resolution re r~c mmendati ns of the Lee Commission. 3319-22. 

IDS MAJESTY'S GOVERNMENT-

Deputation of P.ir Bhupendra Nath Mitra to London in connection with the 
outstanding claims in dispute between --and the Government of India. 
3045-:47. • 
Question re deputation to England of an officer in connection with the 
settlement of the amounts in dispute between --and the Government of 
India. 3775-76. . 
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• 
IDS MAJESTY'S GOVERNMENT-co .. td. 

Question r6 memoranda presented by the Indian Colonies Committee to --. 
3605. 

HOLIDAY (S)- • 
Question re closing of railway goods offices on Indian --. 3694. 
Question re payment of extra remuneration to postal officials for "'ork OD 
Sunday and --. 3473~74. 

HOLIDAY PAY-

See under" Pay". 

HOLME, MH. H. E.-
Indian Criminal Law Amendment (Repealing) Bill-
Motion to consider. 3532-33. 
Indian Evidence (Amendment) Bill-
• Motion to refer to Select Committee. 4007-08. 

HOME DEP ARTMENT-
Question re amalgamation of the Staff Seleetion Board with the --. 2940. 

HORNIMAN, MR. B. G.-
Question re reJoinder of --to the charges made against him by the Gov-
ernment of India. 2911-12. 

HORSE-
Question re purchase. and breeding of --for the Indian Army. 3205-06. 

HOT LALlr-
Question r6 ease of --, a postal clerk of Gujrat. 3122-23. 

HOURS OF WORK-
_ Question re --, etc., of the staff of the North-Western Railway. 3596. 

HOUSE OF LORDS-
~uesti n re Lord Olivier's speech in the --regarding the alleged purehase 
of votes by the Swaraj Party in Bengal. 3501-04. 
Question re grant of --to .the clerical establishment of the Indian Stores 
Department. 4038-39. 

HOWRAH-

Question re punishment inflicted on certain bookiDg clerks at --. 3107. 
Question re ruuning of a through and fast train from --to Benares 
Cantonment ,-iii the Loop line on the East Indian Railway. 3905. 

HOWRAH DISTRICT-
Question re absorption of the Sahebganj Loop district in the --of the East 
Indian Railway. 301~13. • 

HOWRAH RAILWAY STAFF-

See under "Railway Staff". 

HOWRAH RAILWAY STATION-
Question re access to --. 3211-12. 

HRIDAIPUR-

Question re closing at night of Birati, --and Dagoehia stations on the 
Eastern -Bengal Railway. 3202. 

HUDSON, MR. W. F.-

Resolution r6 recommendations of the Lee COIIlIIIBion. 3843-46 • 
• 
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BUSSANALLY, KHAN B.AJUDUB W. x.-
Provident Funds Bill-

Consideration of --
Clause 6. 3850-51 

Question (Supplementary) re allowances granted to staff of the Eastern 
nengal Railwuy for working on Sundays and holidays. ~ 08-09. 

~uesti n re appointment of a Superintendent of quarters in Sinlla allotted 
to Members of the Indiap Legislature. 2925-26. 

Question re appropriation by Government of Bungalow No. 12 in Hyderabad 
Cantonment, Sind. 2927-28. 

Question (Supplementary) re Cantonment.s in India. 3094-95. 

Question re cost of press for the manufacture of stamps, etc., in Inelia. 3612-
13. 

Question re "Craig Dhu", Simla. 3901-02. 
Question Supp~~ment lr  re electric install ations and water taps in quarterr 
in Calcutta fe!" European, Anglo-Indian and Indian Staff of the Eastern 
Bengal Railway. 3574. 

Question (Supplementary) re grants from the fine fund on the Eastern Bengai 
Railway towards recreation clubs of their employees. 3575-76. 
Question re Hindu, Muhammadan, Anglo-Indian, European and PI1!""i 
Officers in the Posts and Telegraphs Department drawing Rs. 300 and 
over. 3902. 

Question re Hindu, Muhammadan, Anglo-Indian and Parsi Superintendents 
of Posts Offices. 3903. 

Question (Supplementary) re Indian pilgrimage officer at Jeddah. 3779 
Question re listed posts for Members of the Provincial Civil Service. 36:!3-. 
24. 

Question re manufacture of stamps, stamped paper, and postal stationery 
in India. 3612. 

Question re medical lDspection and disinfection of Raj pilgrims at Karachi. 
~~. . 

Question re names, designations and pay of Government officers residing at 
" Longwood". 3901. 

Question re net percentage realised during the last three years on the· capital 
invested in "Longwood". 3902. 

Question (Supplementary) re opium policy of the Government of India. 
3030. 

Question re pilgrims to the Hedjaz. . 3900-01. 
Question re quarters at "Longwood" in the occupation of Government 
officers. 3901. 

Question re reduction of fares on Railways. 3613. 

Question re rent of quarters at Longwood, the Cart Road and Summer Hill. 
2924-25. 

Question re rental of houses owned by the Government of India in Simla. 
2923. 

Qaeatioa re sale of Government property in Si.uQ to prink eapitalista. 
2924. • 
Question re Simla Rents and Furniture Sub-Divisions. 2923-24. 
Besolut;ila .. rec_ . ab .... 01. tile Lee Cemmiation.3295. 
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HYDER, DR. 1.. K.-

Provident Fund.. Bill-

Consideration of --.. • 

Clause 6. 3845. 

• 

Resolution re.abolition of the Cotton Exeiae Duty. 4CY1 ~ 
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Resolution re separatioq of Railway fiDaDee from General fluaDce. 3665-
67. 

HYDERABAD CA.V'l'ONMENT, SIND-
Question re .ppr priat~ by Government of BUDpIow No. 12 in --. 
2927-28. 

• I 

IMMIGRATION INTO INDIA ACT, 1924-

Question re rulcs unc:1er the --. 3486. 

IMPERIAL BANK OF INDIA-
Question re aml)lmts due by the Alliance Bank of Simla to the -_. 3011. 
Question re opening of a Head office of the --either at Lahore or at 
Delhi. 3705-06. 

Question re repayment of advances made by the --to the Alliance Bank 
of Simla. 3:177. 

Question re repayment of advances made to the Army Canteen Board by 
the --. 2l131-32. 

Question. re transfer of the control of Curretlcy to the --. 3387-88. 

IMPERIAL BANK OF nrnu (AMENDMENT) BI I~ 

See under "Bill (s) ". 

IMPERIAL CONFERENCES--
Question re cost of deputation of India's representatives to the --and 
meetings of the League of Nations. 3104. 

IMPERIAL LIBRAHY-

Question re remflval of the --from Calcutta to Delhi. 3690. 

IMPERIAL POLICE-
Question re pro' notion of Provincial Police ServiCle Oftie US to listed posts 
in the -' -. 3485. 

IMPORT CERTIFICATE-

Question re effect of the --system on the amonnt of Indian opium BOld 
for export. 3620-21. . 

INCOME-TAX-

Question re assea..'ultent of --from the Honourable Mr. Sachchidanadll 
Sinha. 3020. . 

Question re assessment of --of the profits of the Punjab Niltlonal Bank; 
Ltd., Lahore. 3801. 
Question re fI.ltng of returns by assessees to --. 3475-76. 
Questions r. -' assessment in rul'JLl areas. 3689-90. 
Question re --on the profits of Joint Stock Comp&Dial. 3802. 
Question re payment of - by cheques. 3'301. 

J.292LD • • 
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INCOME-TAX-cofltd. 

Question re rectification of irregularities in --assessment. 8477-78. 
<"uestion re refund of --charged on the ten1f..lge allowances of :Militlll1' 
Officers. 3695-96. 
Question re returns furnished by assessees to --. 3476. 
Question re l'~  ... nue from --in 1922-23, 3403. 

INCOME-TAX DEP ARTMENT-

Question re chartered, incorporated and Government certified accountants 
employed in the --, 3475. . 
Questionre increase ill the number of Gazetted Muslim Officel's ill the Punjab 
--. 3773. ' 
Question re qualifIcations, etc., of certain classes of officials employed in the 
--, Bombay. 3891-92. c 
Questionre representation of Muhammadans in the --of the Punjab and 
the North-Wet!t Fl'Ontier Province. 3566. ' " 

INCOME-T AX OI'FICERS--:-
Question re recruitment of '--. 3475. 

INCREMENTS-
Question re grant of percentage -,-to the cYerical staff of the Directm 
G'eneral, Posts and Telegt'aphs. 3982-83. 
Question re stoppage of --of certain Punjab postal officials. 3ll1. 

INDIA-
Question re emolument;) of postal clerks and Railway'l\IailService sorters 
in Burma and --. 3812-13. 

. Question re railway connection between -' - and Burma. 3915. 

I~l lA.A  BURMA MIUTARY MARINE RELIEF FUND-

See under "Relief Fund". 

"INDIA IN 1922-23"-

Question f'e prefatory note to --. 3581. 

INDIAN (S)-
Question f'e adruission of --into various branches of the Indian Army. 
3392-93. 
Question re East Indian Railway Schools for European, Anglo-Indian and 
--children. 3496-97. 
Question re employment of --as District Inspectors on the transportation 
side of the EaEt Indian Railway. 3498. 
Question re European,Anglo-Indian and --Traffic Inspectors on the 
East Indian Hailway. 3497-98. 
Question re grievances of --in respect of the Highlands and franchise ,in 
Kenya. 3605. 
Question re --in the superi,pr staff of the Wireless Branch. 3587. 
Question re policy relating to the recruitment and promotion of --and 
Anglo-Indians to the superior services of State Railways. 3771. 
Question re promotion of --and Anglo-Indian subordinates to the superior 
Bervices of State Railways. 3770-71. 
Questionre, promotion of --subordinates to the superior services of State 
Railw_ys. 3771. . .. 
Question re provision of quartel"lJ by the East Indian Railway fonts European, 
Anglo-Indian and --stafl at cen-in important junctions. 3497. 
Question re retrenchment of -, -in the Locomotive Department of Railways. 
, 3911. 
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" . , 
INDIAN ARMY-
Question',.e purchase and breeding of horses for the -' '-.'~ 3205-06. 

INDIAN ARMY scrrOOJ,.OF EDUCAT10N-
Question ,.e --. 3201. 

INDIAN ARMY SERVICE CORPS-
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Question ,.e t!J>olition of the 'post:s'of Head Assistants in the -' -. 3481. 
Question ,.e boarding arrangements for Indian.8Uperior!, personnel of the 
---while on field serviee.3484", " 
Question ,.e casualties among der"s in th" -"-"-, during the late War. 3481-
82. ' 
Question "e grading of eler~ of the --', 3482-83., 
Question ,.e pay of clerks of the --. 3481-82. 
u~ti n ,.e scole of in~rements of clerks ot the --. 34$3. ' 
Question ,.e travelling allowances for journeys by sea of the Indian superior 
personnel of the --. 3484. 
Question "e upper ond lower division clerks of the --. 3483-84. 

INDIAN ART-AND ANTIQUES-
Question ,.e Central Institute of --in London.' 3494. 

INDIAN BAR COMMITTEE-
See under "Committees". 

INDIAN CIVIL SERVICE- , 
Question ,.e --candidates. 3395. 
Question ,.e officers in the --and Indian personnel of the service in 1861, 
1887, 1913 and the 1st January 1924_ 310i-08, 
Question "e pay and pension of the --.-2983. 

INDIAN CIVIL SERVICE OFFICERS-
Question ,.e numLer of and emoluments paid t{) --in 1913 and 1023, res-
pectively. ,2982-83. 

INDIAN COASTING TRADE-. 
Question re grRnt. of privileges in respect of --to foreign ships. 3382. 

INDIAN COLONIES COMMITTEE-
See under "Comrnittee(s)". 

INDIAN COMP AN[ES ACT,,1913-
Question re amendment of the -' -. 3378. 

INDIAN CRIMINAL LAW (AMENDMENT) BILL-
See under "Bills". 

INDIAN EVIDENCE (AMENDMENT) BILL-
See under "Bill(s) ". 

INDIAN FIRM"-

Question ,.e grant -of licence to --for the 'working of the International 
Wireless. 3588 

INDIAN FOREST ~ I -

Question re -" - education staff. 3196. 
QuestiOb re --officers. 3179. 

INDIAN INSTITUTE OF' SCIENCE-
Question re --at Bangalore. 3717.. 

". 
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INDIAN LEGISLATIVE RULES-
See under "Rule(s) Jr. 

INDIAN :MAIL ENGINE DRIVER(S)-

See under "Driver(s)". 

INDIAN MANUFACTURERS-
Question re Gcm-.riunent purchases of iron and steel from '--. 37oz. 

INDIAN MEDICAL SERVICE-
Question re elo3nle of permanent cadre of tbe --to Indians. 3190-92-
Question re bl1ians in tbe --bolding temporary Commissions. 3696-
WI. 
Question re specialists' appointments for Indians bolding temporary com-
missions in the --. 36W1. 
Question re 81lpersession of senior --Indian Officers for adminMratift 
appointments. 3899. 

INDIAN MERCA};"'fILE MARINE COMMITTEE-

Question re trRvelling and daily 'allowances drawn by Mr. J. H. Green, while 
Secretary of the --. 3030-31. 

Se.e under "Committee(s)". 

INDIAN MERCHANT SHIPPING (AMENDMENT) BI ~ 

See imder "Bil](s) ". 

INDIAN MERCILL'i'fS' CHAMBER BOMBAY-
, Question re memorial from the --regarding the introduction of an effective 
gold currency, in India. 3471. 

INDIAN MOTOR VEHICLES (AMENDMENT) BI ~ 

See under "Billts)". 

INDIAN MUNITIONS BOARD-

Ques#on re case of Mr. Ram Saran DasPunj, a Clerk in the Punjab Edu-
cation Department on deputation to the --. 4039-40. 

INDIAN NAVY-
See under "Navy". 

INDIAN NEGOTIABLE INSTRUMENTS ACT, 1881-
Question ,.e anlelldment of the --. 3800-01. 

INDIAN PASSENGER ENGINE DRIVERS-
See under "Dl'iver(s)". 

INDIAN PENAL (,ODE-

Question ,.e opeTation of Sections 211 and 500 of the --in the Dera Ismail 
Khan District. 3564. 

INDIAN PENAL CODE (AMENDMENT) BILL-
, See under "Bi1l(s)". 

INDIAN POST OFFICE (AMENDMENT) BILL-
See unde:::-"Bill (s) ". 

INDIAN RAILWA'¥ S-
See under "RailwaYR". 

INDIAN RAILWAYS ACT, 1890-

Question re revision of the --', 3091-92., 
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• 
INDIAN RAILWAYS (AMENDMENT) BILL- • 

See under "BiD(s)". 

INDIAN REGISTRATION (AMENDMENT) BILL--(Amendment of Section 
7)-- • 

Bee under "Bill (s) ". 

INDIAN REGISTRATION (AMENDMENT) BILL-(Amendment of Section 
32)-- • 
Bee under .. Bill (s) ". 

INDIAN SOLDIERS--
Question re empl(lyment of demobilised Indian Officers and --. 3713. 

INDIAN SOLDIERA (LITIGATION) BILL--

Bee under 44 Bill (s) "'. 

I IA~ STAMP (AMENDMENT) BILL-

Bee under" BIII(s)". 

INDIAN STORES DEPARTMENT--
Question re abolition of the ---. 3970. 
Question re grant of house-rent allowances to the Clerical establishment of 
the -. 40~-39. 

ue~til n I"C procedure followed by the --with reference t{) tenders for stores 
3888-89. 
Question re purcuase of Military stores by the --. 3970. 
Que,;tioll I"e purchase of raiiwuy and other stores through the --. 3895: 
96. 
Question re purchase of railway stores by the --. 3969. 
Question re puruhase of railway stores through the --. 3702. 

INDIANISATION--

Question re ---of the superior Services on State-managed Railways and in the 
Posts and Telegraphs Department. 3915. 

Question re --of various classes of appointments on the East Indian Rail-
way. 3906. 

INDICATION BOARD-

Question re prevision of --for the direction of passengers at Naihati 
Station on the Eastern Bengal Railway. 3116. 

INDIGENOUS INDUSTRIES-
Question re encollragement of --by the offer of preferential rates on rail-
ways. 3913-14 •. 

INDO-EUROPEAN TELEGRAPH DEP ARTMENT--

Question re --'. 300':"-09. 

INDORE--

Question re grant of King's Commissions to cadres of the Military training 
schools at --and Wellington, respectively. 3803-04. • 
Question re Research at --. 3100-01. 

IN1)DSTRIAL UNEMPLOYMENT-

Question. re ---in India. 3027-29. 

INFRINGEMENT 0)' RULES-

Se, under" Rule(s) " 
• 
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INNES, THE HONOURABLE SIR CHAB1\oES-

Cotton Ginning an Pressing Factories Bill-

Motion for leave to introduce --. 2996-97. 
Motion to refer to-Select Committee. 3064-65. I 

Motion to circulate. 3073-74. 
Demands for supplementary grants for 1024-25 under "C;ommercial In-
telligence ". 3879. , 
Demands for supplementary grants fOl' 1924-25 under" Ports nnd Pilotage". 
3877. 

Land Customs Bill-

Motion to eircuiate --. 3079. 
Motion for nomination for the Standing Finance Committee for railways. 
3916. 

Provident Funds Bill-

Consideration of -

Clause 6. 3848. 
Report of Coml'1ittee for separation of railway from Gene:al Finance'! (laid 
on the table). 3422-24. 
Resolution re abolition of the Cotton Excise Duty. 4050-60, 4074, 4082-
83. 

e ~luti n f'e recoaimendations of the Lee Commission. 3164-70, 3256. 
Resolution f'e St'paration of railway Finance from General Finanec. 3632-40, 
~ 3645, 3676, 3683-85, 3686,  3860, 3863-64,  3867-68. 

INSPECTION REPORT-

Question f'e --relating to the Lady Hnrdinge Medical College, Delhi. 2920-
2l. 

lNSPECTORS OF POST OFFICES-

Question f'e iD!!iruetions to ~--. 3490-0l. 
Question re revi!lion of the pay of --, and Superintendents, Head Clerks, 
Bihar and Orissa. 3472. 

INSTRUMENT-

Question f'e restrictions imposed on a lIuhammadan gentleman in his efforts 
to invent an --for the transmission of wireless me;;sages through water. 
3209-10. I 

INSURANCE-

Question f'e expenditure on --. 2978. 

INSURANCE COMPANIES-

Question f'e imposition of certain -conditions on foreign --operating in 
India. 3092. 

INSURANCE, POSTAL-

. Question f'e the Post Office and --work. 2986. 

INSURED LETTERS-

Question're theft of --. 3559. 

INTEREST-, 

Question f'e inerease in the rate of --on Postal Savings Bank deposit. 
2986. 
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INTEREST-FREE ADV ANCEB-

Excess grants for 1922-23 under "--','. 3875. 

INTERMEDIATE CLASS ACCO:MM:ODATION-

Question re provision of --on all long distance trains on the South Indian 
Railway. 309::t. • 
Question re provision of --on the Great Indian Peninsula Railway. 3189. 
Question re prevision of --on the Madras and Southern Mahratta and 
South Iniian Railways. 3096. 

INTERMEDIATE CLASS, ASS S~ 

Question ,.e fre!.' sllowance of luggage to --on railways. 3498-99. 
Question re pro, ision of a waiting room for --' at Puri. 3488-89 
See under "Passenger{H} ". 

INTERNATIONAL LABOUR ~ 

Question ,.e Indian representativt's to the --. 3182. . .-
INTERNATIONAL OPIUM CONFERENCE-

Ql{estion ,.0 --. of the League of Nations. 3031-32. 
Transmission to the --of the opinion .)f the All-India 
Opium policy of the Government of India. 3032-34. 

INTERNATIONAL WIRELESS-

, 
Congress on the 

Question ,.e grant of licence to Indian Firm fo!' the working of the --. 
3588. 

INTERNMENT-

Question ,.e payment of an allowance to' Mr. Amir Chand Bombwal during th!8 
period of his --. 3467-70. 

IRON AND STEEL-

Question ,.e Government purchases of --from Indian manufacturers. 
3702. 
Question Te Indian, non-Indian Bnd mixed firms engaged in the --industries 
in Inclia. 2919. 

IRRIGATION-

Excess grants for 1922-23 nnder "--". 3875. 
Question re --from the Luni, Nala Naskore and GammaI' canals. 3400. 

IRRIGATION COMMITTEE-

Question re appointment of an --"in each tahsil of tlle North-West 
Frontier Pro,,:jnce. 33913. ' 

IRRlf ATION WORK-

Q-lestion re --on the Luni river. 3565. 

ISA KHAN RL'U KHEL-

Question re kidnllppine' (\f -. - and others at GandipurSahib. 3399. 

ISHAPORE-

Question re reductior of the cost, of supervision in thE:' Metal and Steel 
Factory, --. 2004-~ 

ISLAMABAD-
• 

Question re visit of t ~ Director IJeneral of Pnsts and Telegrap'us to --. 
3414-1; 
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ISMAIL KHAN, Ma.-
Question re aboJitioil of posts of Head ABSistants in the Indian· Army Service 

Corps. 3481. 
Question re boarding arrangements' for Indian SIlperior personnel of the 

India,n Army Service Corps while on field sel vice. 3484. 
Question re casualties among clerks of the Indian Army Service Corps and 

the Military .Aceounts Department during the late War. 3481-82. 
Question re grading of clerks of the Indian Army Service Corps. 3482-83. 
Question re pay of clerks of the Indian Army Service Corps. 3481-82. 
Question re revision of the pay of the clerical establishment of the Military 

Accounts Department. 3481 . 
. Question re scale of increments of clerks of the Indian Army Service. 

3483. 
Question re travelling allowances for journeys by sea of the Indian superior 

personnel of the Indian Army Service Corps. 3484. 
Question re upper and lower division clerks of the Indian Army. Service 

Corps. 3483-84. 
ITARSI-

Question re opening of the railway from -- to Nagpur. 3394. 
IYENGAR, MB.. A. RANGASWAMI-

Indian Criminal Law .Amendment (Repealing) Bill-
Motion to consider. 3544. 
Inquiry re the allotment of some time for the discussion of the resolution on 

floods. 3649. 
Question re additional expenditure involved in the recommendations of the 

Lee Commission. 3382. 
Question re amendments made in the Indian Legislative Rules. 3698-99. 
Question re basis of the recruitment calculation supplied to the Lee Com-

mission. 3375-76. 
Questionre clasaIfication of Post Offices. 3214. 
Question re classification of the Ootacamund and Trichinopoly Post Offices 

as second class offices. 3214. 
Question re con:;.titubonal Reforms. 3372-73. 
Question re consultation with the Legislature in cai!eS of alteration of the 

statutory rules. 3373. 
Question re deputation of Sir Bhupendra Nath Mitra to London in connec-

tion with the outstanding elaims in dispute between His Majesty's Govern-
ment and the Government of India. 3045-47. 

Question re differential treatment in matters of appeals of members of the 
All-India and the Provincial Services. 3043-44. 

Question re discontent among oftlcers in the Postmasters' cadre. 3216. 
Question re employment of Indian Consulting Engineers in connection with 

Ports development. 3699-3700. 
Question re floods in Southern India. 3903. 
Question re grant of gazetted rank to Postmasters on Rs. 250. 3214. 
Question re grant of rent-free quarters to Postmasters. 3215-16. 
Question rc grant to gazetted Postmasters' of the conceasion of eountin ... 

officiating service for increments. 3212-13. '" 
Question re Knshnasagara and lIetur projects. 3374-75. 
Question (Supplementary) re measures to be taken by Gova-nment in regard 

to ftood.,. 3390. • 
Question re memorial of gar.etted Postmasters for improved pay. 3212. 
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IYENGER, MR. A. RANGASWA1\H-contd. 

Qaestion (Supplementary) re new Legislative RUles. 3109-10. 
Question re new rules relating to Supplementary grants. 3373-74-
QaesMon re opinions of the Central and Provincial Governments OD the 
recommendations eof the Lee Commission. 3382. 

Question (Supplementary) re outrage on an Indian woman in the Federated 
JIalay St.tes. 3007. 

Qaestion. (Supplementary) r' prevention of emigration of adult labourers 
from Mallras. 3765. . 

Question re profits from the control ot enemy ships, etc. 33.76. 
Question re promotion of gazetted Postmast&rs to superior appointments. 
32I'5. 

Question (Supplementary) re provision of quarters for European, Anglo-
Indian and Indian guards of the Eastern Bengal Raihray stationed at 
Sealdah. 3573. 

llQU,estion re reopening of Point Calimere and other minor ports on the South 
Madras coast. 3700-01. 

Question re result of the appeal to the Privy Council in the case of the levy 
'of customs dntil's on stores imported by Railway Companies. 3376. 
Question re revision of pay of British Military Officers. 3380-81. 
Question re re\ision of pay of Presidency Postmasters and the Postmaster, 
Rangoon. 3213-14. 
QU$on re rultlf:l relating to the classification, control, dismissal, etc., of the 
Services in India. 3042-43. 

Question re special powers of the Governor of Madras in respect of Patronage, 
etc. 3044-45. 
Question re time scale for gazetted Postmasters. 3213. 
Question ("Supplementary) re transmission to the International Opium Con-
ference of the opinion of the All-India Congress on the Opium Policy of 
the Government of India. 3034. 
Question (Supplementary) re views of Loeal Governments on the recom-
mendations of the Lee Commission. 3126. 

Resolution re ref'Ommendations of the Lee Commission. 3336-40. 
Resolution re sep.'\ration of Railway Finance from Gener8J. Finance. 3640, 
3M1.. . 

Beaolution re suspension of the Taxation Inquiry Committee and substitution 
of an c n lfl~c Inquiry Committee. 39'~32.  

J 

JAILS-
Question re nmloval of political prisoners from tlie Andamans to Indian --. 
3584. 

JA.JODIA, BABOO RUNGLAL-

Qut-.stion re increase of Currency in India. 2978. 
Question re nominal value and cost price of British Securities held in ~ Paper 
Currency and Gold Standllrd Reserves. 2978. 

JEDDAn-

Question re Indian pilgrimage officer at --. 3779-80 . 

.JEELANI, HAJI S. A. K.-

Question ~e appointments made in the various Departments of the Govern-
ment of India since January 1924. 3211. 

L292LD 10 



14 INDEX TO LEGISLATIVE ASSEMBLY DEBATE.q. 

JEELANY, HAJI 8. A. K.-con'" 

Question re assistance ~ ¥embers' of 'the Assembly in the dischRTgf! of t~eir 
public duty. 3466. . ' 

'Question re Cantonments in India. '3()94;.95. .. .. 
Question re. case against sergeant O. Meara, Managar of the gm!lS farm, 
Deolali. 3557-58. 

Question re date of expiry of the South Indian Railway centmet, 3083. 
Question re expenditure Olr roads in ti!e ,,st. Thomas un~ Cantpnment. 

;,060. 
Question re floods in Southern India. 3465. 
Question re grant of" free railway pal!Bes to Members of the Legislative 
AEsembty. 3095. 
Question re Hindu,-Muslim riots. 3211. 
Question .r.~1ft1iment of Mr. Justice McCardie' in the Nair-O'Dwyer ease. 
3210."" 
Question re number of qU6.'1tiOllS in the Delhi session of the Legislir.live 
Assembly. 3365-66. ~ 

Question re overcrowding of third class passengers on mail trains OD the 
M. and S. M. and S. I. Railways. 3093. . 
Question re promotion of provincial Police service officers. to. listed posts iu 
the Imperial Police. 3485. • 

Question re provision of intermediate elm;;:; accommodation on all long-distance 
trains on the South Indian Rnilway. 3093. 
Question re report of the Alliance Bank of Simla lr~ uil' . Counnittee. 
3010-11. . 

Question re report of the Indian Bar Committee. 3095-96. 
Question re resolution regarding answering of questions by officials on subjeets 
over which the Governor-Oeneral in Council has control and superintendence. 
3119. • 

Question re Sir Sankaran Rair's Book" Gandhi and Auarehy". 302L 
Question re State control of Railway C4lmpanies. 3120-21.' 
Question re strike on the S. I. Railway. 3094. " 
Question re sufferings of Raj pilgrims. 3165-66. 
Question re Unsatisfactory arrangements on emigrant stenmel'S. 3119-20. 

JHELUM-

Question lie stations between Lahore and --on the North Westetll k:lilway • 
without raised platforms. 3897. 

JLlIlNA'I, MR. M. A.-

EXJ.ression of regret at, the death of l\ll:-BllUpcnJ,m :Kat:· Ea3il. :J55()' 

Hindu Religious and Charitable 'l'rusts Bill-

:Motion to refer to Seleet' Committee. 3516-17. 

Indian Criminal Law Amendment Bil!-

Consideration of --. 3953-55. 
ClaUBe 5 . . 
Indian Criminal Law Amendment (Repealing) Bill-
Motion to consider. 3536, 3546· 48'. 
Motion to pass. 399192. . 

Land u.. t ~ Bill-

Motion .to eil'fJrMte. 3083-84. 
Considemuon,of - -. 3328. 

ClaVJlC 7. 3833. 
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JINNAH, MIL M. A.-contd. • 
-' Provident Funds Bill. 3853. 

Consideration of --. 3855-56. 
ChlUse 6. 3851. " 
Question (Supplemfntary) f'e aJieged purchase of votes by tqe_ Swaraj Party 
in Bengal. 3503. 
Questio_n (S'uppJementnry) f'e deputation of Sir Bhupendra Nath Mitra to 
Londoll. in connection with the outstanding' claims in dispute between His 
Majesty's Government and'the Government of India. 3047. 

Question (Supplementary) ,'e evidence· of provincial Ministers and ex-llinisters 
bcfore the Reforms Inquiry Committee. 31_ 

Question (Supplementary) rc expenditure on erection, maintcnnnce' and 
repairs of mosques, temples and churc.hes. 3402 ... _ '" :.' 

.Question (Supplementary) f'e Indians in the Army iii -~ Reserve ~ 

Officers. 3117-18. . ~-
-Question (Supplementary) f'e Industrial Wlemployment in India. 3029. 
Question (Supplementary) re officer in charge of Longwood Hotel. 3106-07. 
,Question (SupplementRry) f'e publicatio!l of the evidence recorded by the 
Lee Commission. 3124. 
Question (Supp;ementary) f'e qualitleations necessary for the ~' ant of • 
lit'ense to possc;;s wirele,;s te1egraph apparatus. 3'208. 
Quci'tion (Supplementary) re railway eoHision at Harappa Road, North 
Westem Railwav. 3129. 

Question Supple~entar  re views of Local Governments on the recommen-
dations of the Lee Commission. 3125, 3127. 
Resolution rc recommendations of the Lee Comniission. 3166, 3242, 3309-15, 
3317, '3360. 
Resolution f'e suspension of the. Taxation Inquiry Committee aud substitution 
of IItI Economic Inquiry Committee. 3943-44, 395l. 

JOINT StOCK Cm-IP ANIES-
Excess grants for 1922-23 under --. 3874 
Question f'e income-tax on the profits of --. 3802. 

JOF:.tII, lfR. N. M.-' ., 
Maternity Benefit BiIl-
Motion for leave to introduce. 4029,  4030.  4031. 
Proviclent Funds Bill-
Consideration of --
C'laut'e 6. 3840-41,  3844-45, 3854-55, 3856. 

.-

Question ra agreements between the Government of India and foreign Gov-
ernments for the supply. of Indian opium. 3820. 
Quest,ion tc allegations in the "Weekly Mazdoor" of Lueknow against, Rail-
way Administration. 3798. . 

Question f'e alleged :!lSault by Mr. Gasper, loco. foreman, Katihar on Phool 
Muhammad, pumping driver, Katihar. 3607. 
Questio.n re allowances granted. to staff of the Eastern Bagal Railway for 
working on Sundays and holidays. 3608-09. 
Question f'6 appea~ of the employers of. the Elldtern Bengal .Railway against 
the orders of DIstrict officers. 3606. • 
~i~n (Sl·.pplementary) f'6 appointment' of a Superintendent of quarters 
In Simla ~ll tted to Members of the Indian Legislature. 2925. 
Question ('e appointment of Indians as foremen on the Bombay Baroda and 
Central. Indil! Railwav. 3105. . 
Question re appointment" of two Anglo-Indians as guards on the Eastern 
Bengal Railway in preference to qualifled Indians already in the servioe. 
3006--07. 
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JOSHI, MR. N. M.-COftIa. 

Question (Supplementary) re censoring of correspondence of private persons 
by the police. 3791, 3792. .. . 
Question re commercialization of the accounts of the Posts -and Telegrapbs De-
partment. 3771-72. t! 

Question re conditions of deck passenger traffic in native passengers ships. 
3704. 
Question re constitution of Local Advisory Committees of various railways. 
3796. 
Question re discbarge of employees of the Oudb and Rohilkhand Railway for 
taking part in the Trade Union movement. 3799 • 

.'Question S~pplementar  re dimlissal of Mr. B. A. Fauzdar from the B. and 
N. W. RaHway. 3200. 
Question -{ Supplementary) re distribution of funds realised from employees on 
the North-Western Railway. 3694-95. f' 

Question re effect of the import certificate system on the amount of Indian 
opinum sold for-export. 3620-21. 

Question re establishment of a Conciliation Board on the Oudh and Rohilkband 
Railway. 3799. 

Question re Ellropean, Angl6-Indian and Indian chargemen in the Eastern 
Bengal Railway workshops. 3607.-

Question "e exodus of labourers from the Assam tea gardens. 3421. 
Question (Supplemenbry) re fixation of an economic basis wage for Indian 
labourers in Ceylon. 3764. 
Question re grant of lease privileges to postal menials in the Bombay Circle. 
3795. 
Question re grant of reliet to postal runners. 3795. 
Question re grievanees of the 13. and N. Railwaymen's Assoeiatio.u. 3797. 
Question (Supplementary) re grievances of the Eastern Bengal Railway Indian 
Employees' Association. 3385. 
Question re increase of pay of postmen. 3794-95. 
Question (Supplcmentary) "e industrial unemployment in India. 3027,3028. 
Question (Supplementary) re International Opium Conference of the League of 
Nations. 3032. 
Question (Supplementary) re introduction of race specials on the Great Indian 
Peninsula Railway. 3388. 

Question re introduction of the Provident Fund system in the currency office. 
3500. 
Question re leave of subordinate employees on the Bombay Baroda nnd Central 
India Railway. 3704-05. 
Question re leave reserve f~ postmen and menials in the Bombay Circle. 3795. 
Question (Supplementary) re opium policy of the Government of India. 3030. 
Question re pay of clerks in the Bombay Currency Office. 3589. . 
Question re pay of postmen and postal clerks in the Bombay ircl~. 3794. 
Question (Supplementary) re prevention of emigration of adult labourers from 
Madras. 3765. • 

Question (Supplementary) re privileges allowed to Messrs. Spencer and Co.'s 
• European Railway refreshment rOOIDS. 3774. . 
Question re promotion of Indian station masters to station superintendents 
and traffic inspectors on the Eastern Bengal Railway. ,3607-0S. 
Question re promotion of reverted guards on the Eastern Bellgal Railway. 
3608. • 

Question reprovision by the M. and S. M. Railway of schools for the childrcn 
of the Indian employees. 3799-3800. 
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JOSHI, MK. N. M.-eD,,'d. 

Question re quarters of oftIeers of the Eastern BeDgal Raiway at Alipur. 3606. 
Question re railwa)1t concession fares to students of national aebools. 3796. 
Queaetion ( Supplementary) re rates of fares paid by first, second and third 
·class passengers and space allotted to eaeh class. 3499. 
Question .re recruitment of Indian assistant station masters for speeial cla!ll'r 
stations on the Eastern Bengal Railway. 3606. 
Question re reduction of first and second class fares on the Great Indian Penin-
sula Railway. 35flS-89. 
Question re representation of :P8ll8llDgers' .Association on the Loeal Advisory 
Councils of Railways. 3796. . 
Question rc restricted I!ale of provision op'um to the DOn-China inarket in the 
Far East. 3621. 

~uesti n rc revision of pay of postal runners in the Bombay Cirele. 3795 .• 
Question re revision of pay of the civilian clerks in the·North-West Frontier 
Provinee. 3610. 
Question re S('ale of furniture supplied to Members of the Legislature occupying 
quarUlrs on the Cart Road, Simla. 3590-91. 
Question re scales of pay in t ~ec unts office and the Currency Office, Bombay. 
3589-90. 
Question re scheme of interebange of med'.cal health personnel organised by the 
Li!agUe of Nations. 3623. 
Question (Supplementary) re separation of the establishment of the Legisla-
ture from the Legislative Department. 3766. 
Question (Supplementary) re Simla Rents and Furniture Sub-Divisions. 
2924. 
Question re sources of opium supply. 3622. 
Question re transaetions in Malwa opium. 3622-23. 
Question re uniformity in leave Rules in Railways. 3705. 
Question re unrest among workers on the Assam tea gardens. 3218. 
Question re welfure committees on the Bengal and North-Western Railway. 
3797·98. 
Question rc withdrawal of official recognition of the Oudh and Rohilkhand 
Railway Union. 3796-97. 
Question re working hours of the traffic and transport sta1f on Indian Railways. 
3609-10. 
Resolution rc suspension of tbe Taxation Inquiry Committee and substitation of 
an Economic Inquiry Committee. 3937-4(1 
Workmen's Freedom BilI-
Motion for leave to introduce. 4032. 
Motion withdrawn. 4033. 

JUBBULPORE-

Question re alleged outrage on a woman by an European· soldier at --. 
3802-03. 

JUDGES, ADDITIONAL-

Question re appointment of --to the Calcutta High Court. ~0- 3. 

JUDGES HIGH COURT-

Question ;e appointment of Oriyas -as --and Executive CounClllors in the 
Province of Bihar and Orissa. 3387. 

JUDICIAL AND EXECUTIVE FUNCTIONS-

Question re aeparation of --. 3787~ 

• • 
• 
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JULLUNDAR CITY-
Question re grant of subsistence allowance to Mr. Girdhari Lal su -l1l r~ clerk, 
Railway Mail Senice, --, ~. 3899. . {' 

t. 

KALUKHALI-

Question re --station, Eastern B~al R8.ilway. 3770. 

KARACHI-
Question re assault by soldiers on Mr. Sjdhva at --. 3392. 
Question re grant of c mpensat r~~ allowances to empl ~'ees of the rt - ~est

em Railwav stationed at -"--. 3592. 
Question re ~edical inspection and disinfection of Raj pilgrims at --. 
2926-27. • 

KARACHI CITY STATION-
Question re shortage of licensed coolies at--on the North-Western Railway. 
3788-89. 

KARTAR SINGH, SARDAR-' -'flo" 

Question re Birdwood Committee. 3598. 
Question re British Vice-Consul 'at. Duzdab. 3597. 
Question re dismissal of a~ildar Santa Singh of the 8th Artillery fm' reading 
an Akali newspaper. 3011-12. 
Question re expenditure on insurance. 2978. 
Question rtl formation of a committee to inquire into Sikh grievances. 3598. 
Question re release of Sikh prisoners convicted of wearing Kirpans. 3597-98. 

KARWAR-

Question re refusal of a license to Mr. S. D. Nadkarin of --to possess a set of 
wirele.ss telegraph apparatus. 3207-08. 

KASTURBHAI LALBHAI, MR.- , 
Resolution re abolition of the Cotton Excise Duty. 3955-57, 4053, 4056,  4059, 
4069, 4078-8~. 

KASUR-

Question re discharge of Devi Chand, Points Jamadar at --, North-Westenl 
Railway. 2947. 
Question re Station Master of --. 3117. 
Question re transfer of the StatiOll Master, --. 2948. 

KATIHAR-

Question re alleged assault by ~Ir. Gasper, loco. foreman at --On Mr. Phool 
Muhammad, pumping driver. 3607. 

HATPADI- " * 
Question re abolition of the night shuttle train between --and Chittoor on the 
, Madras and Southern Mahratta, Railway. 3097. 

KAZIPET-

Question re'opening of the Nagpur--Railway. 3914. 

KELKAR, MR. N. C.-
Land Customs ,PillA.. 

nsiderati~n of-
Clause 4. 3819-20, 3821-22, 3823. 
Clause 7. 3~29-31  3832. '. 
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Question re amalgamation of the Great lndian Peninsula and East IndianP..ail-
ways. '3615. • 
Question re Chief Commissioner for Igdian Railways. 3617. 
Question re collection of customs duty by the Post Office. 3715. 
Question. re compensation paid by Railways on account of personS killed or 
injured in accidents. 3618. 
Question re compensation to the family of the villagers of Lohogaon whose 
death was caused by Private C .• T. Walker. 3624-25. 
Question /"e correspdbdence with the B ~ a  Government regarding the Taxa-

." tion Committee.. 3815. . 
QueStion re cost of :\Iachincry for the Sukkur Barrage. 3615-16. 
Question re efficiency bar for Accountants 'in the Military Accounts Depart-
• ment. 3618-19. -
Question re export of beef from India. 3617. , 
Question 1'(' grant of conveyance allowance to pC>JtaI officials in the Poona· 
Division, 3716. ' 
QuestiDn re Indian Institute of Science at Bangalore. 3717. 
Question re Postal Insurance Fund. 3616, 36I7 -18. 
Question re production of medical certificates by the office establishment of the 
Controller of ~Iilitar  Accounts, Soutbenl Command and Poona District. 
3620. 
Question re profits earned by the Post Office; on account of the Savings Bank 
and cash certificates. 3715-16. ' 
Question re railway concessions for military traffic. 3616. 
Question re Rates Tribunal. 3815. 
Question re sorting of the inward foreign mail at the Poona Post Office. 3il6. 
Question re SUg'brestiOIlS in connection with Budget Debates. 3618. 
Question re working charges of the Post Office SaVings Bank. 3716. 
Question re working hours in the Military Accounts Department. 3619. 

KENYA-

Question re communal representation in --. 3486-
Question re grievances of Indians ill respect of the Highlands and franchise 
in-. 3605. 
Question re poll-tax in --. 3192. 
Question re questions relating to --and the poll-tax in Fiji. 2984-85. 
Question re statement of the Secretary of State for the Colonies regarding 
aft'all'S in --. 3626-

KENYA HIGHL"ANDS-

Question re ineligibility of Indians to hold agricultural lands in the --. 
3485-86. 

KENYA IMMIGRATION ORDINANCE-

See under" Ordinance(s) ".-

KENYA LOWLANDS-

Question re statement of the Colonial Secretary regarding the --. 3486. 

KERBALA-

Question-re medical examination of pilgrims to Baghdad and --.. 3884. 

KEROSENE-

Question r6 prices of -' - petrol and liquid fuel. 3719. 
. . 
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KETCH DACOITY CASE-
Question re the -. 3398. 

KHADDAR- /. 
Question re ~ Of --lty -GoYernment servants. 8596. 

KHAN, KHAN BAHADUR, M. A.-
Question re allegations against --, Goods Inspector, Oudh and RohilkbaD4 

Railway. 3614-15. 
KILU.TDUBHAI, MR.-

Question re confiscation of a set of wireless telegraph apparatus belonging iD 
_--, a graduate of the Bombay University. 3208. 

KHANOO KHEL DACOITY CASE-
Question re --. 3398 . 

..KHARAK SINGH, SARDAR-
Questions f'e release of --. 2965, 3369. 

KHARIK-
Question f'e raising of the level of the railway line between -- and Salrlbpar 

Kamal stations on the Bengal Nagpur, Railway. 2945-47. 
KHASSADARS-

Question f'e differences between --, Scouta lind Chighawalas. 3564-65. 
KIDNAPPING-

Question f'e -- of Isa Khan Rana Khel Ii f Madi village and others at Gaadi 
jee sahib. 3399. 

KING'S COMMISSION(S)-
Question f'e grant of -- to cadets of the military training schools at Inc10re 

and Wellington, respectively. 3803-04. 
KIRPAN(S)-

Question f'e release of Sikh prisoners convicted of weo.ring--. 3597-98-
KOHAT-

Correction by Mr. Denys Bray of a mistake regftrding arrests made in cOimee-
tion with the riots at --. 3881-82. 

Deputation of Mr. Denys Bray to the frontier in connection with tIle riot at --. 
3881. 

Question f'e limitation of the period of retention of postal offic<ials ai: post oftiees 
beyond Bannu, -- and Dera Ismail Khan. 3492. 

Questions f'e riot at--. 3277,3417-21,3719-21. 
KRISHNASAGARA PROJECT-

QUl'stion ·re --. 3374-75. 
KULA CHI-

Qllestion f'e provision by the inhabitants of -- of armed escorts for offieenl 
on tour. 3399. 

Question f'e transfer of Muhammad Akram Khan, Naib Tehsildar, from Teri 
Tehsil to -' -. 3396. 

KULACHI TEHSIL-., 
Question f'e dr. ~rease of revenue in the --. 3397. 
Question f'e exemption of the -- from the operation of the Frontier en-. 

Regulation. 3398. . . 
Quet¢ion re transfer of officers to the - -. 3396. 
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XUllAUN-

Question rll stoppage ot recruitment in --. 3892-93. 
KURIGRAM-
Question rll building 3f railway quarters near a ra e~ard at --on the E. 
B. Railway. '3576-77. 

KURRAM-
Question rll military roads in Waziristan and --. 3101. 

L 

LABOUR-
Question rll recruitment of --for the tea gardens 1n Assam. 3600. 

LABOUR, INDENTURED-

Question rll conditions of reeruitment of--in the Assam tea plantatiODS. 
3181. 

LABOUR OFFICE-

Qpeation rll establishment of ~ --in Bombay. 3625. 

LABOURER(S)-

Question re exodus of --from the Assam Tea Gardens. 3431-32. 
Question rll fines inflicted on --employed on the construction of the Luni 
canal in the Gandapuri tract. 3400.' 
Question .re prevention of emigration of adult --from Madras. 3764-65. 

LABOURER(S), INDIAN-

Question rll fixation of an pconomic basic wage for --in Ceylon. 3763-64. 
QueStion .~ hardships of --in Burma. 2982. 

LADY HARDINGE MEDICAL COLLEGE-
Question re affiliation of the Science anll Medical Departments of the-
to the Delhi L"niversity. 2944. 
Questions re annual grant to the --,Delhi. 2920,  2945. 
Question rll appointmeJlt of Indian Profec;soTs in the '--. 2944. 
Question re Audit Inspection Note and Audit Objection Statement relating 
to the --, Delhi, for the period ending the 30th September 1923. 2944. 
Question re Audit Illsp~ti n Note of the -'-, Delhi. 2920. 
Questions re classification of the --as a private institution. 2921, 2943. 
Question re date of pUblication of the Quiuquennial Report of the --, Delhi. 
2944. 
Question re dela.y in the pUblication of the lut quinquennial report of the 
--, Ddhi. 2920. 
Question ,e election of Members of the Legislative Assembly to the governing 
body of the --and! Hospital, Delhi. 2942. 
Question re employment of Indian Professors in the --, Delhi. 2920, 
Question re extravagant expenditure in the --. 2942-43. 
Qu.estion re Inspection Report relating to the --, Delhi. 2920-21. 
Ques.tion re --at Delhi. 3687. , 
Question re representation of the Centra! e i~lature on the governing body 
of the.--, Delhi. 2920. 

Question rl representation of the Legislative Assembly on the governing 
body of the --. 3687. . 
Question re rules of service for the junior and senior staff of the --, Delhi. 
2943-44. 

L292LD • 11 
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LADY PASSENGER(S1-
See under "Passenger(s)." 

LAHORE-

Question reo stations between - and Jh(:lum DQ fue }l.-W. Railway without 
raised platforms. 3897. ' 

LAKSIDIAN JHULA-
Question re construction of a railway boom, Rishikesh to --. 3391. 

LALMONIRHAT-
Question re appointment of an Anglo-Inoian assistant station master to oftl-
ciate as Traffic Inspector of---, E. B. Railway. 3576. 

LAND CL"STOMS BILL-
See under" Bill (s). " 

L,ll.TJJ REV&''-;,(,E-

Excess Grants for 1922-23 under" --." 3870-71. 
Question re reports of Committees appointed by Provincial 
examine the --question., 3493. 
Question re yearly --of MaJi 'illage for the last six years. 

LAND VALUE(S)-

Question re taxation of --. 3416. 

LANDOWNERS-

G'Overnments to 

3400. 

Question re protests against the levy of fines on the --of the Gandapuri 
tract. 3401. . 

A I~ S -

'Question re provision of a --and female ;waiting room at Ahmadpur Junc-
tion station on the East Indian Railway. 3019. 

Question re third class carriages o!l. the G. I. P., B., B. and C. I. and M. & S. H. 
Railways with and without --. 2967-68. 

LATRINE ACCOMMODATION-
Question re proviSion of --in third clei's compartments including servants' 
compartments. 3695. 

UAGUE OF NATIONS-
Question re consultation with the Legislative Assembly regarding Indian 
representativeS deputed to attelld m~etin s of the --. 3182-83. 
Question I"e cost of deputation of India's representatives to the Imperial Con-
ferences and meetings of the --. 3104. 
Question re Indian delegates to the -' _. 3916. 
Question re International Opium Conferp.nce of the --. 3031-32. 
Question re ,scheme of interchange of medical health personnel r~anised by 
the-. 3623. 

LEAVE-
Question re --allowed to daily rated staft: on Indian railways. 3911. 
Question re --of subordinate employees on the B., B. and C. I. Rait'way. 
3704-05. ' . 

LEAVE PREPARATORY TO RETIREMEN'f-:-
See under" Retirements. " 

LEAVE PRIVILEGE(S)- , 
Question re grant of --to postal menials in the Bombay Circle. 3795. 
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LEAVE RESERVE-
Question "e --for postmen :md menials in tlle Bombay Circle. 3795. 
Question "e --of the Railway Mail Sertiee. 3790. 
Question "e working h\urs, increase of --, allowances, etc., of postal em-
ployees. 3789. 

LEAVE RULES.-
Question "e liberalisation of .. thc --, etc. 2983-84. 
Question "e uniformity in --. on Railways. 3705. 
See under "Rule(s). " 

LEAVE VACANCY(lES)-

See under "Vacancy (ies). " 

LEE COMMISSION-
Fo, cQrrespondence with local Governments on the recommendations of the 
--see Appendix A to the Assembly proceedings, dated 8th September 
.1924. . 
Procedure to be followed in regard to tbe amendments to the Resolution 
re the recommendations of the --. 3278. 
Question ~e additional expenditure involved in the recommendations of the 
-. 3382. 
Question "e basis of the l'ecruitment calculation supplied to the --. 3375-
76. 
Question "e correspondence with Local Governu1ents "e the recolllIDelldations 
of the --. 3041. • 
Question "e estimated cost of the --'s recommendations. 2977-78. 
Question re. evidence given wefore the --. 2971. 
Question re memoranda furnished to the --by the Central and Local Gov-
ernments. 3369. 
Question re opinions of Local ernmen~ and Provincial Legislatures on the 
recommendations of the .--. 3386. 
Question re opinions of present and past provindal Ministers on the report 
of the --. 3195. 
Question re opinions of the Central and Provincial Governments on the recom-
mendfitions of the--. 3382. 
QUestiOl. re pUblication of the eVIdence recorded by the --. 3123-24. 
QU{'8tion "e recommendations of the --. 3500-01. 
Question re views of Local Governments and Legislatures on the recommend-
ations of the --. 2950. 
Question re views of Local Governments on the recommewiations of the --. 
3125-27. 
Question re views of Local Legislatures on the reeommendatioDB of the --. 
3124-25. 
Resolution re recommendations of the --. 3131-76, 3229-44, 324i-74. 3218-
S364. 

LEGISLATION-

Question ,.e --for regulation of the system of payment of wages. 3182-
LEGISLATIVE ASSEMBLY-

Prorogation of the --. .n01. 
Question re approval of the --to eertaIn oontracts. 3023. 
Question re· elootion of Members of the --to the governing body of the 
Lady Hardinge Medical College Hospital, Delhi. 2942. 
ues~i n re grant af free railway pMSe8 to Members of the --. 3095. 
Question r6'last General Elections in India to the --. and Provincial Councils. 

3198-99. • 

• 



8:1 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

LEGISLATIVE ASSEMBLY-conta. 

Question re number of questions in the Delhi SEon of the --. 3365-

'66. ' 
Question re percentage of Resolutions adopted by the --to which effect 
has been given by Government. 3370. 
Question re representation of Members of the --on the Staff'Selection Board. 
2941-42. ., 

Question re representations of the --Oil the governing body of the Lady 
Hardinge Medical College, Delhi. 3687. 

LEGISLATIVE ASSEMBLY, MEMBERS OF THE-

Question re travelling allowance of --. 2915. 

LEGISLATIVE DEP ARTMENT-

Question re separation of the establishment of the Legislature from the --. 
3766. 

LEGISLATIVE RULE(S)-

See under "Indian Legislative rules." 
See under "Rule(s)." 
- . 

LE9ISLATURE (S)-

Election of Members of the --to serve on the External Capital Committee. 
2889. 

Question re consultation with the --in caseS of alteration of statutory rules. 
3373. 

-Question re exclusive use of Longwood Hotel by Members of the Indian --. 
31()5-06. 

Question re representation of the rural classes in the Provincial and Central 
-. 3815. 
Question re separation of the esta lis m~nt of the --from the Legislative 
Department. 3766. 
Question re views of Local--on the reeommelldations of the Lee Commis-
sion. 3124-25. 

LEGISLATURE,INDIAN-

Question '1'1! appointment of a Superintendent of quarters in Simla allotted 
to ?tlembers of the --. 2925-26. 

LEGISLATURE, MEMBERS OF THE-

Question re scale of furniture supp!.ied to --occupying quarters on the 
" Cart Roa.), Simla. 3590-91. 

LEKHRAJ-

Question '1'e proseeution of --, a shopkeeper of Subathu, for selling coal at 
a higher price than that registered in the Cantonment M&ecristrate's Oftlee. 
3709 .• 

~  CROS£!ING(S)-

QUestiDIl re pronsion of overbridg-es at certain --in Dacca. 3814-15. 

LIBEL SUIT- • 
Question re.the O'Dwyer-Nair-'·-. 3386. 
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LICENCE (S)- • 
Question ,.e grant at --to Indian Firm for the working of the International 
wireless. 3588. 
Question ,.e refusad of a --to Mr. S. D. Nadkami of Karwar to possess a set 
at wireless telegraph apparatua. 3207-08. , 
Question ,.e refusal o1'*a--to the Calcutta University College of Seienee to 
instal a' wireless telegraph apparatus. 3209. 
Question ,.e wireless --granted to Indians. 3210 • . 

LICENCE, FEES-

Question ,.e inerease of --for the sale of coffee, ete., at Railway stations OD 
the South Indian Railway. :;S59. 

LIGHT RAILWAY(S)-

Question· ,.e encouragement of private enterprise for the construction of-. 
3570. 
Qpestion re opening of the Lyallpur district by means of --. 3688-89. 

SA~ MR. DARCY-
Election of --to the Standing Finanee Committee for Railways. 410L 
Expreaaion of regret at the death of Mr. Bhupendra Nath Basu. 3556. 
Resolution re recommendations of the Lee Commission. 3304. 

LIQl!ID FUEL-

Question ,.e prices of Kerosene, J)t;trol and --. 3719 . 
. LIQUIDATION-

Question, re --of the Alliance Bank' of SimI:!. 3629. 

LIQUOR-

Question ,.e import of --into India. 3402. 

LISTED POST(S)-

See under" Post(s)." 

. LIVERPOOL-
. Question ,.e i1nprieonment of India seamen at --. 3478-79. 

LLYOD, MR. A. H.-

Lan.d Customs Bill-
Motion to circulate. 3080. 
Consideration of-
Clause 4. 3821, 3822-24. 
Clause 5. 3825, 3826. 
Clause 7. 3829, 3835. 

Oath of Office. 2911. 
Resolution ,.e suspension of the TlIXaticn Inquiry Comm:ttec and substitu-
tion of an Economic Inquiry Committee. 3":"59-62. 

LOAN(S)-
QUei;tion re public rubscription to the Govc:>rnmellt of India --. 3807-OS. 
QUestiOl! rc repayment of the ~5-31 --rai"o,l in Great Britain. 3335. 

LOCAL AD vISC'RY COMMITTEE(S)-
Question re eonstitntion of --of various Railways. 3796. 

LOCAL ADVISORY COUNCIL(S}-
Question re representation of Passengers' Aswciations tm the --of Railways. 
11796. 

• 
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LOCAL BODIES-' • 
Question re introduction of the principle of election on a communal basis in 
--in the N.-W. F. Province. 3780-81. 

LOCAL CLEARING OFFICE (ENEMY DEBTS)-r 
Question re employment of pem:ioners in the --. 2941. 

LOCAL GOVERNMENT(S)- . 
Question re opinions of --on ilie l·ecommendat.ions of the Lee Commission. 
3386. ' 
Question re views of --:md Legislatures on the recommendations of the 
Lee Commission. 2950. 
Question re views of --on the rec mn~enuati ns of the Lee Commission. 
3125-27. 

LOCAL LEGISLATURE(S)-
Question re views of Local Governments, and -' -on the reeommeIdations 
of the Lee Commission. 2950. 

LOCK-UP, POLITICAL-
Questoion re eonQln..ronation by the Frontier Inquiry Committee of the --. 
3398. 

LOCO DEPARTMENT-
Question re retrenchment· of Indians in the --C)f Railways. 3911. 

LOCO RUNNING .STAFF-
Question re rates of pay of European, Parsi and Indian subordinate '--
on the N.-W. Railway. 3691-93. 
Question rc scales of pay of European and Indian --on the n.-N. Railway. 
3909-10. 

LOCOMOTIVE (S)-
Question re purchase from ~ Armstrong Whitworth and Company of--
by the Bengal-Nagpur Railway. 3026-27 
Questi,?n re purchase of--for railways. 3612. 

LOCOMOTIVE INDUSTRY-
Question re the --and off-setting duties. 3717-18. 

LOHOGAON-
Question re compensation to the family of the villager of --whose death was 
caused by Prh'ate C. J. Walker. 3624-26. 

LOHOKARE, DR. K. G.-
Cotton Ginning and r:~n  Factories Bill--Motion to circulate.-3073. 
Provident Funds Bill-

Motion to consider --as passed by the Council of State. 3838. 
Consideration of --Clause 6. 3839, 3843-44,  3852-53. 
Question re adoption -of revised Hisk Note Forms by the G. I. P. Ilnd B., B. 
& C. I. Railways. 2971. 
Question re claims against the G. I. P. Railway during the years 1921, 1922 
and 1923. 2966. . 
Question re closure of the perrr!anent cadrt' of the Indian Medical Service to 
Indianlt. 3190-92. 
Question re construction of a station at Bhamburda on the G. I. P. Railway. 
3189-90.·' _ 
Questi.:>n re earning per mile per passenger all'l per coaching vehicle for 
first, second and third elasses on the G. I. P .. Hailway. 2969-70. 
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LOHOKARE, DR. K. G.-contd. 

Question re employment of medical officers on pilgrim ships. 3188-89. 
Question (Supplementary) re grant of licences in the Bombay Presidenq 
for educational pUl'fJ0Be8 in "1reless. 3208. 

Question (Supplementary) re introduction of the system of return tickets for 
third class passengers on the Great Indian Peninsula Railway. 3589. 
Question r(/ leave vacancies in the Military Accounts Offices. S894. 
Question re overlooking of the claims of senior clerks to officiate as accountants 
in the office of the Controller of Military Accounts, Southern Command and 
Poona District. 3894. 

Question re pay of hospital storekeepers of station hospitals. 3470. 
Question re prevention of ovm·rowding of third class railway passengera. 
2969. 

Question re provision of interm~diate class accommodation cn the G. I. P. 
'Railway. 3189. 
Question re restuarant cars on the G. I. P. Railway. 29TI. 
Question re retrenchments on the G. I. P. Railway. 2967. 
Question re stoppage of acting promotions in vacancies of accountants in 
the office of the Controller of Military Accounts, Southern Command and 
Poona District. 3893. 

Question re strength of accountants in lillitary Ac~ unts Offices. 3893-94. 
Question re Superintendents of post offices. 3611-12. 
uesti~n ,-e supersession of senior I. 1\1. S. Indian Officers for administrative 
appointments. 3899. . 
Question re supply of drinking 'Water at stations on the G. I. P., B. B., '" C. L 
and M. '" S. M. Railways. 2968-69. 

Question ,-e theftS in Railway godowns on the G. I. P. Railway dDT ing the. 
years 1921, 1!!,.22 and 1923. 2966. 
Question ,-e third class carriages on t :.~ G. I. P., B., B. & C. I. and M. '" S. M. 
Railways with and 'Without latrines. 2967-68. 
Question (Supplementary) ,-e 'Withdrawal of the Circular issued to Ul.iversities 
in 1913 or 1914 regar,HnlI omission from the c,u-riculam ofPhysies of 
'Wireless telegraphy and wirelf:SS demonstratioDl!, etc. 3209. 
Resolution ;'e recommendations of the Lee Commission. 3170-76, 3241. 
Resolution re separation of Railway Finance from General Finance. 3640 

LONDON-
• 

Question re Central Institute of Indian Arts and Antiques in --. 3494 . 
. Question re conference on Indian Arts by the Indian Society ;!l--. 3494. 

LONGWOOD-

Question re names designations and pay of Government officers res:ding at 
-. 3901: . 
Question re net percentage realized during the last three years on the 
capital invested in --. 3902. 
Question re quarters at --in tht' occupation of ~ ernment officers. 390L 
Question re rent of quarters at --. 3104-05, 

LONGWOOD HOTElr-

Question re exclusive use of ---by Membel s· of the India"n Legislature. 
3105-06. • 
Question ,l'e occupation of quarters in --by or..reials. 3105. 
Question re officer in charge of --. :n06-07. 
Question ,-e purchase price of --. !l1on. 
Queetion re rent for short period occupation of sillgie quarters at '--. 3104. 
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LOOPLINE-
Question re improvement on the --of the E. I. Railway. 3905. 
Question re running of a through and f~st tl'l\in from Howrah to Benarea 
Cantonment via the --on the E. I. Railway. 3905. 

LORD OLIVIER-
t 

Question re --'s ~  in the House of Lords regarding the alleged purchase 
of yotes by the Swaraj Party in Beng&!. 3701. 

LOTTERY NOTICE(S)-
Question reo t!"8J1smission of --and ticketa through the Post Office. 3768. 

LOTTERY TICKET(S)-
Question re transmission of lottery notiees and --through the Post Office. 
3768. 

LUCKNOW- .. 
Question re railway offices to remain at --after the amalgamation of the 
East Indian Railway with the Oudh and Rohilkhand Railway. 3596. 

LUGGAGE, FREE ALLOWANCE OF-
Question re--to intermediate and third class passengers on railways. 3498-
99. 

LUNI CA.!.'UL-
Question re fines inflicted on labourers employed in construction of the-
in the Ganaapuri tract. 3400. 
Question re irrigation from the --. 3400. 

LUNI RIVER. 

Question re irrigation work on the --. 3565. 
Question ,.e provision of water from t ~ - for land ~ed by Khan SabiJ. 
Sardar Asad mlah Khan in Yadi village. 3401. 

LYALLPUR DISTRICT-

Question re opening of the --Dy menns of light railways. 3688-89. 

LYALLPUR RAILWAY STATION-

Q11c:';ticn ,e areetion of n t;hed at:. the platform of the --. 3689. 

MACHIXDIAX-

Question re di'lmissal vf Mr. Serajuddin, a --in the E. B. Ry. workshop 
at Daeea. 3814. 

MACHINERY-

Questiou re cost of --for the Sukkur Barrage. 3615-16. 

MADANAP ALLI-

'Question re conveyance in separate railway carriages of tubercnlar pati8llfa 
to the Sanitorium at --. 3097 • . 

JUDI VILLAGE- • . . . 
QuestiGn ,.' provision of water from the Luni river for land owned by Khao 
Sa ~  Sardar Aaad mIah Khan in --. 34.01. 

Question ,e yearly land revenue of --for the last aD: years. 3400, 
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MADRAS-

Question re doubling of the railway line from --to Chingleput. 3625. 
Question re prevention of emigration of adult labourers from --. 3764-65. 

MADRAS AND SOUTHERN MAHRATTA RAILWAY-

Question re abolition of the night shuttle train between Katpadi and Cbittoor 
on the --. 3097. . 
Question ore grant of free passes over foreign railways to the employees of 
the -. 3495. 
Question re grievances of aslli6tnnt station masters on the metre gauge seeUOD 
of the --. 3586-87. . 
Question re inconvenient timings on the --. 3096. . 
Question re overerowding of third class passeugers in mail trains OD the -
and the S. I. Rly. 3093. 
guestion re pro\;sion by the --of schools for the children of their Indim 
employees. 3799-3800. 
Question re provision of IntermediaU! class aecommodation on the --uul 
the S. I. Rly. '3096. . 
Question re supply of drinking water at stations on the --. 2968-69. 
Queaticm f'I third elase earriagee with and without latriDea on the -. 2987-68. 

llADRAS COAST-

Question re opening of Point Calimere and other minor' ports on the south - •. 
3700-01. 

MAGISTERIAL POWER(S)-

Question re exercise of --by ~ecuti e Officers in Cantonments. 3OOO-Ol. 

MAGISTRATES, HONORARY-

Question re --in Ajmer-Merwara. 3975. 

MARA BODHI-

Question re --Temple lit Buddha Gaya. 3967. 

MAHMOOD SCHAMNAD SAHIB BAHADUR, MR.-

Question (supplementary) re employment of u ammad~s in Govt. DepUa. 
in the N.-W. F. Province. 3782. 
Question (supplementary) re riot at Kohat. 3421. 
Resolution re appointment of a Committee to inquire into the eauses of 
reeurring flood!'. -1087. 

MAILS-

Question rc responsibility for the safdy and custody of --in transit. 
3400-10. 

MAIL TRAINS-

Question re overcrowding oi third class passengers in --on the M. and 
S. M. and S. I. Rlys. 3093 .. 
Question re third class accommodation on --. 3196-97. 

MALAKW AIr-

Question re release of Raja lYun convieted ir. the --train wreclring" ease 
in 1919. 3701-02. • 

JLALAVIYA, PANDIT MADAN MOHAN-• 
Election of --to the exU!mal capital committee. 3229 . 
. Hindu Religious and Charitable Trusts Bill-

Motion to refer to Select Committeee. 3517-18. 
L292LD .. 12 
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MALAVIYA, PANDIT MADAN MOHAN-contd. 

Indian Criminal Law Amendment Bill-

Consideration of --. 

Clause 3. 3445. 
I' 

Indian Criminal Law Amendment (Repealing) Bill-

Motion to c nsid~. 3533, 3535-39, 3543,  3545, 3553. 
Personal explanation by Sardar Bahadur Captain Hira Singh ,.e remarks 
made by -. 3817. ' 

Question ,.e match factories in fnma. 2949-50. 
Question (supplementary) ,.e railway collision at Harappa Road, N. W. Ry. 
3129. 

Question (supplementary) ,.e views of Local Legislatures on the recommenda.-
tions of the Lee Commission. 3124-25. 

1tesolution ,.e abolition of the Cotton Excise Duty. 4072-76. 
Resolution ,.e recommendations of the Lee Commission. 3346-58. 

• 

Resolution ,.e separation of Railway finance from General Finance. 3655, 
3678-83, 3684. :, 
Resolution ,.e suspension of the Taxation Inquiry Committee and substitutioD 
of an Economic Inquiry mmi~. 3932-37, 3950. 
Statement made by --in coneection with the question ,.e Sir Sankaran Nair 
and Round Table Conference. 3049. 
Statement of business by the Honourable Sir Alexander Muddiman. 2991-92. 

lIALBA MONEY-
Quooion ,.e misuse of --in the GandJlpuri tract. 3400. 

MALPRACTICES-

Question ,.e alleged --of certain employees' of the E. I. Ry. 3772. 
Question ,.e alleged --of, labour recruiters. 3599. 

llALWA OPlqM-

.see under" Opium". 

MANURE-

Question ,.e education of agriculturists in the use of sulphate of ammonia 
as -. 2918. 

MARCONI COMPANY-

Question ,.e agreement with --for the construction of beam wireless stations. 
3368. . 

MASTER GENERAL OF SUPPLY-

See under " Supply". 

MATCH FACTORIES-

Question ,.e --in India. 2949-50. 
MATERNITY BENEFIT BILL-

-See under" Bill(s) ". 

MAURITIUS-

Question .~ qUalifications for the Municipal franchise in --. 3598-99. 
McCARDlE, MR .. ~ I -

Question re judgruent of --in the Nair-O'Dwyer ease. 3119,  3210. 
Question ,.6 publication of the full text of --'s judgment in the O'Dwyer-
Nair case. 3024-25. . 

~ 
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MEDICAl. CERTIFICATES-

Question re pr d~cti n of --by the office establishment of the Controller 
of Mily. Accta., Southern Command and Poona District. 3620. 

MEDICAL EXAMINA .. ON-

Question re --of pilgrims to Baghdad and Kerbala. 3884. 

MEDICAL HEALTH PERSONNEL-

Question re scheme of interchange of --organised by the League of Nations. 
3623. 

MEDICAL INSPECTION-

Question re --and di!linfcction of Raj Pilgrims at Karachi. 2926-27. 

MEDICAL OFFICERS-

'uestion re employment of --on pilgrim &bips. 3188-89. 

MEDICAL SERVICES-

Excess grants for 1922-23 under" --". 3873. 

MEHTA, MR. JAMNADAS M.-

Election of --to tbe Standing Finance Committee for Railways. 41.0L 

Hindu Religious and Charitable Trusts Bill-

Motion to refer to Select Committee. 3512. 

Imperial Bank of India (Amendment) Bill-
Consideration of --. 

Clause 2. 3435. 

Land Customs Bill-

Motion to circulate. 3076-79. 
Motion to refer to Select Committee. 3084-85. 
Motion to con&der Report of Select Committee. 3817-18. 
Question (supplementary) re alleged purchase of votes by the Swaraj party 
in Bengal. . 3503, 3504. 
Question re appointment of passenger superintendents on the various railways. 
3005. 
Question re contraction of currency. 39i6-78. 
Question re date of commencement of the winter session of the Assembly in 
1925. 3903-04. 
Question re destruction of 1Iild nnimnls (lndsnakes. 3787. 
Question rc dismissal of Mr. Mohanlal Tribhuvandas of the B. B. and C. L 
Ry. 3004-05. 
Question 'f't esta li~ :ncnt of 8. tel~ rap  (lft..1ce ot Murbad in the Thana Dis-
trict. 2974. 
Question re outrage on an Iniian woman in the Federated Malaya States. 
3004. .. • 

Question re poll tax in Kenya. 3192. 
Question re proposed Vasad Borsad Katana Railway. 3003-04. 
Question re qualiflcati,?ns, etc., of certain classes of officials Imtployed in the 
Income-tax Department, Bombay. 3891-92. . 
Question :e railway concession fares for School children. 3697. . 
Question (supplementary) re rejoinder of Mr. B. G. Horniman to the chargea 
made against him by the Govt. of India. 2912. 
Question f'e smuggling of saccharine. 3111 . 

• 
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MEHTA, MR. JA A A~ M.-contd. 

Question (supplementary) re stringency of the money market. 3811, 3812. 
Resolution re recommendations of the Lee Commission. 3302-06. 
Resolution re" separati<'1'l of Railway finance from General finance. 3661-70. 
Resolution re suspension vf the Taxation Inquiry Cq.mmittee and substitution 
of an Economic Inquiry Committee. 3949. 

MEMBERS OF THE LEGISLATIVE ASSEMBLY-

Question re assistance to --in the discharge of their public dUty. 3466. 

MEMORIA.L(S)-

Question re --from membeIi of the Veterinary Branch of the Army 
Remount Deptt., regarding their pay and allowances. 3204-05. 
Question re --from the Indian Merchants' Chamber, Bombay, regarding the 
introduction of an effective gold currency in India. 3471. 
Question re --of gazetted posbnasters for improved pay. 3212-
Qnestion re --" of the late Mr. G. Narayanaswamy Naidu. 3489-90. 

MEMORIAL, RULES-

Question re --. 3466-67. 

MENIALS-

Qnestion re leave reserve for postmen and --in the Bombay Circle. 3795. 

KESOPOT.AlnA-

Question re return of railway materials and rolling stock sent to --duriDg 
the war. 3688. " 

MESSAGE (S)-

--fr ~ H. E. the Governor General proroguing the session of the Legislative 
Assembly. 3101. 
--from the Council of State re the passing of the Land Customs Bill by 
that Chamber without any amendments. 4011. 
--from the Council of State re (1) the passing without amendments of -~ 
(i) The Indian Post Office (Amendment) Bill. 
(ii) The Imperial Bank of India (Amendmt:nt) Bill. 
(iii) The Indian Criminal Law (Amendment) Bill. 
(2) Concurrence of the Legislative Assembly in the !Ilotlon that the Bill to 
amend section Zl of the Indian Succa'lion Act, 1865, be referred to a Joint 
Committee of both Houses. 3859. 

METAL AND STEEL FACTORY, ISHAPORE-

Question re loss incur.-ed by the --'lU ac'!ount of certain badly manufactured 
aJ tieles. 2965. 
Question re loss on orders plac~d with the --. 3398. 
Question re reduction of the cost of supervision in the --. 2964. 
Question re working hours ir t1.Je --. 2964-65. 

l4E1'EOROLOGY-

Excess grants for 1922-23 under" ._-". 3873. 

METUR PROJECT-

Question re _a. 3374-75. 

:MILITARY ACCOUNTS-

QtlP.Ftionre 8trength of accountants in --offices. 3893-94. 

• 
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KILITARY ACCOUNTS DEPARTMENT-
Question ,.e casualties among clerks in the --during the late war. 3481-82. 
Question ,.e efficien~  bar for accountant!; in the --. 3618-19. 
Question ,.e extensidb of the Fundamental Rules to the --. 3492-93. 
Question ,.e revision of the pay of the clerical establishment of the -. 3481. 
Question ,.e transfer of clerks and accountants of thll --. 3416-17. 
Qulestion e,.e working hours in the --. 3619. 

MILITARY ACCOUNTS OFFICES-
Question ,.e classification of distributors-in Govt. Presses and record supplien 
in the --as superior servants. 3993-94. 
Question ,.e leave ~cies in the --. 3894. 

MILITARY COLLEGE-

.Question re establisJuuent of a --at Bangalore. 3778. 

](lLITARY EXPENDITURE-

Question ,.e economy in --. 3020. 
MILITARY OFFICERS-

Question ,.e exemption from customs duty of materials for uniform of __ • 
3480. 
Question ,.e refund of income-tax charged on the tentage allowances of __ • 
3695-96. 

MiLITARY OFFICERS, BRITISH-

Question re revision of py of --. 3380. 

lIILITARY STATIONS-

Bee under" grain ". 

MILITARY TRAFFIC-

Question ,.e railway conC8!'Sions for --. 3616. 

MILITARY TRAINING SCHOOLS-

Question rc grant of King's commissions to cadets of the --at Indore and 
Wellington, respectively. 3803-04. 

MILLS, COTTON-

Question ,.e ~ntilati ns and humidification in --. 3412-13 • 
. ](INES-

Excess grants for 1922-23 under" --". 3873. 

MINISTER (S)-

Question re evidence of provincial --and tIX---before the Reforms 
Inquiry Committee. 3193-94. 

Question ,.e ~pi.ni ns of present and past provincial --on the report of the 
Lee CommiSSIon. 3198 . 

. Question re publication of the evidence of provbcial --and ex-__ -before 
the Reform!> Inquiry Committee. 3195. 

MINISTERIAL STAFF-

uesti ~ .e decla~ati n of the service of the --of the Railway Departm-f. 
as railway service. 3793. ...... 

. Question,.e work of the -. of the Railway Department. 3793. 

MISCELLANEOUS DEPARTMENTS- . 
Excess grants for 1922-23 under "e __ ". 3874. 



MISRA, MR. BINDESW ARI PRASAD-
Question re appointment of --a probationer in the Post and Telegraph 
Department to a permanent vacancy. 2999-3000. 

MISRA, PANDIT HARKARAN NATH- fI 

Question re railway ffi~r to remain at Lucknow after the amalgation of the 
East Indian Railway With the Oudh and RohiIkhand Railway. 3596. 
Question re separation of judicial and executive flDlctions. 3596-97. 
Question re wearing of Khaddar by Government lrervants. 3596. 

MISRA, P ANDIT SHAMBHU DA Y-AL-
Question (supplementary) re transmission. to the International Opium 
Conference of the opinion of the All-India Congress on the opium policy 
of the Govt. of India. 3033. 

MITRA, SIR BHUPENDRA NATH-
Question re deputation of --t~ London in conneciton with the outstandillg 
claims in dispute between His Majesty's Govt. and the Govt. of India. 
3045-47. 

MOHAMAD AIillAY KHAN-
Question re transfer of --Naib-Tahsildar, from Teri tahsil to Kulachi. 
3396. 

MONA-

• 

Question ,·e tenders for stores for the Army Remount Depots at Satgodha lmd 
--. 3178-79. 

lJONCRJEFF SMITH, SIR HENRY-

Imperial BaRk of India (Amendment) Bill-
:1fotion for con,c;equential amendments in clause 2. 3461. 

Indian Evidence (Amendment) Bill-

Motion to re '~r to Select Committee. 400~05. 

Resolution re separation of Railway finance from General finance. 3630-32, 
Statement of business by the Honourable ,ir Alexander Muddiman. 2991. 

YOND NICKEL A- ~ -

Question re contract with the --. .1366. 

MONEY LENDERS-
Question re allegations against Asiatic Clerks and Indian --in the Report 
of the Commission on Agriculture appointed by the Zanzibar Government in 
. '122. 3023-24. 

MONEY MARKET-

Question re stringency of the --. 3808-12. 

MONEY MARKET, THE INDIAN-

Question re stringency of --. 3807-08. 
MONEY ORDERS-

Question re delay in the delivery of --. 3471. 
~ -

Question re abolition.'Of the branch post oftiee at Betwan Bazar,'-! 
Question t ~er :  service between --and --Ghat. 3366-67. 

S~~ • 

Question re case of -. pard n ~ E. I, ~ ~~ 
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MOPLAH-

QuestiOJi "re --colonization in the Andamans. 3687. 

MORAL AND MATERIAL PROGRESS REPORT-

S~e under" Reportts) ". 
MOSQUES-

Question foe expenditure on erection, maintenance and repairs of --. 3402. 

MUnDIl\IAN, THE HONOURABLE Sm'ALEXANDER-

• 

Allotment of the 24th September for non-official Resolutions. 3648,  3649. 
Code of Crimmal Procedure (Amendment) Bill-
Motion to refer to Select Committee. 4016-17, 4018-23. 

e~':ltati n of Mr. Denys Bray to the Frontier in conneetion with the riot 
at Kohat. 3881. 

€xpression of regret at the. death of ~r. Bhupendra N/!th Basn. 3555. 

Hindu eli i u~ and Charitable Trusts BiU-

Motion 1.0 refer to Select. Committee. 3518-20. 
Motion to adjourn the debate. 3521. 

Indian Criminal Law Amendment Bill--': 

Presentation of the Report of the Select Committee. 3130. 

Indian Criminal Law Amendment Bill-

Motion to consider --. 3441-42. 
Consideration of --. 
Clause 3, 3445, 3448. 
Clause 5. 3455. 

Indian Criminal Law Amendment (Repealing) Bill-

Motion to consider, 3524-29, 3536-37, 3549,3552-52-
~I ti n to pass. 3998-99, 3999-4000. 

Indian Soldiers (Litigation) Bill-

Motion to consider. 3425-26. 
Motion to refer to Select Committee. 3429. 

Obscene Publications Bili-

Motion to consider. 3455-56. 
Motion to refer to Select ColDlllittee. 3460. 

Provident Funds.Bill-

Mot.ion t() consider --as passed by the Council of State. 3835-38, 
3839-40, 3845,  3849,  3853. 
Consideration of clause 6. 
Motion to paSB.3859. 
Resolution re recommendations of the Lee 'Commission. 3131-46, 3156,  3157, 
3258,  3283,  3313,  3327, 3358-61. 
Resolution re suspension of the Taxation Inquiry Committee and SUbsti.tutiOD 
of an Economic Iquiry Committee. 3946.' 

Workmen's Breach of Contract (Repealing) Bill-

MotiOl! for leave to introduce. 3424-25. 

MUHABAT VILLAGE-

Question re alleged irregularities of the poliee in a case in -"-. 3397-98. . . • 
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1rIUHAMMADANS- ' 
Question re employment of -- in 'Government Departments in the N.-W. F. 

Province. 3782. 
Question re -- in the Imperial and Provincial Serice of the Postal Depart-

ments. 3401-02. 
Question re representation of -- in the Income-tax department of the Puujab 

and the N.-W. F. Province. 3566. ' 
Question re representation of -- in the o1liee of the.District Traffic Superin-

tendent, Quetta, N.-W. Railway. 3568. 
1mNICIP AL FRANCHISE-

Question re qualifications for the -- in Mauritius. 3598-99. 
JroNSIFFS-

Question re increase in the number of -- in the N.-W. F. Province. 3578. 
Question re qualifications and pay of -- in the Punjab and the N.-W. F. 

Province. 3577. 
1mRBAD-

Question re establishment of a Telegraph Office at -- in the Thana DistricL 
2974. 

lroRREE CANTONMENT-
Question re contract rates for the supply of vegetables at --. 3415. 

MUSLIM OFFICERS-
Question re increase in the number of gazetted -- in the Punjab Income-tu 

Department. 3773. 
MUTALIK, SARDAR y. N.-

Cotton Ginning and Pressing fnctories Bill--
Motion to circulate. 3072. 

Demand for supply grant for 1924-25 under" Commercial Intelligence". 
3880. 

Question re claims of retrenched persons for permanent vacancies in the 
Secretariat. 3785. 

·Question (suppJementary) re closure to the permanent cadre of the Indian 
Medical Service to Indians. 3191. 

Question (supplcmentary) re commercialization of the accounts of the Posts • 
and Telegraphs Department. 3772. 

Question re consulting engineer to the Government of India. 3500. 
Question re correspondence with Local Governments regarding the recommenda-

tions of the Lee Commission. 3041. 
Question rc delay in the reorganisation of the Railway Board Secretariat. 

3784. 
Question (supplementary) re deputation of Sir Bhupendra Nath Mitra to 

London ill connection with the outstanding claims in dispute between HiB 
Majesty's <ilovernment and the Government of India. 3047. 

Question re duties of first, second and third diuon men in the Government 
of India Secretariat. 3786. 

Question (J;upplementary) re establisbment of a Military College at Bangalore. 
3778. .. 

Question re free allowance of luggage to intcrmediate and third'1l1aBB passengers 
on railways, 3498-99. ' 

Question re griefanees of the Railway Board staff. 3782. 
Question (supplementary) re increase in the Bank rate. 3808. 
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MUTATIK, SAJU'AR V. N.-contd. 

Question re Irregularities committed by a provisional Assistant Seeret&ry in 
the Commerce Department. 3785. . 
Question re Lord Oli"er's speech in the Honse of Lords regarding the an~ 
purchase of votes by the Swaraj Party in Bengal. 3501-04. 
Question re non-employment of men who passed the Sm« Sele$OD Board'. 
examinadon in 1920. 3784-85 . 
. Question re O'Dwyer-Nair libel suit. 3386. 
Question re Officers of the Auxiliary Foree. 3385-86. 
Question re opinions of Local Governments and Provincial Legislatures on the 
recommendations of tbe Lee Commission. 3386. 
Question (supplementary) re policy of Government with regard to education 
in wireless. 3208. 
Qp.estion (supplementary) re proposed Vasad-Borsad Katana Railway. 3()()4; 
question suppleme~tar  re provision of intermediate -class aecommodation 
on all long distance trains on the S. I. Railway. 3093. 
Question re railway concessions to students of the Royal Indian Military 
College, Debra Dun. 3499-3500. 
Question re recommendations of the Lee Commission. 3500-01. " 
Question re relief measurc;; for aren~ affected by tbc recent floods. 3560. 
Question (supplementary) re riot at Kobat. 3720. 
Question re Sir Sankaran Nair's Book It Gandhi and Anarchy 7'. 3021. 
Question re Staff Selection Board's candidates. 3784. 
Question re students of the Royal Indian Military College, DeJuoa Dun. 3499." 
Question re temporary staff of the Railway Board's office. 3783. 
Resolution re separation of Railway finance from General finance. 3640. 

MUZAFFARPUR-
Question re fraeas between soldiers and the inhabitants of --. 3040-41. 
Question re location of British troops at --. 3038-40. 
Question re occupation by the Military authorities of the Circuit House at "--". 
3041. 
Question re proposed construction of a railway from --to Sitamarhi. 3018. 

N 

NADKARNI, MR. S. D.-

Question re refusal of a license to --of Karwar to possess a set of wirelesa 
telegraph apparatus. 3207-08. " 

NAGPUR-

Question re opening of the railway from Itarsi to ---. 3394. 

NAGPt'"R-KAZIPET RAILWAY-

uc~ti n re opening of the --. 3914. 

NAIDU, MR. G. NARAYANASWAMY-
Question re memorial of the late --. 3489-90. 

NAIDU. MR. M. C.-

Hindu Rel.i{fious and Charitable Trasts BiU-

Motion to refer to Select Committee. 3505. 
Qath of Oftlce. 2911. 
Question r6 coat of manufacture of Indian paper. 381~ 

L292LD • 

• 



NAIDU, Ma. M. C.-confd . 
. ~  ,... emoluments of postal e1erka and R. M. S. aorters in Burma and 
. tiidla. ~12-13. . 
0u_on . re grant of Burma allowance to postal pel B. K. S. 81lbordinates 
"m Burma .. 3813-14. 
Quelltion re grant ot c ~pensat r  allowances to the postal 8Ild R. M. S. 
oftlCials in the Mufassil m Burma. 3814. 

NAIHATI STATION- . 
Question re provision of indication boards for the direction of paaaeogen at 
--on the E. B. Railway. 3116. 

NAIR-O'DWYER CASE-
Question re judgment of Mr. Justice McCardie in the --. 3210. 

NAIR, 8m 8ANKARAN-
Question re contribution by Government towards the losses sustained by --
in the O'Dwyer-Nair Case. 3024. 
QUestion re evidence of --in the O'Dwye!'-Nair libel suit. 3894-95. 
Questions re --ILYl.d the Round Table Confe1"flDce of 1922. 3025-26, 3048-49. 
Questions re --'s Book IC Ghar.dhi and Anarchy". 30~ -23  2627. 
8ee under" Libel Suit". 

-NALA. NASKORE-

. QueStion re irrigation from the --. 3400. 

-NAllBIYAR, MR. K. K.-
Question re ~ u lin  of the rail~  line from Madras to ChiDgleput. 3625. 
Qnestion re Moplah colonisation in the Andamans. 3687. 
Question re proposed Tellicherry-Nanjungod Railway. 3625. 
Question re waiting room for first and see n~ class passengers at Taliparamba 
Road station on the S. I. Railway. 3625 . 

. NARAIN DASS, l£R.-
Cotton Ginning and Pressing Factories Bill-
Motion to circulate. 3068-69. 
Resolution re suspension of the Taxation Inquiry Committee and substitution 
of an Economic Inquiry Committee. 3922-23. 

NASIK-

Question reo overcrowaing of night trains leaving Bombay for --and POOH, 
'J'8BPectively. 3198. 

llATAL BOROUGHS ORDINANCE-

S" uniiar "Ordinanee(s) ". 

NATlma.L SCHOOL(S}-

Question re railway concession fares for students of --. 3796. 

NATIONAL SCHOOLS AND COLLEGES-

• Question re grant of concession fares on Railwa).-s to stud,ents of '-. 3389-90. 

NAVY--

Question..-e conversion of the Royal Indian Marine into an Indian --. 3916. 

NEHRU, PANDiT MOTILAL-

Expression of regret at the death of Mr. Bhupendra. Nath Baeu. 3556. 

Hindu J¥lligious and Charitable Trusts Bill-

Motion to refer to Select Committee. 3505, 3507,3513-14, 3519. 
I 



• 
NEHRU, PANDIT MOTILAL-ctmftl. 

hctiBh cnmmat La" AmendmeDt (1lepea1iDg) Bi ~ 

Motion to consider. 3536, 3540-43, 3544, 3553. 
Motion to pass. 3.94. 
Questions (supplementary) re alleged purebBSe of votes by the Swaraj .PartT 
in Bengal. 3502, 3503. 
Question (&Pplementary) re deputation of Sir Bbupendra Nath lfitra to 
London in connection with the outstanding claims in dispute between-_ m. 
Majelity's Government lind the Gofermncot of lndia. 3046. -
Question (Supplementary) re transmission to the Jnt,ema.ti0ll8l Opium Confer-
ence of the opinion of the All-India CoDgI'I!IB on the opium policy of the 
Government of India. 30M. 
IteaoIntion re recommflndations of the Lee Commission. 3147-62, 3165, SlGT, 
329'6, 3320, 3350, 3360,  3361, 3364. 
ReIolution re suspension of the Taxation Inquiry Committee and snbstitatioa 
of an Economic Inquiry Committee. 3945, 3946, $953. 
Statement of Business hy the Honourable Sir Alexander Muddiman. -299L 

NEHRU, PANDIT SHAMLAL-

Allotment of the 24th September for nou-official BeeolutiODS. 3649. 

Hindu Religions and Charitable Trusts Bill-

KotiOn to refer to Select Committee. 3509. 

Indian Criminal Law Amendment Bill-
CDnsideration of --. 
Clause 5. 3452, 3454. 

IJadiaD Criminal Law Amendment (Repealing) Bill-

Motion to consider. 35M. 

Obscene Publications Bill-

Motion to refer to Select Committee. 3459. 
Question re contract with the Mand Nickel Company. 3366. 
Question re criticism of the policy of ao,-eroment by the Direetor of Wn-
in an informal discussion with the Radio Club of Bombay. 3588_ 
Question re grant of license to Indian firm for the working of the International 
wireless. 3588. -
Question re Indians in the superior staff of the Wireless Branch. 3587. 
~esti n (Supplementary) re industrial unemployment in India. 3029. 
Question f'e profit and loss statement of the Wireless Brauch of the Post Oftioe 
for the last three years. 3587. 
Question re purchase of apparatus for the Wireless Braoehes of the Depart. 
ment of Posts and Telegraphs. 3587. 
Question (Supplementary) re railway collision at Harappa Road, N.-WI 
Railway. 3129, 3130. 
Question (Supplementary) re riot at Kobat. 3278_ 
Question (Supplementary) f'C sale of GtIVl'l"I1ment property in Simla to 
private capitalists. 2924. • 

Question (Supplementary) re Simla Rents and Furniture Sub-Divisions. 
2924. 

Question (Supplementary) re travelling allowance of Members ~f the United 
Provinces 'Council. 2915. 

Resolution re abolition of the Cotton Excise Duty. 3957-59. 
~s luti n rl' rcccl1~mcndati ns of the Lee Commis.,ion. 3253, 3320, 3328, 3335. 
Statement of busilleS!; by the Hoacurable Sir Alexander Muddiman. 2991 . .. 



h"EOGY, MR. K. C.-' , .  _ 
Demands for Supplementary Grants for 1924-25 under" Agriculture" •. ~78. 
Election of --to the Standing inan~ COD'.cnittee for Railways. 4101. 

Indian Criminal Law Amendment Bill-

Consideration of clause 6. 3451-53. 

Indian Railways (Amendment) Bill-,... 

Motion for leave to introduce. 4031-32. 
· Nomination of -' - to serve on the Select Committee on the Code of Civil 
Procedure (Amendment) Bill. 2992. ' 

. Nomination of --to serve on the Select Committee -on the Indian Criminal 
I.aw Amendment. Bill. 2992. 

· Question (Supplementary) r6 electric installations and water taps in ~ 
in Calcutta for European, Anglo-Indian .and Indian staff of the Eastern 
Bengal Railway. 3574. . 
Questiov. (Supplementary) re establishment of a City Civil Courl for ~alcutta.  
3562-63. 
Question re establishment of a Labour Office in Bombay. 3625. 
Question re establishment of a Rates Tribunal. 3605. 
Question re grievances of Indians in respect of the Highlands and franchise 
in Kenya_ 3605. 

Que!i1;ion re imposition of offsetting duties. 3604. 
Questlion re introduction of a revised form of railway risk notes. 3604-05. 
Question re memoranda prcsented by the Indian Colonies Committee to. His 
:Majesty's Government. 3605. 
Question re new Legislative Rules. 3108-10 . 
. Question (Supplementary) re officer-in-charge of Longwood Hotel. 3107. 
Question (Supplementary) re provision of quarters for European, ADglo-
Indian and Indian guards of the Eastern Bengal Railway stationed at Sealdah. 
3573. 
Question re purchase of Government stores from the United Kingdom. 3600-04. 
Question (SupplementftIy) re report of the Indian Bar Committee. 3095-96 . 
. Question re representation of Indian views before the Ormsby-Gore and the 
flouthborough Committee. 3605-06. 
Question (Supplementary) re termination of the services of certain employees 
of the· East IndiliD and Great Jndian Peninsula Railways On the State taking 
over the management of these lines. 3706-07. 
Question rtJ transfer of the Surma Valley Division from Assam to Bengal. 
3780. . 

Question re withdrawal of the one-rupee note from circulation. 3604. 
Resolution re atJolition of the Cotton Excise Duty. 4047-50. 
Resolution re separation .f Railway Finance from General Finance. 
· 3656-61, 3867. 

iiEWDELHI-

See under "Delhi". 

~' S A S -

, .Question re contract with Messrs. A. H. Wheeler and c"o. for the sale of __ , 
books, etc., on the North-Western Railway. 3583. 

uesti ~ • re. distribution of Government advertisements to --. 3401. 

NIGHT 8A.I~ S -

uesti~n 'f'e overcrowding of --leaving Bombay for Nalik aad POoD, res-
pectively. 3198. . 
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NON-OFFICIAL RESOLUTION(S)-

See under" Raolution(s) ". 

NORTH BENGAL- • 
. _".Question re prevention of ftoods in --. 3017-18. 

NORTHERN IWl)IA SALT REVENUE DEPARTMENT-

r  . Question re transfer of the administration of the Salt Departmenta in. Oriaa 
·to the -. 3091.' " 

NORTH-WEST FRONTmR-
Qu"estion re woun,d, disability and family pensions in connection with c8sualities 

.-' -. oceurr.ing in Waziristan or on the --. 3805-07. ' 

NORTH-WEST FRONTIER PROVINCE-
. ' ~i nre applieatioh of Lala Gopal Kishan for enrolment as a pleader 

-.' , 'in the --. 3967. ' 
Question rc applications for admission as pleade!'s in t e~. 3967. 
Question re appointment of an Irrigation Committee in each Tahsil of ~ 
-. 3396. ., 

Question re Bigar in the Gandapuri tract' of the --'. 3565. 
Question re contract for roads in the --. 3400. 
Question re dams and waterways in the Gandapuri tract of the -_. 3665. 
Question re employment of Muhammadans in Gover.JDlent Departmebts in 
the -. 3782. 

Question re establishment of agrieultural banks or' eo-operative societies ill 
the -_. 3781. 

Question re increase in the number of Munsiffs in the --. 3578. 
Question re introduction of the principle of election on a communal basis in 
loeal bo4ies in the --. 3780-81. ". .  "  , 

Question rc loss on certain Post Offices in the --. 3408. 
Question re prohibition of the entry of Syed Habib Shah, Editor, II SiaaG,", 
into the --. 3415-16. 
Question re qualifications and' pay of Munsiffs in the Punjab and the -. 
~n '  . 
Question re restrictions 011 the ('molutnl'nts of plt'nders in th!' '--. 3;)67-68. 
Question re revision of pay ,of the civilian clerks in the -' -': 3610. 

NORTH-WESTERN RAILWAY-
Details of the railway disaster at Harappa on the --. 3216. 
Question re collisions on the -_. 3711. 
Question re contract with Mesrs. A. H. 'Wheeler and Company for the sale 
of newspapers, books, etc., on the --.' 3583. 
Question re discharge of Devi Chand, points jamadar lOt Kasur, --. 2947. 
Question re distribution of fipes realised from employees on the --. 3694-95.-
Question re grant of compensatory allowances to employees of thl' --sta-
tioned at Karachi. 3592. 

Question re hours of work, etc., of the staff of the --. 3596. 
Question re inadequacy of quarters for the menial staff of the --. 3593-G5. 
Question re --contract for sleepers. 2951-62. 
Questions rc --sleepl'r ('ontract. 3123, 3816. • 
Question re.railway collisions at Harappa R()ad, --. 3127-30. 
Questions re railway disaster near Harappa· on the --. 3712, 3773 3788, 
3885-86. ' 

~sti n re rates of pay of European, Parsia and Indian subordinaQ, Loco. 
running stafl on the --. 3691-9i» . , 



NORTH-WESTERN R.NILW A Y -eoutd. 

Questiou re representation of local PBIiIItIIIg81' aDd Traffie &.lief .Auoeiab 
on the Advisory Board of the -. 3591-92. 
Question r. representation of Muhammadans in Vte office of the ~ 
Traffie Superintendent, .~ -. ~. , 

Question r. shortage of ~censed eoolies at Karaehi City station on 1iIe -. 
3788-89. 

QueatiOiB ... sleepers for the -. 2QjO..$l. , 
Question r. stations between Lahore and Jhelum on the --, without rai8ecl 
platforms. 3897. 
lcsti ~ re su\lmilll!ion of statement .ofe,mings beyond their lawful saIariM 
by ticket eolleetors on the --, Karachi district. 3703. 

Question r. Sunday allowances to the transportation std on the -. 
3 9~94. 

QIlestioa ,.. tel:llaof ..-t fox: aU el .... at.st.a.l f4 ~ - -. ~ ... . 
Question re workiDg houn, of station masters and ~t station ...... OD 
the -' • 3802., 

NORTH-WESTERN RAILWAY UNION-

s •• under" IIIIilway lJaiu(l) n. 

o 

44 ~ GROVE" SCHOOL, MlTSSOORIE--

Question r. --. 3497. 

.A~ OP OFFICE-

Badi-uz-Zaman, Maulvi. 3087. 
Burdon, Mr. E. 2(111. 
Calvert, lIr. H. 2911. 
chalmers, Mr. T. A. 2911. 
.at~ iee. the 1J~~ le- r.. A. C. 2911. 
ra~f ' l ncl J. D: 291i. 
Duval, Mr. H. P. 291 t. 
Ghazanfar Ali Khan, lEr. 2!l1l. 
Lloyd, !Ir. A. H. '2911. 
Naidu, :Mr. lL C. 2911. 
Pnrsrn!!, ~Ir. A. A. L. 2911. 
rr"Uf'1Jh:nn. lifT. G. n. F. 2911. 
Webb. :Mr. M. 2911. 
Wilson, :Mr. R. A. 2911. 

OBSCENE PL"BLICATIOXS BILL-

Bee under" Bills ". 

ODERO LAL, SAKRAND LIGHT RAILWAY-

, Question re proposed constrnction of the --. 3568-69. 

' - ~I  CASE-

Question rl] iContribution by, Govprnment towards the l s~es sustained by 
Sir SAnkaran Nair in the --. 3024. ' 

uel t~ n re judgment of Mr .• Jnstice AlcCardie in the --. 3119. 
~tJ n re pu lieati ~ of ,the full ten of Mr. Jl1stipcMcCardie's judgment 
m the --. 3024-25." 
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O'DWYER-NAIR LIBEL SUIT- o· , . 
Question rB maenoe of Sir Sankanm Nair in the -. 3894-9.5. 
Question rB openditure by Govenmient is coDDectioD with the --. 3041-
48. ... 
ues~i n rB --. 36z7. 

O'DWYER, SIll MICHAEL-
S" under "Libel Suit". 

OFFICE HOUR(S)-

Question rB --in the Government of India Secretariat. 3981. 

OFFICER (S)-

Question rB Indian --in the Artillery. 3916. 
Qdlmtion rB --of the Auxiliary Foree. 3385-88.' 
Question rB tra~fer of --to the KUIachi tahsil: ~~ 
Question rB various classes of --employed on Railways in ~dia. 34l3-
14. 

OFFICIAL (S)-

Question rB counting 9f o1llciatiDg ~ce rendered by postal and R. lI. S. 
--for hiDJ their initial pay in the time-scale. 3975-76. . 
Question re supply of food to --on tour. 3396. 

OFFICIAL CORRESPONDENCE--. 

BBe under II Correspondence ". 
". : 

Oi'J'SETTING DUTIES-

Bee under " Duties ". 

OLIVIER, LORD-

Question rB --'s speech in the House of Lords regardiDg the all .. 
pu~ase of votes by the Swaraj Party in Bengal. 3501~. 

O'MEARA, SERGEANT-

Qustion re ease against --, Manager of the Grass Farm, Deolali. 3557-
58. 

ONE Rl!PEE NOTE(S)-
Question re withdrawal of --from circulation. 3604. 

OOTACAMUND-

Question re classification of the --Post Office aiC' a second class ofJice. 
3214. 

OPIUM-

QIl('siion I·r. :l.bI1'l'ITll'uts betwC{'Il the G,'Ycrnment of India aud Fo:-eign Govern-
ments for ihe ~llppl  of Indian --. 3620. • 
Question re effect of the import certificate system on the amount of Indian 
--sold for export. 3620-21. • 
Question "' restricted sale of provision --to the non-China market in the 
East. 3621. . 

. Question. Fe sources of --supply. 3622. 
Question Fe traDsactions in Malwa --. 3622-23. , 
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OPIlJM POLICY - • 
Questions re --of the Government of India. 3029-30, 3118, 39 ~ 

. 'Question re transmission .to the International Opium Conference of the 
opinion of the All-India Congress on the --of the Government of liidia. 
3032-34. f' 

OPIUM TRAFFIC-
• Question re discussion in the Assembly of the instructions to the Indian 

representative at the Conference on the control 'of the --. 3768-69. 
Question re suppression of the --. 33i1-72. 

ORDINANCE (S)-

Question re Kenya Immigration --. 3487. 
Question re Natal Boroughs --. 3493-94. 

ORDNANCE FACTORIES- c 

Question rc deputation of' qualified Indians serving in 
"countries. 2964. 

to foreign 

Question r~ Indianization of the --. 2963. 
Question re various classes of employees, European nnd Indian,. in 
2963. 

ORIENTAL TELE"PHONE .A}''l) .ELECTRIC CmIPANY-

Question re agreement with the -. -, Ltd., Rangoon. 3966. 

ORIS SA-
~ .. . ) 

Question re manufacture of salt for home consumption by the people ot:--
during the famine of 1919-20. 3887. . 
Questions re revival of the salt industry on the --coast. 3887, 3887. 
88. 
Question re transfer of the administration of the Salt Department in --
to the Northforn India Salt ~e enue Deptt. 3091. 

6inYAS-

Question re appointment of --3S Judges of the High Court and ·Executive 
Councillors, Bihar and Orissa. 3387. 
Question .,.e employment of --in the public services. 2979-80. 
Question re employment of --on the B. N. Ry. 2980. 

ORMSBY-GORE COMMITTEE--

See under" Committee(s) ". 

OUDH AND I A~J  RAILWAY-

Question re allegations against Khan Bahauur M. A. Khan, Goods Inspector, 
--. 3614-15. 
Question re alleged frauds on the --. 3614. 
Question ,.e discharge of employees of the --for taking part in the Trade 
Union movement. 3798. 
Q.Iestion re establishment of a Conciliation Board on the --. 3799. 
Question re payment of compensation to the widow of Kanihya Lall Chaubey, 
late Guart! of the --. 2915. 
Question re ratlway offices to remain at Lucknow after the I'malgamation 
of the East Indian Railway with the --. 3596. 
Questwnn withdrawal of olllcial recognition of t.he -. -Union. 3796-
97. .' . 
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OUTRAGE-

Question re alleged --on a woman by an European soldier at Jubbulpore. 
3802-03. 
Questions re --on tIl Indian woman in the Federated Malay Statea. 3004, 
3006-07. ' ". 

OVERBRIDGEt(S)-

Question re provision of - at certain level Cl!Ossings iu Dacca. 3814-15. 

OVERSEER(S)-

Question re Civil and Military Line --. 3980. 

OVERSEER, MILITARY OR CIVIL LINE-

Question re --in the :Army Remount Department. 2980-81 • 

• p 

PAKSEY-
Quest.ion're supply of filtered water to the railway employtes at --on the 
Eastern Bengal Railway. 3792-93. . 

PANDEY,SHEWDAYAL-

Question re grant of a gratuity to the widow of --, latepointsman at 
XI',sl'atpur on the Eastern BengalRlI:ihvay. 3383. 

PAPER CURRENCY RESERVE-
~ Qqestion ~e nominal value and cost pl·ice i:>f British Securities held in the 
-. 2978. 

PAPER, INDIAN-

Question re cost of manufacture of --. 3816. 

PARBATIPUR-

Question re inconvenience caused to railway passengers trayelling by the 
line from Santahar to --on the Eastern Bengal Railway. 34i1-72. 

PARSONS, MR. A. A. L.-

Oath of Office. 2911. 

Resolution re separation of Railway Finance from General Finance. 3641, 
3868. 

PASS(ES)-

Question re grant of free --over foreign railways to the employees of the 
East Indian, Bengal Nagpur and Madras and Southern Marhatta Rail-
ways. 3495. 
Question re minimum qualifIcations for the grant of free intermediate class 
--to employees of the East Indian Railway. 3495. 

PASSENGER(S)-• • 
Question re casualties among third and intermediate class --in railway 
collisions. 3886. • 
Question re .grievances of the Belur --. 3886. 
Question re inconveniences to --at Shaikhupura railway station. 3689. 
Question re provision of waiting rooms for third clw lady --at Railway 
~~tati ns. 3912. 
L!92LD : , 
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PASSENGER .AND TRAFFIC RELIEF ASSOCIATION-

B •• under " Assooiation(s) ". 

PASSENGERS' ASSOCIATION(S)-
.: .. Question r. rep~tati n of --on the Local Ad~ r  Colincils of Rail-
ways. 3796. 
S .. under ~ .Association(s) ". 

PASSENGER SUPERINTENDENT(S)-

Qnestion re appointment of --on the vanoUII Railways. 3006. 
Question rtI - on Railways. 3912. 

PASSPORT (S)-

Qnestion r. refusal of - fA) Babn Sbiva Prasad Gupta and Kantan. 
Abul Kalam Amd. 3896. 

• 
PATEL, lb. V. J.-

Election of - to the External Capital Committee. 3229. 
Eleetion ot - to the Standing ~ Committee for Raihrva. 4101. 
IDclian Criminal LBw AmencbDent ~  B i~ . 
Motion to pass. 3987. 

Land Customs Bill-
)lotion to circulate. 3082-83. 
Consideration of --. 3828-27, 3832. 
Clause 7. 
r9~ ~tati n of a addrel!s .to His Excelleqey the i~ r, the 
next SeSSion of the Assembly: ~-43 .. 
Resolution re recommendations of the I.ee Commission. 3326-31. 
Resolution re suspension of the Taxation Inquiry Committee and subetitiltiOa 
of aD Economic Inquiry COmmittee. 3727, 3738-42. 

PATIENT(S), TUBERCULAR-

Question r. conveyance in separate railway carriages of --to the sanato-
rium at Madanpalii. 3097. . 

PATWARI-

Question re complaint of Sardar Mohammad Atal Khan of Gandapur against 
a --. 3396.·· . 

PAY-

Question re arrears of --of R. M. S. officials of "  D "Division. 3411-
12. 
Question ,.e counting of officiating service rl'ndered bY'postal and R .. M. S. 
officials for fixing thl'ir initial --in time-seale. 3975-76. 
Question ,.e grant of Sunday and holiday --to the workshop staff of the 
B. N. Railway. 3911. 
Question re increase in the --and allowances of British Officers and other 
, rani;:s in the Army in India. 3774-75. • 
Question ,.e increase of --of postmen. 3794-95. 
u~sti n te Jncrease of -_. of Superintendents of Post Offices. 3713-
14. 
Quetltion re maximum --of Telegraph officors recruited" in India from 
Indian Engineering Colleges.· 2935. 
ues~i n re memorial of gazetted postmasters for improved --. 3212. 
~~ti n re minimum --of eler~s on the East Indian RAilway. 8801. 



PAY -C0fl'd. 

Question r. --and pension of. the Indiu Civil Service- ~. 
Question r. --of clerks ~ t ~ Bombay Curreney oftlee. 3689 • 
. Question re --~cler s of the Indian Army Service Corps. 34;81, ~ 
Question r. --of postmen and postal clerks in the Bombay Circle. 31M. 
Question re ~ifte ti llI and --' oflimisifs in the Punjab and the North-
West frontier Povinea. 3517. 
Question re racial discrimination in the matter of --of ADgIo-IDdiaD .... 
IndiaD apprentiees, ete., on the B. N. Bailw.&J. 3He •. 
Question re revision of --of British mil:it&ry. olleen. . 33SO-81. 
Question re revision of --of the civilian clerks in the North-West ~ 
~~. 3610. . .. 
Question re revision of the --of Postal InspeetoZ8 and 8uper.inteDdenta r 
• Head Clerks, Bihar and Orissa. 3472. 
Question r. revision of the --of postal l'UDDers in the Bomba,. Cinle.. 
3795. 
Question re revision of the -' - of Presidency Postmaaters ad tile P.-. 
master7:R.a.npm. 32]3..11. . 
Quution re revision of the --of the elericall ll~ s merrt of the ¥i1itary 
Accounts DepartmenL 3481. '. 

Question re seales of --in the Accounts o18ee and the CarrQe,. oJBee,. 
Bomhll.J. 358.9-90. . 
Question re seales of --of ~In~~ aJi~ Indio appnDttees ill the 
B.-N. ~ ra  Worbbops. 3908. 
Question r. scales of --~ European and Indian Loco. rDIlIliDr sII!« OD 
the B.-N. Railway. 3909-10. 

PAY AND ALLOWANCES-

Question re memorial from members of the Veterinary Branda of the ~ 
Remount e~ent regarding their --. 3204-05. '. . .-

PAY, OVERSEAS-

Question re --of the Superior Services. 2984. 

PAY, RATE OF-

QueStion re --of lndian and British Soldiers. 3403. 

PENSION(S)-

Question re pay and --of the Indian CNil Ser,ice. 2983. 
Question re --of one Bedar Bakht. 3116. 
Question re --of Secretariat and Army Headquarters Daftaries. 3898-
99. 

PENSION RULES, NEW-

See under" Rule(s) ", 

PENSION(S), WOUND, DISABILITY A};1) A~n .. -

Question re --in connection with earuaIties oeeurl'ing in Waziristan.or OD 
the N.-W. Frontier. 3805-07. ' 

PENSIONERS-

Question re employment of --in the Local Clearing Omce (Enemy Debts). 
2941. .  . 

PERMANENT EMPLOYEE (S)-

. ,QDestion re number of --retrenched in the Government of India 
Secretariat and Attached om.,. .3908. 



108 .. 
PERSONAL EXPLANATION-
--by Sardar Bahadur Captain Hira Singh r6 remarks made by Pandit 
,Madan Mohan Malal iya. 3816-17. 

PESHAWAR-
. Question ,re proposed new Post Office at --.' 3407-08. 
Question re strategic railway from --to the Afghan Frontie.. 3915. 

PESHA. WAR DISTRICT-

Question re alleged highhandedness of Arbab Mohammad Akram Khan, 
Honorary Magistrate. 3968. 

i»ETITION( S)-

--_ relating to the Indian Penal Code (Amendment) Bill (Amendment of 
Section 375). 2989. 

PETROL- • 
Question re prices of Kerosene, --and liquid fuel. 3719. 

PHOOL MOHAMMAD-

Question ,.e alleged assault by Mr. Gasper, loco. foreman, ,Katihar, on --, 
pumping driver; Ketihlll'. 3607. ' 

~I I ~ ~ 

- Question ,.e Haj -' -. 3104. 
Question ,.e medical e amina~i n of -,-to Baghdad' and Kerbala. 3884. 
-Question ,.e --to the Hedjaz. 3900.,01.' ' 
Question ,.e --to the Hedjaz in lssn, 1900 and 1923, ~speeti el . 3402. 
Question ,.e repatriation of --to the Hedjaz. '3885. 

PILGRIM SHIP(S)-

. . Question,.e employment of Medical offi!!ers on -' -. 3188-81), 

PILGRIM' TRAFFIC-

Question ,.e --on'the Barsi Light Railway. 3089-91. 

PILGRIMAGE OFFICER, HIi""DIAN-

Question re --at Jeddah. 3779-80. 

PLATFORM (S)-

Question ,.e stations between Lahore' and Jhelum on the North-Western 
Railway without raised --. 3897. 

PLEADER-

Question ,.e· application of Lala Gopal Krishan for enrolment as a --in 
the North-West Frontier Province. 3967. 
Question ,.e applications for admission as --in the North-West Frontier 
Province. 3967. 

Question ,.e restrictions on the enrolment of --in the North-West Frontier 
Province. 3967-68. 

POINT CALIMERE-

Question ,.e opening of --and other minor Ports on the Bouth Madras 
Coast. 3700-01. 

POLICE-
• E][cess ra~ts for 1922-23 under II --". 3871. 

Questi{lnre alleged irregularities of the --in a case ill ~ a at village. 
3397-98. ' 

"Question. r6 oensoring of correspon.denee .of private persons by the --. 
3790-92. " I' ' .. 
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POLITICAL PRISONER(S)- _ ._ 

Question re reJIlDval of --from the Andamans to Indian Jails. 3584. 

POLL-TAX-
Question re --in Kenya. 3192. 
Question -re questiols relating to Kenya and the --in Fiji. 2984-85. 

POONA-
Question-re overcrowding of night trains leaving Bombay for N.sik and 
--, ~pecti el . 3198. 

POONA DLVISION-
Question re grant of conveyance allowance ~  postal offieials in the ~. 
3716. 

POONA POST OFFICE-

• ~ee under" Post Office ". 

POPULATION-
Question re total --of Provinces fJr certain classes. 3403. 

PORTS-
Question re re-opening of Point ClIlimete and other minor - -on the Sontll 
Madras Coast. 3700-01. 

PORTS AND PILOTAGE-

Demands for Supplementary Grants for 1924-25 under "--". 3877. 

POST(S)-
Question re listed --for membel"S of the Provincial Civil Service. 3623"-
24. 

POST OFFICE(S)-

Question re absentees in the R. M. S. and in certain --. 3i90. 
Question re cases of fraud in the --, Burdwan Division. 3378. 
Question ,-e classificatiol\ of --. 3214. 
Question re classification of the Ootacamund and Trichinopoly.--as second 
class offices. 3214. 
Question ,-e collection of customs duty by the -.-. 3715. 
Question ,-e first class head --in Bihar and Orissa. 3473. 
Question re Hindu, Muhammadan, Anglo-Indian, European and Parsi 
Superintendents of --. 3903. 
Question ,-e loss on certain --in the North-West Frontier Province •. 
3408. 
Question re opening of a --in the village of Gildipala in the Chittoor 
District. 3098-99. 
Question re --and .Insurance work. 2986. 
Question re profit and loss statement of the Wireless Branch of the --
for the ll£st thM! years. 3587. 
Question ,-e proposed new --at Peshawar. 3407-08. 
Question ,-e sorting of the inward foreign mail at the Poona --. ~ . 
Question re Superintendents of --. 3611-12. 
Question re transmission of lottery notices and tickets though the ~. 
3768. • 

POST OFFICE, BRANCH-

Question t'f abolition of the --~t Betwan Bazar, MODghyr. 3367. , 



POST OFFICE CASH CElRTIFICATE(S)-

~esti n r, realisations frOm. the sate of --. 3115. 
B" under" Post Office Savings Bank ". 

POST OFFICE, PESHA WAR- f 

Question re appeal of Mr. Ramji Das, clerk, -_. , reprd:ing his prOmOtion. 
3410. 

POST OFFICE SAVINGS BANK-

Question re profits earned by the Post Office on aCC01lJlt of the _. '-and Cuh 
Certificates. 3715-16. 
Question re working charges of the --. 3716. 

POST(S), SELECTION GRADE-

Question re --in the Bihar and Orissa Postal Circle. 3394-

POSTAL AND R. M. S. OFFIClAL(S)- f  • 

Question re grant of compensatory allowances to the --in the mufassil in 
Burma. 3814. 
Bee under" Officials ". 

POSTAL AlII!> R. M. 's. SUBORDINATES-

Question re grant of Burma allowance to --in Burma. 3813-14. 

POSTAL AND TELEGRAPH DEPARTMENTS-

Question re net profit of the --for the year ending March 1923. 3464. 

POSTAL ARTICLE(S)-

Question re intercepiion of --. 3193. 

POSTAL I ~ BIHAR AND ORISSA-

Question re selection grade posts in the --. 3394. 

POSTAL CLERK-

Question re case of Hot Lall, a --of Gujrat. 3122-23. 
Question re emoluments of --and R. M. S .• sorters in Burma and India. 

3812-13~ 

Question re pay of postmen and --in the Bombay Circle. 3794. 

-POSTAL An ~ 

Question re Muhammadans in the Imperial and Provincial Service of the --. 
3401-02 . 

. POSTAL EMPLOYEES-

Question re working hours, increase of leave reser ~  allowances, ete., of --. 
3789. 

POSTAL INSURANCE ~ -. 

Question re --. 3616,3617-18. 

"FOS,TAL ~ JA S -

Question re grant of leave privileges to --in the Bombay Circle. 3795. 

'POSTAL OFFICIALS-

Question re' gr,nt of coalfield allowances to --of the Burdwan Division, 
3379. 
Question re grant of conveyance allowance to --in the ~ na Division. 
3716.. . 

Questionre grant of special promotion to --for field serwce. 3406-07. 
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POSTAL I IA ~d. . • 
"'tiOn .,e limitation 6f the ~ d  of i-etention of' --at Post .0000ea 
beyond Burma, Kobat and Dera Ismail Khan. 3492. 
Question re payment of extra remuneration to --for work on Sunc1ays and 
holidays. 3473-71-

POSTAL OFFICIALS-
Qaestion ~e stoppage of increments of certain Punjab --. 34ll. 

POSTAL RUNNER(S)-
Question re grant of relief to --. 3795. 
Question re revision of pay of --in the Bombay Circle. 3795. 

POSTAL SAVINGS BANK-
Question re increase in the rate of interest on --deposit. 2986. 

POS'AL STAFF-
Question re grant of compensatory allowance to the --at Dharamsala. 
3610-11. . 

POSTAL SUBORDINATE(S)-
Question re promotion of --in the Punjab Postal Circle. 3410-11. 

POSTMASTER(S)-
Question re discontent among oftleers in the --cadre. 3216. 
Question re grant of gazetted rank to --on &s. 250. 32l.4-
Question re grant of rent-free quarters 'to --. 3215-16. 
Question re grant to gazetted --of the concession of counting oftlciating 
service for increments. 3212-13. 
Question re memorial of gazetted --for improved pay. 3212. 
Question re promotion of gazetted --to superior appointments. 3215. 
Question re revision of the pay of Presidency Postmasters and the --, 
Rangoon. 3213-14. 
Question re time-seale for gazetted --. 3213. 

POSTMASTERSHIPS, BRANCH-

Question re candidates for reservc clerkships and --in Bihar and Orissa. 
2999. 

POSTMEN-
Question re compensatory allowances to --and postal menials employed on 
the Frontier. 3492. 
Question re increase of pay of --. 3794-95. 
Question re leave reserve for --and menials in the Bombay Circle. 3795. 
Question re pay of --and postal clerks in the Bombay Circle. 3794. 
Question re salaries and working  hours of --. 3118. 

POSTS AND TELEGRAPHS-

Question re purchase of apparatus for the wireless Branches of the Depart-
ment of --. 3587. 

• 
POSTS AND TELEGRAPHS DEP ARTMENT-

I 

Question re amalgamation of the --with the! Railway Department. 3767. 
Question.re appointment of Bindeswari Prasad Misra, a probationer in the 
--to a pennanent vacancy. 2999-3000. 
Question re commercialization of the accounts of the --. 37U-72. 
Question re Hindu, Muhammadan, Anglo-Indian, European and Parsi OfIlcers 
in the --drawing Rs. 300 and iver. 3902. 
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POSTS AND TELEGRAPHS A ~ d. 

Question re Indianisation of the Superior Services on State-managed .railways 
and in the --. 3915. . 
Question re --. 3767. 

PREFERENTIAL RATE(S)-

Question re encouragement of indigenous industries by the oiler of --OD 
Railways. 39-13-14. • 

PRESIDENCY POSTMASTER(S)-

Question re revision of the pay of --and the postmaster, Rangoon. 3213-
14. 

PRESIDENT, MR.-

Allotment of the 24th September for qon-official Resolutions. 3649. 
Death of Mr. Bhupendra Nath Basu. 3556. (  . 
Exercise of the discretion of --to dispense with questions. 3277. 
Remarks by --that members putting questions on the pe,per are held to be 
responsible for the corrections of any statement they may contain. 3025-
26. 
Ruling by --regarding the procedure to be followed in regard to the 
amendments to the Resolution re the recommendations of the Lee Com-
mission. 3278. 
Ruling by --that Standing Order 74 does not provide for the presentation 
of an address to His "Excellency the Viceroy requesting him to fix a certain 
date for the next Session of the Assembly. 4043. 

PRESS-

Question re cost of --for the manufacture of stamps, etc., in India. 
3612-13. 

PRINTING CLEARING OFFICE-

Question re pay, etc., of the Deputy Controller, --. 4041-42 . . 
PRIVATE EXTERPRISE-

Question re encouragement of --for the construction and working of 
... branch and feeder railway lines. 3569-70." 

PRIVy.cOUNCIL--

Question "e result of appeal to the --in the case of the levy of customs 
duties on stores imported by Railway Companies. 3376. 

PROFESSOR (S)-

Question "e appointment of Indian --in the Lady Hardinge Hospital, 
Delhi. 2944. 
Question "e employment of Indian --in the Lady Hardinge Medical 
College, Delhi. 2920. 

PROFiT AND LOSS STATEMENT-

8ee Ullder " Statement(s) ". 

PROMOTION (S)-

Question ,,6 -.-of gazetted postmasters to superior appointments. 3215. 
QuestiQn I J --" of Indian and Anglo-Indian subordinates ~  the BU')erior 
services of State Railways. 3770-71. ~ 
Question "e --of Indian subordinates to the B1lperior services of State 
Railways. 3771. " 
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PROMOTION (8 )-contd. 

Question rc --of Provincial Police Service officers to listed posts :in tile 
Imperial Police. 3485. 
Question rc --on the Eastern Bengal Railway. 3197. 
Question rc stoppage of acting --in vacancies of accountants in the o1Ilee 
of the Controller 0" Military Accounts, Southern Command and Pooua 
District. 3893. 

PROMOTION, SPECIAL--
Question rc grant of --to postal officials for field service. 3406-07. 

PROVIDENT FUND-
Question rc introduction of the --system in the currency office. 3590. 

PROVIDENT FUNDS BILL--

See under" Bill ". 

PROVIKCE(S)-

Question re consumption of salt in the various --. 3627. 
Question re territorial redistribution of --on a linguistio basis. 3381. 
Question re total population of --for certain classes. 3403. 

PROVINCIAL AND CENTRAL LEGISLATURE(S)-

See under" Legislature(s) ". 

PROVINCIAL CIVIL SERVICE-

Question rc listed posts for Members of the --. 3623-24. 

PROVINCIAL COUNCILS-

Question re last General Elections in India to the Legislative Assembly ... 
-. 3198-99. 

PROVINCIAL ~'l1 S-

Question rc Indian and Burman officers in --. 2971-73. 
Question re reports of Committees appointed by --to examine the IaDil 
revenue question. 3493. 

PROVINCIAL LEGISLATURES-

Question re opinion of --on the recommendations of the Lee Commission. 
3386. 

PROVINCIAL POLICE SERVICE-

Question re promotion of --officers to listed posts in the Imperial Poliee. . 
~ • 

PROVINCIAL SERVICES-

Question rc differential treatment in matters of appeals .:>f the members of the 
All-India and the --. 3043-44. 

ISI ~ OPIUM-

See under" Opium ". 

PUBLIC ACCOUNTS COMMITTEE-

Interim Report of the --. 3219-28. 
PUBLIC SERVIeES-

See under" Services ". 
L292LD 
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PUBLIC WORKS DEPARTMENT-

Question re compensa'tory allowances to Divisional Accountants of the --. 
3188. 
Question re revision of the pay of Divisional Accountants of the --r 
Bombay. 3690-91. 
Question re Simla Imperial Division, --. 2912!14: 
Question re travelling allowance of Divisional Accountants of the --. 
3788. 

PUNJ, RAM SARAN DAS-

Question re case of --, a clerk in the Punjab Education Department, Oil 
deputation to the Indian Munitions Board. 4039-40. 

PUNJAB-

Question re contract with Messrs. Clements Robson & ~ for the supply of 
grain to military stations in the --. 3584. 
Question re increase in the number of gazetted Muslim omcers in the --
. Income-tax Department. 3113. 
Question re price of salt in the --. 2912. 
Question re qualifications and pay of Munsiffs in the --and the North-
West F'Nntier Province. 3511. 

PUNJAB CANTONMENTS-

See imder " Cantonments ". 

PUNJAB NATIONAL BANK, LIMITED, LAHORE, THE-

Question re assessment to income-tax of the profits of --. 3801. 

Pl!NJAB POSTAL CmCLE--: 

Question re promotion of postal subordinates in the --. 3410-11. 
Question re promotion of senior subordinates in the --. 3463. 
Question re stoppage of promotion of senior subordinates in the --. 3467. 

PURI-

Question re opening of a town booking omce at --. 3489. 
Question re provision of a waiting room £Or intermediate class pasaengera 
at --. 3488-89. 

PURSHOTAMDAS THAKURDAS, SIR-

Cotton Ginning and Pressing Factories Bill-

Motion to circulate. 3069-71, 3074. 
Election of _.-to the Standing Finance Committee for Railways. 4101. 

Hindu Religious and Charitable Trusts Bill-

Motion to refer to Select Committee. 3511. 

Imperial Bank of India (Amendment) Bill-

Consideration of clause 2. 3433-34.· 
Question re allegations against Asiatic clerks and Indian money lender& 
in the report of the Commission on Agriculture appointed by the Zanzibar 
Government. 3023-24. 
Question reo approval of the Legislative Assembly to certain contracts. 
3023. ' 

Que5tion (Supplementary) re commercialization of the accounts of the Posts, 
and Telegraphs Deptt. 3772. 
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PURSHOTAMDAS THAKURDAS, SIR-contd. 
Question rB deputation of Sir Bhupendra Nath Mitra to London in con-

neetion with the outstanding claims in dispute between His Majesty'. 
Government and the Government of India. 3046, 3047. 

Questio!l rB evidence liven before the Lee Commission. 2971. 
Question (Supplementary) rB fiution of an economic basic wage for Indian 

labourers.in Ceylon. 3763-64. 
Questwn rB fixing of a new gold ratio for the rupee. 3808-12. 
Question rB imposition of certain conditions on foreign Insurance Companies 

operating in India. 3092. 
Question rB increase in the Bank rate. 3807-08. 
Question rB Indian and Burman 01llcers in the Central and Provincial 

Governments. 2971-73. 
Question rB Indo-European Telegraph Department. 3007-09. 
Question (Supplementary) re industrial unemployment in India. 302ft 
Question re otRcers in the Indian Civil Service and Indian personnel of the 

Service in 1861, 1887, 1913 and the lBtJanuary 1924. 3107-08. 
Question rB outrage on an Indian woman iL t)e Federated Malaya Sta.·. 

3006-07. . " 
Question re pilgrim tratRc on the Barsi Light Railway. 3089-91. 
Question re public subscriptions to the Government of India J..oan. ~ .. 

08. 
Question (Supplementary). re request from the Madras Government for help 

in regard to floods. 3390. 
Question rB revision of Railway coal contracts made in 1921. 3216-18. 
Question re revision of the present currency policy of Government. 38()8. 

12. 
Question r~ Btringenl,ly of the Indian money market. 3807-08. 
Question re stringency of the money market. 3808-12. 
Question rB tende~ for the supply of British Portland cement for the South 

Indian Railway. 3087-88. 
Question (Supplementary) rB treatment of Indians in TaDganyika. 3487 •• 
Question (Supplementary) re Vasad-Borsad-Katana Railway. 3004. 
Question (Supplementary) re 'Ventilation and humidification in ootton mills. 

3412-13. 
Question (Supplementary) rB views of Local Governments on the recom-

mendations of the Lee Commission. 3126-27. 
Resolution re abolition of the Cotton Excise Duty. 4057, 4060-65, 4008, 

4069,4070. 
Resolution re recommendations of the Lee Commission. 3282-88, 3293, 3317, 

3319. 
Resolution re separation of Railway Finance from General Finance. 3641-

48, 3671, 3685, 3866. 
Resolution re suspension of the Taxation Inquiry Committee and substitution 

of an Economic Inquiry Committee. 3750-51. 
PURULIA- • 

Question rB provision of refreshments on the line between -- and Ranchi. 
3199. 

• Q 
QUARTER(S)- -

Q'l-estion rB building of railway -- near a grave-yard at Kurigram on the 
Easte! n Bengal Rail\vay. 3576-77. , 
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QUARTER(S)-contd: • 
Question re grant of rent-free --.to Post Masters. 3215-16. 
Question ~e inadequacy of -- for the menial staff of the North-Western 

Rllilwav. 3593-95. 
Question· re provil;ion of free -- for signallers 0{ the Burdwan Head Post 

Office. 3379. 
Question re pro\ision of -- by the East Indian Railway fqr its European, 

Anglo-Indian alid Indian staff at certain important junctions. 3497. 
Question re provision of -- for European, Anglo-Indian and Indian 

Guards of the Eastern Bengal Railway stationed at Sealdah. 3572-73. 
Question re provision of -- for the ministerial and station staff of Eastern 

Bengal Railway at Calcutta. 3573. 
Question r6 -- for officers of the Eastern Bengal Railway at Alipore. 

3606. 
Question r6 rent-free -- at Raisina, Delhi. 2949. 
Question re scale of furniture supplied to members of the Legislature oeeupy"-

ing -- on the Cart Road, Simla. 3590-91. 

QUARTERS, " D " CLASS-
Question re -- for Goverm;nent of India clerks at Raisina, Delhi. 3891. 
Question re provision of -- in Simla for daftries employed in the Goverl!.-

ment of India Secretariat. 4OS7 -38. 
-QUARTER(S), FREE- • 

Question re provision of -- for eertain clerks of the Burdwan Postal Divi-
sion. 3380. 

QUARTERS, RENTS OF-
Question re -- at Longwood, the Cart Road and Summer Hill 2924-25. 

QUESTIOX(S)-
Exercise of the discretion of Mr. President to dispense with --. sm. 
Question re ll1lll.lber of -- in the Delhi Session ef the Legislative Assembly. 

3365-66. 
Question re Resolution regarding answering of -- by officials on subjects 

over which the Governor General in Council has control and superin-
tendence. 3119. 

QUETTA-
Question re representation of Muhammadans in the office of the District Traffic 

Superintendent - North-Western Railway. 3568. 

B 
RACE SPECIALS-

Question re introduction of -- on th(' G. I. P. Railway. 33SS. 
RACIAL DISCRIMINATION-

question re -- in the matter of pay of Anglo-Indian and Indian apprentices, 
etc., on the B. N. Railway. 3909. 

RACIAL DISTINCTIONS-
Question re -- on Railways. 3001-02. 

RADIO CLUB-
Question re criticism of the policy of Government by the Director of Wire1eaa 

in an informal discussion with the -- of Bombay. 3588. 
\ 
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RAID(S)-

Question re -_.-by bOl'der tribes. 3101-03. 

RAID(S), MAHSUD-

Question re casualtie: among villagers in the Gandapuri tract owing to --. 
3401. 

RAILWAY(S)L-

Motion for nominations for the Standing Finance Committee for .--. 
3916. 
Question re accidents on --. 3786. 
Question re Advisory Committt'f.5 for --. 3llCo. 
Question re appointment of :. Committee to consider the grievaJJee8 of the 
public with regard to --. 3558-59. 
Qpestion re appointment of 8fl~ Superintendents on the various --. 
3005. 
Question rfJ claims paid for goods lost or damaged on --. 3901-08. 
Question rfJ collisions on --in 1924. 3886. 
Question re eompensation paid hy --on account of persons killed or injured 
in accidents. 3618. 

Question re constitution of Local Advisory Committees of various_ 
3196. 
Question rfJ construction of a --from Rishikesh to T.aksbmao Jhula. 
3391. 
Question re encouragement of indigenous industries by the ofter of preferential 
rates on --. 3913-14. 
Question re expenditure incurred by State and Gum:anteed -' -00 hOusiDg 
of their sta1f. 2931. 
Question re free allowance of luggage to intermediate and third class passengers 
on -_. 3498-99. 
Question re grant of concession fare& 00 --to students of nationL schools 
and colleges. 3389-90. •  . 
Questioo re houEe-rent allowance" of ~ur peans  Anglo-Indians Ilnd Indians 
on Company-managed --. 3117. 
Question re Indianisatioo of the Superior Services on State-managed --
and in the P. and T. Department. 3915. 
Question re iiltroductionof week-end and other concessions on --. 3388-89. 
Question re leave allowed to daily rated ~t.aff on Indian --: 3911. 
Quedion re opening of the --from ltarsi t~ ~. 3394. 
Question re passenger superintendents. on --. 3912. 
Question re pl'OpoEed consu'uetion of a --betWilell :;Iuzaffarpur and Sita-
marhi. 3018. . 

. Question re provision of Indian dining cars on --. 3912-13. 
Question re purchase of --in Burma constructed from Rice Control pro-
fits. 3805. 
Question re racial iiistinetions on --. 3001-02. 
Question re --eonnet!tion betwecn India 8l1d Burma. 3915. 
Question re reduction of fares on--. 3013. 

• 

Question 're representation of Passengers' Associations on the "Local Advisol"1 
Coullcils ~f --. 3796. 

Question re retrenchment of Indians in the Loco. Department of --. 39U· 
Question rtJ retrenchments on eertain specified --. 3911-12. 
'Question rB strategic --from Peshawar to the Afghan Frontier. 3915. 
Question re uniformity in leave ntleIJ on --. 3705. 
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RAILWAY (S )-confd. 

Question re value of stores purchased by --during the last five years. 

3913. 
Question re various classes of omcers employed on _--in IndiL ~3-14. 
Question re working hours of the tramc and transport sta.ff on Indlan--. 

3609·10. 

RAILWAY ADMINISTRATION-
Question re allegations in the • • Weekly Mazdoor " of Lucknow against --, 

3798. 
Bee under "Administration(s) ". 

RAILWAY ADVISORY COMMITTEE(S)-

Question re constitution of the Local --. 2937. 

,RAILWAY ADVISORY COUNCILS-

Question re Central and LilCal --. 2935-36. 
Question re representation of the Passengers' and Traffic Relief Associations 
on the Central and Local --. 2936·37. 

RAILWAY BOAllD-
.- Question re delay in the reorganisation of the --Secretariat. 5784. 

Question re reorganisati(\n ·.)f the --. 2937-38. 
Question re stores for the Ma:iter-General of Supply, the --and Railway 
Administrations. 3SS9-90. 
Question re temporary staff of the --'s ofdee. 3783. 

RAILWAY BOA.RD STAFF-

Question re grievances of the --. 3782. 

RAILWAY CARRIA.GE(S)-
Question re conveyance in separate --of tubercular patients to the sana-
torium at Madanapalle. 3097. 
Question re overcrowding of --. 3488. 

RAILWAY COAL CONTRACTS-

Bee under" Con1ract(s) ". 

RAILWAY COLLISION(S)-

Question re --at Harappa Road; N.-W. Railway. 3127-30. 
Bee under" Collision(s) ". 

RAILWAY COMPA}I.'"lES-

Question ,.0 result of appeal to the Railway Council iIi the case of the levy 
of customs duties on stores imported by --. 3376. 
Question re State control of --. 3120-21. 

RAILWAY DEPARTMENT-

Question "0 amalgamation of the Posts and e~e rap s Department with the 
-. 3767. 

, Question re declaration of the service of the ministerial staff of the --as 
railway senice.' 3793. 
Question 're work of the ministerial staff of the --. 3793. 

RAILWAY DISASTER-

Debils of the --at Harappa on the N.-W. Railway. 3216. 
Questions re --near Harappa on the N.-W. Railwav. 3712, 3773,  3188. 
Bee under " Disaster". -

\ 
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BAILWAY EMBANKMENTS-

Question re floods and --in the Saran District, Bihar and Orissa. 3014-15. 

BAILWAY FINANCE-
• 

Resolution re separation of --from Generai Finanee. 3629-86, 3860-69. 

RAILWAY GOPOWN(S)-

Question re thefts in --on the G. I. P. Railway during the years 1921, 1923 
and 1923. 2966. 

RAILWAY INDUSTRIES-

Question re encouragement of --. 3113. 

rJUlLWAY LINE(S)-

QUlllStion re doubling of the - from Madras to Chingleput. 3625. 
Question re encouragement of private enterprise for the construction and work-
ing of branch and feeder --. 3569-70. 
Question re raising of the level of the --lJetween Kharik and Sahebpur-
kamal station on the B. and N.-W. Railway. 2945-47. 

"RAILWAY MAIL SERVICE-

Question re absentees in the --and i:J. certain Post Offices. 3790. 
Question re leave reserve of the -_. 3790. 

RAILWAY MAIL SERVICE OFFICIAL(S)-:-

Question re arrears of pay of --of "D" Dhision. 3411-12. 

RAILWAY MATERIAL(S)-

Question re purehase of --in India. 3913. 
Question re return of --and rolling stock sent  to Mesopotamia during the 
war. 3688. 

RAILWAY O.FFICER(S)-

Question re grant of technical and overseas allowance to --. 4038. 
RAILWAY PASS(ES)-

Question r. grant of free --to members of the Legislative A. ...... hf7. 
3095. 

:B.AILWAY PASSENGER(S)-

Question re grievances of --. 3199. 
t.}ueation re improved faeilities for third class --. 3688. 
Question re inconvenience caused to --travelling by the line from Santahar to 
Parbatipur on the Eastern Bengal Railway. 3471-72. 

RAILWAY QUARTERS-

8,e under" Quarter(s) ". 

RAILWAY RISK NOTE(S)-

Question re introduction of a revised form of --. 3 04-~. 

RAILWAY SERVICE-

Question re cieelaJ.'ation of the service of the ministerial staff of the Railway De-
partment as --. 3793. " 

BAILWAY STAFF-

Question re complaint against the HO\\Taf --. 3019. 
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RAILWAY S A I ~ S -

Question re Indian and European refreshment rooms at --. 3003'~ 

Question re joint terminal --at Bombay. 2929-30. 
Bee under" Station(s) ". t 

RAILWAY STORE8-
Question fIB purchase of --by the Indian~t res Depa'rtroent. 3969. 
See under" Stores". 

RAILWAY TRAFFIC OFFICER(S)-

Question re training of Indians 8." --. 3702. 

RAILWAY UNI6N(S)-

Question re collection of subscriptions for the North-Western --by t1i.4' 
Railway authorities. 3592. ~ 

RAILWAY WAGON(S)-

uesti ~ re shortage of --. 3201-02. 

RAILWAY WORKSHOP(S)-
Question re capacity of, --for general repair and rehabilitation work. 
3571. 
Question re wagon repairs in --. 2915-16. 

RAIPUR-WALTAffi AI ~- '

Question re proposed --. 3914. 

RAISnU-
Qucsticoll re bus scn-ice for the conveyance of derks from --to the Sec-
retariat in Delhi. 3896-97. 
Question re "D" class quarters for Government of India clerks at -p 
Delhi. 3891. 

RAJA RAM-

Question re release of --convicted in the Malakwaltrain wrecking caSe in 
1919. 3701-02. 

RAJAN BAKSH SHAH, KHAN BAHADUR : A l~l I SYED-

Question re alleged irregularities of the police in a case in Muhabat village.. 
3397-98. 
u~ti n re anonymous complaint against Khan Sahib Sardar Asad UlIah 
Khan. 3399. 
Question re appointment of an Irrigation Committee in each tahsil of the 
N.-W. F. Provi!lce. 3396. . 

~uesti n re Bigar in the Gandapuri tract of the N.-W. F. Province. 3565. 
Quation re ease of Sarbiland Khan, late Sub-Inspector of Police, Dem Ismail 
Khan. 3563-64. 
Questi(;n re casualties among villagers in the Gandapuri tract owing to Mahsad 
raids. 3401. 
Question re collisions and double line system on railways. 3711-12. 
Questioll re collisions on the N.-W. Railway. 3711. 
Question re complaint of Abdulla Khan regarding. the erection of a dam iD 
the goomal canal. 3397. 
QUestion re complaint of Sardar Mohammad Atab Khan of Gandapur agaiDat 
a patwari. 3396. 
Question re condemnation by the Frontier Inquiry Committee of the pOlitical 
lock-up. 3398. \ 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES • 121 
• . . 

RAJAN BARSH SHAH, KHAN BAHADUR MAKHDUM SYED-COfItd. 
Question re contract fOl" roads in the N.-W. F. Provinee. 3400. 
Question re cremation of bodies of persens kil!ed in railway collisions. 
3712.· • 
Question rc dams and waterways in the Gandapuri tract of the N.-W. F. 
Pronnce. 3565. 
Question re decrease of revenue in the Kulachi, Tonk and Dera Ismail Khan 
tahsils. 3397. 
Question re differences between kbassadars, scouhc and chighawalas. 3564-65. 
Question re distribution of Government ach·ertisements to newspapers. 
3401. 
Question re exemption of the Kulachi and Derc. tahsiIs from ~ _ operatiOD 
JU the Frontier Crimes Regulation. 3398 . 

• Question re expenditure on erection, maintenance and tepairs of mosques, 
temples and churches. 3402. 
Question re fines inflicted on labourers employed on the construetion of the 
Luni canal in the Gandapuri tract. 3400. 

uesti~n re fire on the pilgrim steamer" Frangestan". 3403-06. 
Qu!'Stion re frictions among the Gandapur tribe. 3400. 
Question re guarding of roads in the Kulaehi tahsil. 3399. 
Question re import of liquor into India. 3402. 
Question re irrigation from the Luni, NaIa Naskore and GommaI caD8ls. 
3400. ' 
Question re irrigation of Jands in the G'lndapuri tract and the Dera Ismail 
Khan tahsil. 3397.' 
Question re irrigation work on the Luni river. 3565. 
Question re Ketch dacoity C$e. 3398. 
Question re Khanoo Khel dacolty case. 3398. 
Question re kidnapping of Isa Khan Hana KheI of Madi village and some 
of the persons at Gandapur Sahib. 3399. 
Question re libellous letter regarding the sub-assistant surgeon of Kulaohi. 
3399. -
Question re misuse of Malba money in the Gandapur traet. 3400. 
Question re Muhamma.jans in the Imuerial and Provirieial Service of the 
Postnl Department. 3401-02. -
Question re perati ~ of seetions 211 and 500 of tile Indian Penal: Code in 
the Dera Ismail Khan district. 3!'i64. 
Question re pilgrims to t~ He;ljnz ill. J 880, 1900 and 1923, respectively. 
3402. 
Question re possession without lieences of nre-arIDs by bordel" villagers. 
3398. 
Question re protests a;;uinst the levy of fines 011 the labourers of the Ganda-
puri tract. 3401. 
Question re provision bv the inhabitants of Kulachi of armed escorts for 
officers on tour. 3399. 
Question re provision of ,,"ater from th" Luni river for land owned by Khan 
Sahib Sardar Asad Ullah Khan in Madi ,"illage. 3-101. • 
Question re qualifications of Sarbiland Khar., lnte Sub-Inspector at Police, 
Dera Ismail  Khan. 3563. • 
Question re railway disast-!r neal' Hnrappa on the N.-W. Railway. 3712. 
Question re rates of pay of Indian and British soldiers. 3403~ 
Question rt! recommendatioDs of the Frontier Inquiry Committee. 3398. 
Question re representation from Sarbiland Kh8ll, late sub-inSpeetor of poliee, 
Dera Ismail Khan, against his pismissal. 3563. 

L292LD 16 
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RAJAN BARSH SHAH, KHAN BAHADUR MAKHDUM SYED-concld. 

Question re representation of Mahammadans in the Income-tax Department 
of the Punjab and the North-West Frontier Province. 3566. 
Question re representation of Muhammlldans in the office. of the Diltrict 
Traffic Superintendent, Quetta, N.-W. Railway. ( 3568. 
Question re result of the Staff Selection BoarJ. Examination bcld in June 
1924. 3566-68. 
Question re revenue from Income-tax in 1922-23. 3403. 
Question re supply of food to officials on tour. 3396. 
Qnestion re taxation of the an~apuri lands. 3397. 
Question re total population of Province) for ('crtain classes. 3403. 
Qnestion re transfer of Muhamed Akrarn Khan, naib tahsildar from Teri 
tahsil to Kulachi. 3396. 
Question re 1r!Lnsfer of officers to the Kulachi tahsil. 3396. 
Question re yearly land-revenue Clf Madi Wlage for the last six years. C4OO. 

RAJPPUTANA-
Excess Grants for 1922-23 under •• --". 3875. 
Question re University for --. 3971. 

RAMACHANDRA RAO, I A~ BAHADUR M.-

Excess Grants for 1922-23 under" Interest free Advances". 3875,  3876. 
Excess Grants for 1922-23 under" Survey of India". 3871, 3872. 
Hindu Religious and Charitable Trust;; Bill --
Motion to refer to Select Committee. 351G. 
Imperial Bank of India (Amendment) Bill ~ 
Consideration of --. 
Clause 2. 3432-33. 

Indian Criminal Law Amendment (Repealing) Bill-
Motion to pass. 3998. 
Maternity Benefit Bill --
Motion for leave to introduce. 4030. 
Question re agreement with the Marconi Company for the construction of 
beam wireless stations. 3368. 
Question re applications from candidates of non-Asiatic domicile for appoint-
ment in the All-India Services in 1921, 1922 and 1923. 3369. 
Quellti.on re construetion of Trichint'poly-Villypuram Railway. 3706. 
Qnestion (Supplementary) re deputation of Sir Bhupendra Nath Mitra to 
London in connection with the outstanding claims in dispute between His 
Majesty's Government and the Government of India. 3046. 
Question re estimated COIJt of the Lee Commission's recommendations. 2977-78. 
Qnestion re interception of postal articles. 3193. 
Qnestion re interception of telegraphic message;;. 3192. 
Question re memoranda furnished to the Lee Commission by the Central 
and Local Governments. 3369. 
Questions re memorial of the late Mr. G. Narayanaswamy Naidu. 3489-90. 
Question (Supplementary) re new Legislative Rules. 3110. 
Question re number of Indians in the Ali-India and Central Services. 2977. 
Question (Supplementary) re pilgrim traffic on the Barsi Light Railway. 
3091. . 
Question re price of imported steel on bt August 1924. 3368. 
Qnestion re railway collision at Harappa Road, N.-W. Railway. ' 3127-30. 
Questioll re report of the Deck Passenger Committee. 3489. 
Question (Supplementary) re Resolution regarding rupee tendora for the 
purchase of stores. 3572. 

\ 
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RAMACHANDRA RAO, DIW AN BAHADUR, M.-cOJltd . 
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Question re revision of the Indian Railways Act, 1890. 3091-92. . 
Question (Supplementary) re separation of the establishment of the Leg'lSla-
ture from the Legislative Department. 3766. 
Question re news o!.Loeal Governments alld e~latures on the 1."CeOmmenda-
tions of the Lee Commission. 2950. 
Question re views of Local Legislatures on the recommendations of the Lee 
Commission. 3124-25,  3125-21. 
Resolution re abolition of the Cotton Exci!'e Duty. ~ 7. . 
Resolution re appointment 1'£ a Committee to inqnire into the catllleS of recur-
ring floods. 4097-99. 
Resolution re recommendations of the Lee Commission. 3264. 
Resolution re separation of Railway Finance from Geru!ral Finanee. 3614-76, 
3863, 3868. 
Resolution re suspension of the Taxation Inquiry Committee and substitu-
• tion of an Economic Inquiry Committee. 39'21, 3940-42, 3942-43. 

RANCHI-

. Questioll. re provision of refreshments on the line between Purulia and --. 
3199. 

RANCHI RADIUM INSTITuTE-

Question re --. 3195-96. 

RANGA IYER, MR. C. S.-
Question re charterW and inccrporated accoul1tants and auditors holding 
certificates under section 144 of the Indian Companies Act. 3474. 
Question re chartered, incorporated and Government certified accountants 
employed in the Income-tax Department. 3475. 
Question re contribution by Government towards the losses sustained by Sir 
Sankaran Nair in the 0 'Dwyer Nair case. 3024. 

_ Question re Electoral Rolls of the Council of Stale. 4065-66. • 
Question re evidence of Sir Saokaran Nair in the O'Dwyer-Nair libel suit. 
3894-95. 
Question re flling of returns by ~ to income-tax. 3475-76. 
Question re grant of Sunday and holiday pay to the workshop staff of the 
B. N. Railway. 3911. 
Question re Indian and European refft:Shment rooms at railway stations. 
3003. • 

QutlBtion re Indian Mail and Passenger Engine drivers on the B. N.-W. Rail-
way. 3908. 

Question re leave allowed to daily rated staff on Indian railways. 3911. 
Question re leave rules of European aDd Indian employees on the B.-N. 
Railway. 3910. 
Question re members of the" ACCt'untancy Diplo:nn Board, Bombay. 3476-77. 
'uestion re partiality shown to Anglo-Indian cmployees of the B.-N. Rail-
way in cases of leave preparatory to retirement. 3910-11. 
Question re pUblication of Mr. Justice McCnldie's judgme.nt in O'Dwyer-
Nair case. 3024-25. 

uest~ n re racial. discrimination in the Dlatter of pay of ~ n l -Indi~ and 
Indian apprentlees, etc., on the B.-N. Railway. 3909. 
Quesnon ,e racial distinctions on Railways. 3001-02. • 
Question ere recruitment of income-tax officers. 3475. 
Question re rectification of irregularities in income-tax assessment. 3477-78. 
Question re retrenebment 'Or Indians in the Loco. Department of RailwaVIL 3911. ,. .  . ,,-

I 
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RANGA IYER, MR. C: S.'l""'"Cor.'ti 

Question re retrenchments on certain ;;pecified Railways. 3911-12. 
Question re retuI1ls furuisl.ed by assessees to income-tax. 3476. 
Question re Royal Army Temperance Association. 3883-84. 
Question re scales of pay of Anglo-Indian and &dian apprentiees in tbe 

B.-N. Railway workshops. 3908. 
Question re scales of pay of Emopean and Indian Loco. running staft on the 

B.-N. Railway. 3909-10. 
Questions re Sir Sankaran Nair and the Round Table Conference of 1922. 

3025-26, 3048-49. . 
Question r8 Sir Sankaran Nair's Book" Gandhi and Anarchy". 3021. 
Question re stoppage of recruitment in Kumaun. 3892-93. 
Resolution re recommendations of the Lee Commission. 3333. 

RANGACHARIAR, DIWAN BAHADUR T.-

Allotment of the 24th September for non-official Resolutions. 
Code of Criminal Procedure (Amendment) Bill--

Motion to refer to Select Committee. 4012-16,4017,4020. 
Imperial Bank of India (Amendment) Bill --

Consideration of --
Clause 2. 3434. 

Indian Criminal Law Amendment Bill -- • 
Consideration of --

Clause 3. 3449. 
Indian Evidence (Amendment) Bill --

Motion to refer to Select Committee. 4009. 

3648, 3649. 

• Indian Registration (Amendment) Bill (Amendment of section 7)-
Motion to refer to Select Committee. - 4011. 

Land Customs Bill --
Consideration of --

Clause 7. 3831-32. 
_ Provident Funds Bill --

Consideration of --
Clause 6. 3845-46; 3849. 

Question (Supplementary) re Bureau of Public Information. 3582. 
Question (Supplementary) ,.8 cem;oring of correspondence of private perBODlI 

by the police. 3792. . .,. 
Question (Supplementary) re ('Jassificatton of ,distributors in GovernmMlt 

Presses and record suppliers in the Military Accounts Offices as super10r 
servants. 3794. 

Question (Supplementary) re distribution of Govcrnmep.t advertisements to 
newspaper!f. 3401. 

Question (Supplementary) re employment of MuhllmIQadans in Government 
•. Departments in the N.-W. F. Province. 3782. 
Question (Supplementary) ,.e er.ablishmellt of a Military College at Banga-

lore. 3778., . 
Question re fixation _ of an' economic basic wage for Indin labourers in 

Ceylo&. 3763-64. _ 
Question (Supplementary) re grnt of conoossioDs to students of nati<!nal 

sehools, whether recognised or' not. 3389. 
\ 



RANGACHAHIAll, DIWAN BAHADUll T.-CQntd .• • 

Question (Snpr!cmentary) ,-e ilUwicilmment of Indian seamen at Liverpool. 
3478. 
Question (Surplement:lry) ,-e increase in the pay and allowances of British 
Office:"!! !lnd other .. nuk3 in the Army in India. 3775. 

Question ,-e rrc\"cntion of emigration of aduit labourers from Madras. 
3764-6.5 •• 

Question (SupplemclItary) 1'e pro\"!sion or qnsrters for ur p~an  Anglo-
Indian and Indian guards of the Eastern Bengal Railway stationed at 
Sealdah. 3572-73. 

Question rc publication of the evidence recorded by the Lee Commission. 
3123-24. 

Question (Supplementary) ,-e raids by border tribes. 3102,  3103. 
Question (Supplementary) ,-c railway collision at Harappa Road, N.-W • 
.Railway. 3128. 
Question (Supplementary) ,-e ree mmend8ti n~ of tile Indian Bar Com-
mittee. 3100. 
Question . SupI lemcn~r  re remon} of po!itical prisoners from the Anela-
mans to Indian jails. 3584. 
Question (Supplementary) re report of the Indian Bar Committee. 3096. 
Question Supplemen~  re representation of Indian views befDre the· 
Ormsby-Gore and the Southborough Committee. 3605-06. 
Question (Supplementary) re restrictions on the emoluments of pleaders in 
the N.-W. F. Province. 3967. 
Questions re riot at Kobat. 3277, 3411. 3720, 3721. 
Question (Supplementary) ,-e Sunday postal deliveries. 3474-
Question ( Supplementary) re views of Local Governments on the :recom-
mendations of the Lee Commio;;sion. 3125. 

Recommendations of the Indian Bar Committee. 3504.. 
Resolution re recommendations of the Lee Commission. 3242, 3253-59, 329~ 
3292, 3293, 3302,  3319, 3321, 3335, 3346. 

Resolution re separation of Railway Finance from General Finance. 3643, 
3864-65. 
Resolution re suspension of the Taxation Inquiry Committee and substitution 
of an Economic Inquiry Committee. 39"23-26. • 
Statement made by --in connection with the question re Sir Sankaran 
Nair and the Round Table Conference. 3048-49. 
Statement of Business by the Honourab!e Sir .Alex!lIlder Muddiman. 2991. 

RANGOON-

Question f'(J agreement with the Oriental Telephone ar.d Electric Company, 
Ltd. 3966. 
Question ,-e revision of the llay of Presideno/ Postmasters and the Post-
master, ---.. 3213-14. 

RASIDPUR- .. 

Question ,-e erection of a passenger shed at --on the Assam Bengal Rail-
way. 3365. • 

RATES TRIBUNAL-

Question ,-e establishment of a --. 3605. 
Question ,-c·_-. 3815. 

BA WALPINDI CANTONMENT ... 

Question re contract rates for the supply of vegetables at 
I 

--. 3415. 



I": 

RAWALPINDI POST OFFICE--,;-
Question re case of Arjan Singh, clerk -. -. 3202-03. 
Question f'tl case of Laehman Das, clerk, --. 3492. 

RAY, MR. KUMAR SANKAR-
( 

Question re allegations of bribery against the menial establishment clerk of 
the office of the District Traffic Superintendent, Dacca, Eastern Bengal 
Railway. 3304. • 
Question re appointment of additional Judges to tbe Calcutta High Court. 
3560-63. 
Question re Army Canteen Board. 3890-9L 
Question re bus service tor the conveyance of clerks from Raisina to the 
Secretariat in Delhi. 3896-97. 
Question re ease of Mr. Dee, guard, E. B. Railway. 3383-84. 
Question f'tl Colonials in the Indian Services. 3385. 
Question re "  D  " class quarters for Government of India clerks at ·Rafsina, 
Delhi. 3891. 
Question re discharge of certain menial staff of the· E. B. Railway. 3384. 
Question re grant of a gratuity to the widow of Shewdayal Pandey, late 
pointsman at Nasratpur on the Eastern Bengal  Railway. 3383. 

'Question f'tl grant of privileges in respect of Indian coasting trade to foreign 
ships. 3382. 
Question re grievances of the E. B. Railway Indian Employees' Association. 
·3384-85. 

Question re increase of staff on the B. S. B. section of the Eastern Bengal 
Railway. 3382-83. 
Question re pensions of Secretclriat and Army Head Quarters daftries. 
3898-99. 
Question re re-payment of the 1926-31 Loan raised in Great Britain. 3385. 
Question re .stations between Lahore and Jhelum on the N.-W. Railway 
without raised platforms. 3897. 
Question re working hours of the Government of India Secretariat clerks. 
3897-98. • 

RECORD(S)-

Question re accessibility of the public to Government of India --in Cal-
cutta. 3690. 

RECORD 8UPPLIER{S)-

Question re elassification of distributors in Government Presses and --in 
the Military Aceounts Offices as superior servants. 3793-94. 

RECREATION CLUB(8)-

Question re grants from tlJe fine funds on the Eastern Bengal Railway 
towards --of their employees. 3575-76. 

RECRUITER (8)-

u~ti n  re1lneged malpractices of labour --. 3599. 

RECRUITMENT-

Question re ~ nditi ns of --of indentured labour in the Assam tea 
plantations. 3181. 
Question re --for the Government of India Secretariat. 2979. 
Question re --of District Judges. 3787. 
Question re stoppage of --in ;Kuma un! 3892-93. 

c, 
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REDDI, liB. K. VENKATARAMANA- • 

Excess Grants for 1922-23 under /I Police ". 3871. 
Obscene Publications Bill-
:Motion to refer to Select Committee. 3459-60. 
Provident FuJlds Bill-
Consideration of-· 
Clause 6. 3851. 

S ~ 

Question re constitutional --. 3372-73. 

REFORMS INQUIRY COMMITTEE-

See under /I Committee(s) ". 

REFRESHMENT (S)-

1ft 

Question re provision of _. -on the line between Purolia and Ranpi 
48199. 
Question re supply to Indian first and second class passengers of --in 
their compartments. 3097-98. 

REFRESHMENT ROO¥(S)-

Question re Indian and European --at railway stations. 3003. 
Question re privileges allowed to Meara. Spencer and Company's European 
Railway--. 3774-
Question re superriaion of first class railway--. 3712-13. 

REFUND (S)-

Excess Grants for 1922-23 under "--". 3874. 
REGULAlTON(S)-

Question re revision of the Ajmer Municipalities --. 3805. 

RELIEF FUND-

Question re India and Burma Military and Marine--. 3187-88. 

RENT-

QUf'stion re --for short period occupation of single quarters at Longwood 
Hotel. 3104. 
Question re --of quarters at Longwood. 3104-05. 

RENTS AND FURNITURE SUB-DIVISION, SIMLA.-

Question re --. ·2923-24. 

B.EORGANISATION-

Question re delay in the --of the Railway Board Secretariat. 3784. 
Question re --of the Royal Indian Marine. 3778. 

REPATRIATION-

Question re --of pilgrims to the Hedjaz. 3885. .' 

~S -

Interim --of the Public Accounts Committee. 32H-28. 
Question re cost of production of the "Morlll and Material ~ -. -", 
3580. • 
Question re publication of the --of the Colonies Committee. 3488. 
Question re --of the Fiji Deputation. 3599-3600. 
Question re --of the Frontier Inquiry Committee. 3780. 
Question re "--of the Indian Bar Cominittee. 3095-96. 
Question re --of the Indian Colonies Committee. 3626. 
Question re --of the Indian Mercantile Marine Committee. 3586. 

I 
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REPORT, ~ r I- .-  

Question ro date of pUblication of the --of the Lady Hardinge Medical Col-
lege, Delhi. 29,H. 

Que..--ti.on re delay in the publication of the iast --of the Lady Hardinge 
~di al College, Delhi. 2920 • 

. BEPRESENTATION(S)-. 

Question re --frem Sarbiiand Khan, late Sub-inspector of police, Debra 
Ismail Khan, against his dismissal. 3563. 

'RESEARCH INSTITUTE-

Question re major products of the--, Deh.!'Il Dun. ,3196. 
Question re --at Indore. 3100-01. 

ltESOLUTION(S)-

Allotment. of the 24th September for non-ofticial--. 3648-49. • 
Inquiry by Mr. A. Rangaswami I ~ re the allotment of some time for the 
discussion of the --relating to floods. 3649. , 
Question re percentage of --adopted by the Legislative AsIIembly to whieh 
effect bas been given by the Government. 3370. 

Question re --passed by the Assembly during the Delhi StilBion, 1924, and 
given effect to by Government. 3111-12. 
Questionre --regarding answering of questions by officials on subjeeta over 
which the Governor-General in Council has eontrol and superintendeDee. 
31l9. . 
Question re --regarding release of Sardar Kharak Singh. 2965. 
Question re --regarding rupee tenders for the purchase of stores. 3571-72. 
Question re --relating to the grievances of the Sikh eommunity. 2966. 
--re abolition of the Cotton Excise DlIty. 3955-64, 4043-65, 4066-83. 
--re appointment of a Committee to inquire into the causes of recurring 
floods. 4083-4101. 
~ re recommendations of the Lee Commission. 3131-76,  3229-44,  3245-74, 

8278-3364. 
'\. r-re separation of Railway Finance from General Finance. 3628-86, 3860-
• ...., 69: 

--re sll : Ier~si n of the Taxation Inquiry Committee and substitution of aD 
Economic Inquiry Committee. 3i21-62, 3917-55. 

'RESTAURANT CAR(S)-

Question re --on the Great Indian Pen.illEUl:l, Railway. 2971. 

'RESTRICTION(S)-
. ,. 

Question re --imposed ona Muhamma<ien g,"ntkman in his efforts to invent 
an instrument for thc tl'ansmisc;ion of "irebss me~sa es through water. 
3209. 

Question re --imposed on English sU:ljeets with regard to the pOS8e38iOD 
';)f wireless telegraph sets. 3210. 

BETffiEMENT(S)-

Question re compulsory --of Risaldar Major Habib-nl-Rahman of the Army 
Remonnt Department. ·2981-82. • 

Q,uesti.>n re partiality shown to An ~ -Indian emplovees of the Bengal-Nagpur 
Railway .in cases of leave preparatory to --', sino-H. 
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RETRENCHMENT- • 
Question re --in Ajmer-Morwara. 3971-75. 
Question re---in the Army Estimates for 1924-25. 3774. 
Question re --of Indians in the ~. Department of Railways. 3911. 
Question re __ 0 on cer~in specified Railways. 3911-12. 
Question re --on tbe Great IDdian Peninsula Railway. 2967, 

B ~  COMMITTEE-
Question re report of the --, East Indian Railway.-3495-96. 

RETURN(S)-
Question re filing of --by assessees to income-tax. 3475-76. 
Question re --furnisbed by assessees to income-tax. 3476. 

RETURN TICKET(S)-

See under" Ticket(s) ". 

REVEN"fIE (S) 
Question re decrease of --in the Kulachi, Tonk and Dera Ismail Khan 
Tahsils. a397. 
Question re --from Income-tax in 1922-23. 3403. 
Question re --from tbe telephone trunk system. 3980-81. 

RICE CONTROL PROFITS-

Question re balance of --in the hands of Government. 3805. 
Q.uestion re purchase of Railways in Burma constructed from --. asOS. 

RIFLE FACTORY, ISHAPORE-
Question r8 working bours in tbe --. 2964-65. 

RIOT(S)-

Correction by Mr. Denys Bray of a mistake regarding arrests made in connec-
tion witb the --at Kohat. 3881-82. 
Deputation of Mr. Denys Bray to tbe Frontier in connection with the --at 
Kobat. 3881. 
Question re Hindu-Muslim --. 32ll 
Question re recent --at Delbi. 3184-87. 
Questions re--at Kabat. 3277.78, 3417-21, 3n9-21. 

BISHIKESH-

Queetion re construetion of a railway from --to I.aksbm8u Jhula. 3391. 

mSK NOTE FOBM(S)-

Question re adoption of revised --by the Great Indian Peninsula and Bom-
bay Baroda and Central India Railways. 2971. . 

BOAD(S)-

Question re contract for --in the" North-West Frontier Province. 3400. 
Question re cost of --in British Baluehistan and Siestan. 3101. 
Question re expenditul'e on --in the St. Thomas' Mount Cantonmeat. 
3560. 
Question rll guarding of --in the Kulachi Tahsil. 3399. 
Question rll military --in Waziristan and Kurram. 3101. 

BOLLING STOcK-

Question f'IJ return of railway materials and - .BeIl' to Mesopotamia dviq 
tne war. 3688. 
L292LD l 11 



ROUBLE NOTES-' t 

Question re Russian --. 3416. 
ROUND TABLF. eONFERENCB-

QUestion "e Sir Slinkaran Nair ..oil ! ... -, -" of 1 ~. 3025-26, 3048-4~. 

ROY, MR. B. e.-

Question re amalgamation of the Staff Selection Board with tile Beme Depado 
ment. 2940. ' 
Quelltion re appointment ot an I.e.S .. Officer as Secretary, Staff Selection Board. 
2940. 
Question re duties of the part-time Senetary, Staff Selection Board. 2939. 
Question re employment of pensionel'B in the Local Clearing Office, (Enemy 
Debts) . 2941. ' 

Quest:on re names and qualifications of past Secretaries and the present part-
time Secretary, Staff Selection Board. 2940. • 
Question re nomination by the Secretary, Staff Selection Board, of candida_ .. 
for vacancies. ~1. 

Question re qualifications, pay, etc" of the Assistant Secretary, Staff Selec-
tion Board. 2938. 
Question re repreftCDtIltion ~ MembePs of the Legislative Assembly on the 
Staff Selection Bom·d. ':OO-4:!. 
Question re Staff Selection Board Examinations. 2938. 

ROYAL ARMY TEMPERANCE ASSOCIATION-
See Under" Association ;;. 

ROYAL INDIAN MARINEr-

Question re conversion of the --into an Indian NaVy. 3916. 
Question rc employment of Indians as deck officers and engineers in the,.--. 
3&2B. 
Question re reorganisation of the -'-. 3'178. 

ROYAL INmAN MILITARY COLLEGE, DEBRA DUN-

Question re railway concessions to students of the --. 3499-!500. 
Question re students of t ~--. 3499. 

ROYAL MILITARY COLLEGE A1' SANDIl17RST-

See under" Sandhurst ". 

RULE(S)-

Questions re amendment of --relating to Sup J~emen~r  Granta. 3392,_ 
3493. 
Qllestion re amendments mmle in the I nflian Legislative --. 3698-99., 
Question re leave --.of European :Ind Indian employet's on the Bengal-
Nagpur Hailw8Y. 3910. 
Question re new Legislative --. 3108-10. 
Question re new Legiblative --relating' to Supplementary Grants. 3626-26. 
Question re new pension --. 3893. 
oQuestion re --relating to Supplementary Grants. 3373-74. 
Question re new stores purchase --. 3968-69. 
Question t;e punishment of railway employees for infringement of --. 3883. 
Qllestion re --for the purchase of imported stores. 8970.' 
Questioo re --relating to the classification. control, dism~  etc., of the 
Services in India. 3042-43. . 
Qilestioa, ,e --under the Immigration into India, Act, .1924. 3486. 

'. 



RULE(S), STATUTORY-
Question re consultation with the Leg;slature in cases of alteratioe at the 
-. 3373. ' 

RULlNG(S)-
--. by Mr. Presidenttqn the procedure to be followed in rCIr.ml to ~ a,mend-
menta to the Reso1utioD re the recommendations of the Lee CommiSsion. 
3278. 
--by r~ President that Standing Order 74 does not provide for the p:re&etl-
taLon of an address to His Excellency thtl ~cer  reqtHst ng him to Ax a 
certnin ra:e for the next session of the ABSenlbly. 4043. 

RUPEE-
Question re fixing of a new gold ratio for the --. 3808-12. 

RUPEE TENDER(S)-
Q1vstloIl re Resolution regarding --, for the purc a~ of stores. 3571-12-
Question rc --for Government purche-ses of stores. 3971. 

RURAL CLASS(ES)- . 
Qit8iltWn n ~rlte entati fl of tftc --ill the Provincial and Central Legislatures. 
3815. 

s 
SACCHARINE---

QueatiOil 91. IIIIIIJIgling 01-. 3111. 
SAGOUR ISLANDS-

Question r6 uninterrupted flow of the Ganges from Hardwar to the """'--. 
3Oa..as. 

SAHABPUn JUJlAL-

Question re raising of the level of the railway line between Kharit and ~ 
stati ~ Il the B. a1)d N.-W. Railway. 2945-47. 

SAHEBGUNGE LOOP DISTRICT-

Questioo re absorption of the --in the Howrah District Of the East Inctian 
ail ~ . 3012-13. . . 

SALARY (IES)-

Questian re inctease of --in the Imperial Services. 3628. 
Question re --and working hours of postmen. 3118. 
QuestiGn re --of the officer in charge of the Government Agriculturlll F8.'l1D 
at Tarnab. 3178. 

SALE(S)-

Question re restricted --of provision opium to the non-Chinn Market iii the 
Far East. 3621. 

SALT-

Question re consumption of --in the v!l-rious provinces. 3627. 
Question roe mann'i'aeture of --for home consumption by the people' 01 

ris~a during the famine of 1919-20. 3887. 
Question re price. of --in the Punjab. 2912. , 
Question rc prices of --after the inerea"c of the salt duty and after Ua _ 
red.uction,. :UOO. • 

Question re profiteering by dcale~ in -' -. 8366. 
uest~ l'S "c r('vinlJ (If the -. ~ i 1dl1~  l'.\" OIl tb Oril'Sft coAst. 3887, 8881-88. 
Question re sale of surplus stock of --in the Ganjam Salt Factory. 2928-29. 
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SALT DEPAltTMEXT(S)-

Question re transfer of the administration of the --in Orissa to the Northern 
India Salt Revenue Department. 3091. • 

SALT DiJT¥-

Question . e prices of salt after the increase of tte --and after its re-
ductk.D.. 3100. 

~A  FOREIGN-
•. 

Question re import of --. 3098. 

SAMIULLAH KHAN, MR. M.-
Election of --to the Standing Finance Committee for Railways. 4101. 

SANATORIUM-

Question re e~n e ance in separate railway carriages of tubercular patients 
, to the --at Madanapalli. 3097. ~ 

SA}'"'DHURST-

Question re admission of Indian Cadets into the Royal Military College ali 
--. 3628. . 
Question re adoption of methods for securing suitable Indian cadets for --. 
3776-77. 

SANTA. SINGH, HA VILDAR-

Question ,.e dismissal of --of the 8th Artillery for reading an Akali news-
paper. 3011-12. 

SANTAHAR-
.' Question ,.e inconvenience caused to railway passengers travelling by the line 

from --to Parbatipur on the Eastern Bengal Railway. 3471-72. 

SAlUlN DISTRICT-

Question ,.e floods and railway embankments in the --, Bihar and Orissa. 
3014-15. 

SARBILAND KHAN-

Question re case of --, late Sub-Inspector of Police, Dera Ismail Khan. 
3563-64. 
Question re qualification of --, late Sub-Inspector of Police, Den Ismail 
Khan. 3563. 
Question re representation from --, late Sub-Inspector of Police, Dera 
Ismail Khan, against his dismissal. 3563. 

8A.BDA, RAJ SAHm M. HARBILAS-
Question re honorary magistratee in Ajmer-Merwara. 3975. 
Question re retrenchment in Ajmer-Merwara. 3971-75. 
Question re revision of the Ajmer Municipalitiee Begulation. 3805. 
Question re university for Rajputana. 3971. 
Resolution re abolition of the Cotton Excise Duty. 3959-60. 

SARDAR MOHAMMAD ATAL KHAN-

Question re complaint of --of Gandapur against a patwari. 3396. 

SARFARAZ HUSSAIN KHAN, Klwr BAHADUB-

Indian Criminal Law Atrumdment Dill-
Consideration of --. 
Cla1Qe 3. 3444-45, 8447. 

" 



SARFARAZ HUSSAIN liliAN, KfUN BAHADl'R-contd. 

Land Customs Bill-" 

Consideration.of --

Clause 5. 3825. • 
Clause 7. 3834-35. 
Question rt! Advisory Committee for RailwaY'lL 3116. 
Question re Advisory Committee of the E. I. Railway. S1I5-ln. 
Question re alleged charges of bribery and COrrl1ption against certain employees 
of the oftice of the District Traftic Superintendent, Katihar, E. B. 
Railway. 3198. 

Question re alleged high-handedness of travelling ticket eheckers on the Assam 
Bengal Railway. 3181. 
Question re amendment of rules relating to supplementary grant. 3493. 
Qlestion re amendment of the Workmen's Compensation Act. 3182. 
Question re appointment of a suceeasor to Sir Edward Cook, Secretary to the 
High Commissioner for India. 3471. 
Question re case of Arjan Singh, Clerk, Rawalpindi PORt Oftlce. 3202-03. 
Qulestion re case of Mr. N. Subba Rao, late Telegraphist of Bezwada. 3113-15. 
Question re classiflcation of distributors in Government Presses and ftIC01'd 
suppliers in the Military Accounts Oftices as superior servants. 3793-94. 
Question re closing at night of Birati,Hridaipur and Dagochia stations on the 
E. B. Railway. 3202. 
Question re condition of recruitment of indentured labOur in the Assam Tea 
Plantations. 3181. " 
Question re conftdential circular issued to.their employees by the E. I. Railway. 
3116. 
Question re consultation with the Legislative .Assembly regarding Indian re-
presentatives deputed to attend meetings of the League of Nations. 3182-
83. 
Question re OO8t of deputation of India's representations to the Imperial 
Conferences and meetings of the League of Nations. 3104. 
Question re OO8t of maintenanee af third Cavalry Regiment n ~ Jcti n of whieh 
was refused by the War Oftice. 3181. 
Question re cost of roads in British BaIuchistao and Seistan. 3190. 
Question re coat of South Afriean coal imported into India. 3103. 
Question re countervailing duty on South Afriean coal. 3103. 
Question re deelaration of the service of the ministerial sta1l' of the Railway 
Department as Railwav service. 3793. 
QUestion re decorative ~r  in New Delhi. 3196-97. 
Question re decrease in the exports of Indian yarn. 3118-19. 
Question re delay in the delivery of money orders. 3471. 
Question re di!'lmil!881 of employl'es of the Audit Office of the B. and N. W. 
Railway. 310:1. 

~uesti n re dismiBBal of Mr. B. A. Fauzdar from the B. and N. W. Railway. 
32'00. 

Question re en('ouragement of railway indU$tries. 3113. • 
Question re establishment of a dead letter office in Bihar and Orissa. 3473. 
Question re European and An~l -Indian station master<; and assistant station 
masters en the E. B. R/Ulway. 3197-98. 
Question re Furopean and Jlldi~n station masters on the E. I. Railwav. 3l8(). 
81.. . 

~uesti n re exC('8S fare earning'S of ti!'ket c')Ueetors on the E. B. Railway. 
3200-01. I 
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SARFARAZ HUSSAIN KHAN, KHAN BAHADUR-Co,dd. 

Question rc exclusive use of Longwood H()tel by Members of the Indian Legis-
lature. 3105-06. •  • .. 
Question re extension of the Ft::-Hla:uental Rules to the Military Accounts 
Department. 3492-93. 
Question re first class head post offices in Bihar and Orissa. • 3473. 
Question f'e grant of duty allowance to head clerks to Superintendents of 
Post Offices. 3472. 
Question f'e grievances of passengers on the East Indian Railway. 3586. 
Question f'e grievances of passengers travelling by the Bandel-Barharwa loop 
section of the E. I. Railway. 3180. 
Question f'e grievances of passengers travelling by the Bandel-Katwa line of 
the E. I. Railway. 3202. 
Question f'e grievances ()f passengers travelling by the Diamond Harb6ur line 
of the E. B. Railway. 3184. 
Question re grievanees of railway passengers. 3199. 
. Question f'e grievances of the Belur passengers. 3886. 
Question f'e gross earnings of the D. U. K. Railway. 3189. 
Question f'e Raj pilgrims. 3104. 
Question re Hindu-Muslim ten.,ion in Delhi. 3117. 
Question re house rent allowan<.'es of Europeans, Anglo-Indians and Indians 
on Company-managed railways. 3117. 
Question re inconvenienee eaused to railway  passengers travelling by the line 
from Santapur to, Parbatipur on the Eastern Bengal Railway. 3471-72. 
Question re inconveniences to passengers at Deegha Ghat on the .E. I. Railway. 
3713. 
Question (Supplementary) re increase in the number of Mnnsiffs in the N.-W. 
F. Province. 3578. 
Question re increase of pay of Superintendents of Post Offices. 3713-14. 
Qaestion re India and Burma Military and Marine Relief Fund. 3187-88. 
Question re Indian Army School of Education. 3201. 
Question re Indian Forest Service education staff. 3196. 
Question f'e Indian F()rest Service Offieers. 3179. 
Question re Indian pilgrimage cfficer at Jeddah. 3779-80. 
Question re J ndian representatives to the International Labour Conferences. 
3182. 
Question re Indians in the Army in India Reserve of Officers. 3117-18. 
Question re judgment of Mr. Justice McCardie in the O'Dwyer-Nair case. 
3119. . 

Question re last general elections in India to the Legislative Assembly and 
Provincial Councils. 3198-99. 
Question re legislation for regulation of the system of payment of wages. 
3182. 
Qnestion re major products ()f tre Research Inatitute, Debra Dun. 3196. 
Question re memorial from the Indian Merchants' Cham her, Bombay, regard-
< in:;-the introou<.'h)n of an effedive gold currency in India. 3471. 
Question re military roads in Waziristan and Kurram. 3101. 
Questi.1n re Natal Boroughs Ordinance. 3493-94. 
Question re net profit of the Postal and Telegraph Departmants for the year 
enuing March 1923. 3464. 
Question re cP('up3tion of quarters in n~ d Hotel by officials. 3105. 
Question re officer in charge of Longwood Hotel. 3106-07. . 
Question re opium policy of the (\overnment of India. 3118. 
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SARF ARAZ HUSSAIN KHAN, KHAN BAHADt1B-COft/d. 

QW!stien ,." overcrowding of night trains leaving Bombay for Nasik and 
Poona, resWlctively. 3108. 
Question re er auli~ of the Sone Bridge on the E. I. Railway. 3112-13. 
Question re paucity of votes polled in Assam, during the last Legislative 
Assembl:'j electi<lnll. 3100. 
Question re payment of extra remuneration to postal officials for work on 
Sundays and holidays. ~':1-'4. 

Question re pension of one Bedar ~a t. 3116. . 
Question re permanent appointments for temporary Assistants and elerka 
in the Government of India. 4037. 
Question re price of salt after the increase of the salt duty and after its 
reduction. 3100. 
QlI8Stion re promotions on the E. B. Railway. 3197. 
Question re proposed new Central India Coalfields Railway. 3180. 
Question re provision of family quarters in Simla for daftries employed in 
the ~rnment of India Secretariat. 4037-38. 
Question re provision of indication boards for the directiOn of P88B8Dgers at 
Naihati station on the K B. Railway. 3116. 
Question re provision of refreshments OIl the line between Poralia and Ranehi. 
3199. 
Question re punishment inflicted on certain booking clerks at Howrah. 3105. 
Question re purchase price of Longwood Hotel. 3105. 
Question (Supplementary) re qnalifieatioDS and pay of MunsiJfs in the Punjab 
and the N.-W. F. Province. 3577. 

Question re raids by border tribes. 3101-03. 
Question re Rallchi Radium Institute. 3195-96. 
Question re realisation from the sale of Post Office Cash Certificates. 3115. 
Question re recent riots at Delhi. 3184-86. 
Question re recommendations of the Indian Bar Committee. 3099-3100. 
Question re removal of the office of the Accountant General, Central Rel"enues, 
from Calcutta to Delhi. 3200. 
Question re rent for short period occupation of single quarters at Longwood 
Hotel. 3104. 
Question re rents of quarters at Longwood. 3104-05. 
Question re report of the Alliance Bank of Simla Investigation Committee. 
3010-11. 

Question re report of the Indian Mercantile Marine Committee. 3586. 
Question re reports of committee!! appo:nted by Provincial Governments to 
examine the laud revenue question. 349~. 

Question r6 R.esearch Institute at Indore. 3100-01. 
Quelltion re revision of the pay of Inspector,. of Post Offices. 3472. 
Question re revision of the pay of postal Inspectors and Superintendents' 
Head Clerks, Bihar and Orissa. 3472. 
Question re salaries and working hours of postmen. 3118. 
Question re selection grade posts in the e!(,'!'ieal Hue of the Bihar and Orissa 
Postal Circle. 3394. 
Question re shooting of Indians in British Guiana. 3187 .• 
Question rl shortage of Rllilway wagons. 3201-02. 
Question re station master of Kasur. 3117. 
Question re temporary ss~stants and rlerks in the Government of India 
. Secretariat. 4037. 
Question re third class acc mm dati ~ 011 the mail trains. 3196-97. 
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SARFARAZ HUSSAIN"KHAN, KJuJr BARADUlt--1)Ontd. 

Question re work of the ministerial staft' of the Railway Department. 3793. 
Resolution re recommendations of the Lee Commission. 3342-43. 
Resolution re separation of Railway Finance from Geneml Finance. 3641. 

I 
SARGODHA-

Question re tenders for stores for the Army Remount DeWts at -- anel 
Mona. 3178-79. 

SARMA, THE HON'BLE SIR NARASTMHA 
Resolution re recommendations of the Lee Commission. 3231, 3236-44. 

SAVINGS BANK-
See under" Post omce Savings Bank ". 

SCHOOL(S)-
Question re East Indian Railway -- for European, Anglo-Indran and 

Indian children. 3496-97. 
Question re grants made by the Eastern Bengal Railway to -- for Euro-

peans, Anglo-Indians and Indians. 3574-75. • 
Question re provision by the M. and S. M. Railway of - for the children 

of the Indian employees. 3799-3800. 
SCHOOL CHILDREN-

Question re railway concession fares for --. 3697. 
SCHOOL, NAUTICAL--

Question re -- in India. 3367. 
SCIENTIFIC DEPARTMENT-

Excess grants for 1922-23 under II other --". 3873. 
SCOUTS-

Question re diHerences between Khassadars, -- and Chighawalas. 3564-65. 
SEALDAH-

Question re provision of quarters for European, Anglo-Indian and Indiaa 
o guards of the Eastern Bengal Railway stationed at --. 3572-73. 

SEAMANCEN)-
Question re imprisonment of Indian -- at Liverpool. 3478-79. 

SECRETARIAT-
Question re bus service for the conveyance of clerks from Raisina to the 
-- in Delhi. 3896-97. 

Question re claims of retrenched persons for permanent vacancies in the --. 
3785. 

Question re number of permanent employees retrenched in the Government 
of India -- and Attached Offices. 3908. 

Question re office hours in the Government of India. 3981 . 
• Question re pensions of -- and Army Headquarters Daftaries. 3898-99. 
Question re working hours of the Government of India -- clerks. 3897-98. 

SECRETARIA:T, GOVERNMENT OF INDIA-
Quel.'tion re duties of first, second and third division men in tAle --. 3786. 

SECRE'rARY OF STATE FOR THE COLONmS-. 
Question re statement of the -- regardin'g affairs in Kenya. 3626. 
Question re statement of the -- regarding the Kenya Lowlands. 3486. 

'I 
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SECRETARY TO GOVERNMENT, STATUS OF.I-

Question re grant of the --to the Director General of Posts and Telegraphs. 
3167-68. 

SEISTAN-- • 
Question re cost of roads in British Baluchistan and --. 3101. 

SELECT CdM::mTTEE(S)--
Code of Civil Procedure (Amendment) Bill--
Nomination of Mr. K. C. Neogy to serve on the --. 2992. 

Indian Criminal Law Amendment Bill--
Nomination of Mr. K. C. Neogy to serve on the --. 2992. 
Postponement of the --on the Indian Soldiers (Litigation) Bill. 4101. 

SEPARATION OF JUDICIAL AND EXECUTIVE FUNCTIONS-

~uesti n re --. 3596-97. 
Question re --in cantonments. 3001. 

S AJ ~I  Ma.--
Question re dismissal of --a macbinen;aan in the E. B. Railway Workshop 
at Dacca. 3814-

SERVICE (S)--
Question re increase of salaries in the Imperial --. 3628. 
Question re Indianisation of the Superior --on State-managed railways 
and in the P. and T. Department. 8915. 

SERVICE, IMPERIAL AND PROVINCIAL-
Question re Muhammadans in the --of the Postal Department. 3401-02. 

SERVICE, OFFICIATING-
Question re counting of --rendered by postal and R. M. S. oftieials for 
fixing their initial pay in the time-scale. 3975-76. 
Question re grant to gazetted postmasters of the concession of counting --
for increments. 3212-13. 

SERVICES, ALL-INDIA--

Question re number of Indians in the --on the 1st April 1924. 2977. 

SERVICES, CENTRAL-

Question re number of Indians in the --on the 1st April 1924. 2977. 

SERVICES, CIVIL AND lIILITARY--

Question re increase of emoluments in the --. 2983. 

SERVICES IN INDIA--

Question re rules relating to the classifieation, control, dismissal, etc., of the 
-. 3042-43. 

SERVICES, INDIAN-- • 
Question re . Colonials in the --. 3385. 

SERVICES, PUBLIC--

Question·,.e employment of Oriyas in the --. 2979-80. 

SERVICES, S I ~ 
• 

Question re overseas pay of the --. 2984. 
L292LD I 18 
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SETALVAD, SIR CHIMANLAL-
Ind;ian Criminal Law Amendment (Repealing) Bill-

Motion to consider. 3539-40, 3553. 

1 
I 

Resolution re recommendations of the Lee Commission. 3299-3302 . • 
SHAKKHUPURA RAILWAY STATION-

Question re inconveniences to passengers at --. 3689. 
SHED-

Question r.e ereetion of a -- on the platform of the Lyallpur railway 
station. 3689. 

SHED, PASSENGER-
Question re erection. of a --. at Rasidpur on the Assam-Bengal Railway. 

3365. • 'SHIP(S), ENEMY-
Question re profits from the control of --. 3376. 

SHIP(S), FOREIGN-
Question fie grant of privileges in respect of Indian coasting trades to 

foreign ships. 3382. 
SHIPS, NATIVE PASSENGER-

See under" Deck Passenger(s) " . 
.sHUGAN CHAND, PANDIT-

Question r.e case of -- Head Clerk, Ambala Cantonment Office. 3708. 
Question re legal expenses of --, Head Clerk, Ambala Cantonment. 3710. 

SHUTTLE TRAIN-
Question re abolition of the night -- between Katpadi and Chittoor on 
. the 11. and S. M. Railway. 3097 . 

.sIDHV A, MB.-
Question re assault by solditlrs on -- at Karachi. 3392. 

SIGNALLER (S)-
Questionre provision of free quarters for -- of the Burdwan Head Post 

Office. 3379. 
snm COMMUNITY-

Question re. Resolution relating to the grievances of the --. 2966. 
SIKH GRIEVANCE(S)-

Question re formation of a committee to inquire into --.3598. 
snrn PRISONER(S)-

Question re release ot -- convicted of wearing Kirpam. 3597-98. 
SIMLA-

Question re recommendations of the Universities Conference held at --. 
3629. 

SIMLA IMPERULCIRCLE, P. W. D . ...:. 
Question re --. 2912-14. • 

SINGH, liB. GAY A PRASAD-
Question re abolition of toll on the B. and N.-W. Railway Bridge bet,!een 

Hajipore anli' Sonepur. 3390-91.-; 
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~SI  MB. GA YA PRASAD-contd. 

Question re admission of Indians into various branches of the Indian Army. 
3392-93. • 
Question re advant:ges secured by Messrs. B ~lt n Brothers from the 
Alliance Bank of Simla. 3010-11. 
Question \oeallegations against the staff of the Bengal and North-Western 
Railway. 3019-20. 
Question re allegations ('ontained in the Report of the Alliance Bank of 
Simla Committee of Investigation. 3009-10. 

<Question re alleged malpractices of labour reemiters. 3599. 
Question re amendment of rules relating to supplementary grants. 3392. 
Question (Supplementary) re appointment of a Superintendent of Quarters 
in Simla allotted to Members of the Indian Legislature. 2926. 

~uesti n re assault by soldiers on Mr. Sidhva at Karachi. 3392. 
Question re assessment of Income-tax from the Honourable Mr. -Sachchida-
nanda Sinha. 3020. • 

QuestiOli re bridge over the Ganges at Benares. 3391. 
Question re case of Jyotish Chandra Ghose, State Prisoner in Bengal. 3714-
15. 
Question re clerical establishments of the Auxiliary and Territorial Forces. 
2976. 

Question re complaint against the-Howrah Railway Staff. 3019. 
Question re construction of a roadway from Rishikesh to Lakshman Jhula. 
3391. 

Question (Supplementary) re discussion in the Assembly of the instructions 
to the Indian representative at the Conference on the control of the 
opium traffic. 3769. • 
Question re econemyin military expenditure. 3020. 
Question (Supplementary) re employment of Muhammadans in Government 
Departments in the N.-W. F. Province. 3782. 

Question rre floods and railway embankments in the Saran district, Bihar 
and Orissa. 3014-15. 

Question r:e floods in Bihar and Orissa. 3015-16. 
Question re fracas between soldiers and inhabitants of Muzaffarpur. 3040-41. 
Question (Supplementary) re grants from the fine fund on the Eastern 
Bengal Railway towards recreation clubs of their employees. 3576. 

Question (Supplementary) re grants made by the Easteru Bengal Railway 
to Schools for Europeans, Anglo-Indians and Indians. 3575. 

Question (Supplementary) re Industrial unemployment in India. 3029. 
Question re International opium conference of thll League of Nations. 3031-
32. 

Question re location of British troops at Muzaffarpur. 3038-40. 
Question re occupation by the military authorities of the Circuit House at 
Muzaffarpur. 3041. 

Question re payments to Indian and European depositors ('f the Alliance 
Bank. 30011. 

Question re preventinn of floods in Bihar nnd Orissa. 3otb. 
Question re prevention of floods in North Bengal. 3017-18: 
Question • f"f! proposed construction of 1\ Railwav from Muzaffarpur to 
Sitamarhi. 3018. . 

Question re provision of "additional ""aterwIlYs on the Bengal and -North-
Western Railway to meet the flood situation. 3016-17. 

I 
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SINGH, MR. GAYA PRA<SAD-cClnld. 

Question re provision of latrine and 11 female waiting room at Ahmadpur 
Junction station on the East Indian Railway. 3019. 
Question (Supplementary) re punishment infiicted on certain booking clerb 
at Howrah. 3107.. • 
Question re qualifications for the Municipal franchise in Mauritius. 3598-99-
Question re recruitment of labour. for the tea gardens in Assam. 3600. 
Question re refusal of passports to Babu Shiva Prasad Gupta and Mawau 
Abul Kalam Azad. 3896. 
Question ·re report of the Fiji Deputation. 3599-3600. 
Question (Supplementary) re separation of the establishment of the Legis-
lature from the Legislative Department. 3766. 
Question re Sir Sankaran Nair's book" Gandhi and Anarchy". 3020. 
Question re State prisoners in Bengal. 3393-94. 
Question re toll on the B. and N.-W. Railway bridge over the Gdnduk. 
3965. 

• Question f'e transmission to the International Opium Conference of the 
opinion of the All-India Congress on the opium policy of the" Government 
of India. 3032-34. 
Question re uninterrupted flow of the Ganges from Hardwar to the Sagour 
Islands. 3034-38. 

SINGH, RA.JA. RAGHUNANDAN PRASAD-
Question re abolition of the branch post office at Betwan Bazaar, Monghyr. 
3367. 
Question re ferry service between Monghyr and Monghyr Ghat. 3366-67. 
Question r:e nautical schools in India. 3367. 
Question re profiteering ~  dealers in salt. 3366. 

SINHA., KUMAR GANGANAND- .: 

Imperial Bank of India (Amendment) Bill-

Consideration of --. 

Clause 2. 3432. 
Question m absorption of the Sahebgunge Loop district in the Howrah 
«\istrict of the Efst Indian Railway. 3012-13. 
Question re affiliation of the Science and Medical Departments of the 
Lady Hardinge Medical College to the Delhi University. 2944. 
Question f'/J allowances to clerks who have qualified in stenography. 4039. 
Questions re amalgamation of the District Locomotive Carriage and Trame 
Offices of the East Indian Railway. 3012, 3013. 
Question re amalgamation of the traffic transportation and commercial Depart-
ments of the E. I. Railway. 3907. 
Question re annual grant to the Lady Hardinge Medical College, Delhi. 
2945. 
Quest:on re appointment of Bindeswari Prasad Misra, a probationer in the 
Post and Telegraph Department to a permanent vacancy. 2999-3000. 
Question re Audit Inspection Note and Audit Objection Statement relating 
to the J..a-dy Hardinge Medical College', Delhi, for the period ending 30tb 
SeptembeI' 1923. 2944. 
Question rc candidates for reserve clerkships and Branch pf)stmastershipe 
in Bihar lmd Orissa. 2999. 
Qaestion re claims paid for goods lost or damr.ged on railways. 3907-OS. 
Question re classification of the Lady Hardinge Medical College as a private 
institution. 2943. 't 
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SlNHA, KUMAR GANGANAND-contd. 

Question re date of publication of the Quinquennial Repol·t of the Lady 
Hardinge Medical College, Delhi. 2944. 
Question re ejection of Members of the Legislative Assembly to the govern-
ing body of the Mdy Hardinge Med;ical College and Hospital, Delhi. 
2942. 
Question rl employment of Indian Professors in the Lady Hardinge Hospital, 
Delhi. 2944. 
Question re extravagant expenditure in the Lady Hardinge Medical College. 
2942-43. 
Question rc grant of house-rent allcwances to the clerical establishment of 
the Indian Stores Department. 4035-39. 
Question re improvements on the Loop line of the 'E. I. Railway. 3905. 
Question re income for the last three years from goods traffic (excluding 
.coal) on the E. 1. Railway. 3906. 
Question f'oe Indianisation of various classes of appointment on the E. I. 
Railway. 3906. 
Question. rc issue of return week-end tickets on the E. 1. Railway. 3906. 
Question f'e lack of interinediate class waiting accolIll\1odation on the E. I. 
Railway. 3905-06. 
Question re minimum pay of clerks on the E. 1. Railway. 3907. 
Question re railway collisions, etc., during the last twelve years. 3907. 
,Question re raising of the le\'el of the railway line between Khadk and 
Sahebpur Kamal Station on the B. and N.-W. Railway. 2945-47. 
Question re reduction of fares on the 'E. I. Railway. 3904. 
Question re rules of service for .the junior and senior staff 01 the Lady 
Hardinge Medical College, Delhi. 2943-44. 
Question re running of a through and fast train from Howrah to Benares 
Cantonment via the Loop line on the E. I. Railway. 3905. 
Question re sc e~e for the centralization of the E. I. Railway. 3904. 
Question re stenographers in the Army Headquarters. 4039. 
Resolution r'e appointment of a Committee to inquire into the causes of 
recurring lI.oods. 4089-90. 

SINHA, M:B. A B~ A PRASAD-

Qnestion re alleged outrage on a woman by an ur ~ soldier at Jubbnlpore. 
3802-03. 
Qnestion re grievances of employees on the E. I. Railway. 3803. 

SINHA, MR. DEV AKI PRASAD-

Qnestion (Supplementary) re consultation with the Legislative Assembly 
regarding Indian representatives deputed to attend meetings of the League 
of Nations. 3183. 
Question (Supplementary) re cost of deputation of India's representatives 
to the Imperial Conferences and meetings of the League of Nations. 
3104. 
Qnestion re Industrial unemployment in India. 30l!7-29. 
Question (Supplementary) re new Legislative Bules. 3UO. 
Qnestion (Supplementary) re opinions of present and· past provincial 
Ministers on the report of the Lee Commission. 3195. 

Question re opium Poliey of the Government of India. 3029-30. 
Qnestion (Supplementary) .... proposed new Central IndiaCoaIlelc1s Baill,a)". 
3180. " 
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SINHA, lb. DEV AKI !>Rf.S.AD-co",d, 

Question fill purehase from Messrs. Armstrong Whitworth and CompaD)' oC 
looomotives for the Bengal-Nagpur Railway. 3026-27. 
Question S~pp'l~entar  reraising of the l'evel of th'e ~l a  line between 
miimk and Safl.lbputKama:l stations on th'e B. aJV1 N.-W: Railway. 2946-
47. 
Question (Supplementary) re Rllnchi Radium Institute. 3196. 
Question (Supplementary) rc reduction of expenditure in the Telegraph 
Department. 2933. 
Question (Supplementary) re rejoinder of Mr. B. G. Horniman to the 
charges made against him by the Government of India. 2912. 
Question (Supplementary) re reorganization of the Railway Board. 293i-38. 
Question (Supplementary) re shortage of railway wagons. 3201-02. 
Quel:tion re transfer of the administration of the Salt Departments in 
Orissa to the Northern India Salt Revenue Department. 3099. 
Resolution re recommendations of the Lee Commission. 3298. 

SINHA, THE HONOURABLE MR. SACHCHIDANANDA-

Question-re assessment of income-tax from the --. 3020. 

SITAMARHI-

c. 

Question re proposed construction of a railway from Muzaffarpur to --. 
S018. 

SLEEPER (S)-

Questions re N.-W. Railway contracts for --. 2950-51,2951-62,3123,3816. 

SNAKE (S)-

Question redestrnetion of wild animals and --. 3787 . 

SOLDIER (S)- . " 

Question re assault by --on Mr. Sidhva at Karachi. 3392. 
Question rJ) rates of pay of Indian and Brit:sh --. 3403. 

SOLDIER, EUROPEAN-

Question re alleged outrage on a woman by an --at Jubbulpore. 3802-03. 

SONE BRIDGE-

.Question re overhauling of the --on the E. I. Railway. 3112-13. 

S l ~ -

Question re abolition of toll on the Bengal and North-Wc;;tern Railway bridge 
between Hajipur and --. 3390-91. 

SORTER(S), RAILWAY MAIL SERVICE-

Question re emoluments of postal clerks and 
3812-13. 

SOUTH AFRICAN COA.L-

See under" Coal ". 

SOUTH INDIA-

in Burma and India. 

Question re relief of distress caused by ~ e &od in --. 3390. 
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SOUTH INDIAN RAILWAY- , 
Qaeat.ion r-e claW 0' upir)' of ~ -. -coatnet. 3093. . 
Question re increase of licence fees for the sale of co1lee, etc., at ~ a1 

statiou on tJae -. 3Iiij. 
Question re oovererowding of third class passengers in .w traina OIl the 
)(. aM S .•. Rait •• y .. t. -. . P3. 
Question re provision of intermediate class aeeommodation on aU long 
distaDct! traias on tbe, --. aot3. 0 

Qustion r. p~ isi n of i e~diai  elIlss &OCOJIlIDOdation on the IrL and 
S. M. Railway and --. 3096. 
Question re strike on the --. ~. 
Question re tenders for the supply of Britisb Portland eement for the --. 
3087-88. 
Questio.D re waitiQg room for first aJU1 second elase passengers at Taliparamba 
Road Station on the --. 3625 • 
• 

SOUTHBOROUGH COMMITTEE-
S.e under" Committee(s) ". 

SOUTHERN' COMIIAND-
QUestion re production of Medical Certificates by the office establishmjmt of 
the Controller of Military Accounts, --and Poona District. 3620. 

SOUTHERN INDIA-

Questions re fioods in --. 2985, 3465, 3903 
Question re relief of distress caused by the floods in --. 3558. 

SPECIAL MARRIAGE (AMENDMENT) BILL-

See under " Bil1 ~ ". 

SPECIALIST APPOINT:M:f:N'r8-

Question re --for Indians holding temporary commissions in the Indian 
Medical Service. 3697. 

SPENCER AND COMPANY, MESSRS.-

Question re privileges allowed to --'8 European railway refreshment rooms. 
3774. 

ST. THOMAS' MOllNT CANTONMENT-

Question re expenditure on roads in the --. 3560. 
STAFF-

Question re inadequacy of --in the office of the Superintendent of Post 
Offices, Burdwa]) Diyision. 3379. ' 

Question re increase of - -on the B. S. B. section of the Eastern Bengal 
Railway. 3382-83. . 

STAFF, MENIAL--

Question re di!lchllrge of certain --of the Eastern Bengal Railway. 3384. 

STAFF SELECTION BOARD--

Question r(' amalgamation of the --,vith the Home Department. 294'0. 
Question re appointment of an I. C. S.ofticer as Secretary, --. 2940. 
Question re duties of the part time Secretary, --. 293l1. 
Question ,.e exemption of certain Assistants in the Upper Division from the 
--'s examination. 3979-80: 
Question re names and q\l&li.ications of past Secretaries and the present 

part-~ime Secretary, -. 2940. 

I 



STAFF SELECTION I!OARD-coRtd. 
Question re nomination by the Secretary, --, of candidates for-vacancies. 
2941. 
Question re non-employment of men who passed the --'s examination in 

192~. 3784-85. • 
Question re provision for candidates who passed t ~ --'s examination in 
_1921 and 1922. 3978-79. 
Question re qualifications, pay, etc., of the ASsistant Secretary,"--. 2938. 
Question re representation of Members of the Legislative Assembly on the 
--. 2941-42. 
Question re result of the --examination held in June 1924. 3566-68. 
Question re. --'s candidate>!. 3784. 
Question re --examinations. 2938. 
Question re successful candidates at the --'s examinations. 3979. 

STAMP (S)-
Demands for Supplementary Grants for 1924-25 under " --". 3876 
Excess Grants for 1922-23 under •• --". 3871. 
Question re cost of press for the manufacture of --, etc., in Indi&.. 3612-13. 
Question re manufacture of --, stamped paper, and postal stationery in 
India. 3612. 

STAMPED PAPERS-
Que5tion re manufacture of stamps, --and postal stationery in India. 
3612. 

STANDING FINANCE COMMITTEE-

Motion for nomination for the --for Railways. 3916. 

STAl'I'DING ;FINANCE COMMITTEE FOR RAILWAYS-
Election of Members to the --. 4042. 
Result of election to the --. 4101. 

STATE PRISONER(S}-

Question re case of Jyotish Chandra Ghose, a --, in Bengal. 3714-16. 
Question "' --in Bengal. 3393-94-

STATE RAILWAY(S)-

Question re poliey relating to the recruitment and promotion of Indians and 
Anglo-Indians to the superior services of --. 3771. 
Question re promotion of Indian subordinates to the superior services of --. 
377l. 
Question N promotions of Indian and Angio-Illdian subordinates to the 
superior services of --. 3770-71. 

STATE-ltlANAGED RAILWAY(S)-

Indianisation of the superior services OD --. 3915. 

STATElIENT(S)-

Question re profit and loss --of the Wireless Branch of the Post Oftlee 
for the last three years. 3587. 

STATEMENTS (J.AID ON THE TABLE)-

- re tile emigration depOt at &Dares. 3049-63. 
- showing the eases in which the lowest tenders have not been accepted 
by the High Commissioner for India in purcluasing stores for the Gov81'll-
ment of India during the half year eDcliDr the 30th June, 1924. 2986-88. 

, , 
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STATEJlENT OF BUSINESS-
-- by the Honourable Sir AleUllder )(uddimaD. 2IJ88-91 

STATION (S)-
Question r. provision of waiting 1"001118 for third clue lady puBeIIpJ'II at 

Railway --. .12. 
Question re -- between Lahore and Jhelum on the N.-W. Railway without 

raisede platforms. 3897. 
STATION(S), BEAM WIRELESS-

Question re agreement with the llarconi Company for the eoDStruetioJl 
of --. 3368. 

STATION HOSPITAL(S)-
Ques'ion re pay of hospital storekeepers of --. 3170. 

ST4TION MASTER(S)-
Question re European and Anglo-Indian -- and Aasistant -- on the 

E. B. Railway. 3197-98. 
Question re European and Indian -- 0'3 the E. I. Rail\lay. 3180-81. 
Question re promotion of Indian -- to Station Superiiltendents and Tndlic 

Inspectors on the Eastern Bengal Railway. 3607-08. 
Question re -- of Kasur. 3117. 
Question re transfer of the --, Kasur. 2948. 
Question re working hours of -- and Assistant Station llasters on the 

N.-W. Railway. 3802. 
STATION SUPERINTENDENT(S)-

Question re promotion of Indian Station Masters to -- and Tram., Inspec-
tors on the Eastern Bengal Railway. 3607-08. 

STATIONERY-
Question re manufacture of stamps, stamped papers and Postal -- in India. 

3612. 
STATIONERY AND PRINTING-

Excess Grants for 1922-23 under " --". 3874. 
STEAMER(S)-

Question re unsatisfactory arrangements on emigrant --. 3119-20. 
STEAMER, PILGRIM-

See under " Frangestan, S. S.". 
STEEL-

Question re price of imported -- on 1st August 1924. 3368. 
STEIN, SIB. AUREL-

Question re --'s collection, of antiquities from Central Asia. 3494. 
STENOGRAPHER (S)-

Question ro -- in the Army Headquarters. 4039. 
STENOGRAPHY-

Question re allowances to clerks who have qualified in -" -. 4039. . . 
STOREKEEPER (S)-

Question re pay of hosJ,ital -- of station hospitals. 3170. 
L292LD 

.1 

• 
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STORES-

Question re. procedure followed by the Indian --Department with reference 
to tenders for --. 3888-89. 
Question re purchase of.Govemment --from the United Kingdom. 3600-
04. f • 

Question re purchase of rail ~  and other --through the Indian --
Department. 3895-96. 
Question rc purchase of railway --through the Indian ---Department. 
3702. 
Question re purchase. of --. 3112. 
Question re purchase of --by provincial Governments. 3969-70. 
Question re Resolution regarding rupee tenders for the purchase of --. 
3571-72. 
Question r~ result of appeal to the Privy Council in the case of the levy 
of customs duties on --imported by Railway Compan(es. 3376. 
Question re rules for the purchase of imported __ . .3970. c 
Question re rupee tenders for Government purchase of --. 3971. 
Question re --for the Master General of Supply, the Railway Board and 
Railway Administrations. 3889-90. • 
Question re tenders for --for the Army Remount DepOts at Sargodha and 
Mona. 3178-79. 
Question re value of --purchased by Railways during the last five years. 
3913. 
Statement (laid on the table) showing the cases in which the .lowest tenders 
have not been accepted by the High Commissioner for India in purchasing 
--for the Government of India dUling the half year ending the 30th 
June 1924. 2986-88. 

STORES DEPARTMENT, INDIAN-

See under" .Indian Stores Department ". 

STORES, MILITARY-

Question re purcha.'!e of --by the Indian Stores Department .. 39iO. 

STORES PURCHASE RULES-

See under" Rules ". 

STRATEGIC RAILWAY(S)-

See under" Railway(s) ". 
STRIKE-

Question re --on the S. I. Railway. 3094. 
STUDENT(S)-

Question re grant of concession fares on Railways to --of national schools 
and Colleges. 3389-90. 
Question re railway concession fares for --of national schools. 3796. 
Question re railway concession to --of the Royal Indian Military College, 
Dehra Dun. 3499-3500. 
Question re --of the Royal Indian Military College, Dehra Dun. 3499. 

SUB·ASSISTANT SURGEON, A I~ 

Question re Hbellous letter regarding the --. 3~. 
SUBATJIlT-

Question re prosecution of Lekhraj, a shopkeeper of --, for selling coal at a 
higher price th,n that, registered in the cantonment magistrate's omce. 
3709. 
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SUBBA RAO, lIR. N.-

Question "' ease of --, late telegraphist of Bezwada. Sll3-15. 

SUBSCRIPTION (S)-. 
Question re eollection 0' --for the North-Western Railway Union by 
the Railway authorities. 3592. 

SUBSCRIPTION (8), PUBLIC-

Question re --to the Governmeut of India Loan; 3807-08. 

SUIT(S)-

Question re -0 'Dwyer-Nair libel --. 3827. 

SUKKUR BARRAGE-

Question re cost of machinery for the -_. 3615-16. 

SULPHA'PE OF AMMONIA-

Question re education of agriculturists in the use of --as manure. 2918. 

SULPHUR-

Question rc -extraction of --from coking 'eoal in Assam. 2918·19. 

SUNDAY (S)-

Question re payment of extra remuneration to postal offieials for work on 
--and holidays. 347S-74. 

SUNDAY ALLOWANCE(S)-

Question re --to the transportation staff on the N.-W. Railway. 3693. 

SUNDAY PAY-

Sec under" Pay". 

SUPERINTENDENT OF POST OFFICES-' 

Question re inadequacy of staff in the office of the -. 3379. 
Question re increase of pay of --. 3713-14. 
Question re --. 3611-12. 
See under" Post Office(s) ". 

SUPERIOR SERVANT(S)-

Question re classification of distributors in Government Presses and record 
suppliers in the Military Aceounts Offices as --. 3793-94. 

SUPERIOR SERVICE(S)-

Question re policy relating to the recruitment and promotion of In~ians and 
Anglo-Indians to the --of State Railways. 3771. . 
Question re promotion of Indian su rdi~es to the --of State Railways. 
3771. 
See under" Services ". 

SUPERSESSION-

. Question re --of senior I. M. S. Indian Oftieers for administrati\'"e app in~

ments. 3899. 

S'lPPLEMENTARY GRANTS-

Demands for ---for the year ending 31st March 1925. 3876-81. 
Question re amendment of rules relating to --. 3392. 
ue~ti n re new Legislative Ru.s relating to --. 3625-26. 
Question re new rules relating to --. 3373-74. 
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SUPPLY-

Question re stores for the Kaster General of --, the Railway Beei ... 
Railway Administrations. 3889-90. 

SURMA VALLEY DIVISION- • 
Question re transfer of the -- from Assam to Bengal. 3780. 

SURVEY OF INDIA- • 
Excess grants for 1922-23 under "--". 3871-73. 
Question re class I oftieers of the --. 2914-15. 

SUTLEJ V ALLEY PROJECT RAILWAY-
Question re opening of the -- for goods and passenger traftic. 312l-22. 

SWARAJ PARTY-
Questions re Lord Olivier's speech in the House of Lords reprding the 

alleged purehase of votes by the -- in Bengal. 3501-04, 3701. 
SYED HABIB SHAH-

Question re prohibition of the entry of -- Ed.itor, , .. Biosat " into the 
N.-W. F. Provinee. 3415-16. 

SYKES, Mil. E. F.-
Resolution re reeommendations of the Lee Commission. 3306-09. 

TAHSIL, KULACID-
Question re guarding of roads in the --. 3399. 

TALIPARAMBA ROAD STATION-
Question. re. waiti.ig room for First and Second Class passengers at--

on the South Indian Railway. 3625. 
TANGANYIKA-

Question re treatment of Indians in --. 3487. 
TARIFF BOARD-

Question re exclusion of Burma from recommendations ,made by the--
in regard to protective duties. 3778-79. 

TARNA,-
Question re auditing of the accounts of the Gofernment Agricultural Farm 

at--. 3177. . • 
Question re salary of the of!icer.-in-charge of the Government Agricultural 

Farm at --. 3178. 
Question re supply of free fruit to European Ofticers from the Govern. 

ment Agricultural Farm at --. 3177-78. 
TA VOY DISTRICT, BURMA-

Question re movement against the payment of the Capita.twn ta.:r in the 
-. 4040-41. 

TAXATION-
Question re -- of Gandapuri lands. ~397. 
Question re --of ~and val'l!'s. 3416. 
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TAXATION COMMITTEE-
See lIDder " Committee." 

TAXATION INQUIRY COMMITTEE-

Question re BCO:ee of inquiry of the --. 2917-18 .. 

.. 
149 

Resolution re suspensiOil of the -- and sabstitution of an Eeonollilc 
Inquiry Committee. 3721-62. 

See under" Qommittees." 
TEA GARDEN(S)-

Question re exodus of labourers from the Assam --. 3421-22. 
Question re recruitment of labour for tbe -- in Assam. 3600. 
Question re unrest among workers on the Assam --. 3218. 

TELEGRAl\f:(S)-
Question re cost of long distance --lines and income derived therefrr.Jm. 

29S3-34. 
Question re free re-direction of --. 2922-23 

TELEGRAPH PEPARTMENT-
Question re reduction of cxpenditure in the --. 2933. 
Question re working cost of the --. 2932-33. 

TELEGRAPH FORMS-
Question ,.e income from advertisements on --. 2982. 

TELIllGRAPH OFFICE:-
Qaestion re establisbment of a --at Murbad in t~e Thana District. 2974. 

TELEGRAPH OFFICER(S)-
Question ,.e maximum pay of -- recruited in India from Indian En-

ginecring Colleges. 2935. 

II TELEGRAPH RECORDER "-
Question ,.e paragraph in the -- of May 1922 hea.ded "the Powcr of 

Clerks. " 3981. 
TELEGRAPH STORES-

Question ,.e appointmcnt of an outsider as Assistant Controller of _.-. 
2932. 

Question ,.e appointment of an outsider as Controller of --. 2932. 

TELEGRAPHIC MESSAGE(S)-
Question ,.e intereeption of --. 3192. 

TELEGRAPHIST (S)- , 
Q:nestion re case of Mr. N. Subba Rao, -latc -- of Bezwada. 3113-15. 

TELEPHONE(S )-
Question re -cost of town -- schemes and income derived 

2934. 
therefrom. 

TELEPHONE TRUNK SYSTEl\I-
Question re.revenue from the --. 3980-81. 

TELLICHERRY-NANJUNGAD RAILWAY-
Qnestion re proposed --. ·3625. 

,. 

• 
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TEMPLE (S)- • 

Question re expenditure on eret!tion, maintenance and repairs of --. 
3402. . 
Question re Maha Bodhi --at Buddha Gaya. 3967 •• 

TEMPORARY STAFF- • 
Question re --of the Railway Board's office. 3783. 

• 
TENDER (S)-

Question re procedure followed by the Indian Stores Department with 
reference to --for stores. 3888-89. . 
Question re --for stores for the Army Remount Depots at Sargodha ancI 
Mona. 3178-79. 

TENTAGE ALLOWANCE(S)-

Question re refund of ineome-tax charged on the --of Militall' OfHeers.. 
3695-96. 

TARI TAHSIL-

Question re transfer of Mohammad Akram Khan, Naib 'fahsildar from 
- to Kulachi. 3396. 

TERRITORIAL FORCE-

Question re. clerical establishments of the Auxiliary Force and the --. 
2976. o 

THANA DISTRICT-

Question re establishment of a Telegraph Office at Murbad in the -_. 
2974. 

THEFT(S)-· 

Quclition rc --in railway godowns on the Great Indian Pcninsu!a Rail-
way during the ~rs 1iJ21, 1922 and 1923. 2966. 
Question re --of insured letters. 3559. 

THIRD CLASS A A I ~ 

Question Te --on mail trains. 3196-97. 

THIRD CLASS COMPARTMENT(S)-

Question re provil!ion of latrine accommodation in --including servants· 
compartments. 3698. 

THIRD CLASS LADY PASSENGER(S)-

See under "Passenger (s) . " 

THIRD CLASS PASSENGER (S)-;:-

Question re conveyance of --in ~attle trucks on the Bengal-Nagpur Rail-
way. 3488. . 
Question re free allowance of luggage to --oil railways. 3498-99. 
Question re overcrowding of --in mail trains on the Madras and Southern 
Mahratta and South Indian Railways. 3093. 
See under "Passenger (8). " 

THIRD CUSS RAILWAY PASSENGER(S)-

Qut'Stion re prevention of overcrowding of --. 2969. 

TICKET (S)-

Question re issue of return week-end --on·the East Indian Railway. :J!J05. 
r . 
• 
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TICKET -CHECKERS-

Question re· alleged highhandedness of travelling --on the .Assam-Bengal 
Railway. 3181. 

TICKET COLLECTO\(S)-

Question re excess fare earnings of --on the Eastern Bengal Railway. 
3200-01. 

Question re submi",sion of statement of earnings beyond their lawful 
salaries by --of the North-Western Railway, Karaehi District. 3703. 

TIME SCALE-

Question re counting of ofticiating service rendered by postal and Railway 
Mail Service Ofticials for fWng their initial pay in the --. 3975-76. 

Question re --for gazetted Postmasters. 3213. 

TO¥: KYI, MAUNO-

Imperial Bank of India (Amendment) Bill-

Consideration of clause 2. 3430-31, 3432 • . 
Indian Criminal Law Amendment BilI-

Consideration of clanse 3. 3448-49. 
Question re agreement with the Oriental Telephone and Electric Company, 
Ltd., Rangoon. 3966. 
Question re balance of rice control profits in the hands of Government. 
3805. 
Question re date of termination of the contract with the Burma Railway. 
38M. 
Qu('stion re Maha Bodhi Temple at Buddha Gaya. 3967. 
QuestJOh re movement against the payment of Capitation tax in the Tavoy 
District, Burma. 4040-41. 
Question re opium policy of the Government of India. 3966. 
Question re purchase of Railways in Burma constracted from " Rice Control 
Profits. ' , 3805. 
Question re recommendations of the Lee Commiss:on. 3340-42. 

TOLL(S)-
Question re abolition of--on the Bengal and North Western Railway 
bridge between Hajipore and Sonepur. 3390-91. 
Question re--on the Bengal and North-Western Railway bridge over t11e 
Gunduk. 3965. 

TONK TAHSIL--

Question re decrease of revenue in the _. -. 3397. 

TONKINSON, MR. H.-

Indian Criminal La,," Amendment (Repealing) BilI-

Motion to pass. 3986-87, 3987-89, 3991. 

Indian Evidence (Amendment) Bill-

Motion to refer to Select Committee. 4010. 

Indian ~I t r Vehicles (Amendml'nt) BilI-

Motion to consider. M3s-39. 
Consideration of claul!fe 2. 3439, 3440. 
Motion to pasa. 3441. 

•• 

• 
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TONKIN-SON, 1b. .~ 
Indian Registration (Alnendment) Bill (Amendment of section 7)-

Motion to circulate. 4011-12. 

Indian Registration (Amendment) Bill (Amendment {Jf section 32)-

Motion to refer to Select Committee. 4024-27. 
Recommendations of the Indian Bar Committee. 3504. 

TOTTENHAM, lIR. G. R. F.-

Oath of Oftiee. 2911. 

TOWN PLANNING SCHEME(S)-

Question re cost of --undertaken by the Great Indian Peninsula Rail way. 
2930-31. 

TOWN TELEPHONE PROJECTS-

Question re capital expenditure on a~d income derived from --for -the 
five years preceding 1923-24. 3980. 

TRACTS, QRIY A SPEAKING-

Question re amalgamation of the --. 3387. 

TRADE UNION(S)-

Question re discharge of employees ot the Oudh and Rohilkhand Railway 
for tal.. q part in the --movement. 3799. 

TR U'FIC INSPECTOR(S)-

Question re appointment of an Anglo-Indian Assistant Station Master to 
officiate as --, Lalmonirhat, on the Eastern Bengal Railway. 3576. 
Question re European, Anglo-Indian and Indian -.-on the East Indian 
Railway. 3497-98. 
Question re promotion of Indian Station Masters to Station Superintendents 
and --on the Eastern Bengal Railway. 3607-08. 

TRAFFIC OFFICER(S)-

Question re training of Indians as railway --. 3702. 

TRAFFIC RELIEF ASSOCIATION (S)-

See under" Association(s)." 

TRAIN(S)-

Question re running of a through and fast --from Howrah to Benares 
Cantonment 'Via the Loop Line on the East Indian Railway. 3905. 

TRAIN STOP APPARATUS-

See under" Apparatus ". 

TRAIN WRECKING-

Question re release of Raja Ram com·jell!(} in the Malakwal --case in 1919. 
3701-02. 

TRA1IWAY(S)-

Question re conversion of the Tumsar Road-Tirodi --into a broad gauge 
railway. 3627. 

TRAVELLING ALLOWANCE-

Question re --of Members of the Legislative Assembly. 2915. 

TRmE, GANDAPUR- • 

Question re faetions among the --. 3400. , 
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ftIBHUV ANDAS, Ma. MOHANLAL- • 

Question re dismissal of -.-of the Bombay, Baroda and Central India 
Railway. 3004-05. 

TBlCHINOPOLY-

Question re clas8iflcati~n of the --Post· office as a 8eC()nd class olliee. 
3214. 

'TB.ICHINOPOLY VILLEYPURAM RAILWAY-
Qnestion re conStruction of the --. 3708. 

TlDlSAR ROAD-TIRODI TRAMWA Y-

See under" Tramways ". 

11 

UJAGAh SINGH BEDI, BABA-

Hindu Religious and Charitable Trusts Bill-

Motion '0 refer to Select Committee. 3517. 
4Question (Supplementary) re occupation of quarters in Longwood Hotel by 
officials. 3105. 

~esti n (Supplementary) re rental of houses owned by the Govel'ldllent of 
India in Simla. 2923. 

Question (Supplcmcntary) re reports of:Committee appointed by Provincial 
Goveruments to examine the land revenue question. 3493. 
Question (Supplementary) re scope of inquiry of the Taution Inquiry Com-
mittee. 2918. 

1J ..~ -

Question re industrial--in India. 3027-29. 

IJ I ~I (S)-

Qnestion re exemption from cltstoms duty of materials for --of military 
officer.s. 3480. . 

UNION (S)-

Question re withdrawal of official recognition of the Oudh and Rohilkhand 
Railway --. 3796-97. 

VNITED KINGDOM-

Question r, purehase of Government stores from the --. 3600-04. 
UNIVERSITIES CONFERENCE-

Question re recommendations of the --held at Simla. 3629. 

tJNIVERSITY -

Question re --for Rajputana. 3971. 

1JNIVERSITY COLLEGE OF SCIENCE, CALCUTTA-

See under" Calcutta University". 

UNREST-

Question re --among workers on the Assam Tea Gardens .• 3218 . 
• 

UPPER DIVISION-

• 

Quest.ion re exemption of certain Assistants in the --from the Staff 
. Selection Board's examination. 3979-80. 

~~ I ~ 
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VACANCY (IES)-

Question re claims of retrenched persons for permanent 
Secretariat. 3785. .. 

Question re leave -- in theMilit&ry Accounts Omees. 3894. 
VASAD BOnSAD KATANA RAILWAY-

Question re proposed -_. 3083-04. 
VEGETABLE (S)-

Question re contract rates for the supply of -- at Murree and RawalpiDtli 
Cantonments. 3415. 

VENKATAPATmAJU, MB. B.-
-Demands for Supplementary Grants for 1924-25 under " Criminal Intelli-

gence ". 3879-80. • 
Question re average income per head in India. 2984. 
Question re cost of living of Europeans in India between 1914 and 1923, 

etc. 3479-80. 
Question re expenditure incurred in connection with His Excellency the 

Viceroy and his establishments. 2984. _ 
Question re extra expenditure incurred by" the Government of India from 

1911-1923. 2986-
Question Fe floods in Southern India. 2985. 
Question re hardships of Indian labourers in Burma. 2982. 
Question Fe -income from advertisements on Telegraph Forms. 2982. 
Question re increase in the rate of interest on Postal Savings Bank deposits. 

2986. 
Question re increase of emoluments in the Civil and Milit.ary Services. 

2983. 
Question re liberalisation of the leave rules, etc. 2983-84 
Question re liquidation of the Alliance Bank, Simla. 3417. 
Question re number of, and emoluments paid to, I. C. S. officers ill 1913 and 

1923, respectively. 2982-83. 
Question . re overseas pay of the Superior Services. 2984. 
Question re pay and pension of the Indian Civil Service. 2983. 
Question re Post Oftice and Insurance work. 2986. 
Question re questions relating to Kenya and the poll tax in Fiji. 298«-

85. 
Resolution re suspension of the Taxation Inquiry Committee and substitution 

of an Economic Inquiry Committee. 3728-29. 
VETERINARY BRANCH-

Question re British -- at Duzdab. 3597. 
Question re liability to active 'service of .members of the -- of the Army 

Remount Department. 3204. 
Question re memorial from members of the -- of the Army Remomd 

• Department regarding their pay and allowances. 320-1-05. 
VICEROY, HIS EXCELLENCY THE-

Message from -- proroguing the Session of the J..egislative Assembly •. 
4101. 

Proposed presentation of an address to -- re the next Session of tile 
Assembly, 4042-43. • 

Question Te expenditure incurred in connection with -- and his estsblish-
ments. 2984. 
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-VILLAGER (S)- • 
Question re casualties am n~ --in the Gandapuri tract owing to Mahsud 
raids. 3401. 

VISHlNDASt Ma. HARCHANDRAI-

Hindu Religious Ind Charitable Tl'1I8ts Bill-

Motion to refer to Select Committee. 3615-16. 
Questi3n re closing of railway goods omces on Indian Railways. 3694. 
Question re t'olleetion of subseriptlon for the Nortla-Western Railway Union 
by the Railway' authorities. 3582. 

Question . re  compensatory allowances to Divisional Accountants of the 
Public Works Department. 3788. 
Question re distribution of fines realised from employ.ees on the North-
Western Railw!lY. 3694-95. 

• Question re encOuragement of p~ ate enterprise for the construction and 
working of branch and feeder railway lines. 3569-70. 

Question re encouragement of private enterprise for the construetion of light 
railways. 3670. .' 
Question re grant of cOD1pelUl&tory allowances to employees of the North- • 
Westero Railway stati ~ at Karaehi. 3592. . 
Question re hours of work, ete., of the staff of the North-Western Railway. _ 

3696. -
Question re inadequacy of quarters for the menial staff of the North-Western 
Railway. 3693-95. . 
Question (Supplementary) re Indian pilgrimage omcer at Jeddah. 3780. 
Question re proposed construction of the Odero Lal-Sakrand Light ail a ~ 

3568-69. 
Question re provision of latrine accommodation in third class compartments 
including sert'allts' compartments. 3695. 
Question (Supplementary) re railway collision at Harappa Road, .- ~ 

Railway. 3128,  3129, 3130. 
Question re railway disaster near Harappa on the N.-W. Railway. 3788. 
Question re rates of pay of European, Parsi and Indian subordinate l e ~ 

running staff on the N.-W. Ry. 3691-93. 
Question re refusal of Govt. to lay omeial correspondence on the table. 
3703. 
Question re representation of the local Passenger and Tramc Relief Associa-
tion on the Advisory Board of the North-Western Railwav. 3591-92. 
Question re re,·ision of the pay of divisional A~c untaut~ of the Public-
Works Department, Bombay. 3690-91. 
Qu('stion (Supplementary) rtJ riot at Kohat. 3720-21. 
Question re shortage of licensed coolies at a~ i city station on the North-
Westl'rD Rail,,,,ay. 3788-89. 
Question (Supplementary) re stringency of the money market. 3811. 
Question re submission of statement of earnings beyond their lawful salaries: ~ 

by ticket collectors of the North-Westem Railway, Karachi distriet. 
3703. .• 

Question re Sunday allowances to the transportation staff on the North-
Western Railway. 3693. 
Question re terms of agreement for all classes of staff of the North-Western 

ail~a . 3692-93. 

Question re travelling allowance of Divisional Accountants of the PubliC" 
Works Department. -3788. 
Resolution re abolition of the Cotton Exeise Duty. 4043-47 • 

•• 
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VOTE(S)- t 

Questions re Lord Olivier's speech in the House of Lords regarding ·the 
alleged purchase of---by the Swaraj Party in Bengal. 3501-04, 3101. 
Question re paucity of --polled in Assam during the last Legislative 
Assembly elections. 3100. 

f' 

w 

WAGE(S)-

Question re fixation of an economic basic --£or Indian iabourers in 
Ceylon. 3763-64. 
Question re legislation for regulation of the system of payment of --. 
3182. 

WAGON (S)-

Question re --repairs in railway' workshops. 2915-16. 

WAITING ROOM(S)-

Question re provision of a latrine and female --at Ahmedpur Junction 
Station on the East Indian Railway. 3019. . 
Question re provision of a --for intermediate class passengers at Puri. 
3488-89. 
Question re provision of --tor third class lady passengers at Railway 
Stations. 3912. 
Question re --forflrst and second class passengers at Taliparamba Road 
Station on the South Indian Railway. 3625. 

WAJffiUDDIN, HAJI-

Question re allegations against Colonel E. T. Carwithen, late Cantonment 
Magistrate, Ambala. 3707-08. 

o Question re ease 'of Pandit. Shyam Chand, Head Clerk, Ambala Cantonment 
Office. 3708. 
Question re " Corporation Sole" in Cantonments. 3710-11. 
Question re election in Cantonments. 3711. 
Question re installation of a train stop apparatus on the Great Indian 
Peninsula Railway. 3884-85. 
Question re legal expenses. of Pandit Shyam Chand, Head Clerk, Ambala 
Cantonment. 3710. 
Question re medical examination of pilgrims to Baghdad and Kerbala. 
3884. • 
Question re prohibition of trading by Government servants. 3708-09. 
Question re prosecution of Lekhraj, a Shopkeeper of Subathu, for selling 
coal at a i ~ price than that registered in the Cantonment Magistrate's 
office. 3709. 
Question re repatriation of pilgrims to the Hedjaz. 3885. 

WALKER, PRIVATE C. J.-

Question re compensation to the family of the villager of Lohogaon whose 
death was caused by -_. 3624-25. 

WALTAIR-

Question re p~p sed Raipur---Railway. 3914. 
WAR OFFICE-

Question re cost of maintenance of third Cavalry Regiment reduction of 
which was refused by the --. 3181. 
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WATER- • 
QUelltion re provision of --from the· LDDi river for land oWDed by Khau 
Sahib Sardar Aaad Ullah Khan in Kadi vilI.ge. 3401. 

W ATE&, l'tI I ~-

Question re supply of _. -at stations on the Great Indian Peninsula, Bomba:.-, 
Baroda and Central India, and Madras and Southern lIahratta ail ~. 

2968-89. . 

WATER TAP(S)-

Question re electric installation and --in quarters in Calcutta for European, 
Anglo-Indian and Indian. staff of the Eastern Bengal Railway. 3573-
74. 

WATERWAY(S)-

• Question re dams and --in the Gandapuri tract of the N.-W. F. Province. 
3565 .. 

Question re provision of additional --on the Bengal and North-Western 
Itailway to meet the flood situation. 3016-17. 
Question re provision of extra --on the Chapra Mashrak branch and on 
. the main line of the Bengal and North-Western Railway. 3013-14. 

WAZIRISTAN- -
Question re military roads in --and Kurram. 3101. 
Question re wound, disability and family pensions in connection with 
cll60alties occurring in --or on the North-West Frontier. 3806-07. 

WEBB, Ma. M.-
Oath of office. 2911. 

WEEK-END TICKET (S)-

See under .. Ticket (s) " . 

.. WEEKLY MAZDOOR "-

Question re allegations in the --. of Lucknow against the Railway 
administration. 3798. 

WEEKLY PAYMENTS BILL-

See under" Bill (s) ". 

WELFARE COMMITTEE(S)-

See under" Committee(s) ". 

WELLINGTON-

Question re grant of King's Commissions to cadets of the Military training 
schools at Indore and --, respectively. 3803-04. 

I ~A  PRODUCTS-

:~~n re purchase of --required in Military centres in Baluc istar~~ 

Question re supply of --required for military purposes. 3584-85. 

WHEELER AND CO., MESSIt& A.,R.-

Question re contract with --for the sale of newsPapers, books, etc., on 
thtl North-Western Railway. 3583. 

I S ~ 

Question re number of - w lndia .. 3372. 
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WILD AlIoTJ:MAL(S)-

Question re destruction of --and snakes. 3787. 

WILLSON, ML W. S. J.-

-

Eleetion of --to the External Capital Committee. ~. 
Eleetion of --to the Standing Committee for Railways. 4101~. 

Question r, ~pacit  of railway r s ~ps for general repair and, rehabilita-
tion work. 35n. 
Question re discontent among anny offieers on aeeount of deductions from 
their pay. 3480-81. 
Question r, exclusion of Bunila from recommendations made by the Tali. 
Board in regard to protective duties. 3118-79. . 
Question re exemption from eustoms duty af materials for unifonns of 
military omcers. 3480. 
Question (Supplementary) re imprisonment of Indian seamen at Liverpof'l; 
3479. 

Question re Memorial Rules. 3466-67. 
Question (Supplementary) re pilgrims to the Hedjaz. 3901. 
Question re purchase of locomotive for railways. 3612. 
Question re purchase ot railway and other stores through the Indian Stores 
Department. 3895-96. 
Question re refund of income-tax charged OD the tentage allowances of 
military omcers. 3695-96. 
Question re Resolution regarding rupee tenders for the purchase of storc!1. 
35n-72.. .• 

Question (Supplementary) re revision of Railway coal contracts made in 
1921 .. 3218. . 
Question re wagon repairs in railway work!!hops. 2915-]1t 
Resolution re recommendations of the Lee Commission. 3315-1!.. 
Resolution re se~rati n of Railway Finance from General Finanee. 3676-
78 .. 
Resolution re suspension of the Tuation Inquiry Committee and substitu-
tion of an Economic Inquiry Committee. 3926_29. 

WILSON, MB.R. A.-

Oath of Omce. 2911. 

WINTER SESSION-

Question re date of commencement of the --of the Assembly in 1925. 
3903-04. 

WmELESS-

Question re --licenses granted -to Indians. 3210. 

WIRELESS BRANCH(ES)-

Question re Indians in the superior staff of the -'-. 3587. 
Question re profit and loss statement of the --of the Post Oftice for the 
last <three years. 3587. 
Question re purchase of apparatus for the --of the Department of Posts 
and Telegraphi. 3587. • 

WIRELESS, DIRECTOR OF-

Question ,.e criticism of the policy of Government 1;Iy. the --in an infonnal 
discussion with the Radio Club' of Bombay. 3588. 
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WIRELESS MESSAGES- • 
Question re restrictions imposed on a Muhammadan gentleman in his dorts 
to invent an instrument for the transmission of --through water. 
3209-10. 

WIRELESS TELEGRAPlf-

Que&tion .re applications from C-olleges to possess --apparatus. 3208-

09. • ." 
Question re conflseation of·a set of --apparatus belonging to Mr. Khan-
dubhai, a graduate of the Bombay University. 3208. 
"'J4!Stion re refusal of a license to !tlr. S. D. Nadkarni of Karwar to possess a 
set of --apparatus. 3207-08. 
luestion re refusal of a license to the Calcutta University College of Science 
to instal a --apparatus. 3209. 
QUlftion re restrictions imposed on English subjects with regard to the 
possession of --sets. 3210. 

WOMAN (MEN)-

QUestion ;e franchise for --. 357'9, 3703. 
~~f:  INDIAN-

. Question re alleged discoum,sy of Government ofBce.rs to --. 3580. 

WORKING HOUR(S)-

Question re salaries and --of postmen. 3118. 
Question re - .. -in the Cossipore Gun and Steel Factory, ete. 2964-65. 
Question re --in the Military Accounts DePartment. 3619. 
Question re --, increase of leave reserve, allowance, et.e., of postal employees. 
3789. 'b' .  . 
Question re --of Station ast~ tI and Assistants Station Masters on the 
North·Western Railwav. 3802. 
Question re --of the Government of India Secretariat clerks. 3897-98. 
Question re --of the traffic and transport sta1I on Indian Railways. .3609-
10. 

WORKMEN'S BREACH OF CONTRACT ~ A I  BILL-

See under" Bill (s) ". 

WORKMEN'S COMPENSATION ACT-

Question re amendment of the --. 3182. 

WORKMEN '8 FREEDOM BILL-

See under" Bill(s) ". 

WORKSHOP (S)-

Question re European, Anglo-Indian and Indian chargemen in the Eastern 
Bengal Railway --. 3607. • 
Question re seales of pay of Anglo-Indian and Indian apprentices in the 
Bengal-Nagpur Railway --. 3908. 

WORKSHOP ~ A -

Question re grant of Sunday and holiday pay to the --of the Bengal-
. Nagpur Railway. 3911.' 
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Y AKUB, lUULVI MUHAMMAD-

Question re Class I Officers of the Survey of India. 2911-15. 
Question re payment of compensation to the wid..., of Kanihya La! ChoubI 
late Guard of the O. " R. Rly. 2915. . 
Question re qualiftcations of Mr. Chintamani Pant, EzecutivSl Engineer, sa. 
Imperilll West Division. 2914. . . 
Question re Simla Imperial Division, P. W. D. 2912-14. 
Question re travelling allowance of Members of the Legislative AtosemJi 
2915. 

YARN, INDIAN-

Question re decrease in the ezports of --. 3118-19. 

YUSUF IMAM, MB. M.- • 
Question re alleged malpractiees of eertain employees ot the East. Indi 
Railway. 3772. 
Question re punishment of railway employees for infringenwnt of' mil 
3883. 
Resolution re appointment of a Committee to enquire into the eauses 
recurring .floods. . 

z 

ZANZIBAR GOVERNMENT-

Question re allegations &gainst Asiatie elerks and Indian money lenders 
the report of the Commission on agrieulture appointed by the --. 30:1 
24.' .' 

ZOOLOGICAL SURVEY---= 
'" Demands for . Supplementary Grants for 1924-25 under" -- ~ 3877_ 

~ 
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ENGLISH TRANSLA.TION.· 

lIr. )t. E. Makan (Bombay Northern Division: Muhammadan Rural) ~ 
Sir I verI muc~ relJ'ret for my ignorance of the English language, and 
t ~'ef re ~ you to aiItw: me to deliver my speech in t.he language of the 
land. 

Sir, whether any person approves of the details of the Budget or does 
not, I. per~ nall  cannot retra.in from commending the laudable labour 
and effort, with whil!h the Honourable the Finance Member hal! prepared the 
.Hudget. 

rfhe Finance Member has endeavoured to do his best to bring the 
income and the expenditure to an equilibrium; but if we survey the situa-
tion from the standpoint of a business man, we find tha.t the expenditure 
still ~ eeds the income. No businessman, on merel.v imBginsl'Y and fluctuat-
ing income, can prepare his Budget for (·xpenditure: and a person who, 
relying upon (;uch an income, indulges in an expenditnre that i" in excess of 
his income, is ~ er exposed to some extreme form of embarrassment. 

The most regrettable feature of the Budget. is that the Honourable Membel' 
has not been able to relieve the poor subjects of India from any of the ta ~B: . 
unless and until some economy is observed in the expenditure, no reductIOn 
can be brought about in the taxes; in fact the poer subjects of India al'e 
being crushed under the heavy pressure of ~a ati . There are huudrf'!ds of 
thousands of people in our country, who, in the course :If twenty-four hours, 
are hardly able t.o find a single meal, and their bodiea,if covel'ed at all, are 
covered with rags. The introduction of a Budget proposing an expenditure 
?f over hundred crores of rupees, for a country labouring under such miseriea, 
IS really amazing. 

Taking into consideration the income of the country, t ~ outlay of more 
than Ra. 60,00,00,000 oyer the Army is much too i~ . The IndiarJS, in 
.eneral, do not posset;S any il.rm~  neither are they trained in t.he art of 
warfare; at the same time there is no appre en~i n of India being involved in 
a war with any foreign country: in these circumllta.nces it appears to be 
extravaga.nt to spend over sixty-three crores of rupees for the maintenance 
of t,he Army, and it is actually overburdening the nation without any real 
advantage in exchange. 

This large amount is spent over the Army, because WP. are endeavouring 
to hold-Waziristan and other Frontier districts in our possession. If this 
territory, from which we enjoy no present revenue, and where there is no 
prospect of obtaining any in the future, is handed over to the Government of 
Af/>! hanistan, the doors against the perpetual source of trouble would be 
closed for ever, and the military ~penditure would be reduced to less thau 
half of the present charges on that score. 

It has not afforded me any pleasure to find that a certain portion of the -tIlX 
has ~en taken away from petrol, for the obvions reaSOll that it is consumed by 
the ~lc . and the poor would not derive any benefit whatsc.evel'. .If, in place 
of It, the tift: on piece-goods were reduced, or the additional tax on 
salt were entirely remitterl, it would ha.ve been a happier alteration. Now, 
I deaire that the Salt Tax ahould. be fixed at the rate of Re. .1-4-0, and the 
surplus money should be devoted to this cause and no other. " 

• unmn ___ .nu ____ n ___ _ 

• Vide p. 1118 of Legislative ALembly Debates, Volume IV. 



In case the Government realises the necessity for raising some ext 
mone,', I am of ouinion that the tax on opinm and other.intoxicants should be 
enha.nced to enable t~e remission of t ~ SnIt. Tax. Sallr.\s,a,oommodity;18e(1 
both by man and ammals, and sometimes It serTes the p~ f~m8.111 
as welt. •  . 

It is really distressing to note that Indian trade has long been sub-
jected to depreSllion; apd it is highly important that the taxes.  inju!'ioull to 
it "hould be abolished at once. 

The sole cause of disturbances and agitation in India appears to lie Ll 
unemploymenli and poverty: the first duty of the Government at pP8leDt 
should be to endeavour to get employment for the unemploJed and to r' 
poverty. Therefore, it is inrumhent upon them to Indianise tbe Army 
other departments with still greater rapidity. 

The strength anti prowess of a Government consist in gaining the ~ 
of its subjects, ,and not in guns and air-sbips. If the british GovemlL .... 
desire to establish their power and pt"eStige, thl"Y should make an effort to wiu 
over the true devotion of the people, and to remove the diseontented and 
agitated. feelil1e<rB at the earliest opportunity. 

• 4~ 
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